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CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH 

,aA.No 	............................................................................................................. 

/............... . ........ I!]... .... ..... ............... ).4nJ.tMn. .................................................. . ............. Applicant (S) 

Vermis 
NtDLL.&-.c4R?spondent 

)ate 	 . 	Office tJote 	 Orders 

13.5.93 	 Mr. K.Sudhakar Reddy, learned counsel 

for the .applicant present. Mr•  V. 

Ehimanna, learned Standing Counsel 

for the Respondents present. Heard. 

As it is a fit matter for adjudication, 

adhtit the O.A. The respondents may 

file counter to the Oh within 8 weeks 

with a copy to the Advocate for the 

applicant. The applicant may fi'2.e 

rejoinder within weeks thereaf 

Office may keep the.OA before the 

rar for directions after 
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CENTRAL ADMIN 1ST PAT IVE TRIBUNAL 

YDERABAD BENCH HYDFABLW. 

Sb r I 

t 

ORIGINAL APPLICATION NQ L1i9 0F1993 

Anni 

Versus 

Respondents(s) 

This application has been submittea to the Tribunal 

By_  Pl n. JC 

under section 19 of the administrative Tribunal Act.1985 

and same has been scrutinised with reference to the point5 
-4mentsonea in check list in the light of the provisions 

contained in the Administrative Tri}yjnai (procedure) 
lea, 1987. 

The application has been in oSdr and may be listed 
admis a ion on 

tt 5- 

iny off icer. 	
pu y Regista (di 

., -'---'-- 

-s 

'A 

/ 



Hastife index of documents been filed and has the 
paging been done properly?  

Hdve the chmnological details of representations 
made and the outcome of such representations been 
indicated in the application? 

10. 	Is the matter raised in the application pending 
before any court of law or any other Bench of the 
Tribunal? 

Are the application/duplicate copy/spare copies 
signed? 

12. 	Are extra copies of the application with annexures 
filed. 

Identical with the original 

Defective 

Wanting in Annexures 
C- 

No ..................... / Page Nos .......................... 

Distinctly Typed? 

- 

Hav.e full size envelopes bearing full address of 
' Respondents been filed? 

	

14. 	Are the gz '1 addresses, the.re.gistered addresses? 

	

15. 	Do the names of iliGarties stated in the copies, 
tally with those indicated in the application? 

	

16. 	Are the translations certified to be true or sup 
ported by an affidavit affirming that they are L-
true?. 

	

17. 	Are the facts for the case mentioned tinder item 
No. 6 of the application. 

Concise? 	
7 

Under distinct heads? 

Numbered consecutively?  

Typed in double space on one side of the paper? 1 

	

18. 	Have the particulars for interim order prayed for, 
stated with reasons? 



Cheek Sheet 

CENTRAL ADMINISTRATIVE TRIBUNAtI4 
HYDERABAD BENCH 

INDEX SHEET (DUPLICATE) 	C. 

7.  

Particularb to be examined 	 Endnrsement as to result 
examination 	 / 

/ 

I Is the applicant competent to file this application? 

Is the application in the prescribed form? 71i 

Is the application in paper book form? 

Have prescribed number of complete sets of the 
application been filed? 

Is the application in diiie? 

If not by how many days is it beyond time? 	
. 

Has sufficient cause for not making the application in time stated?—

Has the document of authorisatjon/Vaka]atnania been filed? 

Is the application accompanied by B.D. / ].P.O. 
for Rs. 50/-? Number of B.D. / I.P.O. to be recorded. 

Has the copy/copies of the order (s) against which 
the application is made, been filed? 

Have the copies of the documents relied upon 
by the applicant and mentioned in the application 
been filed? 

Have the documents referred to in (a) above 
duly attested and numbered accordingly? 

Are the documents referred to in (a) above 
neatly typed in double space? 

P.T.O. 

/ c 	b 



CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH 

INDEX SHEET (ORIGINAL) 

O.A.NO. 	 iJ of199'3 

CAUSE TIThE 

VERSUS 

£1t)-Ji-tny, 	
k19 N -3't  

Sl.No. 	 Description of Documents 
	 Page No. 

P 	1. 	Original Application 

Material papers 

Vakalat 

Objection Sheet 

Spe Copies 
	

/ 

Covers 7_- 
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In 	

FORM  - 
(See Rule 4) 	

- 

TN THE CENTRAL ADMINISTRATIVE TRIBUNAL : ADDITIONAL BJ 

AT BYDERABAD 

O.A. No. 	i-fl9 OF 1993 

BETWEEN 

Mr . M . A. HALEEM 

Vs. 

The Union of India 
Rep. by the Secretary to Government 
Ministry of Water Resources 
Shram Shakti, Hhawan 
Raft Marg 
NEW DKI,III,. 

J7RECEPT 
I 	1MAYt993 - 

Respondents 

Application Under Section 19 of the 
Administrative Tribunal Art 1985 

INDEX OF MATERIAL PAPERS 

--- --- 	------------ 	------- 	------ - 

 
Original,application,. 

\No 

Impungued Order No.F.No.6/1/84_Vig 	(Vol.11) 
dated: 	18.12.92/5.3.93 

darge 	Sheet 	dt: 	1.1.1986 

Enquiry Report dt: 	28.8. 1986 

ssenting Judgements in O.A.No.403/89 

L
„ -Jucigenient 	of 	Madras 	13ench - 92 

Ministry Lr.No.35_184/78_GW - Permission 	for - 
regisl:ratjon 	granted 

\Init 	(K 	ii Iotl'cJ 	vicic- 	oFfice 	order 	No.502/1/5/877 
\& -8786, 	dt.9/7/'I984 ba— J0 

-asua1 	Leave Application, 	dated: 	5/9/1984 I \1egram dated: 
	18/9 and 	1/1 0/84 requesting to ,o—Jcq 

bnvert 	C.L. 	Into 	•.L. 	to 	attend 	brothers marrifle 	I oc \d 	mother's 	i11ne 

:icat1on for 26 days E.L. 	 16S -J7 

	

ied for study leave dt. 10.10.84, 20.9.851  and 1 	 lJ 0.86. 
1” 
1-gram 	

Study leave not recommended dt.15.10.84 	111 
of posting dt: 20/2/87 

\sory Retirement (earlier) order dt.2/2/1989 
 

	

deemed supervision dt. 24/4/1991 	
/ 

\Order in O.A.52/92, dt.30.01.992 
 

arded by the Osmania University, Hyde ab 
\1991 	 . 	

I 

Signa turi 

COUNSEL FOR APPL. CANT 

H 



rItATIVE TRIBUNAL ADDTIONAL BENCH 

T 11YDERAB0' 

) 	
of 1993 

C",  

BETWEEN 

/o Late M.A.RA8M 
Age about 	50 years 

0cc: Junior 
Uyd 	v rogeolost 

(Con1PUi5°"' Re'•) 
R/o HYDERABAD 

v/S 

The Uniofi of India 
Rep, 

 by the SecretarY to Government 
of Water Resources 

Ministry  
Shram .Shakti Bhawan 
Rail Marg 
New Delhi. ,&' 

APPLICANT 

RESPONDETS 

S OLIC EVENT  

Name 
M.Sc. GeologY 	-- rirst clasS --  first class Educationsl M.Sc (tech) 	ydrOgeOl0gY 

Qualificati0 	. stood II in order of Merit. 

Ph.D. 	
(Thesis shnitted to 	Esmania 

Hyderaba 	on 27/4/91) university. 

status Marital 
Married to a working 	

omefl; Lecturer  in 

Mumtaz college, nalakpet, H. - MathematiOs . (School going) naving two children 

selection for 
slected by UPSC in 1974 for Group (h) 

charpe of the 0ffice  Got 
the Post  and date of 

Service9. 	p.ssuted 
C.G.W. B., S irNfl Project, Sholapur at joining, on 1/9/1975. 	(DevelOPCd:mY career from level 

casual latcur in 1959_60  to this in 
while s.,orkinq in various capacitie9 'earning 
different dcreflt5 	

i.e., 

while earning on my own). 

31St Decemberl2000 	. . 

4 

() 	D
ate of Superan tS 

tiofl. 

1St Transfer/VG 

7/5/1976 

2nd Trarfer/ 
October, 1978. 

flt. 31/10/1978 

 

*ansferred to Hyderad on reS;t 
under the provisiOfl to keep Htband and 
Wife at same place. 

Assumed chargS at Hyderabad. continuOUslY 
remaining in camp a58thuP-]-7 etc. till 
June 197• Attendedfied work and suizitt 
ed rePOr. 

Transferred to Jaipr and relieved on 
31/10/1978. 

Father expired. Pplied leave for 
completion of rettials from 1/11/1978 to 
17/12/1978. Repreented the matter for 
cancellation of transfer due to rather's 

death. 

transferred to Nagpur. 

Resumed charge at NaaPUr and remained 
mostly in camp; attended the field work 
at .talpur and Bhopl. 

 

(.10) 3rd pransfer/ 
November, 1978. 

(11) ot. 181121197$ 

F4 

2 

ii 



(14) 

4th 'rransfer/ 	 : on request transferred tz back to 

Sept. 80 	 C.G.W.B. SR, Hyderabad. Attended 
field work and office work. 

Dt- 15/9/1980 	 : Resumed charge as Jr. HydogeOlOgiSt 
at Hyderabad and attended field work 
and became ill. 

5th Transfer/ :. 	Received the transfer order to 
Trivandrirn vide order dt..f 11/1/1982 
at CamP RemachandraPurarn (East 
codavari) applied leave and represented 
to the Hon'ble Minister for water 
Resources, Shri Z.R.AnSari for cancella 
tion. 	I  

Dt. 11/2/1983 2 	Resumed charge at Hyderabad on 
cancellation of transfer to Trivandrurn, 
Kerala. 

Dt. 21/10/1983 Applied for permission to register 
my name in Osmania University for 
admission in Ph.D. to the chief 
Hydrogeologist and Member, C.G.W.B

-
., 

Faridatad. 	 1  

$ Received permission for Registration 
in osmania. university for the 
admission of Ph.D. from the Ministry 

P2. 	vide Letter No. 35-184/7GW. 

$ Applied to OSmania university for 
admission in Ph.D. 

Attended the Interview fpr Ph.D. 
admission. 

Got admission in Ph.D. - Received 
the letter on 20th Augttt, 1984. 

Transferred to C.G.W.B. CR Nagpur and 
relieved on 16/8/1984 from Hyderabad. * 

Joined Osmania Univesity for PU.D. 

: Resumed charge at Nagpur. Attended 
the office work i.e. veificatiOn of 

-j 	
map and applied for advances to go on 
field. As I was asked to go on field 

r 	
in non-field season. 

Before my relieve informed the Director 
as well as technical secretary and 
requested them to retain me at Hyd. till 
I complete my Ph.D. course. 

(17) Dt. 7/12/1983 

-(18) Dt. 14/3/1984 

(19) Dt. 1/6/1984 

Dt. 21/25 July, 1984 

6th Transfer/1984 

Dt. 24/8/1984 

In. 27/8/1984 

... 3 



It 

3 	.. .. 

3(24) 	Pt. 5/9/1984 	P5 a 	Applied 2 days casual leave on 10th 
on 718 & 9 and 11th and availment 

sep./84 prefixing the HdlidaYS to 
attend Idd-rzuha Festival at Hyd. 
with penniss ion to leave the Head 

enclosed). Quarter. 	(sanction caopy 

(25) 	Dt. 	lath of Sep. and I 	
To couvertthe dasual leave into 

till 7/10/84 for attending 
1st of Oct./1984. 	p6 Earned Leave 

brother's marriage and mother'S illness. F7 
a .  

(26) 	Pt. 10/10/1984 Applied 	cxEarnPd Leave for 28 
from 10/9/84 to 5/10/84 prefixing F8 

p9 
days 
holidayS on 7,8 & 9 of: Sept. and 

p10 sf fixing 6 and 7 of pctobers 1984. 	On 
rarriag the ground of Younger? nrother'S 

14th Sept., 1984 and to attend fixed on 
mother's illness. 	A Jqopy of wedding 
card and medical cr€ificate enclosed. 

Pt. 10/10/84 : 	Applied 12 months' sudy leave under 
50(1) 	51(a&b), 53(4), 	54/2 and 

Fit Rule 
56/2(a) of CS Leave RuleJ of 1972 from 
8/10/84 to 7/1p/85,;for which I was 
eligible and entitld. 

neceived ccnnUflictiO 	from the Regis- 
a Vt. 5/10/84 

trar, O.U . with reference to my 
joining report enclosing the rules and 
regulatiOns of Ph.•b. course asked me to 
jbin regular clas$es for Ph.D. course 
as the rules have been changed from 
that academic yea. 

(29) 	Pt. 	15/10/1984 	P12 instead of 	eomrnending my leave case 
jauthority for its to the competent 

sanction, Directpr, C.G.W.B., CR. NagPU 
'has taken self dcisiOn and sent a 
telegram asking me to joiP duty and 

z called for my e5cplanatiOn . 	Since, 
I ss regularlyJattending the classes 
of my course, camping for my field wor 

to join 
i have explained my inability 
and frequently ireques ted the Director 
to recommend my case to the higher 
authorities fo1 the Sanction explaini 
the circurnstanáes for granting rite flu 
leave, applieS under ccs leave rules 
of 1972. 

pt. 19/10/1984 	F13 a 	Received salay for the month of 
September, 1984. 

... 
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 Dt. 27/6/1985 	p14 : 	
vide letter No. MAH/4G/84-85L-8, 
dt. 27/6/85 explain the circumstances 
under which I vXis foiced to apply 
leave and requested fiim to grant me 
leave keeping me at Nagpur or to 
cancel leave applied in case if trans- 
fer back to Hyder3ba 	or supply the 
details of circunsttces under which 

was transferred again toNagpUr 
within short span of 14 months after 
cancellation of my transfer to - 

Trivandfllrl. 	(copy dnclosed). 

 Dt. 20/9/85 	p15 Extended study leave U/R 54/2 of 
- CCS Leave Rules 1972 for 12 months 

from 8/10/85 to 7/10/86. 

 Dt. 	1/1/1986 	 . a 	Received the Enquiry Orders. 

 Dt. 4/2/1986 	. nenied the charges.? 

 Dt. 13/3/1986 : 	passed the Pre-Ph.1$. Examination. 

 Dt. 28/5/1986 ist enquiry was posted at Nagr on 
• 12/6/1986. 

 Dt. 9/6/1986 Applied for T.A. Avance to appear 
for erquiry. 	I wag informed that the 
T.A. will be paid 	i present then 
myself before the Enquiry Officer. 

 Dt. 	22/25.7.1986 	Fl6 : 	
Enquiry was held at Nagpur wherein 
i challenged the enquiry proceeding . itself. 	No T.A., D.A. 	is paid so 

far enve though I cas eligible u/R 
154/4 FRSR. 

 Dt. 4/10/1986 	p17 Extended study leve under rule 54/2 
of 4 months from 8/10/86 for a period 

• to 7/2/87. Meanwhile I have 
• completed my Ph.04 classes, field and 

laboratory analysis work. 

 Dt.' 5/11/1986 Applied for supply of the Copy of the 
CCS enquiry report U/R 15/5  & 8 of 

(&) Rules of 1965, and reminded 
several times 	the eis no reply. 

 Dt. 31/12/1986 Mother ax'ired. 

H 
H 

. 
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n t. 	31/12/1986 	FiB nefore exiry oE r 	study leave  
and availed, represented applied - 

to the chief Hydroge9lOgiSt and 
- 	Member, cGWB, Faricb3d, 	to inform 

me about my place of posting to - 
reswfie duty on 8/2/1987. 

Dt. 20/1/1987 	P19 : 	Sent the telegram to enquire about 
the above matfer. 	I 

Dt. 	30/3/1987 	- 	P20 
Reminded by telegar 	waited until 

intimation 5/2/87 when there was no 
received, 

Dt. 6/2/1987 : 	started from Hyderab3d to report 
at central HeadqUatterS. 

Dt. 8/2/1987 	F21 Reported for duty 	t Paridaba& 
and waited central Headquarters 

till 18/2/81 at Jam Nag-at Howe 
for further orderS 

Dt. 16/2/1987 
Made reservation b:.' train for 
18/3/1987 for Hydetabad.. 

Dt. 	18/2/1987 	P22 
: : 	Informed the chief HydrogeOlOgist 

and Member central Ground Water soar 
about my Departur? to Hyderabad and 
requested him to send the order to 
my house address./ 

Dt. 19/2/1987 2 	Halted at Nagpur and enquired about 
in the office of the posting orders 

Director, cGWfi, ç.n., AA0 replied 
no information received from 
central Headquar1ers, paridald. 

20/2/1987 Dt. 2 	Received the orddts of posting by 
telegram and confirmation copy on 
27/2/1987. 	- 

Dt. 28/2/1987 2 	Made reseratiOfl by train for 
16/3/87 as there1  was no reservation 
available before1  that day. 	- 

Dt. 17/3/87 Imediately after receipt of 
and connunic8tJ0n rthed to Nagpur 

resi.ned charge. 	Performed my 
duties while catrying out various 

• assignments at different parts of 
Mah arashtra .flntt 

S 	.. 	6 
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Received telegram atPune"tO cxlOse 
the camp and return : 	

eadquarter5 
by train leaving the, vehicle" from 
the Director, CGVfl3, 	, Nagpur. 

Made reservation for Nagpur on 
31/1/87 as there tas no reservation 
avai1able 	before.thi3 date. 

Sthrted fran Puns XflX by train 
ar handing over 3ëep and other 
documents. geached NagpUr on 
1/2/87 at 18.30 hairs. 

Received the compulsory retirement 
orders alonqwith enquiry repor ts 
vide Ministry's letter No. 6(1)/89-

vi. dt. 

presented papers a 1Gt89, held 
at NGR, Hyderabad.(t 

Filed writ in cen1ral Admnistrative 
Tribunal, Hydeahd nench. 

central Administrative Tribunal has 
set aside the orddrs on technical 
orounc,js and.aSkedthe Government to 
reinstate me vid e HOn hble judge 
S.hri J.Narsimha Murthy and Shri 
D. .SuryaraO. 

pepresented to tije Ministry for 
reinstatement under CAT Act 26 of 198 

Received deemed auspension order 
NO. 6(6)/89-Vig.dt. 24/4/1991., 

RePrGsentuted tot the Ministry to 
revoke the suspefision orders 
onsidering my cpse under kt CAT 

Act 26 of 1985. 

Ph.D. awarded by the Osmania 
University 

Ipterim Orders granited in 
O.A. 52/92 

p. 

-p 

¼ (53) 	Dt. 19/1/89 
	

Rx 

Dt. 20/10/89  

Dt. 31/1/89 

Dt. 2/2/89 	P23 a. 
28 peb./4h Mar/89 P24 

6/6/89 

Dt. 17/10/90/ P25 
t/i/9 1 

Dt. 27/4/1991 p26 

Dt. 27/7/1991 

in. 6/8/1991 P27 

Dt. 8.10.91 

Dt. 30.1.1992 

Dt. 27/4/1992 
	 Joined on duty 

Dt. 11/12/1992 
	 Compulsorily Retirçd 

& 5/3/1993. 
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APPISTCATION UNDER SECTION 19 OF THE CENTRAL ADMINIStRATIVE 

TRIBUNAL 	 I  

Date of Filing 

or 

Date of Receipt 

By Post 

Registration 

Signature 

REGISTRAR 

EN THE CENTRAL ADMINISTRATIVE TRIBUNAL : ADDITIONAL BENCH AT 

HYDERABAD 

	

O.A. No. 	 of 1993 	F 

Between : 

Kfl.IAL.REr 4O Øol ¶_C ruva17  - 
teM.AgAEEM 	 I. 

.... 
	Years 

0cc: Junior Hydrogeologist 	
-F R/o (Compulsory Retd.) 	- 

vs. 
A 	 3 1. The Union of India, 	. . 	

. 	QØ cjvtkj O_J_0¼ir Rep. by the Secretary to Government 
 Ministry of Water Resources 	 c4DtQ4 6k_v5G Bhawan 

4 	NEW DELHI., 
 

2. The Deputy Secretary to the 	 - 
Government of India 
Ministry of Water Resourees 	

F 
. 	. . 	

(Vigilence Cell) 
,. 	 Shram Shakti Bhawan 	

F Rafi Marg 
NEW DELHI 

3. Chairman 
Central Ground Water Board 
Jamnaga r house 
Mahsing Road 
NEW DELI! I ii 	

... 	 I1ESPONDENTS 
DETAILS OF APPLICANT 

1. Particulars of the Applicant. 

Name of the Applicant : Mr.M.A.IIALEEM 

Description and office : Junior Hydrogdol'ogist 

	

in which employed 	 (Scientist B) 
Director, 	I 	 . 

Central Ground Water Board 
(Central Region)1  
NAGPUR. 

---------------------------- 

'a!  

C 
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C) ff'J cc 	Addre's Wren tor 
Central Ground Water Board 
(Central 	ReRinn) 
NAGPUR. 	 I  

Address for service 	: Mr:K.Sudhakar Reddy 
of 	a.. 1 	notices Advocate 	 I 

No. 	2-2-1132/5 	I  
New Nallakunta 
Hyderabad. 	I  

2. Particulars of the 
Respondents 

1) Name and description The Union of Thdia 
Rep. 	by the Secretary to Govt. 
Ministry of Water Resources 

• Shram Shakti Bhawan 
Rafi Marg 
NEW DELHI. 

The Deputy Secretary fo the 
Government of India 

S 
Ministry of Water Resources 
(vigilence Cl1) 
Shram Shak.ti Bhawan 
RaN Marg 
NEW DELHI. 

The Chairman 
Central Ground Water Board 
Jarunagar 	.Iouse 
Mansing Road 

• NEW DELH L- 1.1. 

ii) Officeaddress of 	: do- 
the respondents 

• I ij) 	Address 	for 	service -dot' 
• o: 	all 	notices 

• 3. Particulars of the order No.F.No.6/1/4JJG(vOlII) 
against which application 
is 	made 

NEW 	DELII1, 	Dated: 	18-12-1992&5.393 

Order No. 	and date 	: No.F.No.6/1/84410(volII) 
• NEW DELHI, 	Dated: 	18-12-1992&5.393 

Passed by 	 : Second Réspohdeht herein 

Subject 	in brief 	: 
4 treating 

study leave aplied and availed 
under rule 50(1), 	51(a & b), 	53/4,,$4 

• and 56/2(a) 	of LCCS leave rules of 
1972,-  as unauthorisedabsence 

4, Jurisdiction of the Tribunal 

The 	appalicant 	declares 	that the 	subject 	matter 	of 	the 
orer against which he wants redressel 	is within 	the juris- 
diction of 	the Tribunal under Section 	14 	of 	the 	Act. 

- 	 i • 	 C. 



F" 	c1q,  

C- - 

1/ 

Limitation 

The applicant further declares that the, application is 

wit hin the 1 ml tation prescribed in Section 21 of 1:he Admi - 

nistrative Tribunal Act, 1985. 	As such the impunged order 

No..V.No.U/1/84-VIG(Vol.l I) NW DHLI11, PaLed: 18-12-1992 and 

5-3-1993. 

Facts of the case 	 F 

( i ) The applicant herel n is M .80. Cool ogy and iM . Sc. (Tech) 

in NyU rogco] ogy . 	tic WftS reert i ted Ui rough Union Piihl to Service 

Commission in 1974 for Group-A service and was ahpolntcd  as 

Junior Hydrogeologist with effect from 1-9-1975. 	After six 

months of his posting in Sinaman Project at Sholapur, he was 

transferred to Central Ground Water Board,' Southern Region, 

Hyderabad. In May, 1976 On his request to stay with his family 

(who is in service) and aged parents, he was assigned work at 

Sathupai.ly  area, Khammam District. 	He was then F transferred 

to Central Ground Water •  Board, Central Region, Nagpur. 	His 

request for retention in Southern Region was not considered 

ullil 	ic w:u-  lit Leved t_tici.0 iiwiii oil I.Iie very day or thin fal.Iiei-',: 

demise. 	lie Worked in Nagpur from 1978 to 1980 (in d y a ttend I ng 

to the work assigned to him near •Bhopal and Jabalur, .in Madhya 

Pradesh. On his request, he was posted again ;to Southern 

Region, Hyderabad, and was assigned there reapprisal of ground 

water survey in East Godavari District near Amaapuram and 

Peddapurani where he fell sick and proceeded on leave on medical 

.gi'oiinds. Pup I ng die convalescence period he was tfansferred to 

Trivandrum, where he did not join and his leave 	sanctioned 

after geetting a second Medical Opinion from the %tdical Board. 

He was retained for some time in the Hyderabad office to carry 

out the systematic hydrogeologica survey' woNt. at Hajampet in 

Cuddapab District and he completed the work. On 16th June 1984, 

again orders were served retransferring him to the Central 

'Region, Nagpur, giving him two months time to compleLe and 

final iso 1.he work done. 

N 
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(ii) While he was retained at Hyderabad, he applied to 

the Ministry of Water Resources, Government of Irdia, to register 

his name vide letter No.MAJ/JJ•{G/CGw]3/uesearcIlt dt.21. 10:1983 

to prosecute his studies in Osmania University for the award 

of Ph.D. degree, and permission was accorded in letter No.35- 

184/78,0w. Govt. of India, dated: 7.12.1983. 	The fact of 

admission of the applicant to prosecute his studies for Ph.D. 

course was brought to the notice;  of the Technical secr&tary 

and the Director, Central Ground Water Iroud , Son thorn Region 

Personally and requested to report the fact to the Chief Hydro-

geologist, Central Ground Water Board and to retain him at 

Hyderabad till he completes his Ph.D. course. But his request 

was not Considered and served the Opder of. deems to have been 

0 	revealed on 16-8-1984 to join at Nagpur. He joined at Nagpur 
oA 27th August, 1984. 

The 	
applicant applied for 2 days casual I eave on 10th 

and 11th of September, 1984 for Id-uz-Zuha and Lvailament of 

closed holidays on 7th, 8th and 9th being Saturdar and Sunday. 

On reaching Hyderabad he found his mother's health in a pre- 

carious condition. 	His mother wished to see the marriage of 

her last son to be performed before the breathed her last. 

He applied fo earned leave from 7-9L1984 to 7-10-1984 
	Ic 

rec;ejveu his salary for the period ending September 192/i, which 

WOti Id not have been paid has the Leave riot been Saud lonied 

(iii) The applicant; made enquiries at 
11 ydUruIjjo about, 

admissi-on 10 Ph.D, course and applied for adrni ssion. 	I L was 

informod thi I. attendance was compulsory as is cvi dnt from the 

admission letter No.Ph.D./Ad/1984_SessjoflD2/?70 dated: 21st 

July, 1984. 	
Pursuant to it he applied for study jeave w.e.f. 

8
-101984, which was admissible under rule 50(1) and 5

4/2  ol 
CS Leave Rules of 1972. 	

In his application he ekplajned the 

Circumstance's in which the leave applied for was justified. 

Neither the permission granted to him for registraj0 
	was 

raneol k-il nor the study leave appl led was grflntecv 
	On 	the 
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other hand an enquiry was ordepeci against him vide letter Con- 

fidential No.6(1)/84, dated 1st January,1986, Sri N.C.Bhatnagar 

Director, Central Ground Water Hoard, North Westezn Region, 

Chan(Iigarll, in the ollico of the Di rector, Central Grhiincl Water 

Board, Nagpur, conducted the enquiry into the foilowUng charges 

levelled against him : 

"lie absented himself from duty w.e.f. 10.9.1984 to today 
i.e. 23rd July, 1986 unauthorisedly without approval or 
sanction of the competent authority by his aforesaid act, 
Shri M.A.Baleem has shown lack of devotion to duty and 
has behaved in the manner unbecoming of a Government Ser-
vant and violated the principle of Rule 3(i),(ii) & (iii) 
of the Central Civil Services Conduci Itule.s, 1965." 

Before expiry of his study leave applied and availed, 

he requested to the Chief Hydrogeologist and •Member, Central 

(JrutiruJ Wa ci Huird , Vaxidaljad , 	or Ills post itig as .JLLri br Ilydro- 

geologist on 31.12.1986 and subsequentjy sent two telegrams, 

no reply was received, he was compelled to report as Junior 

Hydrogeologist on 8.2.1987 at Faridabad (as 
P it was his Central 

Headquarter) waited till 18.2.1987 at JamnagarFlouseJ New Delhi 

and informed the Chief Hydrogeologist and Member to send the 

reposting orders to his home address before leaving New Delhi. 

On receipt of postlng oxtders at Central Region, &agpur from 

Faridabad, he joined the departmen 'on 17.3; 1987. 	He 	was 

admitted to duty and was assigned work of site selection in 

Ahmednagar district for drought relief measures in Mharashtra. 

Later, he was attending to the offical work at Pune Camp, where 

he received the message to close the camp and return. 	On 1st 

February, 1989 he returned to Nagpur and was served with oider 

F.No.6(i)84 Vig., dated: 2.2.1989 containing the order of his 

compulsory retirement as punishment 

(iv) Applicant herein challenged the 

Order No.F.No.6(1)84 Vig., dated: 2-21989 by filingO..43/89 

before this Hon'ble Tribunal. This Hon'hle Tribunal delivered 

"TWO DISSENTING JIJDGEMENTS" on 17.10.1990 	Hon'ble Judicial 

Member allowed the O.A. and directed to reinstate 
the applicant 

11 

I" 



with all consequential benefits but Hon'ble Administrative 
/ 

Member dimissed the 0. A. 	lion' hit Chairman referred the matter 

IC) :3rd Merriher, 	I.o. Sri. D.Surya Itao (.Judl. Member). 	Vin:ti ly 

the O.A. was disposed of on 1-1-1991 as follows 

"Following the above said decision of the Supreme Court, 
it will follow that the order imposing the punishment 
of compulsory retirement from service on the applicant 
without furnishing him a copy of the Enquiry Officer's 
Report is vitiated and its accordingly quashed. 	It is, 
however, left open to the disciplinary authority to con-
sider the matter airesli after giv.Ltig the aIp] leant nil 
opportunity to make a representation against the report 
of the Inquiry Officer and the opinion of the U.P.S.C. 
and to take further action in the matter. If it proposed 
to take further action against the applicant on the basis 
of 	the report of the] nqui ry Officer, icasonab Ic t inc 
will be afforded by the disciplinary authority to the 
applicant to represent against the report of the Inquiry 
Officer and the recommendations, of the U.P.S.C. before 0 	passing final orders. In disposing of the representation 
the disciplinary authority will do so untravelied b 
either of the opinions/orders passed by the learned 
Fion'ble Vice Chairman or learned [Ion'ble Member (.J)'Shri 
J.Narasimha Murthy on the merits 	in Ihis 	case. 	Lt - . 	 is further made clear that it is for the respondents to 
choose the disciplinary proceedings and it is not binding 
on the respondents to necessarily continue the discipli-
nary proceedings. That is a matter left to the discretion 
of the disciplinary authority. As a consequence of quash-
I ng of compulsory soiy ret I rernon t and i F it is proposed to 
continue with the enquiry, it is left open to the disci- 
plinary authority to ci titer piss order 	undet 	stib-rijie 
4 of rule 10 of C.C.S. Rules so as to deem the applicant 
to be under suspension from the date on which he was 
compulsorily retired from service or to reinstate him' 
into service in view of the fact that prior to the order 
of 'punishment, the applicant was in service and not under suspension,'' 

(v) in pursuance of the orders of the llydera
'bad Bench 

of the C.A.T. in OA No.403/89; after carefuLly considering the 

matter, the President passed the to] loing orders vide pala 3 

of order No.6/6/89.vig, dated: 24-4-1991 

(i) 	
That the Ministeof Water Resources Order No. 6 / 1 /84_Vig, 
dated: 2.2.1989 Compulsory Retiring Shri M.A,Haleem from 
Government service be cancelled 

That, the disciplinary proceedings are continued against 
Shri M.Ajjaleem under Rule 14 of the Central Civil Servi-
ces (Classification, Control & Appeal) Rules, 

1965 

That, in terms of the provisions of Rule 10(4) of the 
CCS (CCA) Rules, 1965 Slir 	MA hi c-em is deemed to ia ye 
been placed under suspension, with effect from 2.2. 1989, 
the date of the original order imposing on Shri Haleem 
the penalty of compulsory retirement from service, until further orders. 	During the period 	 Shi'i MA Naleem will 	 of suspension, 

he ciii I Lied to payment of suhsi stance 



al 1 owanee as per,  prov 15 ions of II? 53. 	The quest ion of 
regulating the said period or suspension will be considered 
in the light of final order that may eventually be passed 
in this case by the disciplinary authority under the 
relevant rifles 

and 

(iv) Shri M.A.i-laleem be g'en a copy of the inquiry officer 
report as well as the Union Public Service Commission's 
advice in this matter to enable him to make representa-
tion, if any, which should be submitted to the discipli-
nary authority within 30 days from the receipt of this 
communication. 	In case no representation is received 
within the stipuiated'perrod,;it shuld be asumed that 
Shri Flaleem has got no represeñtationjsQbfliissjons to make 
in the matter and the case shall be processed furt:hër 
for issuing fresh order(s) on the basis of the available 
facts. 	- 

As such a copy of the Inquiry Offlcer's report and opinion 

of the UPSC was made available to the applicant to enable him 

to make representation, if any,to be submitted to the President 

within 30 days from receipt of the communication. 
I 

In the meanwhile applicant herein filed OANo.52/92 in 

the Ilyderabad flench of the C.A.T. chal1engng i.he- Ministry of 

Water Resources's Order No.6/6/89-Vig, dated: 4L4_1991, and 

after hearIng the OA .No. 52/92 filed by Stir V IIalecjn, the Hydera-

had bench of the C.A.T. vide its INTERIM ORDERS dated 30-1-92 

and 	13-2..1992 suspended para 3( i i i ) of Ordr N9.6/6/R9_yj g, 

dated 24-4-1991 till the disposal of the 

In pursuance of the TNTERIM ORDERS OF THE FIYDERABAD BENCH 

OF C.A.T and after carefully considering the fcts relevant 

to the case, the respondents passed the following orders wide 

para 6 of ordbr No.6/1/92Vig, dated; 30-3-1992 

(1) 	Op°rition of pars 3 (iii) of the Minist,y of Water 
ltesou r:es Order. No. 6/6/89_v i g, 	da ted: 	21 .4. 199 I 	a I 
be kept in -abeyance till final orders of the Tribu 

sli  
nal 

Shirt Jialeem be allowed to join duty in CGW13  With eFfect 
from 30-1-1992 (i.e. the date on which the Hon'ble Tribu- 
nal. passed the interim orders) and (toni nile' on dilly I 11 
Fur I. her o rd e r s 

The question of regularising the period- of suspension 
with effect from 2.2. 1989 to 29.1. 1992 will -be considered 

Ii tie I glut oF  (a) 	li.'w.j 	ou'dc:r thu L Imly 'he pasNc(l by 
the lion Me Tribunai in OA.52/92 and (h) final order that 
iutuy 	-vc,uhu u:u  ii y 	IJc 	p:LHHc-il 	It 	i,Ii&t 	di SC. 	II 	liii i . y 	Cast' 	)y disciplinary authority under the relevant rule." 
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(vi ) A pp 1 I r a n t herein was re i ns I a I ('ci i n sr' r v I cc W.O.F. 

30 t:!i January, 1992 (.i.e. the date on which the Hyderabad Bench 

of CAT passed the sa id I nteri m orders) . 	App] i cant ccont intted 

on duty till 11-1-1993, while applicant herein was on field 

duty at "Beed District (Maharashtra)', respondent authorities 

issued a tethgram dated: 4-1-1993 and asked himi to return to 

Ileadquar Lers i.e. Nagpur imined l.a. tely 	When upplican L reported 

it Iii s headquarter, he was handed over the cnmpai sory reti re- 

rnent , Order No. V. No. 6/1 /84-Vig (Vol II) NEW DlLI11. , 	dated: 

18. 1 2. 1 992 and ApoftPOW , hence this O.A. 

(vii) Respondent authorities issued the MEMORANDUM OF CHARGE 

SHEET UNDER RULE 14 OF THE CCS (CCA) RULES 

4 
ARTICØIgE OF CHARGE 

"Shri M.A.J!aieem, while functioning as Junior Ilydrogeo-
is t , C.G . W. R. , C. R. , Nagpur absented hi mspl 1 from dti ty 

with effect from 10.9.1984 to date unauthorisedlywithout 
proper approval or sanction of the competeIt author i ty 

By his aforesaid act Shri M.A.11aleem, has shown lack of 
devotion to duty and has behaved in a manner unbecoming 
of a Government servant and thereby viol ted the provi si on 
of Rule 3(1), (ii) & (iii) of the Central Civil.. Services (Conduct) Rules, 1964." 

/ 	
(viii) Here it is humbly submitted that applicant herein 

F 	
was initially granted CASUAL LEAVE for 2 days i.e., 10.9.1984 

. 

	

	and 11.9.84 and applicant herein is paid salary upo September 

1984, hence, a charge must be framed under "LEAVE RULES" for 

VIOLATION OF RULE 25(2) OF LEAVE RULES. But wherea respondent 

authorities invoked Rule 3(1), (ii) & (iii) of CONDUCT RULES 

as such the alleged charge is not enumerated as an offence under 

CONDUCT RULES. Therefore, the enquirr must be conducted for 

VIOLATING RULE 25(b) OF THE LEAVE RULES BUT NOT UNDER CONDUCT 

RULES. Hence,the whole enquiry under Rule 3(i)(iij) is cleanly 

illegel, arbitrary and unconstitutional 

Rule 3(i) of the CCS (Conduct) Rules 1964, prvides that 

a 
Government servant shall at all times maintain abshlute inte-

grity and devotion to duty and do nothing unhecomi ng
1  of a Govt. 
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Servant. 	This rule serves the specific purpose of converting 

out of miscoduct not covered by other specific provisions of 

the Rules. 	Ft is, therefore, necessary to satisfy in the first 

I n s I iCC w lIP her the a 1 1 ogeil fl P I.s 0 1 ml snond LIP t do not a t tra(-,t 

the provisions of any specific, rule before takinr recourse to 

Rule 3(1). 

It is humbly submi tted that the Enquiry Officer clearly 

held that the Director, Central Region, Nagpur failed to inform 

the appi icarit about the extension, or leave beyond lit ii Sept., 

1984, which was duly sanctioned by them, and E.O. further held 

that the leave applied till 7th Octobàr,1934 and as admissible 

be sanctioned and his absence upto 7th Oct ober; '19a4 be regula-
rised. 

But contrary to the abovbi indings gen by the Enquiry 

Officer, the disciplinary authority rejected the applicants 

Contention to frame a charge uflder Rule 25(2) of the CCS (Leave) 

Rules and not under Conduct Rules, on the ground that action 

for violating Rule 25(2) of Leave Rules does not arise as he 

was not granted any leave at all. This attitude of the disci-

plinary authority clearly indicates that they had made up their 

mind to punish the applicant without irioking the relevant 

rules, it is nothing but mere abuse of power. 

(ix) UNDER THE SIMILAR CIRCUMSTANCES IN THE CASE OF K.M. 

VEDAI)
UIl & K.SF{INJVASAN V/s GOVERNMEW OK INOIA,CA'r_MADItAS I3ENCII 

HELD AS FOLLOWS 

"Shri Vijay Narayan, Lhic .i.caiiicj coulise I 	 r apca I rig 	b the applicants urged mainly two grounds vizL 	that , 	(1) the purnishment is baked on an alleged misconduct, not 
finding a place, .in the charge sheet; 

(2) that there was a clear discrimination against the two applicants in com- 
parison to their colleagues, nuinhiepi Hg as stated ca ri Ic',' i.e., 21. 

We shall take up the first ground. 

The statement of the articles of charge in 
r'espQet  to,  K.Srinivasan, reads as follows 

Charge No.1 

Shrj K.Srinjvasan while working as Junior Ilydiogeojogj5 
in the Central Ground Water Board was relieved of his duties on 3.2. 1979 (AN) 

for taking up foreign assignrn 
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as Ilydrol ic Engineer with the Government of Algeria for 
It a 	period of 	two years. 	The sanctioned 	period of 	fore I gi 

assignment 	expired 	on 	3.2.1981. 	He 	did 	not 	return 	to 
Tndia 	after 	the 	expiry 	of 	the 	said 	assignment 	inspite 
of 	orders 	of 	Government 	of 	India. 	Shri 	Srinivasan 	has . thus 	wilfully 	ignored 	and 	disobeyed 	the 	orders 	of 	the 
Government of 	india. 

i 
The 	above 	act 	of 	commi ssi on 	and 	omi ssion 	on 	the 	part 	of 
Shri 	Srinivasan 	showed 	lack 	of 	devotion 	of 	duty 	and 	he 
behaved 	in 	a 	manner 	unbecoming 	of 	a Government Servant 
and 	t Iut'r'hy 	violat(d 	Phil e3(i ) , (ii ) 	a nd 	(iii ) 	of 	the 	CCS 
(Conduct) 	Rules, 	1964. 

Charge No.11 
V 

His absence 	from duty beyond 	the 	expiry 	of 	per ioU 	of 
foreign 	assignment 	ott 	3.2. 1981 	is 	unautliorised, 

By 	the 	aforesaid 	act 	oF 	comini ssi on 	and 	omissi on 	Slit' I 
Srinivasan 	has 	being 	behaving 	in 	a manner 	unbecoming 	of 
a 	Government 	Servant 	and 	thereby 	Contravened 	the 	provi- 
sions 	of 	Rule 	3( 	) ,(ii) 	and 	(ii I ) 	of 	CCS 	(Conduct) 	Rules, 19(31." 

It 	would 	flow 	from 	the 	charges 	that 	the 	acts 	reproached to 	the 	Government 	servants 	are 	( 1) 	not 	return 	to 	India on 	the 	expiry 	of 	their 	foreign 	assignment 	in 	spite 	of the 	orders 	of 	the 	Government, 	and 	therefore, 	wi Thu 	di s- obedience 	of 	the 	orders; 	(2) 	absence 	fr9m 	duty 	beyond 
the expiry of the period of foreign assignment. 	The above acts 	has 	been 	considered 	as 	violation 	of 	Rule 	3(i),(ii) and 	(Iii). 

As far as the second act is concerned, viz., absence from 
duty beyond the expiry of the period of foreign assign-
ment it is more specifically a violation of Rule 25 of 
the CCS (Leave) Rules. This rule could have been invoked. 
While framing the charge sheet,the disciplinary authority 
acted under the impression that the CCS (Conduct) Rules, 
1961,   conia i n the exhaust i ye 1 1st of m sconducts . 

	It 
is not so, the violation of any rule which the Government 
servant has to respect is a misconduct. 	in addition, 
the CCS (Conduct) Rules given an enulnera.tj ott ol Lite 

IllosI, 
importhnt and frequent misconducts, not covered by other 
general rules and the purpose of Rule 3 is to cover eases 

which are not specifically covered by any other rule. - 
It may he seen that Charge (1) and (2) are almost the 
same and the act which is ul tirnatey reproached to 

t lu 
applicants is the unauthorised overstay. 	- 

'[he conclusions of the di sci p11 nary authorj ty ,wh 	o 
of t i 	11111 	olic-i and the opilions

per 	the reports 	o a Is 

of the UPSC is that the charged officials have been guilty 
not only of absence from duty beyond the expiry of the 
period of deputation, on foreign ass i glunc'n t , Em 	also 
of having entered into agreement with th.e foreign Govern_ 111(11 	br 	I ni ,  I ()Viltt'Ii 

As far as the first miconduct is concerned, we notice 
that it is Found to he proved regularly and there is no 
quarrel on that poinL. 	

As far as the Second misconduct 
is concerned, it is not to be found in the charge sheet 
issued to the charged officials, It is pertinent to point 
out that though both the acts of misconduct arose in the 
same set of circumstances, when a punishment is meted out 
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for two distinct misconducts, both misconducts should 
have been brought out clearly in the charge memo in order 
to afford an opportunity to the Government servant to 
defend himself. At any rate no punishment can be imposed 
in respect of a misconduct, not found in the charge memo. 

. 	 It would have been possible for the disciplinary authority 
to clearly frame a charge for the fact of having entered 
into agreement with the foreign Government while his 
period of deputation was over 	As pointed out earlier, 
the I 1st of misconduct found in the CCS (Conduct) ltulcs  
is not exhaustive and whenever an act of the Government 
servant is Sound to he ineompati ble with his continuance 
as Government servant or is in violation of, a rule is 
tltinhiltts US 	1 	lttis(nhl(lIlrt , 	till (;S 	11(11 	IS 	1 	)l'Ol s'I ion under,  another rule, and a charge an he trained. 	flitt: 
whether the act is a misconduct or not, has to be ulti - 
Thu Ic y (icc I (lcd 	in case ol 	di spti e by I In' 'Pt' Inina I . 	Bitt 
before taking any disciplinary  act ion, the act reapproached 
to the Government servant should he clearly described, 
and the Government servant should be asked to show cause 
as to why action should not be taken against him for the 
same, 	in the instant case, it is found Lhat the charge 
sheet does not clearly convey to the charged officials 
that the facts of having taken up of an assignment with 

.4 	 the foreign Government. was considered by the Government 
of India as an act of misconduct. 	On the other hand, 
the charge is regarding delay on return to the parent 
cadre, disobedience of the orders and absence from duty 
beyond the period of foreign assignment. 	it is, thus, 
clear that an important factor we iglied I. n thQ in I nd of 
the disciplinary authority while imposing the penalty, 
viz., the fact of entering into agreement with the foreign 
Government without the perior approval of the Government 
of India, which 15 certainly a very grave act ,as ebifipared 
to the other acts imputed to the Government servant. 
However, that fact does not find a place in the charge 
memo, so the punishment meted out to the chargecJ'offft.j 
cannot he Sustained and has necessarily to he set, aside." 

(x) but invoicing Conduct Itules dircciiy WILhOUL framing 
a charge under Rule 25(2) of LEAVE RULES, 	the disciplinary 

Authority has Positively drawn the'positjve conclusion against 

- - the appljcantd started the disciplinary proceedings to complete 

a formality in law. In SURINDRA CHANDRA DAS V/S. WEST BENGAL 
& OTHERS 1981(3) SiR Page 681 CALCUTTA HIGH cOURT HELD AS 
FOjlOws 

If therfore from the attending circumstancs and 
also from the language of the charge sheet, it appear 
that the disciplinary authority has really drawn a posi-
tive Qonciusioit5 against 

it  diiiique,it OYl'lecj. and Litcic  - fore has started a disciplinary Proceedings by 
a charge sheet only to 	 issuing 

afford him an opportunity to,  dispel the concLusion drawn against hint then such d ip1 irlar'y Proceedings must he 	 sd 
held lo he law being vi tiated 	bias and a closed mind and having been in at I 	 anu jiuj'- pose started to complete a formality in 4% a'v." 	I 
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(xi) As per STUDY LEAVE RULES applicant herein is fully 
S 	

qualified to make an application for STUDY LEAVE UNDER THE 

FOLLOWING PROVISiONS OF STUDY LEAVE RULES • 
RULE 50. Conditions for Grant of Study Leave : 

Subject to the conditions specified in this Chapter,study 

leave may be gfanted to a Government servant wi t:h - due 

regard to the exigencies of pub] ic 	crvicc to enable Itint 

to undergo, in or out of Tndia, a special course of study 

(Oil H I H 1 F ng 	n F 	h i gllc( V 	H I id 	- 	or 	per 	i i i Hc'kl 	I ra I it i it 

is a professional or a technical, subject havi tug a direct 

a nd c I C)H( 	cOn riCe I, i On W I I It 	1.110  HJ)I R le (i I 	It i:-: 	Iii y 

(2) 	Study leave may also be granted 

(1) for a course of training or study tour in which 

a Government servant may not attend a regular acade-

rn Ic or semi-academic course i .f the course of train-

ing or the study tourS i.s certified to be1  of definite 
advantage to Goverhent from t11

1
e point of view of 

public interest and is xeiateed to spherb of duties 

of the Government Servant and 

(ii) for the purpose of studies connec ted with the I came 

work of background of public administration subject 

the conditions that 

(a) the particular study or study toui should be 
approved by the authority competent to grant 
leave; and 

(h) the Government servant should be required to 
suhnriit wi 	is itturti a 	Itil I 	rcpiiil, 	)It f lie work 
done by him while on study leave 

(iii) For the studeis which may riot be closely for di ree Fly 
conncyeteçj with the work of a Government servant, 
but which are capable of widenin his mind, in a 

manner likely to improve his abilities as a civil 

servant and to equip him better to collaborate with 

those employed in other branches of the public 
service, 

NOTE: Applications for study leave in cases fahing under 
clause (iii) shall be consi dered on mer I ts of each 
case in consultation with the Department of Expen.- 
diture of the Ministry of Finance. 

(3) 	Study Leave shall not be granted unles - 	I  
(i) it IS 

certified by the authority competet to grant 

leave that the proposed course of study or training 
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shall be of definite advantage from the point of 
S 	

view of public interest 

it is for prosecution o:F studies in sub'iects other 

than academic or literary subject. 

(5) 	Study leave shall not ordinarily be granted t o a Govern- 

ment servant - 

i ) who has rendered less than .1' Lye years sdrvice under 

the Government 

(ii.) who is due to retire, or has the ()Ill Ill Oil to reti re, 

From the Government servIce within thrpe years of 

the date on which he is expected to return to duty 
Iii 	()iiy 	ni 	tI,' 

RULE 51. Maximum amount of Study Leave 

S
The maximum amount of study leave, which may: be granted 

to a Government Servant shall be - 

'(a) ordinarily twelve months at any one-tim 	and 

' 	 (b) during 	his 	entire 	service, 	twenty-four 	months 	in 
all 	(inclusive 	of 	similar 	kind 	of :*eav 	for 	study or training granted undeer any 'other rules). 

RULE 52. Applicaj8 for Study Leave 

(a) Every application for study leave shall 	be subndtted 
through 	proper channel 	to 	thee aithoriy 	competent 
to grant 	leave. 

(b) The course 	or 	cours ,ps 	In 	study contemplated 	by 	the 
Government 	servant 	and 	any 	examination which 	he 
proposed 	to 	undergo 	shall 	he 	clearly 	perjfjed 	in 
such application. - 

Where it is not Possible for the Government servant to 

give full details in his application, or ff,after leaving 

India, he is 
to make any change in the programme which 

has been approved in India, he shall submit the particu 

lars as soon as Possible to thee Head of Mission or 'the 

authority competent to grant leave, as the ccise may be, 

and shall not, unless prepared to doso at hiFs own risk, 

commence the course of study or incur any expenses in 

-a 



C 
connection therewith until he receives the approval of -e 

the authority competent to grant. the study leave for the 

course. 

P 	
53. Satic Li on of S Ludy Leave 

A report regarding the adrnissjbllj ty of the 	tudy leave 

shall be obtained from the Audit Officer : 

Provided that the study leave, if any, already 'availed of 

by the Government servant shli be included in the report. 

Where a Government servant borne Permanently onthe cadre 

of one departmefl or estahi I shmeni-  is serving temporarily 

in anothet Ucpartment or, estahLisjinicnt the grant: of study 

leave to him shall be subject to the condition that the 

concurrence of the department or,  the esl:ah I I sbment to 

which he is Permanently attached is obta I ned before leave 

leave is granted. 

(3) 	
Where the study leave. is granted for prosecution of 

studies abroad, the ead of the Mission concerneà H 
	shall 

he 	iniormed Of 	the (nit by the aritliw'j ty grunt iflg the 

leave provided that where such leave has been granted  

by an Administrator, the intimation shall be sent trougi 

the Ministry concerned." 

UULE 54. Accounting of study leave and combination with leave 
or other kinds 	 I]  

Study leave shall not be debited against the leave account 

of the Government servant. 

(2) 	Study leave may be combined with other kinds of leave, 

but in no case shall the grant of this leave in cothbi-

nation with leave, other 'than extraordinary1 
Ieave,invo I [ve 

a total absence of more than twenty_eight months from 

the 1.eguiar duties of the Government servant. 

EXPLANATTON 	The limit of twenty_eight months of absence 
prescribed in this sub-rule includes the period of vaca _ t I on 
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(xii) Hence, it is humbly submitted that as per O.M.No 

FA(7)ESTT.Iv/A/60, dated: 6-2-1981 - MINISTRY OF F1 INANCE has 

instructed the various Departments that Study leave should be 

liberally be granted and staff should even be advthed to take 
such leave. 	Ins tend of eornplyj ng with these giiic]eJ I ros- 

ponderit authorities bent upon issuing office order.§ rejecting 

the appltcant's request fbr study ic:tve 	in 	LoLaIF 	irThi lIuiy 

manner. 	

F 

in the case of Smt .SUSUJJ.A UAI1I.A V/s. (loverhulent oF 1 ml i a 

and OLEICIK (Il(_`poited in (1988)6 ATC-558) 	tim Hencli held as  
follows 

"STUDY LEAVE CANNOT BE REFUSED ARBITRARIlY" 

The reasons given by the respondent authorites for not 

granting Study Leave is Administrative exigenctesJ 	Here, it 

is humbly submitted that actually there were no gPave ndrnjnl_ 

strative exigencies to deny the study leave. 	As such the 

luliowi rig normal• duties weere allotted tO: the ap5lica 	vicie 
(if I j 	()IcRr No.5/ 2/ I /S/Syys & 8786, Un Let!: 9-7- 94 - 

Si. Name of Officer 	Item of work 	Target in KM2I Su 	i pervsory No. 	
Tn- Drou 0th- Officer 
hal ght ers 

-- 

2. 
Sri M.A.Haleem Systemajc Hydro_1800 	-2OO Sri M.Sanka_ 
gist 
Jr. !Jydrogeoio_ 	geologjca j 	- - 	 •: 	

ran, Sr. [-Jydro- surveys in Dhule 	
Igeologist DiSt.(Toposheet 

No.246 0/16,46, 
K/4,8,12) 	

-. 	 - 

Dui ng the enquiry Prosecution  WI tness stal-e 	Is follows 
in regard of duties entrusted to the applicant. 

Yes, Ir.flaleem was very much -aware of the work assigned to 
him under Field Season Progra,pne 1984...85 He was issued 

an order assigning the above work vide Office Order No. 
5/ 12/ 1/3.8779 dated 9.7.1984. 	

However, Mrllaleem left headqua05 00 
6th September, 1984 on Casuaj Leave. - Before leaving the headquare

5  I made clear to him that immediately on expiry of
f 

C.L. he should proeed to take 
up his Iiejd work, eventhough it was September,1934 and 
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complete his 
targets for the quarter ending upto that 

period. lie was aware of the targets assigned to him when -S 	
he applied for Casual Leave(on page 4 Enquiry proceedings 
dt. 22-07-1986). 

(xiii) The competent authority for granting study leave 

Is C1lEl1 IIYDI1OGEOLOG[sT/MINISTJIV (Iespocident 0; the role of 

Diro br Is only to forward studyleu.ve app i Lea I; I on to the Coin- 

petent authority, 	but in the present case applicants study 

leave application is not at all forwarded by the Director to 

the Cheif Hydrogeoiogjst & Member for onward transmission to 

Ministry. 	The Director exercised his powejs ciear'1y in arbi- 

trary manner and bent upon rejecting applicants request for 

grant of study leave. The respondent authorjl-iç5 huvi ng grinjc- çb 

sanction for persul ng higher stuics they cannot arbitrarily 

reject study leave applicatï 1 	The actibo of the respondent 

authorities is contrary to the well known legal rnaxina "he, 

who approbates does not 
reprobate" - qul approbates. non repro- 

bate. 	
And applicant herein cannot be Punished for no fault 

of his as per legal maxima "NO ONE 13 PUNIShED F0U THE FAULT 

OF ANOThER" - memo flUflitijr 
proalleno delicto. The respondent 

authorities ought to have taken a liberal view, in granting 

study leave to the applicant, 	to mutual advantage, 	rather 

adopted an arbitrary,obstruand unheiptul attitude towards 

the .applicant. 	The action of 
the respondent authorities is 

clearly illegal, arbitrary and violation of applicants funda- 

mental rights granted under Article 14 and 16 of the Coflstjt_ 

tion of India. 

As per the office order dated: 9-7-1984 applicant herein 

was given normal duties along with severj ôthèr officer's 

as such therewere no administrative exigencj5 asclajed by 

the respondent authorities 	
Hut before the Ehquiry Prosecution 

Witne5 (i.e. Director) clearly admitted about the norl duties, 
this Clearly 

indicates that there were no public Cxigor ic j 

as such to refuse applicants study leave. As per Rule SOC 1)&(2) 

study leave can be granted to the applicant. 
	 - 

r 
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Respondent authorities granted study leave to several 

)WsnI1- ira! I'(111 nod i.tieiii in LIi depurtrnen 	(1) Mr. S. S. 
Mahaling9am 1  Asst. Executive Engineer, C.G.W.B, Varanasi, pre- 

sently working as Executive Engineer, 	Madras Division, 	was 

granted study leeave for doing his M.S. in Remote sebsing, (2) 

Mr.M.Q.A, Baig, Asst. Geologist, C.G.W.u., Luckn9w ftegion, was 

sanctioned study leave for doing his Ph.D., whereas ib the case 

of 	l.Iie app! iflnt, the r e. s P o n (I o n t 	I thori ties dcl I heratci y rein- 
sod the NtUdy leave with the intention to take dlbciplinary 

action for no fault of the applicant and finally ithposed the 

"COMPULSORY RETIREMENT" as punishment knowing Very well that 

applicant will not get any pension because applicant herein 

ft not completed' the required service for eligitñjty to claim 

pension. 	
As such imposing Compulsory Retirement as punishment 

is Itnw:Lrlariied and disproportianate to the charge frameci. 
-- .-.--------- 

in the case of 
Sri J.D.STivastavav/s State of M.P.; 	(Re- 

ported in AIR 1984 SC 630) HON'BLE SUPREME COURT OF JNDIA fIELD 

AS VO!.j.Ow 

- THe power to, retire a Government serv 
in PuhIic_injer1est 	in terms of a 	

ant compulsorily 
service rule i absolute 

that it is necessary 
provided the authori ty concerned forms an opinio bonafide 

interest 	 to pass such an order it is 

	

	 in Public equally well sion i 	 Settled that if sUch dici- S . 	
s based on collateral grounds or if the decision is arbitrary it is liable to 

be interfered with by courts. 

In the case of Sri S.R.Venkatraman V/s. Government of 

india - AIR 1979 SC 49, SUPIIEME COURT HELD AS FOLLOWS 

-A public servant was ordered to be f rctjj.ed Prematurely 
not, in the public interest - order o 
ment amounted to abuse of Power. 	Compuisory Retire- 

In the case of COl.J.NSiflha V/s Government of India - 

Alit 1971 SC 40 9  IION'BLE SUPERME COURT OF INDIAIIELDAS 
FOLLOWS 

- The object of compulsory retirement is to weed out the dead wood in order to maintain the h 
ci en c y. 	 igh standard of effi_ 



7. 	RELIEF(S) SOUGHT 
-a 

MAIN PRAYER 

HENCE, IN THE ITEREST OF JUSTICE IT IS PRAYED THAT THIS 

HON 'B11E TRTIIUNAI, MAY HE PLEAD TO 

(1) to quash the impungued order No. F..Wo.6/1/84-Vig 

(Vol.11), dated: 18-12-1992/5-3-1993 issued by the 

2nd respondent as illegal, arbitrary, un-constitu-

tional and vojd-ab-injtjo and 

H / 
(ii) to direct the respondents herein to grant STUDY 

LI:AVE for the period 8-10-1984 to 16-3-1987 and 

regularise the same, with all consequential benefits 

as such they have not cancelled the petmission more 

0 	 over he has fulfilled the purpose for which he has 

applied leave by obtaining his Ph.D. degree and pass 

such other order or order T  s as deeraed' El L and'tcce-
sary in the circumstances of the .case. 

8 TNTERTM PRAYER 

To suspend the impunguéd átder No.t?.No.6/1/84..vje (Vol.fl) 

dated : 18-12-l992/5..3_f553 pending disposal of the O.A. 

DETAILS OF THE REMEDIES EXHAUSTED : 

The applicant dclares that no other rejdy is ãvailabje 

except to invoice the jusLIujctjo1 of thl5 tribtAa] 

MATTERS NOT PENDING WITH ANY OTHER COURT 

The applicant further declares that the matter regarding 

which this application has been made is not pending before 

any court of law and any other authority or any other 

Bench of the Tribunal. 

ii. 	
PARTICULARS OF THE POSTAL ORDER IN RESPECT OF THE APPLI- CATION FEES 

1. Number of Indian Postal Order : 

jp.o.sc+.D,o.IRemo'wut 
- • 	 - 	- 	

-. 	• 	 - 	_ 



19 

2. Name of issuing post office 	 Nil 
3. 	Date of issue of postal order 	v'StS ¶3 
4. 	Post of £ ice at &hich payable 

 

DETATI,301? INDEX 	 - 

An index in duplicate containing the details of the docu-

ments to be relied upon is enclosed. 

13. 	1.1ST OF ENCLOSURES 

1, 

2. 

3., 

4 
	 • 
5. 

COUNSEl S IGNAT RE OFT!! APII..I CANT 

n 
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VERIFICATION 

I, 	.LLA.HALEEM, S/0 Late M.A.Raheem,aged about 50 years 

i(LflH)j• I Iydiogco1ogji 	(Cnrtipti Isnri 1 y 	l(!I.i lcd), dn iricby Verily 

that. the contents 1 to 13 are lure to 
(fly personx:L knowledge 

and belief, and I have not suppressed] any material 	tcts 

P;ace : FIderabad, 	
Si *gna2el  —of Appi i cant 

Date 65-05-1993. 

a 

To 

The flegistrr, 

Central Administrative Tribunal, 
Addj tional Branch, 
flydorahail 

Andlira Prajesh 



r 

'I 
-g..v. e 

C--. 	

'2) 

F.N0.6/1/84-vls LVOL-IIj 
GOVERNMENT OF INDIA 

MINISTRY OF WATER RESOURCES 

NEW DELHi, DATED /-/92_--- 
0RDER 

	

_- 	 WHEREAS disciplinary proceedi.r:qs under RLL1e 
4S5of the Central Civil Services (Class+ication, Control & 

	

ppeal 	) Rules. 1965 were inttiated against Shri M.A .I-Ialeern. 
Junior Ilydroqeo:t oqist, Central Ground Water Board 	vide 
Ministry s 	i'1emoritr.cum 	No. 6/1/04-Vig 	dated 	the 	1st 
Jaunarvr1 986 or the fol lowinq charne 

Shri M.A.Haieem, while functioning as Jr. 
Hydrogeologist,C.G.J.B., C.R..Nagpur absented 
himself from duty with effect from 10.9.1984 
to date Itnauthorisedly without proper 

rn .approval or sanction of the competent 
authority. 

By his aforesaid act Shri M.A.Haleem, has 
shown lack of devotion to duty and has 
behaved in a manner unbecoming of a 
Government servant and thereby violated the 
provision of Rule 3 (1). (ii) & (iii) of  the 
Central Civil Services (Conduct) Rules.1964. 

The 	statement of in t'.t.,t ions of 	IrIi.;r:onrJuct/rrj.stf-.h,,jrftta- 	in 
suppor-t of the arti.c Ic of charge and 1) st of ('JitrUflSt?SS by 
whom the charue was prr.j-oserJ to be substantiate:cj were al so 
attac:htd to the aforesaid tiemorandum dated 1--1-1986. 

2. 	 AND WHEREAS Shri M . A. Hal cern submitted his r 	
defence sl:attprnent viUp his letter No. MHA/JH[3/95-fje/MWp/1:t-jn.1... 
2 dated 4-2- 1986 whertain he denied the charue and desired to 
be heard in person. 

3. 	 AND WHEREAS it was decided to hold an inquiry 
for which an Inquiring Authority was appointed vide 
Ministry's Order No. 	/81--VinCi ) dated 10-3-1936 to inquire 
into the charges fram .d aga.inmt the said Shri N.6 .Haleeni. The 
Presenting Officer was OJEO appc.i nt.ed simultaneously. The 
Inqui. ripq (- titfr.rjr- j Lv SC e 'nd n-tod submitted hi. s report or. 	the 28th 	Aijji.tst . J98/ .1CCc'rtiji;i 1.0 vil-iich chaIrje ievnLIl?rI 	;.cp,tri risL 
Shri I'I.A .hlileein was -fu.il Jy jirovrpci 

4. AND tJHERIjp.Fj as 	re.)It1rerI 	under 	the 	u- tjlnc-, acjvau;e 	of JPC 	in 	ihr- mwfLvr (-a,,:; 	.: 	I rr,c.j 	obI:,:.t.,i,cJ 	vilIr? 	11w-? ii - letter 	No. I 	./1'I'1/htI---;j Mq t,d byh 	IJc:tcI',-. 	1980.   
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5. 	
AND WHEREAS the disciplinary authority aft c. r 

cr.2Pui iy c:oiisicjering all the aspects of the case and 
ev 	 the 

.ic:ence' adduced durinq the iriqui ry and in consul tati on vi th ..f>SC 	imposed the naj or penalty of 	Con pul 6ory Ft.irer.-ri t as 	speci. fiecj 	under 	ci ause 	(vii) 	of 	Rule 	1 1 	of 4 	CCS( CC&H ) FLU Cs, 196t5 on :hri N. ( .}-lalepir vide Order No. 6/ t /S4-- Vig cJaj- ecj 2nd February, 1989 conipulsori ly retirinq him from qoYernjpj-  service with effect from the after noon cif the 
date of the issue of the said order. 

AND WHEREAS Shri M.A.fialeern aggrieved by tire orc:Ier 	of the discipi mary authority of 	Compul sory Retirement 	impos 	vide order No.6/ 1194-Vjgdated the 2nd February, 	.1.989 fm.1 ed a writ petition OA.No.Hyder;ibjd  	
'F9 in the Bench o  the 	Ceritrat 	Adininictr-,tjvp 	Tri bi.tna t rhal le:?nqinq 	the 	;fnr "-iid order of 	the 	discipijn,ry 

authority. The Hyderahj F3ench of the C.A. T had quashed the 
disciplinary authority s order of Compul sory 	Reti rernent 
imposed on Shri M.A.Haleem from qovernment service vide its 
J.udgesnent ciated 1-1-1991 mainly on the technicaj qround that 
a copy of the inquiry offacer s report 	was not furnished to 
Shri Haleen. The Hon hie Tribunal . however, Jeft it open to 
the disciplinary authority to consider the matter afresh 
after giving him an opportunity to make a representati on 
against the report of the inquiry officer and Opinion 

of the 
UPSC. The other relateci matters such as whether disciplinary 
pror;eerisr,qs should be necessarily continued or not against 
Shri Haleern, order for deemed SUspension under sub-nile 4 of 
Rule 10 of CCS(CC&fl)Ruipr .1965 should be passed or he should 
he re--mnsta ted .1 rr cprp , were left to the disc retion ui thr2 
disciplinary authority itself. 

AND WHEREAS in ursLiancp with the ordert; othe 	}ench of the C.A.T in On. No. 40:c/L9 	
f 

carefully crrrft.&lI?r.ini 	rHrI.lcr ti ' 	j 	
r 

1 ,1 towing 	 it' 

24th Apr 	
ve 	of order,  No. 	S/ 5 / 99--Vju 	itiii  

"(1) That the Ministry of Water Resources Order 
No.6/1/84-vig dated 2.2.19s9 Compulsoriiy 
Retiring Shri M.A.Haleem from Government 
servLce be cancelled 

That, the disciplinary Proceedings are 
continued against Shri M.A. Haleem under 
Rule 14 of the Central Civil Services 
(Classification 	Control & Appeal) 
1965 	 Rules, 

That, in terms of the provisions of Rule 
10(4) of the CCSCC&ARules, 1965 Shri 
M.A.Haleem is deemerj to have been placed 
under suspension, with effect from 2.2.1989 i.e. the date of the original Order imposing 
on Shri Haleem the penalty of compulsory 

4. 

I-I 

J 



retirement from service, until further 
orders. During the period of suspension, 
Shri M.A.Haleem will be entitled to payment 
of subsistence allowance as per provisions 
of FR 53. The question of regularising the 
said period of suspension will be considered 
in the light of final order that may 
eventually be passed in this case by the 
disciplinary authority under the relevant 
rules ; and 

(iv) 	Shri M.A.Haleem be given a copy of the 
inquiry officer's report as well as the 
tinion Public Service CommiRsions advice in 
this matter to enable him to make a 
repre.entatjon • ± f any, which should be 
submitted to the disciplinary authority 
within 30 days from the receipt of this 
communication. In case no representation is 
received within the stipulated period, it 
should be assumed that Shri Haleern has got 
no reprsentation/gubmissions to make in the 
matter and the case shall be processed 

S 	 further for issuing fresh order(s) on the 
basis of the available facts." 

As such a copy of the Inquir-y Officer' s report: and opinion of 
the UPSC was made available to Shri Hal cern to enable him to 
make aZ represer,tatir.ri , 	if any, to, be suhrhi t.t.ed to the 
President within 30 days from receipt of the communication 

8. 	 AND WHEREAS in the rnear,whj le Shri l.A .Halepm 
then filed another writ petition OA.No. 52/92 in the 
Hycjerabe,d 11ench of the C.A.T rhal I encji nq the Ministry of 
WaLr;.-?r Reooj.irtijs s Order No, h/6 /139-Viu dated  

AND 	WHEREAS after hearing the CiA. No. 52/ 92 
+51 ed by Shri Ha lecir, the Hyderabad Dench of the C.A.T vidp 
its INTERIM ORDERS dated 30--i -92 and I ......2-'i992Fsur:,pendpcj pa ra 

iii) of Order No. 	/6/87--Vig dated 24-4-1991 till the 
disposal of the original application - 

S 10. 	 AND WHEREAS in pursuance of the INTERIM LIRDER 
OF iRE HYDERALiAD BENCH OF C.A.T and after care-fully 
considerjnrt the facts relevant to the case, 	the PrE-cirlc',lt-, 
passed 	the fol low&nc orders vide para 6 of order-  Nc,c/ /)' .... 
Vaq dated 0--3--1 992 

"Ci] Operation of para 3(iii) of the Ministry of Water 
Resources Order No. 6/6/89-Vig dated 24.4.1991 
shl I be kept In abeyance till final orders of the 
Tribunal 
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Cii) Shri Haleem be allowed to join duty in CGWB with 
effect from 30-1-1992 (i.e. the date on which the 
Honble Tribunal passed the interim orders) and 
continue on duty till further orders 

Ciii] the 	question ri reqularising the 	period 	of 

. 

	

	 suspension with effect from 2.2.1989 to 29.1.1992 
will be considered in the light of (a) final order 
that may be passed by the Hon'ble Tribunal in 
OA.52/92 and (b) final order that may eventually be 
passed in the disciplinary case by the disciplinary 
authority under the relevant rule." 

Thus, Shri Ha3eem was re-instated in 
January. 1992 ( i.e. the date on which 
CAT passed the said interim orders 
till further orders. 

serv:ice w.e. . 30th 
the 1-lyderahad bench of 
and continues in duty 

AND WHEREAS, Shri M.A. laicem subrnittrid his 
repr-esentat:ton tiateci / .8. t 991 against: the Inquiry OF -fic:or s 
Heport and opinion of  the uFE;C Ll 

AND WHEREAS, the advise of the IJPSC in 

a 	connection with the issue of final orders has also been 

obtained 	.11, 	per i:hciir 	letter 	No.F .3187/92-3I 	1- •ted 
- 	 15.9. 1992(Copy enclosed) 

AND WHEREAS, Shri M.fl.Haleem in his 
representation dated 6.8.91 has stated as under 

-It 	was transfered from Southern Rpciori 	FIyderbad 
to Central Recjion Naqpur and hetoot charge of the 
office at Naqpur on 27.8.1984. 

He .:io:ined Ph.D course in Dsmariia University on 
24.8. 1984 in pursuance of the permission qranted to 
him 	vide earthwhi le M/D Irrigation Letter No. 33-- 
194/70-GW Datc.?d 7.12.1983. 

He iinmerJiately applied for study leave on 
10.10.1984 but authorities on administrative 
exiqertciev; re.je:ted his study leave application on 
41 tinsy ground 	ar; there werc' a number of Junior 
Hycir-ogen 1 ogist 	.t L Naijpur who ccii 1 ci have 	1VJOIWIJ 

£:ftPr the work i ii I- i; -ibronce 

ci) 	The findings of the inquiry oFficer is totally 
bz.;eless 	and it is nfl u.ini lat.Irr4l decision by 	the 
authority. Inquiry Of ficor failed to rjive reasons 
why his request for study leave was not ciranted and 
what 	were the mdminint.rative exigenc.i es. 	ihe 
Ititilu). rs 	11I Ii 1 :i:- r • 	I un(1)t-in.; 	t(1! 	t(7i:nl lv 	1.)jn5i-i:I 	3ncI 
in,i_Ic' up 	:ii:ii-icl to jiri:'/12 I.IuI? 	LjF;•. 

- 



C" 
e) 	F--IL ing n.iven permission for Ph.D course in the year 

1983 and r'efusirirj to grant him study leave oii 
unreaor- ahj,p cirnurds Jr noth.jriq but an nrhil-.rnr-v 
at: tic' -i to prevuin I: liii from prosecuting his Stud1I?t- 

i 	

f ) 	hr had more than 13 years of unblemished service to 
his credit. The inquiry officer ignored provision 
of CCS(Leave) Rules for study leave as he fulfilled 
all conditions laid clown under study leave rule 50 

- (3) as he had 12 years service left. 

g) 	Chargi? framed .is totally illegal and unwarranted 
and disciplinary procedings are illegal and void 
ab--initio. 

14. 	 AND WHEREAS, the disciplinary authority after 
takinq jr to account the inquiry officer• s report, 	the 
representation of Shri Haici.em on lnqu.i ry o40cer' s report and 
UPSC s advice, and other relevant facts has observed that 
the contention of Shri 1-laleem that charge sheet framed 
against him is to Lal ly illegal  an(j unwarranted as pi'. mission 
was 	qran Led to him by authori ties for reqisterinq his name 
for Ph.D course and the concerned authorities were bent upon 
rejecting his leave application on flimsy grour.ds on 
administrative exigencies. is not true. The f-act is that 
while applying for permission for r-ociintrai:inn-  in the Ph.D 
course, Shri, Halenin had cluarly stated t.luit he would utili.;.-' 
his iree time in the study of Ph.D and that it would not 
affect the departmental work nor it would interfere with his 
duties.- He had asked for permission to register himself as an 
External Candidate and had been given permission in 
December, 1983 ' to join the course subject to the conditions 
that his pursuit of sf dies for Ph.D would not interfere with 
his official work in any wa-v and that the cirant of leave 
would 	be 	suhj ect to exigencies of 	government 	work. 
Thereafter, he was trans f-ered from Hyderahad to Naqpur, where 
he joined on 27.3.1984. Despite the fact, that permission 
allowed to him was s',hject to aforesaid conditions, Shri 
Haleem nevertheless secured admission for Ph.D Course in 
Osmania University, Hyderabad as a REGULAR STUDENT. For the 
admission, the Liniversity Authority had also stipi.ilated a 
condi ticDr) that all the non'-teacl-,inc candidates, who a r e 
other-wise emplcvy'ces, nhuuici 'take leave under the rules, or- 
otherwisc' their admission would he cancel led. The study leave 
asked for by Shri i-(nln'cgrj nubsequent1v For thin purpose %.flL 
not 	ciran ttn-J by the cnmpc- tent at' LUiori -L .' due to exigency of:  
work and' he was asked to report for duty 'tide telegram dated 
15-10-1984. Nothwiti'sta,- ding that he pursued the Ph.D course, 
which according to the IJI-liversity admission conditions could 
not: have been po5t;ii10 had he reveal ed ti-Ie cur r'ect Pnr:tt.i on 
that tue ciovernmneri -t had not: Sanctioned him leave for the 
course and he continued to remain absent from duty 

- unauthorir;ed 1 y 
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14. 1 	 Shy 

 

Halerml  had a I sost;tpd that the find.inqs 
of the inquiry OfficEr is totally baseless and a Linilateral 
decision by the authority, biaseti and made Lip his mind to 
prove the charge is not true and lacks Conviction and cannot 
be belicycu. The fact is that Shri Hajeem did not raise these 
points during the course of oral inquiry when it was in 
proqrr:ss or Cvf.?n when the inquiry of firer had sLibmi tteci hi 
report to the disc.a1. mary authority or even for that 

	t at 	
a later date. Otherwip his plea of bias could havema 

 been
ter 

 examined 
and appropriate Action taken. But Shri Hal rem has 

now raised this point oç bias_aqainst the inquiry officer 
when he was directed to submit a representation against the 
inquiry officer's report anti usc s report/advice This fact 
is taken as nothing but an after thought and he is trying to 
1nisle,ej the discipi Lnary authority about the grave ,ni-
conduct he had Committed i.e. unauthr.yrj5p1j atnspncp for nearly 
two and a half years for his sd fish aim for pursuinq his Ph.!) course. Furthermore 	

Shri Ha leipm coul ci have cross examined 	thn prnss?riuiinn t'ii tnns'; I •e. fIirj 	fl. Vi-nj,n trnntiIii,4fl !)irin: br .iJ(J14L1 as r  .... Us thu roaL;oiis for rejoc tinQ his study leave etc 	
whern.5. he did nothing like this. His arguments in 

these matter are totally bereft of any merits. The matter . 	
of fact: is that he remained on unauthorised absence from duty 
for nearly two and a half years from 10--9--194 to 16--3--1937 totally disriegartiiriq directions to report for duty in C13h1B. 

14.2 	
Shri Halecin has also stated that he fuifjlid 

all the conditionc. laid down under study RuJe 50(5) whereas 
he has been denierj this study leave. The fact is that leave 
cannot be cliiued as a right, by a government servant. In 
fact, permission was granted to undertrkp the Ph.D Course 
from Osmania Universi ty. Hyderabad as an EXTLCRNflL CAN!) bATE ONLY. 	

horcinitpr he was transfered from Hyderatjd to 
Nagpur wherip he had j oirijpd his dtil:ies on 27th flugus, 	1981.  	Shri Hajeeni applied for study leave vide his aPPlication dated 10-10-19S4 from 8.10.1984 to 7.10.1905 which was rejected vitip 

telegram dated 13--10-.1784 by Nagpur Office. He was directed to ri: orb br duly at once. On the contrary, Shri Ha)p 
ignored these :Lnstrltc:j ion'; as also repenf- pçj advice 	dated 
0-.1 1-1984 giving him final notic to report for duty by 15th 

December0994 He was also thereby directed to explain as to why 	disc.i p1 mary action should not Lm initiated 
Shri Hal 

	

	 aqn.irisj: h:i ii. 
ipeir, e:':presrf%cj his inabi 1 il:y to join his dLities say 'flu 

that he was doinq his Ph. ii Course in mutLia 1 interesi and 
benefit to the department. He should not have joined the 
Ph.D Course as a REGULAR STUDENT Without obteininc1 the 
approval of the authority. It has also been observed that 
even if he had been allowed to remain in Hyderabad in 
Southern Region, he could not have performed his official 
duties as well as underuone the Ph.D course Since the 
University Rules roqu:ire that a Ph.!) scholar has to be a 
requ 1 ar studri ta,-id has to produce a r.ertj fica Ic to the effect that he :is on leave -h - tnt the Depar Lmen t 	Mor+njver.  Shri E4(letn had been cliveri J.mportn t worrc wai:I-, certair dates at Naqpitr.  . As a loyal qovern1j- rr,anit 	he 

trp
should 
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S. 	 have iookr?cJ to the interests of the uovcernment rather than 
reuiaininq at•'ay From Negpur on some ground or the other at the 
partarLIiir juncture. 

14.3 	 Shri Haleem in his representation has also 
si:atI2cI tIict artic to of charcje should have been framed under 
Rule 

	

	oF t:I,e Central Civil Fierviccs[Lr'nvoJ Ru1e and not 
H unrJer 	Conduct 	Ru 1 es. 	ence 	the 	entire 	disc ipi mary 

proceedi nqrr. are ii leaal and void ab—initio. The fact, is that R 
w:tt.h t1m npprrjv I of the coinpeten t. disc i p1 mary authority 
dtBcip 1 mary 	prncttdJnus a.; fur niii.lur imn .1 Ly LIIHJGIr ki.i 11? 	14 
of 	Cinitra I Civil ?3ervir.esCCl ass! lication .Com trot & Appeal 3 
Rulert , 1965 t'raro I ni tiated adainst Shri N. A.I-th 1 corn ar.frr his 
tiriautliorj,vn'rl 	aln;eric n 1 i-tim duty without proper 5am: t.tnn 	from 
thu 	cnhIIj.E?iJnt 	ai.iLI.ori Ly. 	he 	rjtw5. 	of 	in.ttinti.nci 
i:Iircip1 ir.ary action for violating Rule 23(2) of leave rules 
doers not arirut is he war, not yran ted any leavu at all by the 
cr)nIIpr.:.i:Ilnt 	ni.itIlTFti'/ 	,3lultIitijjsc flTTry 	tfcR mi tiateJ 
.qn:imu:t 	bUi-j 	lint 2INfl is in orcJer and nnjiijaiiy 	hr! 	bneri 
crimina i:ted 	en 	i:he part of tilL' ciA sc .1 pA mary 	autliori ty 	whi Ic 
initiating such action ur.c.Ier conduct rules. 

\ 14.4 	 Aftor analysinu the evidence on record and other 
relevant +acts connwcted with the case, the disciplinary 
authorsty has observed that Shri N. A. Haleem is not a fit 
rDerL;on to be retciind in qovrlrnnI?n t service in vies u-f the 
facts discusctd in the precediny paragraphs. 

15. 	 AND WHEREAS. the rhisciplinary authority has 
consil:lrIrcri the chrl.lF!% Fr-,lniucJ ncj;iinn t_ :Thrt M.fl.iIAIUOIII. rr.'por 
o1 	the 	iriq:.tiry officer, represen tatic'n of 	iliri 	1-laleriti 	ui-i 
inquiry report and UI:sC 	advise and other relevant facts of 
the care and hmldyi that the charcie is proved agairt Shri 
H. A. I-Ia I eti'm a5 	bt)Vu nnd thc' pc'n. 1 t.y ci F crampu 1 nory 	rn Li rninnri F 
e.lrA 1 i:fl 	:1 lIiI}Cl5l'lj till flhi I Pl.fl.hhnhcr?ilb vitin Order No. 	ô/ 1 
rJated 2.2 . U19 Cur.''; not mi'r A t any mod I I I cation 

16. 	 NOW THEREFORE, the Disciplin - ry Authority 
i.e the Presidcpnt in e:ercise of powers conferred under Rule 
J.5 

	

	of the CCS ( LC..A ) ia' i 	• 19oz hrrehy iinpose 	upon Stir! 
A.H,lee,n, Junior Ilydrooeo]ogist. Central Ground Water £oard 

the 	m1zij or penalty of. 	Compul sory Retirement 	as sper.i fled 
I n clause ( v i i ) of Rule 11 i b i d and the said Sun. M.A.i4aipoln. 
Jt.iruioi- IiyrJroc:r?oIu(Jic1 . LGWL ctandc conipul non ly retirci) 	from 
L;overnuiz,rt SCp'/icr? 	from the afternoon of the date of the 
£551.11? of this order. 

C By Order and in the name of the President.] 

P8NILA IHARDWAJf 
DEPUTY SECRETARY TO THE GOVERNMENT OF 1ND1A 

II 	I 	Ii. 	. I 1/,1_i: l:.i I 
I ii 	ii'/IjJt)II:lJj i 

c:II'Irt:t;I., U;f II_II'J[) 1,J(Ji:: I 

'ri'! 
i -I'? i:'i-i  
C li11c1_iiJtJI I 	i__i I,'. A I-I--Ii,j--I * (__ i il-il_i I 

.7 
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L  "Q  

COPYT(J: 
1 . 	CHnI EHfl:'l ¶ L:Lil.Ji: 	 .1 	As 	requested 	that 	the NH--I V, 

Fc;j DEf4j) 	 r.2 nc I oseci 	order 	iiie,nt 	For 4- 	 FIPiRY(N(- 	 9h.M.iJIa]ppm tray pl9aEP be 
.rranqed to be de.l ivererj fr,  
him 	and the ac know 1 edqemint 
thereof mint to this tlin.istry 

. 	 for reference arid record. 

'4  
GROIJNI) I')(rTER C L)ESI:: J WI TI-I TWO Sr'(RE CUP E. 

THE SErRErnity LIPSIC • DH(JLPIJR I-lOUSE. SHAUIJnHflN ROnt) 	NEW 
DELI-I I N I TN Rf;rERErcE TO ii IL in LETTER NO. F. 3/07/92-s I 
DflTEI) I t!,-Y-. I 9i2 -  

4. OFFICE ORDER FOLDER. 

PROMILA HARDWAJ 
DEPUTY SECRETARY TO THE GOVERNMENT OF INDIA 

LI 

I
i  c 

II 
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I 
No. 6(1)/8c-Vi. (Vol.11) 

c. 	 Government of India 	 - - 
Z-anistry of Water Resources 

t 

c22 
New Daihi, the 	FtJtzrry, 1993. 

4 	 COR1lIGEDUJ4 

Iteroronco tkLnistry of Water Resources Order No. 
60 )/81i.._Vig.. (Vol.11) dated the 18th Dacewber, 1992. 

2. 	In the aforesaid Order Para 16 is substituted to 
read as follows:- 

H  16. NOW T}EFORE, the Msciplinary kuthority 
i.e. the resident in exerdso of powers conferred 
under Rule 15 of the Central Civil Services 
< Classification, Control & Appeal ) Rules,  1969 
hereby imposes upon Shri H.A. Haleem, Junior 
Ilydrogeologist, Central Ground Water Board the 
Major Penalty of "Compulsory Retirement" as specifie 

5" 	 in clae (vii) of Rule 11 ibid and the scid 
2 	 ShriM.A. Haleorn, Junior Hydrogeologist, Central 

Ground Water Doanistands compulaorily rotired from 
Government service from the afternoon of 11th January,  
19 9j- .

II  

( By Order and in the Name oft ho President ) 

A - /?tz#tii- 
d?,t,tv&cJcc. 

( N. Ravi Shanker 
Deputy Secretary to tne Government of India 

/ 
.\MFIrI M.A. Haloam, 

Juniof'-Hydrogoologjst(fcre), 
Central Ground Water Board, 
H.No. 16-11-15/4/3, 
Salecin Nagar MCCII, 
P.O. i1alakpet Colony, 
Hyderabad - 500 034 
(Through Chairtnan, CG'elB) 

Copy to: 

1. 	Chairman,. 
C.G.W.I3., 
Nil - IV, Far.Ldabad, 
(Jiaryana) 

It is rcquQsted that the 
encios ccl order meant for 
Shri M.A. •lIalooin may p1ea;e bo 
arranged to be delivered to him 
and the- acknowledgement thereof. 
sent to this Minis try for 
rcfcrcnce and record. 
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Càidentsal 

January, 1986, 

No. &(i)/S 4-Vig. 
Government of India 

Ministry of Water Resources 

New Delhi, the tt 

M E M U R A N D U 14 

Disciplinary action under Rule 14 of Central 
Civil Services (Classification, Control and 
Appeal) Rules, 1965 against Shri. M.A, Halen, 
Jr. Rydrogeologist, C,G.W. Z., C.R., Nagpur. 

S • • •• S = C 

The President proposes to hold an enquiry 
against Shri M.A. Haleem, Jr. HydrogeologiSt, Central 
Ground Water Board, C.R., Nagpur under Rule 14 of the 
Central Civil Services (Classification, Control and 
Appeal) Rules, 1965, The substance of the imputation 
of misconduct/misbehaviour in respect of which the 
inquiry is proposed to be held is set out in the enclosed 
statement of articles of charge (Annexure I), A statement 
of the imputations of misconduct/misbehavA'_gjx in support 
of each arti 	3rcharge is enclosed (Annexure II), 
A list, of documents by which, and a list of witnesses by 
whn, the articles of charge are proposed to be substained 
are also enclosed (Annexure III and IV). 

I 

2, 	Shri M. A. Haleem is directed to suthiit within 
L of 	30 daysthe receipt of this Memorandum a written statement 

of his defence and also to state whether he desires to 
be heard in person. 

3. 	He is informed that an inquiry will be held 
only in respect of those articles of charge as are not 
admitted0  He should, therefore, specifical).y admit or 
deny each article of charge. 

4, 	Shri L. A. Haleeni is further informed that if 
he does not suit his written atatement of deence on or 
before the date specified in para 2 above, or does not 
appear in person before the inquiry authority or othefrwise 
fails or refuses to cQnplv with the provisions of Rule 14 
of the Central Civil Services (Classification, Control and 
Appeal) Rules, 1965 or the orde' s/directions issued in 
pursuance of the said Rule, the inquiry authority nicy hold 
the inquiry against him -pte. 
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5, 	Attentjcn to Shri M.A. Haleem is j-'vjted to 
Rule 20 of the Central Civil Services (Conduct) Rules, 1964 
under which no Covemment servant shall bring or attempt 
to bring any poliucal or utside influence to bear upon any 
superior authority to fun net his interests in respect- of 
matters pertaining to his service underjthe Government. 
If any representation is received on his behalf frQn another 
person in respect -of matter dealt with in these proceedings 
it will be presed that Shri Halean is aware of such a repre-
sentation and that it has been made at his instance and 
action will be taken against him for violation of Rule 20 of 
the Central Civil Services (Conduct) Rules, 1964'  

6. 	The receipt of this Memoranãjm may be acknowledged. 

S 
( By order and in the name of the President ) 

A. RAJAGOPNJN ) 
DEPUTY SECRETARY TO THE GOVE •.iiENT CF INDIA 

To 

Shri M.A. Ha1e, 
Jr. Hydrogeologist, 
Central Ground Water Board(C.R.), 
House No0  16-11-15/4/3, 
Saleem Nagar Colony NoI, 

a 	 P.O. Nalakpet Colony, 
W 	 HYDERABAD - 500 036. 

( 



E 
ENCLC.b liRE TO THE MINISTRY OF WATER RESOURCES 
MEMORNDUM NO.6 ( j.) /8 4—VIG. DATED THE 2V 
JANUARY, 1986. 

ecLlexure I 

Statement of Article of charges framed against Shri 
Halecin, Jr. Hydrogeologist, C.G.W.E., C.R., Nagpur. 

... 

Article—I 

Stirl M.A. Halesn, while functioning a 

Jr. Hydrogeologist, C.G.vV.B., C.s-<., Nagpur, absented 

himself from duty with effect from 10.9.84 to date 

unauthori diy tdthout proper approval xf or sanction 

of the canpetent authority. 

By his aforesaid act Shrj M.A. Haleem, has 

shown lack of devotion to duty and hos behaved in a 

manner unbecaning of a Government servant ath thereby 

violated the provision of Rule 3 GL, (ii) & ( iii) 

of the Central Civil 5ervices (Conduct) Rules, 1964. 

JA/? 
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C 	 ENCLCL3JJRE TO THE MINISTRY OP W1½TER R OURC1S 
MmC.;DUM NO.6(1)/84-Vig. DATED THE 1 
JANUARY, 1986.  

Annexure II 

S.tate.nent oi imputations of misconduct and misbehaviour in 
support of article of charges framed against Shri. m.A. Haleem, 
Jr. HydrogeologSt, C.G.W.L, C.R., Nagpur. 

0 4 ........... 

Article I 

Shrj. .A. Halean, was transferred from Southern Reqion, 
C. G. W. B., i-Jyderabad to Central Region, C. G. W. S., Nagpur vide 
Office Order No. 2078 of 1984 issued under letter No. 16-1/83-CM-
Estt,76 dated 16.6.84. Shri Ha1eemS relieved of his duty from 
Southern Region 1x on 16.8.84 and he joined duty in C.R. Nagpur 
on 27,8.84. He proceeded on two days casual leave from 10.9.84 
to 11.9.84 with permission to Prefix and suffix the public holidays 
falling on 7th, 8th & 12th September. 1984, to join his family at 
Hyderabad to c lebrate Id-u-zuha falling on 7th Septiber, 1984. 
He left Headquarters office, Nagpur on 6th September, 1984. He did 
not join duty after availing the casual leave end sought extension 
of leave first upto 30.9.84and then upto 7.10,84 on the ground 
of illness of his mother vide telegram dated 18.9.84 and 25.9.84 
respectively. The extension of leave was not allowed to him and 
he was aske6 to join duty immediately vide a telegram dated 910.84 
fran Director, C,R. Subsequently two applications, both dated 
10.10.84, were received fran.hi.m. In one application Shri Haleein 
requested for grant of (i) earned leave for the earlier period of 
absence i.e. from 10.9.84 to 7.10,84 on the grodnd of his mother's 
illness and b:'.jther's marriage and (ii) study leave from 8.10.84 
to 7.10.85, which is considered highly irregular. The application 
for study leave was received in the office of Director, C.R. on 
15.10.84, and Hajeem was informed telegraphically on same day that 
the request for study leave was not reccnmended arid therefore, he 
should report for duty at once. Shri Halean did not canply with tb 
instructions of the Director and continued to remain on unautf. :ise 
absence. As he did not report for duty inspite of Director Centrá 
Region's repented advice, a Memo Nc.3_402/75_CH_E:tt. dated 30 c 11:S 
was idsued to him by CFcM, CGWB informing him that the study leave 
applied by him could not be allowed in view of the exigency of work 
and was directed to report for duty by 15. 12.84 failing which 
necessary disciplinary action would be initiated J00 against him for 
his wilful and unauthorised absence f'an duty, Shri Haleem instead 
of coniplying with these instructions continu d to remain on unautho. 
rised absence and expressed his inability to join duty Stating that 
he was persuing his study in P hd. course in mutual interest and 
benefit to the Department. This is a lame excuse put forth by 
Shri Haleem as the department is not in any way benefited by his 
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studies; rather the Board is suffering badly due to his continuous 
wilful and unauthorised absence from duty. 

Shri Halean disregarded the repeated instructions of the 
Government and fails to report for suty at Nagpur and continued 
on anauthorised absence from duty without proper sanction of 
leave w.e.f0  10.9.84. 

The above acts of ccmmission and anission on the part of 
S.hri M.A.flaleaii  showed lack of devotion to duty and he has 
behaved in a manner of unbecaning of a Government servant and 
thereby violated the proviion of Rule 3 (1) • (ii) & (iii) of 
the Central Civil Service Conduct) Rules, 1964. 

(C 

LI 



ENCLURE TO THE MINISTRY OF ;;ATER RESOURCES: MEMORANDUM 
NO.6(1)/84-VIG. DATED THE i 	JANUARY, 1986. 

Annexure III 
List of documents by which the articles of charge franed against 
Shri M.A. Haleen, Jr. Hydrogeologist, C.G.W.B., C.R., Nagpur, 
are proposed to be sustained. 

C • • 0 	 - 

	

1. 	Office Order No.2018 of 1984 dated 16.6.84. 

	

2, 	Relieving Order dated 16.8.84. 

 Joining report dated 27.8.84 in C.R.. Nagpur. 

 C.L. application w.e.f. 10.9.84 to 11,9.84. 

 Telegram dated 18.9.84 and 25.9,84 from Shri Haleem. 

 Telegram dated 9.10.84 from flrector, C.R., Nagpur 
to Shri Haleexn, 

7 Two applications dated 10.10.84 from Shri Haleem. 

S. Telegram dated 15.10.84 from Director, C.R., Nagpur0  

 Memorandum 	No.,3_402/75_CH_Estt. dated 30.11.94. 

 Letter from Shri Haleem in reply  to Memo, dated 12. 12.34. 

11, Memo No,3_402/75_CH_Estt. dated 26.2.85. 

 - 	- dated 15.4.85. 

 - 	do 	- dated 27.5.85. 

 - 	do 	- dated 	8.8.85. 
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ENa4OSURE TO THE. MINISTRY OF WM'ER RESOURCES.  
M4OR&ND19 no. 6(fl /84.flG. DATED THE jq- 
JANUARY, 1986. 	- 

- 	 0 

Mnexuit I 

List of witnesses by whom the article cf eharge framed 
against Shri M.A. Halean, Jr. Hydrogeologist, C.G.W. B., 
C.R., Nagpur are proposed to be sustained. 

....... 

1. 	Srj R. Vernkatramian, DIrector, C.G.W.E., 
C.R., Nagpur. 

( 

T 



05  
By Registered R,st A/C due 

From: 

4 
M.Sc.,fl.Sc. (Tech), 

Jr.Hydroge.A. jist 
CGWB, CR 
(on study leave) 

C0NFIDNTLAL 

No. MAH/JHG/85-86/NWP/Cofl f- 2 
Government of India 

Central Ground Water Board 
Central Region, 
Nagpir - 10. 

Dated: 04-02-1986. 

.-T1 so 
The Deputy Secretary 
to Governemnt of Injja 

Vigilance Scction 
1inistry of Water Resources 
NE DELHI. 

Respected sir, 

"THgOUH PROPER CHANNEL" 

Sub:- Diciplinary action under rule 14 of CCS (Classification, 
Control and appeal) riles of 1964 - statement of defence 
submission - Regarding. 

Ref:- Your MemcflndtLm to.6(1)/84-Vig. dated 01-01-1986. 

V.'ith reference tu the memorandum cited, I submit that the only 
charge levelled against me is of "unauthorised absence" "without 
proper approval or sanction of the competent authority". Based or 
riding on this only charge another charge has been framed as 
"lack of devotion to duty" and "behaviour" in a maner unbecoming 
of a Government servant and there by voilation of provision of rule 
3 (i) (ii) & (iii) of C.C.s. (conduct) rules 1964. 

it 	 At the out set I den4y and refute the very charge that my 
proceeding on leave duly as authorised and in continuation there of 
my extention of leave as "study leave" as adrnissahie to me under rule 
54/2 of C.C.S. leave riles of 1972 in Srtherence and ncrsuence of 
Ninistrys letter. 1o.35-184/73- i dated 7-12-193.3 cannot bc constnid 

th unautboris,d absence. it i. only a 	stion of crant of canpetent 
sanction of study leave for wnich my application has been pnding. 
Thus this refut.j of mine of the very only basic charge automatically 
rebut, a baselnss the consequent or rider charge under rule 3(1), 
(ii) & (iii) of :.c.s. (conct)rules of 1964. 

Cont...2.p. 
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Should this denial of mine fails to meet your approval 
-d acceptance. 1 reest that the regular enquáry as proposed 

may kindly be 'instituted, and I may be heard personal along 
with dtffence assistanfrunder rule 14/8 of C.C.S. (classification, 

control and appeal) rule 1965. 

Further I request to your goodself kindly to intimate 
me the posting of the Enquery Officer and place of enquary 
at an early date. 

Thanking you, 

( 
S 

Place: Hyderabad 

Dated: 4-2-1986. 

Yours f ithfully, 

HALEEM ) 
Jr. Hydrogeologist 
C.G.W.B.C.R., Nagpur 

(on study leave) 

1 • Advance copy submitted to the Deputy Secretary to Government 
of India, VigIlance Section, Ministry of Water 
Resources, New Delhi to save delay please. 

Advance copy subrtitted to the Chief Hydrogeolocists & Member 
Central Ground Water Board, NH-IV Faridabad 
Harlyana, for favour of information please0 

Copy submitted to the Director, Central Ground Water Board, 
Central Region, Nagpur, with a request to 
transmit the same to the higher ups for taking 
necessary action at there ends please. 

(n.A. HALEEN) 

Ends: (2)statemeflt of 	 3r.HyrogeC10StS 
defence. 

C 
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REPORT OF THE INQUIRY oFIçER ON THE CHARGES FRAMED AGAINST  
"InU M.A. HALEEM,JR.HYDROGEOLOGIST,CENTRAL GROUND WATER BOARD  

9- 

I, N.C. Bhatnagar, Director, Central Ground Water Board, North , 
Western Region, Chandigarh was appointed an Inquiry Off icer, to,équi*e 
into the 'charges framed against Shri MY'.. Haleem, Jr. nydrogeologist, 
Central Ground Water Board by the Appointing Authority vide confidentie*H 
orders under No.6(1)/84-Vig(i) dated 10th March, 1986, issued by the 
Ministry of Water Resources, Govt. of India, New Delhi. 

- 

The article of charge against Shri M.A. Haleem read as followt. 

"Shri ,M.A. Haleem while functioning as Jr. Hydrogeologist, Central Groui4 
waterBoard, Central Region, Nagpur, absented himself from duty with 
wffect from 10.9.1984 to date unauthorisedly without proper approval or 
sanction of the competent authority. 

By his aforesaid act Shri M.A. Haleem, has shown lack of devotiOq 
to duty and has behaved in a manner unbecoming of .s Government servant a-

and thereby violated the provisions of Rule 3 (1) (ii) and (iii) of tht 2  
Central Civil services (Conduct) Rules, 1986." 

2. - 	 II 

Before instituting the inquiry under Rule 14 of C.C.S. (CCA) 
Rules, 1965, the Appointing Authority, hAd gone through the prescribe&$ 
regulations by issuing the -confidential me morandum No6(1)/84-Vig. 
dated 1st January, 1986, through the Ministry of Water Resources, alongt 
with the Article of charge, Statement of Imputations of misconduct 
and misbehaviour in support of article of charge, list of documents by 
which the articles of charge framed were proposed to be sustained1 and - 
list of witnesses by whom the article of charge framed was proposed to ,4 
be sustained. 	

:1= 

A brief description of the case isass follows. 
4 

1. Shri M.A. Haleem was transferred from Southern Region, nyderabad tot 
central Region, Nagpur. 
Shri Fjaleeme handed over the charge of his office at Hyderabad on 
16th August1  1984. 
Shri Haleem, took over the charge of his office at Nagpur on 27th 
August1 1984. 
Shri Haleem proceeded on casual leave, for 10th and 11th AuguSt, 1984c. 

with perniission to leave station to celebrate the religeous festivaØ 
of Id-Ul-Zuha with permission to suffix the closed holidays on 7th 
8th and 9th September, 1984 and left his headp4arters Nagpur on 6th 
September in the evening. 
Shri Haleem should have joined his duties on 12th September, 1984 
at Nagpur. 
Shri Haleem sent a telegram on 18th Septcmbcr, 1984 with the reque , 
to extend his leave upto 30th september (naturally th leave to be 
treated as earned leave). 	 - 

Shri Ilaleem who should have joined his dutieb on 1st octoher84 
again did not join the duties and sent a telccrrnrn on 1st october 19S,4: 
to extend the leave up-o 7th October, 1984. 

I 
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Shri Haleem sent a formal applicttion for earned leave w.e.f. .10th 
September to 7th October, 1984 on 10th October, 1984. 

Shri Haleem applied for study leave keperateiy also on 10th October, 
1984 for a period of one year, in continuation of his earned leave 
applied till 7th October, 1984. 

10.Director, Central Region sent a telegram on 9th October, 1984 which 
was received by Shr-i Haleem on 10th October, 1984 which ordered him 
to report immediately as the *ork was suffering. 

11.Director, Central Region again sent a telegram on 15th October, 1984 
to Shri Haleem, saying that study leave applied for has not been 
recommended and report for duties at once as work was getting affectc4. 

12..Shri Haleem did not pay heed to the orders of the Director . 	communicated through the two telegraMs, as also subsequent orders 
issued by the Chief Hydrogeologjst & Member, CGWJ3 instead he 
extended his study leave for another year. 

13.Disregard of the orders of superior authorities resulted in the 
issue of the memorandum alongwith the: article of ciarge by the 
Ministry of Water Resources through which this inquiry was conducted. 

The Inquiry was held at the of fie of the Director, Central 	.2 
Region, Central Ground Water Board, at Nàgpur on 22nd and 23rd July, 
1986. The Prosecution case was presentea by Shri Jatinder Icumar, Senio 
Administrative Officer4 CGWB (P0). ShrIM.A. Haleem,•.Jr.Hydrogoologjst 
as suspected public servant (SPS) assisted by Shri Quasim-ul-Haq as his.:. 
Defence Assistant were present to defendtthe case. Shri R.Venkatraman, 
Director, Central Ground Water Board,de,osed before the Inquiry Of ficer 
as2Prosecution witness. 	 I 

From a perusal of the case as rcorded thrDugh the daily 
proceedings1 I am of the opinion that th6 contention of Shri i;aleSi(SPs).. 
that he was not aware of his extensionoE leave having been'denied.by 
the Director, Central Region, is Correct), more so because he was paid hi. 
salary till the month of September,_,1984 and his other arrears sent to 
his home address. ramof eos,inion tat Director, .C4R4 Nagpur 'faile4 
to inform Shri Haléern (SPS),- on time, th'at his extension of leve beydz 
11th August1 1984 which ~ne  - 

âflowed Wd that he shouldTreort for duty- by ispecified date. Director 
CGVIB, Central Region only sent a telegrani on 9th_October['10$4 i.e. a 
day after Shri Haleem'(Sps) shouldThavejoired the duties (8th Oct1981, 
implying therewith that he had n6 objectIon in granting him leave upto 
7th October, 1984 but now he should join duties. I, therefore, recongl2or. 
that the leave as applied for till 7th October, 1984 and as admissible 
be sanctioned and his absence upto 7th October, 1984 he rennlnt-lcarl. 

( 	 I 	 .LSC Geservatlon and recommeñdàtjons would require a change 
in the date of unauthorised leave by Shrilnaleem and the same wou 14 now 
he 8th October, 1984 i.e. from.the date bo applied for study leave. 

Shri Haleem's contention that the leave was 'approved by the 
a flinistry is notcSrecC The Ministiy6nlj' ati€horised i hainE5_jo1ph.D. 

Classe and the case for leave was only to be considered, if and when 
applied, depending upon the exegencies of Iwork. Permission to join 
classes/course does not imply that leave would be sanctioned and it 	. 4' 

Tertainly does not permit an officer to tdke it for granted that the 
leave would he sanctioned at the asking o it anqhe can proceed without 

- 	 . 	 . 	
3 



4 	
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caring for the orders of his supe4or authoçities. The telegrams from 

the Director, 	
Region, saying that his study leave has not been 

recommended and that he should report for work should have been, reason 
enough for Shri Haleem (SPS) to return to his HeadqUrters (Nagpur) to 	

* 

join his duties, which he failed to even after recéiving orders froth the S 
chief Hydrogeologist& Member, central Ground Water Board. 

Shri HaleelTOs (ss) :c0ntti0Th that had he been allowed to 
	. 

continue at the office of the 

 
Director, Southern Region, central Ground 

Water Board, Hyderabad he could have continued his Ph.D. course as well. 14 
as attended to his official duties is also not correct. The university: 
rules clearllsaY that the coursetwotild bc.perSUed oniy.as  a Regular. 

student and that any officer would have toproduO a :ertificate of h 
i 

being on leave to be a regular scholar. Thus Shri;Haleem (SPS) could 
not have joined the course of his studies from Hyderabad also without 

. 

	

	
buts the charge of his Defence Assisthflt 

proceeaing on leave. This re 
made on his transfer zi(dèd1Qad to .Uagpur. On n  

Shri Hale€m5 (sPS) contetion is that he was perusing the 
course of Ph.D. for, mutual advantage i.e. his as well as that of the 

Department. Any mutual benefit ouid require the agreement of two 

- parties. one party in this 	
the order being case being Shri Haleem (SPS) 

Central Ground Water Board. By denying st".y leave to Shri Haleem 
the C.G.-W.B. clearly iulies that the exegencies of the work assigned 
to Shri fiaieem takes preceØdeice over his studies for Ph.D, and any 

from the same. No body can force at advantage unless 
ensuing dvantage  
cepted/recogni5 by\another party alsO and therefore, S In Haleern's 

(SPS) contention of the advantage i' 
benefit to the Department does not 

hold good. 
Shri Haleem (SPS) joined the Ph.D, course on 24th August, 1984. 

Re1osa'=nt.na 
over charge (16th August. 1984) of his office at Southern 

Region, Nagptlr. 	- 	
r.--- lriininq on .27th August, 1984 , at central 

His being aware of the fact that while being po sted at Nagpur.-- 

would have to take study leave to persue his course of studies, he should 
not have joined the course, till such time that he had joined at Nagpur0 
apprised his Director and applied for leave and the same was sanctioned. 

ern Region, where Shri Haleem was posted was Agreed that Director, South  joining Ph.D, course, but it was his duty t 
aware about his intensions of 

o 

have informed his Director at NagpUr of the permission fOr joining Ph.D. 
granted by the Ministry, since after his transfer from southern Region to 
central Region, Director, Southern Region does not come into picture. 

shri Haleem (sPs) was aware of the work programme alloted to him 
and its importance immediately after his joining the central Region at 
tagpur- The work programme which is targeted required his being on duty 
and the shortage ofofficerS precluded'aflY possibility of ccommendixg, 
his study leave By the Director. 
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CIA 

IN THE CENTRAL Aoi'ixtqIsTRpsxvE TRItiun1u4 *IYLERAEAD BENCH AT HYDERABAD 

Or  O.A.NO. 403/89. .' 
Dtedz 17-10-1990 

Betweens 

H. A. Haleem. 	 Applicant. 

and 

teputy secretary to Govt. of India, 
Ministry of WaterResources, 
Jwishi Bhavan, 	 •i 
New Elhi. 

'h t  'O Chairman, Central Ground Water Board, 	 9Agr • /' i 
 

New Delhi. 

.. 	1spondents. • 
THE HON'BLE MR.B.N.JAYAsIMIjA t vIcE CI-IAIRMAN 

AND 

THE HON'BLE MR.J.NARASIMHA MURI'Y z MEMBER(JUDL) 

This application (Under section 19 of the Central 

Administrative Tribunal ACt, 1985) coming on for final hearing 

upon perusing the application, the counter affidavit and 

the reply affidavit filed therein and upon hearing the arguments 

of Mr. Basheeruddin, Advocate for the applicant and ot a 	• 	Mr. C. Paranjeswar Rao, Advocate for Mr.P.Ramakrishna Raju, Sr.035C w 	
4 

 

and having stooc over for consideration to this the 17tn October, 

1990, the Tribunal made the follcwing two cliterring judgments. 

(contd....) 

4 
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( O.A. 403 of 1989 ) 

( ORDER AS PER HON'BLE SHRI B.N.JAYASIMHA, VICE-CHAIRMAN.) 

1. 	The facts have already been narrated and need no 

repetition. 	Suff ice to say, that the Applicant was 

served with a charge meiio for absenting himself from 

duty from 10-9-1984 to 23-7-1986 unauthorisec33v and an 

Enquiry Of ficer was appointed, who conducted an enquiry. 

on the basis of the Enquiry Officer's report, the 

Disciplinary Authority imposed the punishment of compul-

sory retirement from service on the Applicant. 

2. 	The grounds urged in the application challenging 

this order of compulsory retirement are: 

(i) That the compulsory retirement of the Applicant is 

not in public interest and hence illegal. The 

order of compulsory retirement carries a stigma and 

hence the Applicant is entitled to protection under 

article 311(2). 	In support of it, reliance is 

placed on Gurdev Singhvs. State of Punjab (1964 

Sc 1585), S.R.Vanlc4Raman  vs Union of India 

(AIR 1979 Sc 43 and in Union of India vs. col.J.N. 
I 	41 

Sinha (1971 (1) 5CR 791) and M.T..Keshav Iyyangar 
56° 

vs. 0.0.1.0  Ministry of Finance (FIR 1988 (2) 

The punishment of compulsory retirement is contrary 

to the Government of India Memo No.21(2)76...Est.(A), 

dated 25-8-1971 which lays that to retire a Govern-

ment servant on grounds of specific acts of mis-

conduct as a short cut to initiating formal discipli 

nary proceedings cannot be resorted to. 

(ii) That no show cause notice was given to him indicat-

ing the penalty proposed to be imposed on him by 

the disciplinary authority. 



Vt  
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(iii) The pinishment of compulsory retirement is 

wholly disproportionate to the gravity of the 

misconduct. 

3. 	The Respondents have pointed out that a regular 

departmental enquiry in acc'orØance with the C.C.S.(CCA) 

rules was held after issuing a show cause notice to the 

Applicant in Memo No.6(1)184,  dt.1-1-1986. A statement 

of Articles of Charges and a statement of Imputations 

were annexed with the charge Memo as Annexures I & II. 

The details of the documents by which the Articles of 

Charges are proposed to be sustained as well as the 

witnesses proposed to be examined were also furnished 

alongwith the Charge Memo. An Enquiry Off icer was 

appointed. The Enquiry Off icel in his report noted as 

follows: - 

1. Shri M.A.Haleem was transferred from Southern 
Region, Hyderabad, to, Central Region, Nagpur. 

Shri Haleem, handed o'er the charge of his 
office at Hyderabad on 16th August, 1984. 

Shri Haleem took over the charge of his office 
at Nagpur on 27th August 1984. 

Shri Haleça$ed on casual leave for lOthtt 
and 11thtiag)3.&.D84 with permission to leave 

. 	 station th'eIebrate the religious ;ival of 
Id_Ul_Zuha with permission toEiuf 	the closed 
holidays on 7th, 8th and 9th September, 1984 and 
left his headquarters, Nagpur, on 6th September 
in the evening. 

S. Shri Haleem should have joined his duties on 
12th September, 1984 at Nagpur. 

Shri Haleetn sent a telegram on 18th September, 
1984 with the request to extend his leave upto 
30th September (naturally the leave to be 
treated as earned leave). 

Shri Haleem who should have joined his duties 
on 1st October, 1984 again did not join the 
duties and sent a telegram on 1st October, 1984 
to extend the leave upto 7th October, 1984. 

Shri Haleem sent a formal application for earned 
leave w.e.f. 10-9-1984 to 7-10-1984 on 10-10-1984. 

M ict'e 
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Shri Haleem applied for study leave separately 
also on 10th October, 1984 for a period of one 
year in continuation of his earned leave applied 

S
till 7th October, 1984. 

Director, Central Region, sent a telegram on 9th 
October, 1984 which was received by Shri Haleem 

A 	 on 10th October, 1984 which ordered him to report 
immediately as the work was suffering. 

Director, Central Region, again sent a telegram 
on 15th October, 1984 to Shri Haleem saying that 
study leave applied for has not been recommended 
and he should report for duty at once as work was 
getting affected. 

Shri Haleem did not pay heed to the orders of the 
Director communicated thnugh the two telegrams 
as also subsequent orders issued by the Chief Hydro.-
geologist & Member, CGWB. Instead, he extended his 
study leave for another year. 

Disregard of the orders of superior authorities 
. 	 resulted in the issue of the memorandum alongwith 

the articles of charge by the Ministry of Water 
Resources through which this inquiry was conducted. 

I, 

An enquiry was held at the office of the Director, 

Central Region, Central Ground Water Board, at Nagpur, 

on 22nd and 23rd July, 1986. The Applicant was assisted 

by one Quatirn-ul..Haq as his Defence Assistant. After 

considering the evidence adduced at the enquiry, the 

Enquiry Officer held that the Applicant and hi..j Dçfence 

Assistant had no valid arguments and reasonable explana-

tion to offer and held that the charges have been proved. 

It is on the basis of this okder that the Disciplinary 

Authority passed the order of compulsory retirement from 

service on the Applicant. 

It will thus be seen that the penalty of compulsory 

retirement from service has been imposed on the applicant 
aa.__ --- - -- 	-- 	- 
provisions of article 311(2). 

The decisions relied upon by the Applicant in 
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Curdev Singh kVs. State of Punjab (1964 SC 1585), Union -

of India Vs. Col. J.N,Sjnha (1971(1)(5CR 791) etc. cases 

all roalate to compulsory retirement tinder F.R.560) or 

analogous provisions. The Covernnent of India's circular 

dt.25.8.1971 also relates to compulsory retirement under 

F.R.56(J). These decisions have no bearing to the case 

of the Applicant as the Applicant has not been compulsorily 

retired invoking F.R. 560). 

a 

7. 	The next contention of the Applicant is that a 

second show cause notice has not besn issued to the 

applicant indicating the punishmsnt proposed to be imposed. 

After the amendment of Article 311 (2), the first proviso 

to Article 311 (2) reads as follows: 

"Provided thatthere it is proposed after such 
inquiry, to imose upon him any such penalty, 
such penalty may be imposed on the basis of 
the evidence adduced during such inquiry and it 
shall not be necessary to give such person any 
opportunity of making representation on the 
penalty proposed: 

There is thus no requirement to issue a second show 

cause notice indicating the punishment proposed to be imposed. 

The plea also has to be rejected. 

B. 	A point has been made that the Applicant t'ns not 

supplied with a copy of the Enquiry Officer's report along 

with the order of compulsory retirement. 	This is factu- 

ally incorrect. 	The applicant being a Class-I officer, 

the President of India is the disciplinary authority. 

Alonguith Tder dt.2.2.89, a copy of the advice given by 

the Union Public 3ervice Commission vide their letter No. 

(Contd .....) 

cat 
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13/144/96...s1, dt,6-10-.1988 and a copy of the report 

of the EnçLiry Officer dt.28-8-1996 were given to the 

applicant, It .s thus seen that the contention that the 

enquiry report was not supplied is contrary to facts. It 

will also be noticed that the advice of the UPSC has also 

been taken in accordance with the rules. 

1 
9. 	In Jal Shanker Vs. State of Rajasthan (AIR 1966 

Sc 492) referred to in the judgment of my learned brother 

there was no enquiry held and there was no charge-sheer 

issued to the applicant nor was he given any opportunity 

of showing cause. It was contended that the regulation 

which provided that an individual who absents himself 

without permission or remains absent without permission 

for one month or ]ong aftEr the end of his leave shall 

be considered to have sacrifi(ed his appointment and 

may be reinstated only with the sanction of the com 

pefrent authority, meant that the applicant was consi-

dered to have sacrificed his appointment. In dealing 
SI 

with this regulation the Supreme Court made those 

observations. The facts of the case are totally different 

from the base before us and the ratio in Jai Shanker's case 

is of no relevatice to the case before us, 

10. 	
My learned brother has observed that Nif the appli- 

cant presecuted studies and get his PH.D, he would be more 

useful to the institution that he had not asked for e4eave 
illegal or 

foVp2ezaj immoral purposes and that the department vindictively 

retired him from service instea.d of granting leave, etc 

and the respondents' action is therefore liable to be set-aside' 

I find it necessary to refer to observations of the 5uprern 

Court in regard to the jurisdiction of this Tribunal and 

Contd. . .6 



H 
the scope of judicial intervention made in Union of India 

Vs Parma Nanda 1989 (i) SCALE 606). Para 27 of the said 

judgment needs to be reproduced; 

27. We must unequivocally state that the 

jurisdiction of the Tribunal to interfere with the 

disciplinary matters or punishment cannot be 

equated with an appellate jurisdiction. The 

Tribunal cannot interfere with the findings 

of the Inquiry Off icer or competent authority 

where they are not arbitfarY or utterly perverse. 

It is appropriate to rernmber that the power 

to impose penalty on A delinquent officer is 

conferred on the coretent authority either by 

an Act of legislature or rules made under the 

proviso to Article 309 of the Constitution. If 

there has been an enquiry consistent with the rules 

and in accordance with principles of natural 

justice what punishment would meet the ends of 

justice is a matter exclusively within the juris-

diction of the competent authority. If the penalty 

can lawfully be imposed and is imposed 6n the 

proved mis-conduct, the Tribunal has no power to 

substitute its own disérétion for that of the 

authority. The adepiacy of penalty unlss it is 

malafide is certainly not a matter for the Tribunal 

to concern with. TheTribunal also cannot interfere 

with the penalty if the conclusion of the Inquiry 

Off icer or the competent authority is based on the 

evidence even if some of it is found to be irrelevant 

or extraneous to the matter. 

1 have already mentioned that a regular enquiry has 

•. 	been held consistent ith the rules and after consulting 

the UPSC a penalty has been imposed. There is no 

violation of any rules. The Tribunal cannot sit as an 

contd...7 
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appellate authority and substitute its own views 

f or that of the Disciplinary authority. 	In the 

order dated 2-2-1989 the disciplinary authority 

has Considered the contentions of the applicant 

in regard to his prosecuting his studies for 

• the Ph.D and noted "even if he had not been 

transferred from Hyderabad, he could not have 

performed his official duties as well as under- 

gone the Ph.D. course, since the University Rules 

require that a Ph.D sbholar has to be a regular 

student and has to produce a certificate that he 

is on leave from the Department. 	Shri Hateem had been 

given an important work at Nagpur with certain 

target dates". 

11. 	In my view, therefore, there are no procedural 

irregularities and there is no violation of the 

provisions of Art.311(2). 	I am therefore unable 

to agree with the conclusion of my learned brother 

that the order of compulsory retirerncnt is not ui 

accordance with the rules and that is to be quashed. 

Neither can it be said that there are vithlaticns of 

the principles of natural justice. 	There is no 

requirement that the disciplinary authority should 

give a personal hearing before imposing the punishment. 

I am also unable to agree with my learned brother that 

the order passed is a vindictive act of the Res- 

pondent there being no material at all to arrive at 

such a conclusion. 

12. 	There now remains the: last point urged by the 

tionate to the gravity of the charge. 	From the facts 

All - 	contd... 



of the case, 	it is clear that the applicant totally 

disregarded the instructions issued to him by his 

superior officers and failed to report for duty. 

The disciplirary authority after taking the advice 

of the UPSC arrived at the Iunishment to be imposed. 

No extenuating reasons have been given by the applicant 

for his non-complying wIth the orders of the authorities 

to report for duty. 	This tribunal has no jurisdiction 

• to interfere with the punishment awarded as observed 

in the Parmanand's case. 	However, it may be noted 

. that it is open to the applicant if so advised to submit 

a review petition to the President seeking reconsidera- 

tion of the punishment. 

13. 	In the result, the application is to be dismissed. 

No costs. 

c. 

Date 

Oaratzai ACb w
Urt 0fflc T Tj1 
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tne HOflhDlC bri J.Nata$imtTh MurtY, 

Juogrfleflt as per 	ilsJudicial) 

This is an application riled by the Applicant 

for relief to quash the impugnad order E.No.5(l)84 vig., 

dated 2--2--1989 as it is tantamounts to termination of 

sorvicus and carries a stigma too, therefore attracts 

Ar tide 311(2; of the Constitution of India, coh,Julsory 

retirement when it is not in public intnrest and 

is liable to be set aside. 

The facts of the case in brief are as follows: 

1. The applicant is M.Sc.Ceology and P1.Sc.Tech. 

in Hydraulogy. 	He was recruited through Union Public 

Service Commission in 1974 for Croup-'A service and was 

appointed as Junior Hydrologist with effect from 1-9-1975. 

After six months of his posting at Sinaman Project at 

r 



Sholapur, he was transferred to Central Ground Water 

Board, Southern Region, Hyderabad. 	In May 1976 on his 

request to stay with his family and aged parents, he was 

assigned work at Sathupally, .Khammam District. 	He was 

then transferred to Central Ground Water Board, Central 

Region, Nagpur. 	His request: for retention in Southern 

Region was not considered and he was relieved there 

from on the very day of his father's demise. 	He worked 

in Nagpur from 1978 to 100 duly attending to the work 

assigned to him near BhOpal and Jabalpur in Madhya 

Pradesh. 	On his request, he was posted again to Southern 

Region, Hyderabad, and was assigned there reappraisal . of ground water in East Godavari District near Amalapuram 

and Peddapuram where he fell sick and proceeded on leave 

on medical grounds. 	During the convalescence period 

he was transferred to TrivandruQ'i, where he did not Join 

and his leave was sanctioned after getting a second 

Medical Opinion of the Medical Board. 	He was retained 

for some time in the Hyderabad Office to carry out the 

'work at Raiyernpet in Cuddapah District and he completed 

the work on 16th June 1984. 	On the same day orders 

were served retransfering him to the Central Region, 

Nagpur, giving him two months time to complete and 

finalise the work done. / 2. 	While he was retained at Hyderabad, he applied to 
the Ministry of Water Resources, Government of India, 

to register his name vide le•:ter No.MAJ/JHJ/c09v/ 

Research.I, dt.21-10-1983 toprosecute his studies in 

Ph.D. of Osmanja University,.ano permission was 

accorded in letter No.35_184/78.03w.Govt 0of India, 

dated 7-12-1985. 	The fact of, dmissjon to the applicant 

to prosecute his studies for Ph.D. course was brought 

contd..p.3/.. 
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C 
to the notice of the Technical Secret-xy and the 

r 	
Director, Central Ground Water, Southern Rog.inn, 

personally and reestd to report the fact to the 

chief Hydrologist, Central Ground rater BoarcJ and to 

retain him at Hyc3erabad till he comt.letes his Ph.D. 

But his request was not considered and he was relieved 

on 1641964 to join at Nagpur. He joined at Nagpur 

on 27th August, 1984. 

i 	3. 	The aPplicant applied for casual leave for Id-uz-zuha 

on 7-9-1984 and availment of two days on 8th and 9th 

which were Saturday and Sunday. On reachinn Hyderaba 

he found his mother's health in a precarious condition. 

. 	
His mother wished to see the marriage of her last son 

to be performed before she breathed her last. He applied 

for earned leave from 7-9-1984 to 9-1.0-1 984. He received 

his salary for the perind ending October 194, which 

- would not have been paid had the le.9ve nrjt been snctjon. 

4. 	The applicant made enquiries at Hyderahad about 

admission to Fn.i::. course and applied for admission. it 

was informc-d that attenance was compulsory as is evident 

from the admissinn letter No.Ph.c/Ad/1984ssirn:n2/270 

dated 21st July 194. Pursuant to it he applied for 

study leave w.e.f. 8-10-1984:  which was admissible under 

nile 50(1) of cog Leave rules of 1972. in his apPlication 

be explained the circumstances in which the leave applied 

for was justified. Correspondence ensued in the matter 

and it remained unabated till charge of unauthorised 

absence was framed against him and he requested for encçuiry 

which was conducted. 

5. .Before exniry of his leave applied for, he requested 

for posting as Junior Hydrocteologist in Central Ground 

C:ont..n.4/_ 
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U 	
Water Board on 31-12-1986 and subsequent telegrams. As 

no reply was received, he was compelled to report as 

Junior Hydrogeologist on 8-2-1987 at Fareedabad. On 

/ receipt of posting orders at Central Region, Nanpur at 

Fareedabad, he joined the department on 17-3-1987. He 

was admitted to duty and was assigned work of office 

routine in the nearabouts of Ahmednagar for draught 

relief measures in Maharashtra. The study leave was not 

sanctioned. on the other hand an enquiry was launched 

against him vide letter Confidential 146.6(1)184, 

dt,lst January 1986. Stir! N.C.Bhatnagar, Dist.Central 

General Water Board, North Western Region, Chandigarh, 

in the office of the Director, Central Ground Water Board, 

Nagpur, conducted the enquiry into the fol]oi.ri11.., charges 

levelled against him: 

/ 	

' 	He absented himself from duty w.e.f. 10.9.1964 to 

today i.e. 23rd July 1996 unauthorisedly without approval 

or sanction of the competent authority by his aforesaid 

acts  Shri M.A.Haleern has shown lack of devotion to duty 

and has behaved in the manner unbecoming of a Government 

Servant and violated the principle of Rule 3(1), (II) & 

(III) of the Central Civil Service Conduct Rules, 1965. so 

/ 	6. 	Even though the enquiry was conducted by the Encuirv 
J---- ------------- vi. cne Eniiry Officer 

was not provided to the accused officer Shri M.A.Haleem 

as required under rule nor any show cause notice was given 

to him. The enquiry was completed by the Enquiry Officer 

and there was no inkling given to the applicant of any 

/ penalty proposed against which he could make any repre-

sentation which in common parlance is known as the second 

stage of enquiry at which any charged officer has to 

represent, since the second show cause notice is not 

available under the amended law. He was attending to the 

p4 	 • 	 • 	
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Official work at Pune Camp, 'mere he received the 

message to close the camp and return. On 1st Fehurary 

1999 he returned to Nagpurmnd was served with order 

F.No.6(1)94 
Vig., dated 2-2-1994 and 2-2-1989 containing 

the order Of his compulsory retirement as punishment. 

He handed over charge on the afternoon of 2-2-1989•  

The said order is misconceived, bad in Jaw, malafide, 

arbitrary and issued against Article 14, 16, 21 and 

311(2) of the Constitution of India. Hence he has filed 

this application. 

7. 	The respondent filed the counter on the following 

contentjons:_ 

7. 	The various contentjns raised in the application 

are not correct and therecore not accepted. 

3 	While posted at Fiyderahar vide his letter dated 215t 
October 

1923, the arplicant had sought permission for 

recistering his name as an external candidate in the 

Osmania Universii:.y, Hyderahad, for the award of Ph.D. 

Degree in the subject of Hydrology. While seeking 

permission, he had assured in that letter that he shall 

be litilising his free time for s*udy, this would neither 

affect the departmental work nor interfere with 

discharging his duties. 	Since he had sought permission 

o register himself as an external canridate an had 

niven the above assurance, the permission was granted 

to the applicant vide letter dated 7-12-1983 for 

registering himself as an external cancildate subject to 

the condition that his doing Ph.. will not interfere 

with his official work in any way and also that qrant 

of leave for fulfilling any residential requirements for 

tL 	
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- completion of the course will be subject to the exigencies 

of Government work. Thus the permission was only 
-. - 

	

	conditional.: The applicant secured admission in Ph.D. 

course in Osmania University, Hyderabac3, as a regular 

student and completed the course without proper sanction 

of leave, thereby remaining on unauthorjsed absence from 

duty. The University rules clearly provide that the 

course wculd be pursued only as a regular student and that 

any officer joining the cojrse as a regular student would 
have to produce a certificate of his being on leave. 

The applicant concealed the matqrial fact of his not 

having been granted leave for pursuing studies from 

university authorities. As regards his transfer to 

Nagpur, it was purely on acmjnjstratjve grounds and in 

view of shortage of Junior Hydrogeolc,gj5q at Nagpur and 

had nothing to do with the perrnissin granted to him for 

pursuing the Ph.D. course. .,The applicant was informed 

vide telegram dated 15.10.1984 that his request for study 

leave not recommended and to report for duty at once 

as work was affecting. 

9. 	The applicant was transfered from Southern Rogion, 

Ifyderahad, to Central Region, Nagpur,. vide order 

1ated 16-6-1984 in public interest. The applicant was 

relieved from Southern RegiQn, Hyderabad, on lF8_1984 

and he joined duty in the Central Region, Nagpur, on 

27-8-1984. Immediately after joining his duties at 

Nagpur, the applicant proceeded on two days casual leave 

for 10th and 11th September 1984 on account of the 

festival Idd-u-zuha with permission to leave the headquarters. 

After the expirv of the two days casual leave, instead of 

joining his duties, the applicant sought further 

extension of leave first upto 30-9-1984 and thereafter 

- 	
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upto 7-10-1984 on the ground of illness of his mother. 

The extension of leave was not allowed to him and he 

W 
was asked to join duty immediately as field work was 

aEfected vide telegram dated 9-10-1984. 	The applicant. 

did not join his duties at Nacpur hut subsequently sent 

two applications both dated 10-10-1984. 	In these appli- 

cations, 	the applicant requested for grant of 	(i)earn&d 

leave for 28 days from 10-9-1984 to 7-10-1984 on the 

grounds of his mother's illness and brother's marriage 

and in continuation thereafter (ii) 	study leave 

from 8-10-1994 to 7-10-1995unter the Central Civil . ServIces 	(teavc) 	Rules, 	1972 for his Ph.D. course at 

0smnia University. 	The applicant was, however, again 

informed imiriediately vide Director, 	Central Ground Water 

Board, 	letter dated 15-10-1984 that his request for study 

laave was not recom;riended and therefore he should report 

for duty at once as work was suffering. 	The applicant 

did not comply with the instructions of the Government 

of India and continued to remain on unauthorised absence 

disregarding and disobeying the repeated advice o 	the 

Director, Central Renion, Naqur, 	for which a 74emorandum 

dated 30-11-1954 was issued to him informing him that the 

study leave apoliec$ for could not be allowed in vi?w of 

the exigency of work and he was directed to report for 

duty by 15-12-1994 failing which action as deemed fit 
aisu u1rectrn to 

explain as to why disciplinary action should not he taken 

for his unauthorisecl absence from duty. 	The applicant 

vide his letter dated 12-12-1984, 	expressed his inability 

to join duty stating that he was pursuing his study in 

Ph.0 	course in mutual interest ant' benefit to the Govt. 

Thereafter memos were issued to him on 26-2-1995, 	15-4-1955, 

contd..p.s/- 
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27-5-1985 and 8-9-1985 making it clear that his exp].a-

nation was not found satisfactory; permission for study 

leave was not granted; absence was unauthorised, etc.. 

and was directed again and again to join duty irnmedi&tely, 

failing which he will he liable to disciplinary action. 

In the memorandum date'S3_1995 he was also informed 

that about his transfer, he could represent his case 

after joining duty at Nagur office. The applicant, 

however, ignored all the instructions/advice5  and continued 

to remain absent and pursued his Ph.D. course. There-

after, with the approval of the Competent Disciplinary 

Authority, major penalty proceedihgs under rule 14 of the 

Central Civil Srvje (CcA) ules, 1965 were initiated 

against the applicant vide Memo dated 1-1-1996 ror 

absenting himself from duty with effect from 10-9-1984 

unauthorisedly without proper approval or sanction of 

the competent authority thereby showing lack of devotion 

to duty and behaving in a manner unbecoming of a Govt. 

5t :rvant in contravention of the Central Civil Services 

(Conduct) Rules, 1964. On receipt of the applicant's 

defence statement, wherein he denied the charges, an 

Inquiring Authority was appninted to inquire into the 

charges and the applicant afforded the necessary opportu-

nity to deFend his case. The Inquiring Officer submitted 

his report on 28-8-1986 stating that the charge levelled 

against the applicant was fully proved. The advice of 

the Union Public Service Commission was also obtained. 

Thereafter, the disciplinary authority, after going 

through all the facts relating to the case including the 

report of the Inquiring Officer and the Union Public 

Service ommissjon's advice, observed that while applying 

for permission for,  registration in the pL' course, 

con td . . p. 9/- 
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the applicant had clearly'stated that he would utilise 

his free time in the study of Ph.D. and that it would not 

af lect the departmental work nor it would interfere with 

discharging his duties. Since he had asked for permission 

to register himself as an external candidate and had aiven 

the above assurances, permission was oranted to him in 

December, 1983 subject to the condition that his pursuit of 

studies for Ph.D. would not interfere with his official 

work in any way and that the grant of leave for fuifillinc, 

the residential requirements would be snbject to exioencies 

of Government work. Thereafter, he was transferred from 

Hyderahad to Wagpur, where he joined on 27-8-1994. tespite 

the fact that permission allowed to him was subject to 

aforesaid conditions, the applicant secured armissjon for 

cc'urse in Csmania Univercity, Hy•5erahad, as a 

regular student. For the ecimiscion, the University 

authorities had also stinulated a condition that all the 

non-teaching cc.Hidates, who are otherj se employees, 

should take leave under the rules, or otherwise their 

adwission would be cancelled. The study leave as'<ed ror 

by the applicant subsequently for this purpose, was not 

granted by the competent authority and he was as'ed to 

report for duty. The applicant did not reveal the 

correct position that the Covernmnnt had not sanctioned 

him leave for the course, and remained absent from duty 

unauthorisedly. The Disciplinary Authority further 

o;)sen,ed that even if the applicant had not been 

transferred from Hyderabad, he could not have performed 

his official duties as well as undergone the Ph.D. course, 

since the University Rules require that a Ph.D. scholar 

has to be a-regular student and has to produce a certifi-

cate that he is on leave from the De7artjlpnt. The 

applicant had been given important work at Nagnur with 
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certain target dates. The applicant should have looked 

into the interests of the Government rather than remaining 

away from Wagpur on some grounds or the other. He 

completed the Ph.D. course inspiFe of clear University 

Rules, that the official seeking admission for that should 

be on approved leave, clearly established that he was 

guilty of suppressing the information from the Osmania 

University that he was not on study leave, which reflects 

on his integrity. The flisciplinary Authority was thus 

fully convinced thatthe applicant wilfully ignored and 

J disobeyed Government's orders and that the charges of 

absenting from duty unauthorisedly without proper approval 

or sanction from competent authority thereby showing lack 

of devotion to duty and behdving in a manner unbecominc of a 

Government servant, was fully proved against the applicant, 

and came to the conclusion"that the applicant was not a 

fit person to be retained in Government service and ordered 

imposition of major penalty of Compulsory Retirement on the 

applicant. 

13. The contention of the appliant that a copy of the 

Inaulring Authority's report was not given, to him 4.mmecuately 

after the completion of inquiry XSX)tR*W±XKxnexxkR 

Riskn is not correct. The applicant was given all opportuni-

ties to defend his case. The penalty order is legal and 

fully in accordance with. Law and there are no grounds for 

the applicant.. The application is liable to be dismissed. 

Sri 2ashir.in..hmer1, laarned counel for 

the rpp!i::nt and Sri G.Pcpsmntja:n Pp0 for Sri P.Ram:-

kri:hna Rju, 5c'nior :tanin counsel for C:ntral ovcrn- 

In this cs tho a,c1icnftrn.nhf 	 -- 
r.oj5t;..rin his nr.uz to pros:cut his StuLi Us j.n Ph.D., 

of Ccrn•nL Univ'ri1 in Hydrology. 	Thj 'pplic..nt 
Pçq .. 	 us ...orkin 	s a hydrolor:ist in t 	Rs:unns •Dcpertmnt. k 

I 	
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ç While se3kino p2rrnission, 	he 	gav--n an udrtuk1ng 	that he 

would utiliso his 	fr 	ti'nu 	for this s:uiy 	without 	d'3trj- 

m.nti1 	to 	thc 	03-pa;trnnt1 	ark 	and his normal 	dujas. 

He obtin4 	iurmjssion oF 	th 	ruspun::.ns 	to 	rEgist..r 

his narn:. 	us 	n 	Ext:rn.l Cndi:ot_ 	for proucuting his 

stu -Jius 	in 	Ph.). 	of 	Gara...nic 	LinivJrsity 	in 	th 	fitl. 	of 

HyU:o1oy. 	In 	thu 	pLrmi&sion 	lettLr, 	it 	w.s 	s{ri;.;d 

tiat 	the p:rmi. scion onnt.d i.8 .ubjuct to 	the 	condition 

;hc hji 	cioing 	Ph.). 	uj,l 	not 	anctrf..ra 	with 	his 	official 

work in any uy. 	Th:r.nt of lcSavu 	for 	fulfjlljnn any 

residntial r..•quirm.nt 	for 	completion off th:wur;c 

will 	b:; 	suj 	..t 	to 	tlic 	c.rxigcncis 	of 	Gov.rn!nunt 	L'ork. 

S 
Th~ 	pp1icnt sucurd aW:issfln in Ph.). 	aurc 

in 	Osrnnia 	Univ.r:.:ity, 	1y62r1:bu 	s 	.i 	rzi)ular 	stud. nt. 

JhilE, 	h 	i.e 	it 	Hydsr.th.d, 	xkxm hu 	us 	ctt;ndin 	o 	his 

stu..j.:s 	in 	thc 	1jsijre huurs2. 	hila 	so, 	nu 	ws 	t:n. f6rr.c3 

to 	L..ur on adminitr;jve grounJ 	in yb-u of 	the short 

of Junior 	Hydrclo'i. ts ct 	Ug:?ur 	.n 	13---6--1984. 	H 

Uris reliavad 	frum 	ch 	South.rn S.gion, 	KyzerJc -... 	.n 	i-a-i:a 

snd h 	jcin;d 	:uty 	..n 	th 	C .nr;1 	.&JIon, 	i:ugpur 	un 27-3-1934. 

• .fr 	h 	juind 	: 	Uu,ur, 	h9 	imrn2di&tfly applied 	for 
7th 

leave 	For 	Ita z 	fltbt 3cptumb&r,193don account of 	th. 

Ei-IJs-Zuha and jJerwissjon to avil two days on 8th anU 9th 

which UtE SaLrday and Sunday. 	MfLr reaching Hyderabod, 

he 	round his motharts h;1th in a pracrious 	corn;ition. 

His nothor 	exprcssad her 	ldst d2sire to s. 	this marriag 	of 

hr 	1-st 	son 	to 	he 	per Form :d befor: 	zjhe br ::&.thd her 	l.st. 

met .forc, 	Ila app1iei 	for 	adrrtd lve 	fr,m 	7th 	Sppt.moer to 

9th 	October,198.. 	Thu 	ext..nsiun of lVc- 	uus 	not 	allo.e 	to 

him 	nd 	h 	... s 	3;k3 	tn 	in4n 	rl t +,,  

work u.;s being affected by a 	telgr..m dt.d 9--13--1934. 	Jut 

P t, he did not 	join -ducy and h 	also 	rnad 	an ap;.lic .tion 	for 	gr..nt 
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of Study leave from 8--10--1984 to 7--10--1985 which is 

admissible under Rule 50(1) of C.C.S. Leave Rules of 1972. 

His request for study leave was rejected and he was asked 

to join duty immediately. He remained without joining 

duty. 	For the period of absence, his explanation was 

called for and inquiry was conducted and he was made to 

retire compulsorily from service. 

14. According to the applicant, the Enquiry 

Report was not furnished to him and he also contended 

that the punishment of compulsory retirement amounts to 

removal from service. He states that he had put in 

13 years and 4 months service. He has got more service 

and that the punishment imposed is too severe. He did 

not carry the matter in appeal contending that the Enquiry 

Report was not Purnished to him. 

15. The applicant applied for permission to 

register his name for Ph.D. Cour,e of Osmania University 

in the field of Hydrology and the permission was granted 

without detrimental to his normal duties and departmental 

work. He was also allowed to prosecute his studied in 

the Ph.D. 	WhI1L' so, he was transferred to Nagpur 

because of exigencies of services. 	So long as he was 

continued in Hyderabad, there was no trouble either to 

the applicant or to the Department. Because of the 

rnsPer to Nagpur, it seems the trouble arose, it is 

evident that because of the transrer he could not prosecute 

his studies in the field of Hydroingy for Ph.D.Coure, 

.1 	 • 

16. The applicant never expected that he lnuld 

be transferred to Nagpur, in the first  
- 	 •0 alit) went to Ryderabad for Eid-Us-Zuha 

festival and k thereafter on thig Qround of his mother's 

V 

I 
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illness he applied for leave and thereaftar he applied for 

study leave as he was transferrod to Nagpur. 	But the 

respondents have not granted him the leave. 

17. 	The petitioner has puttip nearly 13 years of service 

in the Department. He is entitled to get the study leave. 

Poreover, he got the earned leave and other leaves toa his 

credit. 	The Department will 1036 nothing if they grant 

any of the above said leaves to continue his studies but 

contrary to the principles of natural justice, the Depart-

ment did not grant him the leave. In the same subject he 

is dealing in the Department, he joined to do Ph.D., in 

the same subject withthe permission of the authorities. If 

he completes his Course and return to the Department, he 

would be an asset to the Department and also to the Public. 

The Department can extract better work. He might have paid 

fees to the college and joined the college with the per-

mission of the Department. Having  parted with the money, 

the petitioner requested the respondents to grant him the 

study leave. 	The respondents ought to have sympathised 

with the position but they vindictively refused to grant 

him leave. 	His transfer from Hyderabad to Nagpur is also not 

made with a good intention, knowing fully well that he 

joined the Ph.D in Hyderabad with the permission of the 

Department, he was tranPerred to Nagpur. After he Was 

transferred to Nagpur, his struggle started. 	The charges 

were framed against him and the respondents conducted inquiry 

and found him guilty of the char1 ges. 	The disciplinary authority 

awarded punishment of compulsory, retirement to the petitiornr. 

It amounts to removal from service almost. He got 10 years more 
...

service. 	At this stage he waS asked to retire copulsorily. 

The ponalty imposed on the petitioner is disproportiona.e to 
9n.q/r4 	04- u 

the charge.. Th.aL4ss4aa4ts_ue.re not given to him to carry 

P1 	 .pt 	 V 

IA 	 the matter in appaal. 	Though requested, he was not given a 
-- 

H 	 . 
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personal hearing. In this case, the petitioner cited a 

decision reported in AIR 1964 SC 1585 in which their 

lordships observed as Pollowé:- 

"It is hardly n3cessary to omphasise that for 

the efficient administration of the State, it 

is aOsolutely essential that pwrmanent public 

servants should enjoy. a sarise of security of 

tenure. The sataguard which Article 311(2) 

affords to permanent public servants is no 

more than this tnat in case it is intended to 

dismiss, remove or reduce them in rank, a 

reasonable opportunity ,ahould be given to them 

of showing cause against the action proposed 

to be taken in regard to them." 

In the present case, the documents are not served on the 

petitioner to carry the matter in appeal and he was not 

given a personal_hearing also to explain his case, in 
Ijar 

this case, he did not commit any offence. He requested 
1' 

the respondents to grant him study leave or any leave 

Mto his credit. By over-staying the leave, such a harsh 

punishment is unwarranted. In. this connection, the 

learned counsel for the petitioner cited a decision 

reported in AIR 19b6 SC 492 .wperen their lordahips 

stated as follows:- 

"The removaj of a Governiient servant from 

service for overstaying his leave is illegal 

even tnough it is provided by the service 

Regulation that any individual who absents 

himself without peruuiission after the and of 

his leave would be considered to have 

sacrificed nia appointment and may be rein-

stated only with the sarctionof the compe-
tent autnority. 



A discnarge from service or an incumbent 

by way or punishment amounts to removal from 

service, 	and the constitutional protection of 

Art. 311 cannot be taken away from him by 

... contending that under the Service Regulations 

the incumbent himself gives up the employment 

and all that the Government does is not to allow 

the person to be reinstated. 	It is true that 

there is no compulsion on the part of the Gover- 

nment to retain a person in service if he is 

. unfit and deserves dismissal or removal and 

one circumstance deserving removal may be over- 

staying one's leave. 	Out a person is entitled 

to continue in service if he wants until his 

service is terminated in accordance with law. 

It is true that the Regulation speaks of rein- 

statement but what it really amounts to is 

that a person would not be reinstated if he is 

ordered to be discharged or removed from service. 

Tne question of reinstate,iert can only be consi- 

• derod if it is first considered whether the 

person sflojld be removed or discharged from 

service. 	Wnicnever way one looks at the matter, 

• the order of tne Government involts a termjna- 

• tion of the service when the incumbent is 

willing to serve. 	The Regulation  involves a 

. 

. 	punishment for overstaying one's leave and 	the 
. 	

. •• burden 	thrown on the .i incumbent to secure 
I 

reinstatement by showing cause. 	No doubt the 

• Government may visit the punishment of dis- 

charge or removal from service on a person wno 

has absented himself by overstaying his leave, 

but it cannot order a person to be discharged 

from service without atleast telling him that 

they propose to remove him and giving him an 

• opportunity of snowino cause why he should not ua 	railiuvea. j r 	tuza 	is Agnaigns 	uuiiu 	I.IIU 	tulcuw— 

bent will be entitled to move against the puni- 

shment for, 	if his plea succeeds, he will not 

be removed and no question of reinstatement will 

arise. 	It may be convenient to describe him as 

1 I 
/7 	 - - 
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seeking reinstatement but this is not tantamount 

to saying that because the person will only be 

reinstated by an appropriate authority, that the 

removal is automatic and outside the protection 

of Art.311. A removal is removal and if it is 

punishment for overstaying one's leave an oppo-

rtunity must be given to the person against whom 

such an order is proposed, no matter how the 

Regulation describes it." 

18. 	In tnis case, the petitioner applied for his leave 

to go to Hyderabsd to see his ailing mother. IJnen he 

reached Hyderabad, his ailing mother expressed her last 

desire to see her last son's marriage before she breathec 

her last. Therefore, he applied for earned leave from 

7.9.1984 to 9.10,1984. He furthar extended the leave 

for studies from 8.10.1984 to 7.10.1985 which was not 

granted and the petitioner was asked to Join duty immedia-

tely, but ne did not Join dcity. So, they called for 

explanation,S an inquiry was conducted and he was cau'epul-

sorily retirea from service. me petitioner, for a legi-

timate purpose, asked to extend his earned leave and 

the respondents refused tne same. He asked to grant 

study leave which he is entiEled to get. This was also 

rejected. For a honat'ide purpose, the petitioner asked 

for extension or leave and n iso study leave. He is 

entitled for the leave as per the rulds. Contrary to 

trio ruiss, an inqu).ry was conducted and he was conpulsorily 

retired from service. So, tnis compulsory retirement was 

not made in public interest. If he prosecuted studies 

and get his Ph.0, Ptcd he w41l bfl more useful not only to 

the concerned institution but also to the society at large. 

He has not asked for a leave extrier for illegal or immoral 

j 

	

	
a leaitimate purpose. instead or 
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N 	
granting the leave, thu jepartrnnt vindictively retired 

him c.mpulsorily from servIce. He uorked for .13 yars 

uitiar the respondents and he will gt another 10 ydars 

service. 	Though ha is legally ntitled to get the 

study lcmve, the respondents have not granted the study 

leave but compulsorily retired him from service. It 

shous that compulsorily retiring him from serVice is 

not in public inter.st, which is vindictive act of 

the rz'spond Lnts contrary to the rules and contrary 

to the princi2las of natural justice. 

19. The applicant tatcs that h. uai?iot - 
/ 

served .ith th copy of thanquiry flaport 6nd,othar 

docutfl_nts. 	The respondancs in their counter I 

stt2s as undur: 	 ct 

"At that time, the relevant Thles on the 

subject did not provide for giving a copy 

of the Inquiry Cfficur's re ort to the 

delinqu2nt Gov_rnmcnt servant and taking 

his submission, if any, into ccnsider&tion, 

before issuing the final orders. Copies of 

the Inquiry Officer's report and Union. 

Public Servite Commissions aJiCe, were 

then required to ha suppli.d along with thi 

final order only ühich was done." 

20. In SHR I PRE&1tJRTH' K.SHRRMi V. UNION OF INDIA AND 

OTHERS (igso (5)ri.T.c.904 the P42w Bombay Bench of the 

Central Administ:ative Tribunal held as under: 

"Zven artor tha am2ndnunt of ArtLle 311(2) by 

the 42nc3 Amencim nt, thu ConstitutiQn guarante 

reasonable op?ortunity  to show cause against 

charges levelled against the charged officer 

during the course of' the enquiry. In order 

fulfil thi corn titutional ruquiremont, he mu 

be rjiven an opportunity to challenge the enq 

report a,lso. 	The Thquiry Officer enquires 

the chargc-s, the uvidunce is rc-cord4d and t 

I- -V 
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chatyad oPficr is perrnittud to cro s—exmin 	th. 

witnuss.;s and challen.ju thw documintary evidonce 

durinj the cour e of the enuiry. 	But the enquiry • 
does not cQncluda at that 5t3w3. 	The enquiry 

concludes only after 	tha rjateril is 	considared 

by the Jiciplinary :wthority, which includes the 

Enquiry 	Pficer's report cn 	findings on chargci. 

The enuiry continues until the matter 	is recerved 

for recording a 	findin3 on th 	char •c and the 

penalty that nay be imposed. 	tiny 	findin; of the 

Jisciplinary 	iuthority 	in th3 osis of tha Enquiry 

cfricer's raort which is not 	Furnizihud to the 

chargail officcr would, 	therefore, 	be 	without 

affordin; a raaso..a.Ae opportunity 	in this buhalf 

to th.: charcd officer. 	It thsr.fote 	fflows thut 

furnishin; a co2y, of 	che enqSiry report 	to the 

cIiarçd officer 	is 	o.iliçcory." 

The respondents thrnoelvas havo statd in their counter 

that copies of th In iry Cfuicer 's re;Dort and Union 

ublxc 3ervic. Orimmission's advice were s..ppliud along 

with thO final order only. 	Thus, the applicant us not 

I 	 given a reasnabla opporturity and thare fore the finding 

of th: )isciplinary is Vitiatud by denying the enquiry 

orricer's report to the applicant. 

20. /s hal inLE;<itNJZ PAL LflH V. DI iI3IinL 

OPJ:•'T1L1: 3IJPER1EIUD_NT 'NJ L7HR5 (1987(2).T.c.922—s.c.) 

this is not a case uhre the aplicant has been round 

uilty of any act involving moral turpituca. 	The Suprem 

:ourt held as under: 

'This is not a case uhere tha apa1lant has been 

found guilty of any act invslving moral turpitude 

buL the aopllant has been 2unished for his 

+ 	 negligence amounting to misconduct in not 

reporting to Lha Railway hospital for treatrn:nt. 

Uhilo we cannot absolve tha appellant for not 

reporting sick at 'the Railway Hospital but 

underguing tratmant of private drctors according 

S 
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r 	
to whose certificate he was suffering from 

typhoid and hepatitis, we think the ends of 

justice will bti served by imposing a lesser 

punishment, namfly withho1.ing of two incre— 

mnts with cumulative eft'ect for a pe*idd of 

thras years and in consequences loss of 

seniority." 

This is not a Case where the applicant has been found 

guilty of any act involving moral turpitude. In this 

case, there is no dishonesty on the part of the 

applicant. 	He has only asked For le3VC for educational 

purpo:e which he is entit.ed to get as per the rules but 

the respondents refused the s.me. 	They compulsorily 

retired him frw service and the action taken by the 

respondents is not in public interest as he did not 

commit any Fraud or any, illegal act • 	So compulsory 

rl3tirurrwnt oF the applicnt is not in accordance with 

the principles of natural justice. 

21.The quantum of Punishment is a Very delicate 

question which requires to be resolved by the competent 

authority9  be it a Judge presiding over a criminal court 

or a disciplicry authority exercising Disciplinary 

jurisdiction. 	The punishment imposed be neither too 

excessive nor too lenient. It must be proper, adequate; 

at the same time neither too hardsh nor too lenient. It 

'.has to be either deterrent or reformative. 

22. In JAI SHaNICR V. SIMIE (a.I.n. 1966 5.0.492), 

it was held as follows: 

Itlhe removal of a Government servant from service 

for ovrstaying his leave is illegal even though 

it is provided by the service R2glation that any 

individual who absents himselF without permission 

after th end of his leive would be considered 

to hsve sacrificed his aPPointm...pt and may be 

LJ 
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reinstated only with the sanction of the 

Competent 'hithority. 

The Regulation involves a punishment for 

ovcrataying one's leave and the burden 

Ek is thrown on the incumbent to secure 

reinstatement by. showing cause. No doubt, 

the Government may visit the punishment of 

discharge or removal. from service on a person 

who has absented himself by overstaying 

his leave, but it cannot or Jet a person to be 

discharged from service without at least 

telling him that they propose to remove him 

and giving him an opportunity of showing cause 

why hL should not be removed, 	if this is done, 

the incumbent will be entitle to move against 

the punishm.:nt for, if his plea suceeds, he 

will not be removed and no question of reinstate—

mEant will arise. It may be convenint to describe 

him as seeking reinstatement bwt this is not 

tantamount to saying that because the person 

will only be rein$tated by an OPPDOptiate auhority 

that the removal is automatic and outsidD the 

protection of Art.311. 	h removal is removal 

and it is punishment for overstaying uns leav 

an opportunity must be given to the person 

against whom such an ordur is proposed, no 

matter how the Regulation describes it." 

This is not a case where the applicant has been found guilty 

'teltflno moral turpitude. 	The applicant was not 
supplied with a cope of the Enqui.ry "r-- 

The yesponents have themselves admitcd that it waa supplied 

along with tho final order. 	The quantum of punishment is 

not commensurate with the graVit*ky. of the charges levelled 

against him. 
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23 In these cinunstances, I am of the opinion 

thaL the enquiry is vitiatjd and the quantUm of punishnicnt 

1oes not commensurae with the yr-vity at the charges 

levalleu against the applicant and is against the 

principles or natural justice0 	The impugned order 

is, Lheral'ore, liable to be quashed. 	The appliccnt 

shall b reinstated to dthty with all consequantial 

bena fits. 

24. In th: result thti application is allowed. 

.G costs. 

L 	 •1* 
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1-1-1991 

cORAM: 

THE HON'BLE xlk.D. bUR)a RAO & &M8ER(JUDL) 

This application corning on for hearing before 

the Hon'ble Mr. D.Surya Rao, Member(JucIl) on 1st January, 1991 

under section 26 of the Central .AcMijnistrative Tribunal Act 	and 

upon perusing the application the diferring judgments rendered 

by the Hon'ble &.B.N.'Jayasintha, vice Chairman and 	the 

Hon'ble Mr.J.Narasimha Murty, Member(Judl) and upon hearing 

the arguments of Mr.K.subrahmanya Reddy, Advocate tor 

Mr.K.sudhakar Ready counsel for the applicant and of 

Mr.N.Bhas}car Rao, Addi. 03SC for the Responoents, the 

Tribunal made the follcwing Orders 

1. 	This O.A. has come up for hearing before me today 

consequent on a difference of opinion by Hon'ble Vice-

Chairman, Shri 8.I.Jayasimba, and Hon'ble Member (J), 

Shrj J.Narasirnha Murthy, who had, on 17-10-1990, delivered different orders. 
	 Hon'ble Vice Chairman was 

of the opinion that the application is liable to be 

dismissed, whereas the Hon'ble Member (J) was of the 

opinion that the application be allowed. Consequently, 
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1- 	- 	the !-ion'ble Chairman had directed vide letter 

dated 19-11-1990 bearing N0.13/9/89...JA(pA)/7323 that 

the case be placed before me for further hearing. 

• 2. 	The facts of the case are that the applicant is 

an employee in the Central Ground Water Board, Ministry 

of Water Resources, Central Region, 	Nagur. 	He joined 

the service in the year 1975 as Junior Hydrogeologist, 

which is a Group-A post. 	He had worked at various places 

viz., 	at Sinaman Project, Sholapur, Hyderabad, Jaipur, 

Nagpur, and was last transferred to Hyderabad on 

15-9-1990. 	Thereafter he was transferred to Trivendr-um 

in the year 1982. 	He proceeded on leave. 	The order of 

transfer to Trivandrum was cancelled and he resumed 

charge at Hyder&oad on 11-2-1983. 	On 21-10-1983 he 

applied for Permission to tegister his name in the 

Osmania University for admission to the Ph.D. course in 

Hydrogeology, 	Permission 	'as accorded to him 	n 7.12.1983 

for registering himself for the Ph.D. 	in the Osmania 

University as an external candidate. 	On 16-8-1984 the 

applicant was transferred to Nagpur and he was relieved 

from Hyderab9d on 21-8-1984. 	On 24-8-1984 he joined 

the Osmania University for Ph.D. course. 	Thereafter on 

27-8-1984 he rcumed charge at Nagpur. 	After doing so, 

he applied for 2 days casual leave on 10th and 11th 

September 1984 with permission to prefix 7th, 8th and 

• 9th Sept.,1984 as holidays. 	Permission and leave were 

sanctioned. 	He did not rejoin duty on 12-9-84. 	Subse- 

quently he sought extension of leave till 30-9-1984 on 

the ground of his brother's marriage which was fixed on 

14.9.1984 and because of his mother's illness. 	Finally 

on 10.10.1984 he applied for 26 days Earned Leave 
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from 10-9-1984 to 5-10-1984 prefixing holidays on 7th, 
holidays on 

8th and 9th Sept., 84 and s'uffixing/6th and 7th October 

S 1984. The rec.son given was to attend younger brother's 

marriage fixed on 14-9-1984 and to attend his ailing 

• mother. 	In continuation thereafter he also applied for 

. 12 months study leave from 8.10.1984 to 7.10.1985 under 0S 

Leave Rules, 	1972. 	On 15.10.1984 the Director, 	Central 

Ground Water Board, Nagpur, 	telegraphically directed the 

applicant to join duty as study, leave was not recommended. 

The applicant continued to reiterate his request for 

. leave on the ground of his having joined at Osmania 

University to pursue his Ph.D. course. 	He also sought 

extension of leave from time to time. 	On 1.1.1986 a 

charge sheet was issued to him alleging that he was 

unauthorisedly absent from duty w.e.f. 	10.9;1984 till 

the date of issue of the charge sheet without proper 
• i.. k0d. I.a4n 	fr-S 

approval or sanction and that, 	ther-e1-or-e. behaved in a 

manner unbecoming of a Government servant and violated 

Rule 3(1)(11)(111) 	of CCS Conduct Rules 1964. 	An 

enquiry was conducted and on 28-8-1986 the report was 

submitted by the Enquiry Officer. 	In the meanwhile the 

applicant had completed his Ph.D. course and on 31.12.1986 

he requested the authorities on 3I;1$86 to inform his 

place of joining, duty. 	He sent further reminders by 

telegram on 20-1-1987 and 30-1-1997 and waited until 

. 6.2.1987, 	but there was no intimation. 	Finally he 

reported for duty on 8.2.1987 at Faridabad Central Head- 

quarters. 	On 20-2-1997 he received orders of posting 

by telegram and a confirmation copy on 27-2-1987. 	On 

• 17-3-1987 he resumed charge as Junior Hydrogeologist, 

Central Ground Water Board, Central Region, Nagpur, and 

continued to work in the said office. 	In the meanwhile, 

P.) '.1.. 

I 
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on 6.10.1988 the U.P.S.C. made its recommendations 

on the Enquiry Officer's report. on the basis of the 

Enquiry Officer's Report and the u.P.s.c. recommendations, 
the impugned order in F.No.6(1)/94_VIcJ., dated 2.2.1989 

N hj 	 'u P, 	ry i..)h h 
was passedby-the-tresident--(t-er.1st. respondent-) 

imposing upon the applicant the penalty of compulsory 
from service, 

retirement' as the President is the disciplinary authority. 

Enclosed thereto was a copy of the Enquiry Officers 

report. It is this order which is sought to be questioned 

in this O.A. 

3. 	As already stated supra, there was a difference of 

opinion between the Honourable Vice Chairmar Shri B.N. 

Jayastmha, and the Honourable Member (J), Shri J.Narasirrtha 

Murthy. Hon'ble Shri t4arasimha Murthy has held that the 

applicant has not been served copies of Enquiry Officer's 

report and other documents and thereby he has not been 

given a reasonable opportunity. It was further held 

that the Equiry Officer's report and thP.S.C.'s advice 

were supplied only a4ongwith the final order. Other 

findings recorded by him kthat the order of compulsory 

retirement was not in public interest, that it is a 

vindictive act, contrary to the conduct rules and contrary 

to principles of natural Justice and that the quantum 
ft.- 

of punishment was excess _and not commensurate with the 

gravity of the charges levelled. The Honourable Vice 

Chairman, on the other hand, has held that the Enquiry 

Officer's report has been supplied alongwith the order 

of compulsory retirement and a copy of the U.P.S.C. 

recommendation was a1sn niven to the ann1jc,nt wit-h t-ht' 
Enquiry Officer's report. The learned Vice-Chairman 

held that there is no procedural irregularity and there 
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is no violation of .rticle 311(2) nor was there any 

. 	
violation of principles of natural justice. He was of 

the opinion that the punishment imposed was not vindictive. 

a.nó Qpplying the decision in Union of India vs. Parma 

tanda's case (1989 (1) SCALE 606, the learned Vice Chairman 

held that this Tribunal has no jurisdiction to interfere 

I with the punishment. For these.reasons he was of the 

opinion that the application is liable to be dismissed. 

4. 	Today arguments have been advanced before rue by 

Shri K,Subrahmariya Reddy, Advocate, on behalf of Shri K. 

Sudhakar Reddy, learned Counsel for the applicant, and 

Shri Naram Shaskar Rao, learned Additional Central Govt. 

Standing Counsel, on behalf of the Respondent4Net 

5. 	WhtIe going into the merits in regard to the 

illejality of the enquiry proceedings and other conten-

tions raised for setting aside the orders of compulsory 

retirement on merits, Shri Subrahrnanya Reddy raised a 

legal contention. He contends that even after th 

amendment of article 311(2) of the constitution by the 

42nd amendment, no reasonable opportunity has been 

afforded to the applicant La. the Enquiry Officer's 

report was not furnished to the applicant before the 

ViZ  
President pas-3ing the 

order of compulsory retirement 

that the Enquiry Officer's report ought to have been 

furnished before the Disciplinary Authority had passed 

1ALAkG¼ 
the order of punishment to enable the applicant to ãppea-1 

agztntt the findings of the Enquiry Officer before the 

Disciplinary J\'ithority passed the punishment order. 

Shri Subrahmanya Reddy, in this connection, relies upon 

. 

1 



the latest decision of the Supreme Court rendered in 

JudgemenTOdaY(1990 (4)S.C.456) in Union of I1 dia & 

Ors. vs. Mohd.Rarnzafl Khan. He also relies upon the 

decision rendered by the New Bombay Bench of this Tribunal 

rendered in premnath K.Sharma'S case(reported in 1988 (6) 

ATC 904 and in 1990(2) AISIJ 593 and 1990(3) S.L.J. 421. 

The purport of these decisions as confirmed by the 

Supreme Court : Union of India & others vs. Mohd.RamZan 

Khan is that: 

" 15. Deletion of the second opportunity from 

the scheme of Art.311(2) of the Constitution 

has nothing to do with providing of a copy of 

the report to the delinquent in the matter of 

making his representation. Even though the 

second stage of the inquiry in Art.311(2) has 

been abolished by amendment, the delinquent is 

still entitled to represent against the conclu-

sion of the Inquiry Officer holding that the 

charges or some of the charges are established 

and holding the delinquent guilty of such 

charges. For doing away with the effect of 

the enquiry report or to meet the recorn'nenda-

tions of the Inquiry officer in the matterof 

imposition of punishment, furnishing a copy of 

the report becomes necessary and to have the 

proceeding completed by using some material 

behind the back of the delinquent is a positic 

not countenanced by fair procedure. While by 

law application of natural justice could be 

totally ruled out or truncated, nothing has 

done here which could be taken as keeping n 

justice out of the proceedings and the ser,  

pronouncements of this Court making rules 

natural justice applicable to such an inq 

are not affected by the 42nd amendment. 
I!; 

therefore, come to the conclusion that s 

of a copy of the inquiry report alongwi1  

I 
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recommendations, if any, in the matter of 

proosed punishment to be inflicted would 

be within the rules of natural justice and 

the delinquent would, thereEor-e, be entitled 

to the supply of a copy thereof. The Forty 

Second Amendment has not brought about any 

chan'e in this position. 
1] 

" 18. We make it clear that wherever there has 

been an Inquiry Officer and he has furnished 

a report to the disciplinary authority at the 

conclusior of the inquiry holding the delin-

quent guilty of all or any of the charges with 
proposal for any particular punishment or not, 

the delinquent is entitled to a copy of such 

report and will also be entitled to make a 

representation against it, if he so desires, 

and non-furnishing of the report would amount 

to violation of rules of natural justice and 

make the Einal order liable to challenge here-

after. 
Dl 

6. 	Following the above said decision of the Supreme 

Court, it will follow that the order imposing the 

punishment of compulsory retirement from service on 

the applicant without furnishing him a copy of the 

Enquiry Officer's report is vitiated and it is accord-

ingly quashed. it is, however, left open to the disci- 

C, - giving the applicant an opportunity to make a represen-

tation against the report of the Inquiry Officer and 

the opinion of the U.P.S.C. and to take further action 

in the matter. If it proposed to take further action 

against the applicant on the basis of the report of the 

Inquiry Officer, reasonable time will be afforded by 

the disciplinary authority to the applicant to represent 

against the report of the Inquiry Officer and the 

recommendations of the U.P.S.C. before passing final 

orders. In disposing of the representation, 

the disciplinary authority will do so 	(Contd.. on paje 8.) 

4 
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untrammelled by either of the opinions/orders passed 

by the learned Hon'ble Vice Chairman or learned Hon'ble 

.?emher (3), Shri J.Narasimha Murthy on the merits in 

this case. it is further made clear thit it is for the 

respondents to choose to continue the disciplinary 

proceedings and it is not binding on the respondents to 

necessarily continue the disciplinary proceedings. That 

is a matter left to the discretion of the disciplinary 

authority. As a consequence of quashing of compulsory 

retirement and if it is proposed to continue with the 

enquiry, it is left open to the disciplinary authority 

to either pass orders under sub-rule 4 of nile 10 of 

C.C.3. aules so as to deem the applicant to be under 

suspension from the date on which he was compulsorily 

retired from service or to reinstate him into service 

in view of the fact that prior to the order of punishment, 

the applicant was in service and not under suspension. 

7. 	The application is disposed of with the above 

direction. No order as to costs. 

(Dictated in the Open Court) 
Number 

. 	

Out................. 
Court Officer 	un* 

centra1Mfttr 
Hyderabad- 

I - 
To 

The Deputy Secretary to Govt.of India, 
2,/The Chairmã'ter4.tsources, Krishi Shavari, New Leihi. 
J,sr One copy to Mr.K.Subrahrnanya Recoy'-at&JJew tellil, 

X.Sudhakar Reddy, Advocate 
2-2-1132/5, New Nallakunta, Hyd. 

One copy to Mr.N-Ehaskar Rao, Addl.CGSC.CAT.Hya.E%ench. 
One spare copy. 

pvM 
Pill' 
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TuErday, the thirty LiNt d?y of July One 
ThuFand qine HundrF.d nd !'inety 

P,E!C.\T 

The H,'ble Jurtic! Dr.D'vjd Arinurramy,Vice.Chjnnn  

and 

The Hon'bie 5'hri A9a1arubranianian, Adminh.trRtjve 
Member 

Criqinal Applicatirn No.153 of 1989 

Oriciinal ApplIcation '4o.28O of igog 

I 	 I 

1.K.'l.Vedapuri ••1 
	

APplicantin OA 163 of 199 

2 • K. Srinxv az'an 
	

Applicnnt in OA 280 of 1B9 

-Vt.- 

- T The Union of India, repre-
renr.ed by the 'Fecretary to 
Govrnrnent, rijnitry of LJ-ter 
RrrQurceF, Shrarn hakthi 9havi, 
Rafi 2lnrQ, eu Delhi-i 

2.The Dy.5ecrIrry(Ad - - i.), 	 Irpondr'r in 
Govt. of I7dia1  Minirtry of 	CA 163 of 19 'nd 
Wate' Rsrourpn, Ehram.Sha'<thj 	CR 280 nf 1919' 
Bhavan, R-f1. Marq, New Delii-1 

Pir.Vijay Narayen 	 ... Avar:te rur the 
1iCRfltr in 

LA 1.53 of iggg 
nd GA 733 o f 1 939 

Mr. P'i tn 	Gunaprin 	 Advc•crttr rdr the 
ru- c'',d'ntr 

e 

q) 
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- Urder prcn- unc d oy the 	 c 
Cfl'b 	Uz-.j 	bv. 	

ItLur.. 4iy,VjcI_L...L tn 

.9oLh there anplicricne have been 

heard togEther and Are dirpced of by thi .c: 

5 udcie ne n t. 

The pp iC.nt in C 	I3 Lr 1909 

a.Hydrogeolflgjtt U-a? relieved 

° 
3.2.1379 of hir duty icr a 1orejq1 

arQ.IL 

with the Covz., or Algeria for a PCricd cf two 

years-, w/th effect from 10.?.1979 
	i-i Eeptb er 

1
981, aPProximately about eight 1cithr after 

the expiry of the p ru d cf fcre ign 
 

t an or 'er wap isruejb the Govt. of India perjttjnn 

hj€ - 
	 of the per led of f'c•rc10 	at ,  ignt n t 

by 070 more year, 	
up to 10.7.1932 HIILever, 

hudd flCt':joj duty 	0, th-'t d1t. He tyed 
in 

Algeria up to July 1993 :;nd jOed duty in 

rebrury 1904• 

Shrj K.Srinivir.an(ani 	
' in CA 230 

of, 
	 a Hyroelogjct war a ro 

reliEvi:d 

of hi? duty cn 3.2
'.1979 for a f'OCej;n are 

Uith th Ccv[. of Algcria 1o1-  a Pr lcd r,,,f, LUO 
e 	

r ye.rr, jitn 	ecL ft0 -2 Z..1979. 	 od1i 	nc.t 



j. in duty on the, x• iry cr the  

derutation 3nd cie hnc'c 	ily ft€r p :Erjc.d 

of three yearc, i.e. in rebrury 1S4, Discip_ 

1Lnry rocepding, were initiated 'iqii' t thete 

two cfricers as well a many other ofFicers 

belonginq to the came finitry, L'rrkinn in the 

Cntra1 U:ter Con-1 irlion or Central Crowiddater 

goard A mild 8CLiei Cr no arti : u' tcen 

final'y in re!pect of others number ing in all 
21, 

while the firrt a'licant Wa? comr.ulrrrily 

retired and.the !econd appljc1n,t L 	djrnje. ad 

1rom rervice. 

- 	

The applicantr while rE'CinQ  o et 

aride the orr4 ar! cr the r s c c n d rerprl idc. it 

dt.10.5,198E 	27.12.1388(a 	o.153cf i)g) 

and dt.15.11199$(0p 280 or 19:J9)tilety  have 

a! to prayd for 	direction to the 

La reintate them in 5rrv1c2 with ' 1ect fro. 

.11.7.1988 and 15.1.19 	•:pective1y. . - 	

$ttri_U.4..t.jLaI.a4taa, LhF 
L7r-ino C 

appajjng for, the apirlicanty, urged mainly two 

.. 	
qvounth, viz.(i) kh2t the :!enirh nent j brcdpn 

a1Reged-)jrcOldC nr:t F Hrl!nq 	 in the 



chimp rheet,  and (• th.t there 	a 

cicjr dircrimY'ti 1 mu 	. t.hr' tuc 

appticint ii comDarirnn U-  tn9ir co.ieaquer 

nu'berino at rt€tpd Ear 1 ier4.e 71. 

Ye $'hal 1 tqe uc the fjrrt orciund. 

The rtate,p,t of the rtftler nf 

charge in rnpe'ct. of K.Srinivnr an, r°df at 

fol.lour:— 

. 	"Charge,Jo.I 

. 	 ti K.riiv* an while lJr'cing at 
- 	Junior Hrpger1nqirt in thç Central 

Crcund U t n r Board uq retieved of bjr 

ditier oh3Y' 179(N) for takjit uo 

forion i cig -i-ne,t 3- Hydr.Yc Engcner 

with the Sovt, of 41oria for a 'erjod 

. 	 / 

 

of tuc yenr. The 	ncti cd DeioØ 

- 	of f c r e.i gn arrignnt exired on 3.181. t 

He dld not return to mdi-, at r the 

exoiry of the raid .. ignent 	n - ite of 

order! 'f  Govt. of. !ndH. Shri Srinivnn 
* 	

. hac Lhu wilfully inn rrd a-id dir beyud 

the orderF of the Govt. if India. 

	

* 	
The above act of co,ir' 1 - n and 

oitrjpn on the art of .Shrj Eri-ijvc an 

,c 	tI%4 	n 	hn behaved in a 'ianner. unbeon-ixig r? 

Ccvt0 ervant a.1c.tbrreby violtFd Rule 

	

/ 	
and (j*j) of the CCF(Conduct)Rulw, 1964. 

Charge No.11 

. 	- Hir ebr.,cp fron duty bvy- nd the 

e:pri oF Detid of fore icn 	g1ne,t on 

in uflauthorired. 

9y hir aforpraid èct -P CfImjc.j- 

qnd:'ntsrj, Ehri Fr mm an ha hetno 
bh IVIfl9 in a nann9r un')PcC"lilq 	f a Govt. 

ad t*: reby Co1mnvp-npd the orsuvi i '1 N 	• . 
	 Ruie 3(1)(ii) ;3ud (iii) 	f the 005 (Cniduct ) 

Ri.e, 1J54." 



It ULUJd flew ftc the chnrg: -  tht 

thc-,ctc rcpro3chd ton 	c'vt , 	t' •df 

nc rctur to I.ldjc 	thc w<;ilry cf 

thcjr rc:c'.'3n err .ignlznt 	nr: L: 	of the 

ordcr ci Cout. and thr eforp ujjful 

ditobedjencc of th' orcic::. (2) ahz:::flcp 

ro.i duty bcycnd 	the expiry of the 	per Sod 

of 	forcig,, 	arc :01) 191t. 	I5e 	2bLlVC 	aCtc 

. - 	 ht 	bee,, CCnsjdrsd 	at 	ViolatIon of 	ulo  
• . 	

• 	E 	(is). 	. 	. 

As ?tr 	ar 	the Veto id act 

ZU.&bnco 	fro:' duty uoy:-ld 	thc cxpjry 	the 

4t crjd 	cf 	rore!i 	: r 	n•i,t 	'1oe ;ccP 	c - i ly 
- 	VLlHtofl 	of 	flle 	2 	ci 	th 	CC(Lc-v\n .T',L 

rule could hvnb1 

fr,3.j10 	the.Chtge theet, 	th 

dircipanary authority aCtd u-)Ccr 	the 	lmpresr 	-, 

the 	CCCondudt);ui r, 	1954, 	to itj,1 	the. 

exhnutvc list of 1_rccduts 
The 

violat; 	ot 	thny 	ruid uhich 	the 	Ccv, ztpv, 	t hs 
to re pect  i,a 

1 : ffu0; t. 
• ti 

:. • • 
CC$.(CQnoect)Rul9d OiV 	an Cflunrt:o, br the mct 

and 
rnitcc.ducte, 	lot 	Ccvj.rJ 	by 

rules and tN 	 cf Sr 	t: 	co&cr/ •. 	

• n 
1 



--V otc 

I1Jhich are not rrIeclr:.:R11y covered by 

an 	
It 1 y be 	tha t: 

Chnrqrr(1) nd (2) are. almort t h e 'n 

and the act.uhjch if ul-tim~AtPly reproachcd 

to the applicante it the u)-7)uthcrjFed 

'thulet uE turn to the report of' 

• the 	Pindingr 	cr 	-thein•,uiry 	1f'icer 	in 

. the 	care 	of Mr.K.Srjjvaean 
• 

When we 	took ed 	into 

zk 	the repc.rt 	cf 	the 	Innuiry Officer, 	it 	iF ree 

therefrorn that 	the 	fliding is 	not 	inly 	in re'pedt 

the OVetky on 	the 	expiry 	f 	the 	fcre ign - 

• 

alr6 
aErig,ent, 	butZthecc.itj,ua,c 	ih the 	rervjc 

fl c t 	. 	e 
. 

Peflc.d of 	deputat ILti, 	Llith 	:t 	any 	for'nal - 
- 

- 	
.. 

S 
rEquert 	in 	 to hi! 	aDproprite 

t•;.L 	

I 	I parent Crd;e 	authcrt16 	and CO1txnqp 	jrp 
............................. -' r rC 6i Lee with the- fpreign e -n1oyr even 	Rfter 

• 
beig 	knrbred 	in July 	i;ao tht the 	Cdvt. 

of 	
Jndjg hap decided not to 

erait 	any furthEr 

- - 	 cwuatj exte,;, 	nP 	1-s,- - 	 fl.  
- 	

• .• 	...T 	UE 	notjbe 	that 	the 	UFEC war alm 

Cilled 	upon 	tO-give 	itF 	O-njr.rl 	in 	tbjr 9Rtter 

obpprvpd at 

"The 	char ge'd ojc z r 	n - t 	1'y Over tayed 
- hir . tern 	o f 	frfl 1re;9ri,it 

	but 

a 



+7- ci, 
entered ± to freh agree.ne.,t. 

I ZLig QOvr :nnt 
with'ut the aPflrovJ of the Govt. 

of India. it 

rro 
 th above, it 'ney be reen that 

the UPFC hs 1tzoved upon the 

of the •.nQuiry officer inctreeejng very 

VIOrQuc1y the Pact 0jP entr0 into an 

agreEment with the Fo'eign Gnvrnnent 

Ujthout the approva 	
the Govt. 

the dlEcit'.(flary authcrjt>. uhile irnpoEing 

the PUfliphl)e,t bar ob5prved ar 
	 :- 

did lot return to Indj3 
 even at th1 tIe. and it 

h 	become Furr ±cieti evident 
duri',the inq.riry t5 	

5e had fltrp' 
into two'aqre.lon 	

with the Govt. of 
AIcTrIa 

with ut the a.nDrvvn1 
OF the Govt. cif ndj,3 	. . '. . 

. . . , .' ............ 

Cn bbs COntrry idje 
01  the recordr 

he 19ned WD !ree,te with - ' • 	

.th Cicn 	13yer of hi tin 
wjthnut the ap')roval of the Govt 

.. 	 i Rr&!exf 
 

Or COntinuod stay with
foreic the 

employer  even after the 

	

period of dsputa'j. 	Wa ' 	over ad' bit tsque 	
for extenri n 

had been ej ectcd" 

LJhile turni-1 the Care of hr.:. 

we fir. tore or ler• tne a'ne ind of 

The £ 1tuir? rPport HCO4 that "in any 

.-.• 



E1 

ii 

3r 	thra War 	rtirjctjr1 whtcoover 

Ininq Preen ttract by the Eupected 

Public Eervantr(r01 ¶hort 's;.E) in Janunry 

981, Without Ptior approval, whe
-) he had 

rPeciricai. been .flormed thtoui, the Indian 

Embasry in Algeria in September 1981 that it 

10 

j 

It 

had .beeh 
decided by hi Parent Cadre authoritier 

not to ext,'nd the deput'j n term of, EPF bey id 

FEbruary82i, 	
It Sr fUtther.cbrprv$d therein 

. 
that 	ye€he.thobt 	it fit to ( C . sign a 

c 'Q' n t r* act for a period or 

- 

tuc ye are with 	the 

C l  foreg 	61cyEp On the 	let - "ovember 1982". 
4 	d 

. 
j flO€jCe/h9t when the mBt tr 

referred tq the UFEç, 	the UPLC made the 

rOij0 	
cbr1&io,e. 

'Ancther 	19fl'ica,t 	Pact 	i 
I. 

that 
he cloned ..•'..•, an 	ther Coltract 	tor 
extenj nor dcput1 

n even hcfore the 
. 	. earljcr Deflod of dCpLtatlun 

C.  L'a 	to Coma 	to 
14 an end With Ut a 	 CC1CUILL,g 

either hn p 	•1 parent organcatjDfl or 
the 	

tflØan Embatry 
He &d not 

- 
Prmtthen ab ut 	thir • 	• 

It  . 	.• 	. 	•2, 	, 

had tuther 
I 

c,bsFryf.d 	tb=t 	"it q 
4 

oujt 	cl;aj ' 	
3 tt 	L 

the ch;rq d 
c r I  

oPf1 	waited 

r 	to 	tay on 
I in AiQErin by hook or • . 	• 	. 	.,. 

I 	 crook 	nd derd . 	.... .. 

.' 	
ii 

.......... 
¶t 

4 thdacfrcllQflt 
4?t 	 I qivp 	to ...... him o 	the Govt 	 ia  

-, 	•• 	• - 	I  

• . 

— 



--- clo~ 
It may be noted th'; the di'cip1n':ry 

a'Jth3ri'ty who ultirn.:c1y (freid- r on 

the rocf of thc chargecand the puniFh'ont 

to be metro out by the chrnd officLal, 

cb ervcd sr fo1. cur :- 
Uj any one th&re U25' iC jU tarication 

ihntoevrr for riqning frpih ccntrnct 

by the $P5 i. Janury 1 ;ci L:ithLut 

the prior approval,' when he had 

'pecifically' been informed throggh 

tha Indian Embasy in Algeria in 

eptrinber 1981 that it hzd been 

decided by his parent cadre authorities 

not to extend the doputation term 

of SP$ beyond robruary 1982; 

. ,, S • 5' • • S • I S -& I S I SI 

Yet he thc.ught it fit to rign 

fresh contr.ct for a ..ciriod cf two 

yrtijith thic foreIgn c:ir icyr on 

. 	 1.11.1932".; 

:)& 	The Conclui::n of the ditcij1.nry 

authority, who dflo jorused th: rcçcr t 

of the inquiry officer and the opinipns. 

I. 

f the UPSC i1 th 	the ch'nrqcid cfficja1 h:vo been 

i'ltY npt' on!P ab?onco ro, duty. beycnd 

the expiry of' the r'SIlOd of' deputatic 
.', on 

for6J,yn astignm:n t but eitc'rr hnving 

'entered into agremont uS ft the foreign 

Govtrn'aht for en!cyment.. 

r the firrt ni!coflduct ir 



p 

c6 

9.0  
C: lcczrnr.d, Un 	::tice thnt it i 	LLund 

ft 	
to be provd8 .d th&re 

it,  no urrp1 

01 that point. 	At Nt a' the tflcoc1mi 

cr ,  

c:nduct ir Cuflcrrned, it .ìë not to be found 

in the charge .rhet irued t te chroed 

f'fiCja)$ 	It 15 ortjnent to pc:,t rut 

that thAjoh both the acts of' flICOiduct arre 

in the tate ¶et uf circunstneer, uhen 

a runiphment it n'et.:d out for two dj'tjnct 

V 

misconcjuctt, both rni?conouctr rh uld have 

C 

been brought out clearly in the chroe 1ec 

in orcier to fifford an Opportunity to the 

Covt. 5Erv.5nt to dGfefld hiclf. 	At any 

rate Oo.punithinent cnbe 1mpocd inrrect 

of a 'flit.co.nduct not round in the ch2rge 
rnio. 

It would have been porib1e for the 

..di5cip1 4najy autherity to clearly frate 

ch. .96 for. the Fact of having Entered 

I to anree-fient with the foreign Gev:r-vlent 

Ar Pointed out 6'r1i9r,the :irt of iirchnductr 

round 1flthc(Co1duct\R1 	
is nnt exhaurtive 

d whenever an act Of the Govt. "rvant 

flu td to be incorti5le with his c. t11L.1ncc 



p 	 •-.-••---**-.—.-•-*------------- -- 

I 	It 

Covt; :IMrva.it or irin vic1n'.j 1  of a 

rule it aiunt: 	a ')CL.flCiuct, unic•.c: 	h: re 

S PIOtflCtiLn Unc4rg anothar ru1and a ch-rp9  

Pan be fracncd. 9ut uhthr OF act i• a misconduct 

or nct,*h-ir to be Jitlifiately dccidcd in cp.cc  of 

• 
dirpute by 	ht 	Tribunal. 	•3ut 	btfore 	ta'<ing 

any dsci1_nnry 	actn,n, 	the 	act rerj-:h2d 

to 	Govrnrncnt 	rOrvent shu1d be c1r1y . 

:. .134 dcccrjbed endthe 	Covc.rn-r, 	N.rvant ztould 

............. 

1 be 	a'<ud to rh3 	Caure at to uhy action 
* 	- 	••j. $ 	.w - ti3V j .1 

4 chu1d 	be ta'cn ooaint bin 	or the 
• *'tç; ,..*. 

tame. 	In the •in:tant Care, 	it 	ir 	fLund 
• 'S 

the chtrge 	rht daEf 	not Clcnly 
. 

Cr 

.. 	
. . 

/ 
. 	-.  to 	the 	chgord cPfjcilr 	th- 	th 	f;• 	of 'havuia 	

taken up at a 	ar 	ion 	nt with the 

foreign Govr',ant uce conelocrpd by the 
F 

S. 
• . .• 	. 	 3 

fl> 
Govt. 	of 	Irdia 	ar 	an act Of TflltCLflduct 	On , 	$3.. 

- p 
the 	thg hand, 	the. Ch3io 	1 	rro-rdjig 

C., -. J- , 	 ••::•• 	. 
------------- ............... 1• 

- 
Gc1ey Ofl'rcurn - tc 	the parent 	c'dre,. diE_ 

'L 
. - 

obecPncL  of thc 	rdrrr 	-id rb 	r ,ci f . * to', 

* .-, - I'• 	. --*, $•$ dy beyondthe 	cricd or 	foreign 	rjnflt. ¼ 	t.. $ 	• 
• 

,$$ 	$ 	• 	• 	* .--. . 

¼ 
• It 	is 	 tht 	an Rx. i'ncrtRnt 	Nctor * * 

$ ••• . 
r 	hr 

L'hL1 	Lrnjo: i'o thc 	an:.lty, 	viz. 

thc 	fct cf 	ntci_,- 11  tc 	tL 	 th 	the 

4 	.:-• 



foreign Cover icnent, without thc. br 

approval of the Govt. Of India, which 

is certainly a. VEry grave act, a Compared 

	

/ to the othcra 	
imputed to the Govt. rrrvant. 

J 	Rfw.us c&. 
04qcp 

t*±j does iot rind a place in the 

44 
charge 	

the punithment meted out to 

the 
charged ofriCjl cannot be rustained 

and has necessarily to be ret aide.J 

Is far as the second ground it 

S
. Cgpcarned, the learned counsel for the 

applicant ha.s placed beror us ma tabulated 

fQ.!m, the ,a•tcu of 23 .oVficers, .IflCiLIdiqg 
............. 

are tPappjtc mr who 	nzx**je Lrrl). the all xttry 

of IJteç Nvsprce& and i/ho have been tent 
.. 	 .: ... 

to fo.e..gn C.OUfltrXg. on; tore gn 

ujh the 8PPVOVaI of te GoVtrIfldia and 

.....ave 
 oVecataad. We, have oerud the sPore raid 

tabular, 'tatenent 	It ir Seen th1EfrQp that 

in almort all 	the disci hr y Proceed in n q 

Ua!totelly droppt3d.and in rifle C;lre, the 

POjod of abdence hatbent, treatctj 	diesnon 

and z.  t.f'.JL hi 
tre ColcN ned ofrxcrrLie 'cc e14z1,dI, .c 

far a th.4 oficerq 6e C.1c3r ied the . 	 .L 	
. 

l8?ied C Ufl'bj for the apnhlc,ntr b" 	ht 

... 



t 	ui: nc:ticc. two Jr L2rC, v.t. 30.9.19g1 

bnd 24.3.1 	'exr 	tc t 	 e  -ent 

filed by thi. Dy. Secrtry to Guu' • Minirtry 

of Irrigatiiti to the. Indian Eiih:rry. In the 

firrt letter dt.30.9.i991 par;(?) rdrL,hjCh 

is relevant read? a' follotn:- 

0 .?r t;ted -in the shove 1 etter, i.t 

could not be por'ible for thir 

(Iinirtry to extend the deoutatjon 

period or,  theretwo ofricrre aly further 

due to acute rhortqc 	"'nior rrjccrc 
1 .1 the Central Ground 'Jqter 8aard. 

!ihriR.Y).Jorhj "and K.(l.Vedqp0j iay 

therefore be informed of,  the above 
POitiunonc9 oajn nd advjd to 

r"vprt back to the Ce-stral Ground U.iter 
Board by the due dRtn i their cwn 

£ntcrect. I challbe nrtef03 if you 

ccjtd 	2dly cpnfirn th, the cffjcerr, 

co:icerned 	ve been inrorned 	 -iglyll 

flulce h Ch and " 

The Ercand lettcr•dt243 1987 rendr 

"Pie Jrp refer to my D.0 • ir: ttEr \Io.7-53/ 
75..111(4) .dt.3Oth. September 1981 and 
t u'.) reiIJeitre7ider Df the 15th Frbru3r 

19132 ;egrding rcvprjoi nf S/fl,rj 

ydrogeclinoict and K.l.Vednpuri, 
Junior fIydrogeolqj 	tc the CGJQ. A . 

intjrnstc.d to you aieady, the ranctj.;fled 

pricd of denuttjnn of th& above two 

ufficerc e;njred cm 7.2.1982 and 10.2.1932 

1
'e?pl76t1vely.:cci it h 	been drcidijd 
already that ir further exte.- j01 of 
duputatjon rhalJ be al lctn.d to either 

of tha'i; They may, theL'pror, be 

advired to re:c'rt for duty to the Oentr-j 

Cco::nd Uter Bcrd Fcc thu i th F 	'h lob 
thir ll'jtry.)-JJd iitintG dircir)i_vry 

qotic., F.o'ji -rt t"p for (.Vrt'yinc 

Vth the Gvt . rt:,A•1rr I 	n. Ui ut .ny 

a- 



-Ic ucuid ray thiL Lhe Lth2r .rricrrr, 

whc urrc ¶1-nt cn f'cjrejnn arr qn - e. -it rind 

had ovcrtayed beyo
H
ndth& ranctioned 

period we 	also subjected to discip1inry 

proceedings, which were dronDed sub7èuent1y. 

It ua argucdth9t their cases were h-e'1ie4se-r 

conrjdered on mritF and an apkropriate 

deciCcn was arrived a't in rerpert of ench 

care, according to thèfactr and circun-tancer 

turroundinq çhe  

•. 	 Tv 
/ 

	

	 •Einae we have ab-eady huld th2t 

the orders of riur.irhnsnt arL hd nd vjti'ted 

for having! taken acticn cn c~ lrideratioi o f an 

/ 	.• 

allegd rn/- conduct not tcund in the chroe 

we are ci' the' vju thP it it unnecrary for 

us to co into thi': du oround. 

in the result, the order of compulsory 

retirenc-rit pas red aoai- rt;(.Vad..puri(app1jcnnt 

in CA 153 cf 1)89 and that of' dtrnjcal a'ainet 

.Erinivtrn(CA 250 cr 159) are 	t acids. 'Jbile 

when 
dcirig ro tic nake it cleor th.tLLit dirciciin,ry 

uthcriLy 13441 dcidejtx g?i" th 	i:tr 	f 

3' 

C 



\@ 

pun.rh c 	, . t :ili. ci1rt2i 	7 CL 	idcr 

the fact cf dLrcrimiflnticfl brc uht cut 

berore ut by the appiicaflt , uh ich ue h've 

	

j

abrtrncL 	above. 	AtthcU ame tine, it. 	i 

alsc cc en to the aP.PiiC3ct?, 5: fur. e the 

disciplinlPY authority tak 	a dE Ci! LCfl 

afresh, to put before th2t authc.r ity the 

fact of dftcrimn3ti n or any cther fact 

uhicri they ,may find ?o their 	dva.itoC. 

/True Copy! 

Index: •.'••• 
. •':,..-• - 
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C"s  

NQ .NAH/Jw/cxJwscpj1 
Govt•  .of India 
Central Ground Water Board, 
Cdntraj Region, 
21, Ran daspeth,Nfl3puR 

Dt. 5th Sept.1984 
- C.. 

To, 
The Director, 
CenErai Ground Water Board, 
Central Region, 
NAGPUR-lO. 

11(0Mg 
M.A. 

... 	Jr. 'Hydrogeoloflst. 

-You a faith ully, 

-- 	.------' -- A.. 

Throcagh Proper Channel 

Sub s Request to grant 2 days C.L. on 10-th 
and 11th Sept.84 for availaing of 
public holidays 7,8 and 9th with 
pirmission to leave the Headquarter 
on 6th Sept.1984. 

Sir, 

I wld like to join my fiiy at Hydrabad 
on the occasion of the festival Idd-u-zuha falling on 
7th Sept.19841 

Therefore, I request to your goodself 
kindlytbpermit me to leave the heqdquarter on 6th 
and grmt me 2 days casual leave on Cola and 11th 
with perniission to, avail the public holidays on 
7th,8th and 9th sept.1984. 

• . 	 For which act of kindness I shall remain 
thankful to you, Sir, 
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JJEQS1BJ. tq*T Aq&j?1J 

• 
Jr. øydrogsolo€ist. 

To 

No. MAH/JEG/cawBcR/leave-4 
Hyderabad - A.P. 

Dated; 10 Oct., 1984. 

The Director, 
Central Ground Water Board, 
Central Region, 
21, New Rwndaspet 
NAGPUR - 440 Oj. 

Respected Sir, 

Sub:- Request for eaxttiofl of 3.1 for 26 dayS 
from 10 $et, 1984 to 07 Oct., 1984 to 
attend brother's maniage and mother's illness - 
(domestic affairs) - Reg. 

Ret;- I • My leave application !uB/JffG/CGIIB0!/leav54 
dateS; 05 Sept-,. 1984. 

2. My telegram dt. 18 Sept., 1984. 
3. My telegram cIt. 01 Oct., 1984. 

In continuation of my leave application roferencO 
let cited and Toiegrams references 2 & 3rd cited, I em 
enclosing herewith the leave application for sanction of 
Zarned leave for 28 daysfrom 10 8ept., 198±LtO 07 Cot., '84 
to attend my brother's marriaji diother'8 IllneSS in 

Hospital (Domestic affairs). 	- 

I will be very much thaikfU1 if your goodself do 
the needful at once and arra2gO to send the leave salary 
at an ear]y date. 

Thaxilcing you air, 

Yours faithftlZY, 

(xa.HAIBSN) 
Jr. Hydrogeoloflat 
Central Ground Water Board, 
Central Region, Nagpur-10* 

Extol; leave farm duly rIfled in. 

LEAfl ADDRE8: 
H,No. 16-11-15/4/3, 
Saleemnager Colony No.1, 
P.O. Malakpet Colony, 
HYD1ABAD - 500 036. 
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C.C. SHROFF MEMORIAL HOSPITAL. 
BARKATFURA, HYDERABAD. 

N? 	.0957 

DISCHARGE TICKET 
• 

Specialist Incharge _(~a&so  

Name of PatientOW01na Age ').5exf 

Date of Admission /ifep!Qui.. Date of Dicharge  

Condition at Admission 

$ it 0 Diagnosis 
OLwct1 4-ü- 	o'm1 

Investigations 	 Chi'oVvlØtA <6 c9-u t1. 
FJ2.L&ALA 4s</ 

Tv M " 	nditiod at uischarge 

Advised 	 t.9 FzL1 

Signature of Medical Officer. 

P.T.O. 

S 



2: 

I, therefore, request to Your goodseif kiS' for 
me a ye&rs study leave with effect from. 8th Oct., 1 9..8.4 :# • 

to 7h of,  Oct., 1985, to avail my self thp. appprtutIty 
oioredea to ae by the OsmaniaUfliVersitY in the jutual 
inteest of the self as well as the department. ( in public 

interest)  
I shall be further grateful for .connu1'iCatiOn of an 

early snction here in prayed for lefl:4t should not put 'me 
to en arreai&cle lose. ( 'itL ror 1  cry and in caner) 

Thanking you Sir, 	. 

Yours f.ithful1y, 

1ri 
Jr. Hydroeologist 

. . 	Qe:tra1 Ground 1ater Board, 

. 	CeñtraJ. Region, 1,Tapur-10. 

Enl; Permission letter of the Ntni$trY. ' 
2.'Vicedhai:ce lloi' 0srnpi.4 'University 

proceedings of admissiOn. 
--1-'• Lrt.-. - . 

3. Form LO. 9 IJ/R 	 seave .'use. 

Ucu submitted to the Director., Central Ground Water Board., 
central Region, Na€pur with a request to to recowthand my 
case to the Chief HydrogeologiSt & i1ember for needful 

I 	consideration for which jot of kindness .1 shall rejain 
tJ1 to you Sir'. 

-Liv ree copy sub':Ytted to the Chief HydroeologiSt & Ncrnber, 
central Ground Watr Board, ,ii-IV Faridabad, Harlyafla to 
avoid delay please. 	.... 

........ 

O.ia) 
Jr. uydrogeologist 

LEAVE ADRE'SS: 	. 
aIeerniii&i 

 
15L4/  

11ala1ciet Colony 	. 	,. 
',TYDEIu30 500 036. 

I 
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Frorii: 

14. A.Haleem 
Jr. Hdrogeoloflst 

EY REGISTERED POST ACK DUE 

No., MAH/JW/8465/uL 1  
H'derabad -A.P. 

Dated: Q: t 1964. 

To 

The ChIef Hydrogeo].ogist & Member 
Central Ground Water Board 
ai IV Paridabad 
HARflMJA - 121 001 

Respi(-ted 3ir, 11TlffiOUi PROPER CHANEL" 

iub:- 3,tidy_Lzeve:- IntTh:.ttct of admission to 
\' \\ 	.D.course and request for sanction of 

§tuy leave with salxy under Rules 50(1), 
51(a), 	53(4) and56/2(a) of C.C.S. leave 
Rules 1972 - Rag. 

Ret:- 1. Your pernissien Jotter ITo. 3_402/75_UTT Estt. 
dated 20-12-1983. • Your Office.order.Eo. 2018. 	of 84 issued under 	- 
letter N6.10-1/83-OH 	(Estt)-76 7  dt. 	164-84. 
Proceedir€sof the Vice-ianceller O.U. 
No. fl&PhD./Ad-1984 - 	essIon/DS/270 
dted-2t/25-'Ju1y 	1984. 

H 

I am very much th6rili4 to-'  our eoodaelf for accozding 
we the permission to reg3.strmy pame for Ph.D. degree course 
in Osmania University, 	7derabad vide reference 1st cited. 

-In pursuance •thereM -I- applied andsecured admission 
in Ph.D. course in the Oethan±..Uriiversityide the reference 
3rd cited (Zerox cqpy ofwhIch is enclosed for favour of 
aform perusal and information). p I now submit in this connection that during the course 

been transferred through of my- seeking-admission in Ph.D. 	I h&. 
the reference 2nd cited from Southern Region, Hyderabad to 
Central Region, Iiagpur and in due o'oediance of the said orders 
I resumed charge of my post at Nagpu • bnte,fbènoon of the 
27th of August, 1984.  

But for my transfer to Na gpur I- would have  been 'able 
to persue my course of studies and-  reearch, i(i%hbuti,n any 
way affectir 	my duties and excgencies of service, kM I not 
been distrubed from Hyderab. (by a/c) in a short spain of my 
stay at Hyderabad. 

However, as I had been transferred Nagpur, I may not 
be able to successfully prosecute my studies and research_work 
ii Cxsrnania Dpi ertyt1.BaQruhaër stifle 50(1), 51(a), 53(4)  aricL 
55/2(a) of C.C.S. leave Rules 1972. 

Oontd. . .2/- 
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.. ------- - 
F roll: 	

No .MAH/JGH/8'4 	5/SL-1 1 
Government of India, 

lun 'r Hydr ciqe ologit, 	Contri I Ground Water Board, 

(on Study Lotve) 	 Contr.'l Region, 
NGPUR —10. 

Datod :20 Ui !iop t. 1985. 

mc' chiF HydrogC3OlOO1t & Moriber, 
CunLral CroHnd LLitor Board, 
Nil—TV, Far idabad, 
iu1 '(1NA-1 21001 

"Through Proper Channel" 

Ri,r, tic Lnd Sir, 

Sub 	Study Leave — Hurtle request for saricton 
of Study Leave w.e.f. OB-10-1985 to 07-10-86 
Undor RuleSl (b) or 605 Leave Rules of 1972 
for a further period of 12 months as Second 
half of 24 months —iegardin9. 

Raft— i) my leave applications even Nos. from 1 to 9. 

2) my application o.H/OHG/l34S5/-t8, 
dt. 27-06-1905. 

ci tutd obovci are not yet gont,ióal.;61 LU" ...riifurenp4' 2nd 

to uxtcnd my Study Len o For a further period of 12 
munthu AS Second half of the 24 months of Study Luava 
w. o.. 03-10-1985 to 07-10-1986. U/s 51 (b) of thu COB 
Loavt3 Rules of 1972. 

s I have to apnear For my pro—Ph .0 examinations 
,osnrj to be hold in October, 1985 and the balancu of 
Lila work to be cotnp lotod during the your 1985-06. 

Flunco I request to your qoodsuif kindly to 
sunc Lion inc the study Leave Pta yod w.e.? . 08-10-1985 
to 07-10-1986 as Second half of the total 24 months 
or Study Leave ti/R .51 (5) of the CCS Leave rules 
of 1972 or consider my request Prayed already in my. 
latter to ference 2nd ci tad aboys as an aitarnativ 

r 

Hoputhis time your qooJs.olf will definitely 

consider 	any of the alternattves prayed and will 

Irlj) roacu flh' 	op'? to. nnak an v logu I ad vi ec or to 

I ti1JIJ 1  i'd ny F unda non Ui 1 H gh Lu qLvun tjndurrtiO Ld i ups 

iF the Curs tiWtT?IW. 

Thanking you Sir, 

PACE :llYDLRALPD-36 voy4Lc2 	
/ 	-----a 
)PrullY s  

7  C , 
ALEEM 

Jr. HYOROGEOLOGIST. 
p • t .0. 
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1 • Advance copy gubaitted to the Chief HydrogeOlOgist & Member, 
Central Ground Water aoard, US-tV Faridabfl, 

for favour of inforinaUon to avoids dclay and 

please. 

2. co'y authtitted to the Director, Central Ground Water Board, 

p 	
I 	Central Re9ifls • Wtgpur"44O 010, with a request 

to tran&tt the seine to CU & Pt for his 

cdnsideraUon li/c. 

(M.A.KALflM) 

H: 

L 



Ii 

__ttom I 
fl.A.Hnleem 

Jr.Hydrogeologist 
11410. 16-11-13/4/3 
Seleemiftter Co!'yy Mo.1. 
P.Q.Mslckpat Cñofty 

BY Registered Post/Ack.nso. 

No. Ar\&VJFfl/94s.35/CL_27 

Dated, 4010-1986. 

to 
The thief fly&cigooloçist & I4ember 
Central Onand Mater Board 
NH.ZV raridabed 
jj1RIYANe 221 001. 

(nwc'Ucn PnOPctR CHANI4EL) 

Mepected sir, 

asbs- Study leavo:- txtensiaz of Study item 1 tcr.t 8-10-06 
to 	V/P U11  CC$2 leave k'lep of 2972. 

Rtf s- 1) lty a l.C;t1Pfl t. VJ\n/JWVF 4 SJ?b. 1 4t. 0-10-84. 
2) My lane erpIicRtico No. MN4'.11fl/P4.P5/fl12 

Cdtt(I 2009-3 1-. 
a.. 

In a tinuntion of ray application reartncr's cited flove 
I an e,ttendlng my study leave for 4 m.,nthn from 8-10-86 to 7-2-07 
U/P 54/2 rules of 1972 for canpleUco of balance caL woz$; for 
aabutestcn of My thasis. (L.u.i. 

1. lkanpincj tent 

.S 	
2. (leophysical aoundinqs V.t.&. 
3. XñfLltgation tnt 
4, Mclueo levelao 

the 6,1tvve arptts'i tcz c2 perio6 of 4 mvntbs U$ 54/2 from 8-10-86 to 
7-2.437 as (Rot.) or what ever for eligible for which act of kthdnees,._ 
I shall renain tha&Aal to you Sit*  

ttatkirsg you, 

Yasra sincerely, 

fl 
$-ILA. RAZ4CRM ) 
Jr. Iti&oçjeologist 
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ittSCfij 	 I I.. 	 origin, date service i 	
urnbe:;fflczor 

structidns (if any) number .9! words, tcxt aad ,- scrjdgf 1  Nar3s4jf Ar) Particulars at the foot ci' the Tclegram arc for Departmental use oily. 
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Gov.•rnmcnt ottubia 	 I  
Ministry Of Wltij Resources 	

' I 

:: :.: 	1 	••' 	 AI.., 	
1' 

j 	1 / 	., 	. 	. 	
•. 	.., 	

. 	
1 

a 	MA,:NLjfl 4  Junior Hro- 
/ A' 

I VLII 
logist, CCUtnk Ground Wittr Bond 	inhcrmed of 

1.;&'d 
pA" 

the )rcj)osal to hold an inquiry againLa Lim under 
rule 14 	the , of 	iCent.cCsvnbervices(c..jfjcatjon, 

ntrcl & Atel)' Rulbs 	1965-.vide.this MiCfl'D-- 
Mai 	rc,rAdum No 	6/1/84-Vj9.dated,the 1t Jn*y. 1986 

• for the fQflowiny thargcs -• 

,.. 	
.. 	,.•- 	.. 	.. 	. 	. 

ARTICLE OF CHARGES. 	. 	.. 

"Shri M. A, Ha1ec.c, 	hij.c fu..ctScnwc 

. 	Zsgion 
Jrnioz 	 Wte 	Bor1rd,C4rntLjL 
.Negu;., absented h-itself fr_ndutyith'eifect fraa 
10.,84 tc date .44authorised3j 4thout jropLr 
a&?rOvul or s&cta.ori o 	ttL ccctc-t cuth4ity. 

y his 6forithiid ac 	&lcijMa: Hmi.z tAa l  ,h 	.hown lack of devLioa LQ duty 	liaS 	ehaveJ 
in a mnner• unbeQuninu :o. n Govtrnm rAt scrycbt.i Of the Ctijrti Cjvj1'Srvrcro(c jjduct) 	Ralts, 1964, 

Stci.tcantnt 

 

of 4iutt Son of 'mkQxiduct. 	nd Mizbhavjouc in sua..rt 	or •irtSlo wf charyco 	nd li'sts of .documènt LI 
an.wipesses. by which the charge was 	rooedto be • Sastnea wej.e aSo,: 	rwar'ded -wjth th 	aföriidd 	.4 
O -iic 	Mt,:)ct.aUu(fl.. 	a. 	 . .fI 	.4 	..I%.,I' 	a 	La.,. 

''hHR&i.,...the.efQresejd Haic#raauti dStd 1st Jrnivatiry,2986 wa 	uqkrioledLcd ty S:riN.'& 	Halean 
.ça4Jiç suh4tt.e4 r.is deerzce stutucent  dmyjrQ  the ' iXQ$ y4ç hisTletter No.  
dated the 4th Februaryf  1986 .apcl dés'red to be heard 

. n 	 : 	 . 	- ,perspn •• 

J r;1a. 
-. .,_ 	 iA,.L 	'A 	• 	•' 	. 	4 	A.. 

wI. 	dc1d'ed to h1d al4uiry £6r which an Iis.3nran 	Authxity WaS aj)pcanted ,yi.ide 
this.Ministryorucz. No 	6(1)/&4....Vj.(j) 	Uryted the 10th Mnrth4 	 n 1 ujcc into tb 	horycs 1&eile' - OLflCtt tb ..ascent the ca-c in su.ort of the chXrge -t Zj.$C 

Ii 	
•t.. 	• 	 .j:...................... ' 	- 

¼ 	,. 	•' 	.:' 	a. 	•, 

.. - 	J 	•.. 	. . 
i' .s'I...I. 	• 	a. 	•' 
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AND, WHLRE tht tncUirfl9 ajLhority s 
44 suitted his reQrt on the 26th Auqubt. 19&(CUYYC1° 

.'hSC 	
harg icvclled 	

Sun 
Lo 	the c  

4h 0  HaCe.L1 aS fufl, rcvcd. 

5. 	A 	HEREA, as ruquin (3' under the RUltrb. LhC 

advicC Of the Ur4ufl Public Set 
viôC Citiii jLA hc.J 

bçefl Ltain4d : ?erheit 	
No. y.a/t44/8' dakd 

the ótl. Oct bet, 188. (copy encl. osd) 

'iD ,kERE, the 

	

	 ain 	 tt 
DiCi1iE1 MLhsLtV 

6, 	A 	
. vin 

cxinedtte0r of 	
tr00f the case inc1u 

LI?e InqiUrY Otçicwra evidC" adUCCd dUrinLi the InquirY 
and the adviC of the Unin Pujlià Servict CcmmISSi°' 
Obseived that Shri HJeefII w° tntpsLrft0m Southern 

Regifl. ceiirel GLCULKI Wtitwt Bc.!rd. 	 L(J 

1984A 
	

d NtaogPUL 	,ro der 
Ctl Ground 	

rS 
uuiia 

Region, 	rcve 
dated 16.6.1984. SI}Ci 

	Centr 	Rgion. 
nd  

 

N.1y,ur. CcritVi Gm 	aUflL 	khnitd 	 I: 	juncd duty 

on 27.8.1984. Hc 	
Lfl C.L.Ual 1LZVU in SLuub. 19U4 

ernn 7.9.1984 to celebrate Id_uluflc 
tu.cLi" 	Lh hio 

fatailit FIycACrc4cd zRd 
thLrCQttLt instd o1 jCiilOY 1uty 

ground tat' 	
u)tO 'I.l0.10U1 	thu 

i.erVC w.s not granted to 
SIILi •Fin1tfl 	ht: Wu 

Ngiut1d 	cicgrafl 	tht 9th 0cA1L 

join duty at 	
t 

, 

j984. Shni M..A. H1eeu did .ciCX jCifi his dUtiLL but 

5 bequentlY sent ar aP?licatiOfl dated 10. 10.1984 

£Lr grant of çarncd 1CGVC frnii 10.9.1964 to 7.10.1964 
because of his mother's jj1n.-5 rind LrCXhCr'b niatnirtyc 
and in another a lication datC tO. 10.1984 Sr.. Hdlrafl 
cI.k€d for study lcavc from B.10.984.t0 7.10.1985. 	

was 

req Cbt l0 
atcU jnfQd on 15.b0 1964 that his 

re;ort back to duty at: once. Shti haie. 

instructions 

	

	
d advice of his Diçtct't 

aS also the 
 

£ dated 	.11.1984. giviflQ hiatt final notice torer.0tt for 

S 	
duty by 15-.12.1984i othercwise he would be liable -for 

Sni. Ka1tU 	
his j0abi1jt 

to jcin duty statin; that he was dping Ph.D. curSC in 
0sir,nia U:jvritY a tnuLu1 £nLLVL5t 	

to LhC n bncCit 
c 

deartatcQt. In his defence Suzi H41e(t cl4ii&ni 	tlict- hLkZ 

h 
jaincd at Napur on 27.8.1984. it was his sixth 

It 	-S csc trc. 	 aucQnd to_k4eqUt in tour y.arS. 

Id_ulZult c,t HydCabQd with his fL 	y. mil  in S?CItIten, 	. 

his rncLher' 
IS health Vj.s VLty OOC LnC& that bcing the 

elcaest son, in deference to her wishes,, he had to prfOtm 
the marriage of his. youngcr brpthErs. oreO31 r, Osflic)Sct 
Uiivtrsitqt Hyderabad had granted him admission to 
h.D. Cnju"e. LrmiiQt't for which hd been given by 

3/- 
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- 

th&.Ministry 	r1ierl tin.7a2 4983 much beforG ik joiac$ 
t Nagu;. 

7..., , ': 	. ,Tlse DiscSJliQ1ry Authrity has c1bccvcd that 
whilc o,.4ying for 	tuussoc. for registtSôA Sh'thc 
Ph ID. C(jUZSs, &hri Holc6m had clea1y stut.cd tJtthe 
,u2a:k1sse hj$HfrLetfl j4i,.th Q. - st4y pt ,Ph.D'ndy 

thcjt t WQUlciOOt affect ;ttiq dep tnt.l work:rorit 
wculiht-1ere, with -dlscii;argia4 his dutics, 4r1nce he 
had rwked for permIssion to. registcr.hthMelf.:as an, 
e)kerraal caridida.te and had,givLn. the 	ove aSsurances, 
permission waS .grantcd to him In Decunbcç, 19E3 54Lject 
to the condit.icn.that his ursujt cf.studies for êh.D. 
jduid noCjttç.rfer with his. of f.iciaj. .WOh in any way 
and

.
-that thc .grant of leave.for. fulillioy.thcresiden- 

tSai.rcguitScnt:s. would be •sub'ct To exiyepcs 	Qf 
.GvcrnnontTwo,tk4 thereaftcr'he was transferrei from 
Rycr?b.. Nagpxt,%qê.rè, b joined on V..tL.1984. 
Despiee .hê.faotthat.. permission allowed t9 )iith was 

hjecttô afrcpaid condd.tions, SJj.j Hitçm scdurd 
adniisica QV .L? ¼$D.,cQAae in.OSçnania. fli voca,ity, 
1-tyqhr.aba. as 1% regvlar..student. Ft..r, JiQ 
.thel Uhiv&rsity nathr±tics iad .4so stiiulatcd a 
cthfei ion thdt ft -tSë noht cachêt äandidat e 

;1 
hb itc 

*hrwiSe employees, should tuke leave under the rules, 
or othcnjse tht~ij, admission woU.d be cartecLied, Thc 
study leave as4a' ttr %byS}Lluai 	 for 
this ?ucc4e, was' nt rañt4 by the cuictnt .b4jiczity 
and hc was 	kdd 	Z'L.)urL f 	!y .Ntwtbt:.zUjrag 

hc 4u.rs6&4 the Ph.D. 	 v.hich- acco £i tc 
the 	rii raity ndrnisS n cohdit icn, 'as merit 
èculd nct 	vdbed ppsible'had hë revealed tk- 
.crrect ?Qsit2Cn 'that the Gv.r.inc.r had net senctiLuLd 
hiic lLaVL for the çours, 1 ,aad .nained aU'ent tun duty 

±e Hy4erub,e. ctuld not have Yerfonned. his c$flcial 
,dütjcs as well 	undètgh&thP;D, curse', 	iice the 

Ruls . r14uire. that' 	Ph.D. schlc,r has e be 
i rccJulaz audcnt&nd has tcY)roducc a certificate that 

4 . 	,hq iS .011 .eaV •fr'Qm the DpzrtnQ.nt. Shsj i-Ic1'e had LLL(1 
9IVen im&ortant-werk at 	with ceflar tartäutcs. Aa 

	

	lyil &VLCfl(L1cLt .crv., (1t h. .at}c'uid hvc looks. d to 
.t'he interest of the OvLtacnt 'raLhc4r than cinaini 

frqn Ng,uronsoqç 9roclnds or the other. 
the .f act thQthesecure4 aOmissidn in the. 
.id ccrnletea the StAins, ir s44te of clear Uaa.vrsity 

?u1e..;tht thc. officiel scckin c.c)mjssion for th...t. 
shnul be on aSaoved..&tu4. leaVe,. cle.arly 3tablishe 
that tic. is guilty of su?prLs..Th th info mat3.on frccn 
the 0 Wnsiir U.ivcj t'ht he cs not on study leaves 
which reflects on his integrity. TIL. Dicil.nary Ajthc. 
rity 14i this fully comvincd th...t Shri 	lcin wtLf 'i 

AfltgL ce 
 

"b~Qnti-M4 from duty unauthorisedly without 
-......... .........;- 

	 . ..- 	 .,. 	 -- 	 L 	C; 	 v. 

k... ........... 
.1 	4.. 	

•. 	 . ..
. 



Prc'2er "ricVP1 r sncti on of the cctoetent. authority 
theroky t}v:i.n9 ,flck of ,rJ,evtion to dut 

. 
,nd bchavi ny 

in a manner unbecoming of a Gvc,inuçnt scrvnt, is fully 
,rcved ,aqiIi,o 	hri 14,A. . Hoicenee 	D1zyG1JJh an.ry 
Autharit.y, t.hre'fozt, conclu4od thtSti M.A.iH.4les,s 
is nat a fit'itscn to be -retained in Gv2'qrit sczvice 
and thdt 	rnat-r penaLlt.y under Central Civil S'zvices 
(C1asif±cáttn,Cntraj &.Acal): Ruc6,,.165 • i 
warr.ant4 a.çi his case. 

NOW .THEREFOE, the PtcSc-flL b4ng;t.hc Dici- 
)linatj Authrity in extrcise of the )owerS Lconf erred 
On turn Under TRlc 15 of the Central -Civil Scrvjces 

Ccjntrtj & A rel) Rjit. 	196 b'rt-by 
Lm?csès 	Slurs M.A. HHln; Juniur Hvacicgi&t. 
C.,,ntr,j Or, ~ jiri .WatQr &n.rd the CnfljCr ,4tIS1ty .cf 
"Ciniutsty. R.:tircsnent" us ZPeCifiL4 iii clausu (vii) 

f Rulc 11 	i4 riüU the said StirS M.A. flctlt,egii, Juiijr 
ur.gc4.qist; Cfltttal Gr-unCi Water Hunr stn.s 

ccm2ulsorilV retired from G1verancnt servicc.with 
effect fru-h the efternocL, cC the d.te c-f thu. Sasuc 

W 	• -f this arU€r. 

($y order ñnU in the name. of thd kcsidat) - 

(JUGINJER S INCH) 
j,EPUTy bEERETJWY TP THE GoVERItEIt OP INDIA. 

Office Order File. 
............. 

Copy to :- 	 • .•, 	 . 	 . 	 . 

S11 x M.A. HiUctn, Junior Hy4t ceist, Ctki 
Crc uiri W€tt U. nrj (ttr.-uyh Ciinirm1n. CGWB) 

. 	 • 	
. with a cc.y, each of 

5) 	VSC2 gSven by the Ulion .PublSc ecvicc 
- 	 C.nwnjss ic-n yide their letter N. 

L6S1 	6,lQ.l9e;.nd 

Thtrecn of the Irqirincj A?thorjty 
• ULW 4C,8.1JLJ. 	. . 

2..- Chdjr.-fldn. CG'S, Krjscj Ehitwin, New DestS, It j 
.. 

ZtjuCbt 	th:the enclosed orLe msnt for 
rs 	 I

iy 4ilc.4e be'arranyc to be 
, dcliyered, W hlrn and the acknowledgement thereof 
be sent to this Miflsbtr,f fu.r refercaca 	record. 

, 

'I 
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REGD.D: 

LVV 	NO. 6/6/89-Vig. yi 	 Government, of I'dia 
Ministry of Water Resources 

New D4h1, the 	July, 1991. 

To 

&iri M.A. Ealeein, 
House No. 16-11-15/lf/3, 

leemnagar•colorjy No. I, 
P.O. Malakket Colony 
Hydezttad -500 036 lAP). 

Subjeét : — .scipij.na Proceetngs initiated agaim t 
Shri Ma. Haleem, former Junior Idrologist, 
Certral Ground Water Board. 

Sir, 

I am directed to refer to your telegram dated 
tf.6.91 in which you have requested the Ministry to forward 
a copy of Order No. 6/6/89-Vig. dated 2'i-.L1991,, arid to say 
that Ministry's Order No. 6/6/89-Vig. dated 2'+.k.1991 was 
sait to you earlier by Reflstered Post but the same was 
received back ulñeljvered7 j2). the Ministry after a long time from the Postal Authorities. 

Hever, as now requ eeted by you in your aforeajd 
telegram I am forwarding another Photo copy of the Order 
No. 6/6/b9-Vig. dated 24.4.1991, alongwith its enclosures for 
enalting you to make areprthsentatjo, ifany, within 15 days 
from the receipt of this connunication. In case no 
representation is received within the stiPulated period, it 
will be assumed that you have got no representationj 
Submission to make in the matter ard the case shall be 
processed further,,' 	 ' 

) End: A,s above. 

Yours faithflully, 

( Jncrfndpr .nnh \ 
Deputy Secretary to the 	'of India 

Chief Vigilance' Ôfnpr, 
if 
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Gcv&neno ThdIè 
' Ministry 	.RO2OUZCCS 

H •. 	 flvDc1hi, the ) 	Apr1', 1991. 

Vfi1EAS in 'the disc1p1tnry rocedings initiated e;;tnt 
Shri M.A. Haloemr, fo:mc3r Junior Hydrogèolcoint. Control Cround Wat- 
Board 	Meoxan&n No. 6(1)/84Vio.. dàt;d 1', 1.1986 0  the itajor 
tsnalti Of .Co.tpu1y RctIreicn : ;vs imposed t'pon hn by the 

. Presidc.t 	Ministry of 'atcr. Rcv'urcto Ordar N0, 	1.3, ci.:. 
2a2ci99c 	. . . . 	. 	 . 

2t:- 	AND Vi}iER&S 3  after 	the OA 	403/o9 itd }'te Sjf 
Halecca challenging the said order of th Pz-eident of India !n thc . 
Ministry of Water ReBourco; Order dated 2.21c3c-  thGHyd-tr;thd fli;r vT 
the Hon'bie Cenca 	d.'n ;l Alnintratt'fl Trjij 	xidz thoir .jges-r.rt datc! 4j .1.1.199Lqu&shed the order dtod 20219S9 Imposing the. 	of 	i 

.:?cpu1ory Rotlttt from ;ory1cc' or.' Szj HaLc-2orythãin3.v or,the grou\d 
that 2mpoing the t':.td punis!u!nt wlcacut. farniching hirna copy of 
Inquiry Offic&s Report Is vttItL I ihe l!nbI  TibuiL 	 III 
1ft it open to the dociplinary ;utor;ity to congldr th ,rtrc.v 	reh 
afta ri.ving hIm ;n opportunIty tc m.ke a roprcsc3ntatIon au7!'rt 
report oQ the Inquiry Off1c. 	nd Tho pir.orz .o the UMot  

Con'izaion, -11-Iii oth& 	.atd: rr.tte cucha w:h. dic±pi iiry 
proceedir.ga should ha nccousrily contlhucd or not- 	init. S121 H;i 
order for denod suspension under sub..tule 4 of Male 10 of C'crj Cj,.j 
Sertflcee ( C18ssi1!atior 9  Control Ctppoa1) Ruisa rthcuid berp&s'sd orLb 
should be e—Inst;ted in rvIcero left qj titq iton'hio Tr&bunaj to jt 

H discretion of the dircilInary authority. 

2. 	AND OHEPEAS, in pursutncc of the ordorE of the flonbi Tr&btnq H 
and after carefu]ly contldnring the factr. rolGyant to tII Ci(: UI 
Preoiant d2cidgs s under and ora.n accoxdtngly 

() 	it t: Mlnisuy of hater !Ijourc t Ordtr  H 
c 	7 21939 	rpJ rnnl  

frctt Go ,rçrnnL rrcjce be r.mc2ciici; 

.1U 	iht, thi dI2zp1iiiary pr .'TJ3flgs zYi:scr;ttin'.ju 	; 
- 	 c !hitc 	iaT if  

••rvicz5 C c1:.1 ict1on Ccuoi &Ar.p:41) 

icnte.rms ci, lpro:.ic- nf iR1 	U(I Z) 
( ._"\jt,j]r 	••jI 	•_1 A, 

 
bcr 	niaccd zv..c 	u 	Ui ofi&ct::.t 	 1Yi? 

cc thoJnt c; the oflcin-i. C)(trr.(1'# 
:;;lecir. tho L'flv.LjZ7 Cf &''c • - 	rtti"tr:h ixcc.i. 

:.crvic 	uati1 	'1 	czc::. 	• - ur5•:Q  .ir.' 	Itt 
- ni .. 	 tnJ. ba v • tirci - o 	ycnt 

of EUbist:)co.:fl cv.trioo t per prc i 	;s,f iR 	- 
quticn Of i-c-s a:icAi1g tho ci;id pc.ricd ctf Up5iSIOcJ 

. 	 will In consldoicd in CIG light of final ordr that na'y bl' 
p ssed In tiAr caso by thr.Dicip1thn1. 

. 	a\uthorityinr th, r'lcvnt :ulo; nd 	. 
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(iv 	Shri M.A. Halein be given 	a copy each of the inquiry 

officer's report as sic-li as the Union Public Service 

Cnajssierr, advice in this matter to enablo H-rn to 

makc a 	 if any, whid3 chould be sub1tted 

to tho disciplinary ;.Lhority within 30 dy 	
frct the recnipt 

of thic conunIca-Ni. 	1n case no reprcertL&tiVfl l 	recEIved 

within the stipulated period, it rhould bo aumcd that 
Slu-I Hale&a has got no represcntatio v'suhni -ionE to mak 
in the matta' and th 	case shall be procesd furth er for 

- 	issuing fiosh ordr(e) 
on the has: of the avaiiblë facts. 

4. 	NC1, -rn2nEranE, a cnpy eiCn of the Inouiry Ofiicer't, report and 

Ujjo 	Public SeflfIce Gmijssiou t  	
No, F. 3/1A4/60.X cntS 

--the 
6.10.88 is 	toO her&oy sent to Shr 	1!aleet 	for c.nThlIng him to !tke a 

a  reprcscntatton; if any, thereagaintt, wltha t1hs above 	tpuiatcd period. 

Dy Order and in the 	amo of tin crenidont 	India 

: 	-y 	 -- 

( J.K. 1Fiarvjah - ' 

Under SrcrctarjtO the 	ovrn:. 
'-7 

End; Copy of li Inquiry Officer's 	
fl/K- 

and 2. UPSC'n letter No 	,Ji 44/639 

dated 6.10.88 containIng Ucrcntr.@icn's 
a42Jc°_ ._------------------ 

Copy to' 

Shri. R.t. Halc:i c/U A.A. thilflLjip 

RL' n/o Sal ecrnaC'r Col.c'rri, 
Ii 	 - Jun - Mr i vdrO'Oj0gDt, 03.- 

Gental kegic 	flfGPUR - 4<0 	O 
- 

hairctan, GYrot Gotind Vaor BQard, U: 
- 

Ground Water 	T)czkJ wtth 	-.-:o 	pz; - 	w. 	£.. 	3ttu1 

ordocs regrt.: 	9;ht2t2flCC 	llovflflcc 	6dt 	SAUl-S 

- Shri 	- --cr thnlng tic- pQriOd cC h1 	¶uCpflOfl 

as per the 	t:-.J:4;n" 	ç :..: 	ot-. 	- 

t-!  
SccretYj 	usc, 

 
-- 

3. Ihr' 	 d:;rJ 

rcfczcflCO te 
	L!t2Ir 	lCtC7:r 	ic1 

'I 6.O.8O 

	

I 	- 	- 

	

II 	 -$__-- 
i - 

Undcr Scrrtn':y -to the Cc;prr1cflt o 	Ind 
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' 	fidentiall  
Registered Parcel 	'1 . 

Central Ground WaterJ Board, 
NorLh Western Reoic-,n, 

S.C.O. 3, Sector 26,. 
Chandigarh-160026. 	11 

No.Corif-1/N/Vig/86- 
L(( If ) 

To 

Dated: 28.8.86 

  

Shri A. Rajgopalan, 
Deputy Secretary (Vigilance), 
jnistry of Water Resources, 

Shram Shakti Bhavan, 
p,afi tlarg, New Delhi-110001. 

 

- 

I 

Sub: 	).nqutr y against Shri LA. Ua1eeu. Jr.i-iydrooeo].oaist, 
Central. Ground 'ater Board. 

Sir, 

I am to enclose herewith to copies of my report on the 
en:uiry held. Both the copies & the report contain as Enjendic, 
the following. 

I. Eio data of charged officer in forn 1. 
Details in form 5. 
Daily order sheet for 22nd and 23-rd July, 1986. 
Cotplete proceedings i. e.s LatemenLs as erneroed during thc r;quir 
c7. 22nd and 23rd July, 1986. 

5; Etaternent m;dc by Shri ;;.A Haleer,Jr.Hydrocec.lc.gist (SY) - 
first copy contain all the enclosures given by 51w! Hieeui lo::g 
Witt) his statement.  

	

F 	 F 

cr 	t. Statement made by Shri. R. Venkatran-an, Dircctor, CG21.Ce.ntrni Rc ion 
as Prosecution witness. 	- 	 I 

Er ef furnished by Presenting Officer Shri Ja tinder Kuar. 
. :ief furnsshed by Defence kcsisLdnt Shri S S.? Quas -ì 

	

. Certificate by Shri ('l.A. Haleem for having examined the jdocu.ments 	t 

-ach 
 were presenteci as eidc-nce ainst hat 	 1 

It ma be mentic od here U t PrLicle of chc C SZc t-2reht 
.utators of nsconduct last c docuiients b\ Ufl1CI' 1). rtcC 

	

' c argo were to be nr-o cc CCPj C 'liO1 inuh1 aLc rec3 t 	S 
9c c-rders appointing the Inquiry .0Thj cer are already avLiibLe it'n 

'ii0t-2 	
- 	 I 

All copies of coi'r-,o;C 1 	ZLE1oC'±\eO an,, r - 	r 	V -? 

crdorcd to the 'lrn 	y 

Yc\prs fai.thfu.l: 

;tt_tt as above.  

	

1 i rector, CC P_.-1nç _r v 	Li 	r 
- 	 - 	 - 

forharded for nfocln3tJon to 	Chief 	droc,coioi:; 
rtt 	1 Grow-id Water Board,Jamnagat Rouse, Mansingh Rcvid, New Dçil-ìi. I 

I -  - 	. 	
- 	 - 	•., 	- 

-. 

(N.C. B-iATNAGAflL 
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THE INQUIRY OFFICER ON 
M.A. 	 THEHNGES FRAMED AGAINST .LEEMJRHYDROGWfI

ETRAL GROUND WATER I333J 
 

I, N.C. Bhatnagar, Director, -Central Ground Western Region Chahdigarh was 
2PPOiflted an lnquy 

_wter Boird, North 
Offj.?r, to nqdjfre into the charges framed against Shri M.A. 

'Haleem, Jr. Hycrogeoio5 Central Ground Water Board by the 
APPointingAuthority vid 	onfidentjai I orders under N0.6(1

)/84_vig(i) dated 10th Mrch, 1986, iSsued by the :4inistry of Water Resources, Govt. of India, New Delhi. 	 b 
The article of charge against Shri M.A. Haleem read 

as followL 
"Shri M.A. 

Haleem while functioning as Jf. Hydroceologi5 
	cdntraj Ground Water Board, Central Region, Na gpur, absented himself from dtfty with effect from 10.9.1984 	

date unauthorjs;,diy Without; prnpet a'prova1 cr r:anctjon 6± the COThpetent authority 

By his aforesaia act Shri M.A. Haeem, has shown lack of 
de-,~Jl 

to duty and has behaved in a manner unbecming of a- Government servant1 
and thereby violated the provisions of Rule 3 Ci) (ii) and 

(iii) of the 

oil 

Central Civil Services (Conduct) Rules, 1986.' 	
cc: 

Before instituting the Rules, 1965, 	 inquiry under Rule 14 of C.C. i 	 (CCA) 
W the Apponting Authority, head gone through Ehe prescribed regulatio5 by. ISsuing the Confidential emoradun N o

o
. 
f

6dated 1st January, 1986, th 	
the 

7fl1SC

8

O

4!

cd

v

U

i.

C

c 
e Artice of 	

roug 	eM!nstry of icaterwith t 	
charge, Statement 	

Resources 
Z 
along and m1scehavior in s 	 p.21QflS 	

a 

of article of charge, list of 5ocunjc Dv which the articles of charge framed were
- proprised to be t;3taine6 and list of witnesseu by 

whom the article oi ciarge framed was proposed to be sustained. 

A brief description o the -case ith as follows. 

	

1 	1. Shri M.A. Haleem was transcu,;:ed from Sduthern Region, ivderabnc3 to Central Region, Naupur. 

2. Shri Haleem, handed over the charge of 
16th August, 1984. 	 his office at iiyderbad on 

	

1 	3. 
Shri Haleem, took over the charge of his office 

at , 1984. Naur on 27th August  

4. Shri Haleepl probeeded Ofl casual leave f0y- 10th and 11th Aucust, 1984 with permission to leave station •to cc 1erat 
the re] iqecus festival of Id-Ulzuha with pernL 	

to sufft. he closed holidays!on 7th 
8th and 9th Sentember 1984 and left his.hcadquarters Nacvw,j on 

6th September in the ei/ejn" q 
5. 

Shri Haleem should have joined his •du 
at Nagpur. tje on -12th Septernb 

, 19B4 - 

• 

. 	Shri 	Haleent sent a 	telegra!fl on 	18th Ectewber 	198 - \.tj) 	the to extend his leave - rer:u:; 
- 

upto 30th Septemfttr (nt urlJy 
treated as earned leave). the 1c 	'e tn he 

J 

/. 
Shri  Haleem who should have joined his duties i 

on again did not join the duties 1st Octb, cr84 1 and sent a telegram to extend the leavc up-o 7th October, 	] 984. on 1st O ctober 1 ] S4 
- kt 

vP- - 

' 

L 
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ent 	

- 

a forma 	aJ3pljttion for earned leav September to 7th October, 

	

	 e 	10th 1984 

V_ibl 10th October, 	1984. 
. Shri Haleem appljed foi study 1ve seperately also o n 10th 

1984 for year, 	 October, a period.of one 	, i 	continuation of his earned leave applied till 7th 
P 

October, 	1984. 

10.Director 	

Central Region sent a telegram on 9th O'Y:ober, 
C4 which was received by Shri Haleem on 10th October, 	1964 which oHcred him to report inuliediately as the work was fr suffering. 

ll.Director, 	Central Region again k 	 dn 	telegram on 15th October, 	].9e4 to Shri Haleem, 	
saying that studj leave applied for has not been recommended and report for duties at once as work was getting affected. t 12.Shri Haleem did not 	heed 4 pay 	to the orders of the Director a. 	communicated through the two teiegran;, as also subsequent orders issued by the 	Chief Hydrugeologist L Member, CGWB instead he exn 	his study leave for another year. 

13.Disregara of the orders of superior authorities resulted in the issue of the memorandum alongwith the 
article of charge by the 

Ministry of Waler Resources through which this inquiry was Conducted. W 

The Inquiry was held at the office of the Director, Central 
Region, Central Ground Water Board, at Naapur on 2nd and 23rd July, 
1986. The Prosecution cas was prdenLed by Shri Jatinder 

Ru;rar, Scnir 
Administrative Officer, CGWB (P0) . Shri N.A. Haleem, Jr.Jiydrogeooç 
as suspected public servant (SPs) assistcd by Shri Quasim..ul_Haq as his 
Defence Assistant were present to defend the case. Shri 

R.Venliatramar, 
Director, Central Ground Water Board, dcnosed before the Inquiry 
as a Prosecution wi 	 &fficsrtness. 	 - 

From a peusaj 	of the case as recorded through tfle daily proceedings, 	I 
am of the opinion that the contention of Shri Hleem(sps) that he was not fri aware of his extension of leave having been deni ad by the Director, Central Recion, 	is correct, 	more so because he was 	h s salary till the month UI of 	otember, 	198 	and his other arrears sent to !his home address. 	i am ot the opinion that Director, C.R. Nac;pur failed to inform Shri 	Haleem 	(EPS), 	on time, 	that his extension 	leave 

R! 
of 	beyond 11th August, 	1984 which was duly sanctic 	ed by him, 	is not -sanctioned/ allowed and that he should report for d 	y by a specifiefiate. Director CcWB, Central Region only sent a 	lelegr .7, on 	9th 0ctobe, 	1981 i.e. 	a cay after Shri 	Haleem 	(SI'S) 	should havc joIned the duties 	(8th. Oct. 1584) ir.plying therewith that he had no objec ion 	a in grnti 	h ng 	i!! 	ljn, c 	up 	n 7th October, 	1984 but H now he should join duties. 	i, 	therefor2, 	recommwj - that the leave as applied for till 	7th Octoior, 	1984 and 	as 	irssjblc be sanctioned and his absence upto 7th C:tc,j)cr, 19.4 	be 	rec;uJa 	'sad. 

- 	My first ob5ervatjon and rcco:trondutions would recjui. 	a change an the date 
of unautrised leave by Shri ii1cem and the 	am 	vir id be 8th October, 1984 i.e. 	2rom the date hn ap plied for study iavn 

lflistrv 
Shri Haleern's contention that 
is hu leave was ap;rove'i Lv 	the 

- lasse ot correct 	ii3 	flix2istr 
anrEa 

Ofly'author1red n 	n to 2G_fl 	P1 	D 
PPlxed for leave was only to be conridered, 	I f ;nd when 

lasses/course 
depending upon the exegencies 

does  
I work. 	t'er;i ssion 	to Join 

ertainly 
not -imply that leav 

does ?ouidbesa:c.ticnedjt 
f eavWOOld not permit an officer to 

be take it for granted that the 
sanctioned at the askjnçj . 

Of 	it and/nc can j'rocdeci 	riLhout 

-- 	3 Li 
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tarAng for 
the orders of his superi7or authorities. The telegrams from 

the Director, Central Region, sayjg that his study leave has 
not bjen recommended and that he-should rert for work should have been re?son 

enough for Shri Haleem (SPs) to rét4n 
to his Headnurters (Nagpur) to join his duties, which he failed 	
:1after receiving orders fron the thief Hydrogeo0015 & Member Cetai Ground Water Board. 

Shri Haleam's (SPs) cont&ticfl that had he been allowed to 
continue at the office of the Director Southern Region, Central Grouno 
Water Board, Hyderabad he could have Continued his 

Ph.D. course as '35 attended to his officaai dutiei5 also not correct 
	The Univers3 ty  rules Clearly say that the courseMould be persued only as a Regul 

ar  any officer QUfdL1a c to prod 	a Ceittxcase of his 
beaio onle; 	tobe a reoniar sch6lar 	TsSnri Halccjr SPS) ccula' fl 	
not have joine the 00ü5e of his studies from Hvdcrahad also withou E2cedng on leave. 	se 	

the charge of his Defence Assistant made on his transfer 
from Hyderabad tc flagpur. 1 

	

	 - 	

' P Shri Haleern's (SPS) contntion is that he was Perusing the 
course of Ph.D. for mutual advantage i.e. his as well as that of the !Deparument. 

	

	it ny mutual benefit would require the agreenn Of two 
t 	- 	

parties. One party in this case being ShH Halec-m (SPs) the order being 

'V  Central Ground Water Board. By denying study leave to Shri Fialeem 
the C.G.w.B. clearly implies that the exedencies of the wor, assigned to 

Shri Haleem takes precevdence over his studies for PhD, a1 any 
ensuing advantage from the samc. No hcciy 

-can force an ad-intagc, unl 11 
ess- - acceptod/rnonisa by another party a so and therefore, 
	Li Ealccnc'5 

(Ss) 
contntjor. of the advantage / he;;erit to the Department does notM hold good. 	

II 'Shri  Haleem (Sps) joined the Ph.D. course on 24th ucust, 
after handing over charge (16th August, 1984) of his office at Southern 
Regisn, Hyder3 and before joining on 27th 

lucunt, 1984 , at Cenfra] 

	

- Regi, Nagpu• 	 I 	 - 

His being aware of the fact that while being posted at Nacpur, he 
would have to take study leave to persue his course of studies, he should 
not have joined the course till such Wi inc that he had joined at Nagpur, 
apprised his Director and applied for .eav and the same wa sanctionod 
Acreed.that Director, Southern Region, Therc Shri Haleem 

	posted was aware about his intensions of joining Ph.D.' courn:. but 
	his duty4  to have informed his Director at Nagpur of the perini;sjon for .::inmg !:h.D. 

granted by the Ministry since aTter his transri- from Southern 2cgion to - 	
Central Regicn Director Southen Pccjon *iees not conic into 

PiC Lure. --4 	 ' -• r. 	
Shri Haleem (sPs) 

was awar- Qfth work programme diaLed to hiii 
and its importance iflediately aftePhis joining the Centre I Region at Nagp 	

The work prograrnrn whjcb.is tal:.j&tcd rc-qni red his cing on duLy 
and the shortage of offidCrs preluacci any fos:;jhj liLy oi• ;ccoluIilend

ing  his study leave by the Director.- 	. 	- 

71 

Al 

- 	

' 

	

- 	 I 



-4-- 

N;. 

-I 

- 	--- 

- 	- 	In tact Shrj Haleem (Sos) no Val4d 

	

	 hd his Defence Aszi tan had 
s 
orgurnen5 to offer to COflSxdcr has unauthorased abencc  s otherwie eai am, therefore 

COVanced that Shri Halecrn (SPs) 

u1ly 

Sb2Pt.r.Qgard to the offialjQ c d 	continued to be on / uathorised lve always granting himse 
that- F 	 p 	 w lf the rivejeop knn, I 	well , - 	- PrIvelege De.Loncr.5 to Ii 	higher authorites That provisions exist under the rui 5  b brmit study leave &lonq 

with the earned leave does not impT. Uiat leave would be 
granted LAbSince leave is very clearly said ndttp be a matter of richt. 

senting COfltiflously against the otdrs of the superior authority 
certainly tentarnounts to be behavjn in 'a manner unbecomi 4,c of a Government servthcç aM I thn convinced Shri Haleem (SPS) id' that ithxnipuiy 

and remained on unauthorided leave w.ef. 8th October, 1984, knowing fully wefl that execenci 	of worh required his presence at his headguar5 

.BHATN?.GAI 
- 	 DIRECTOR 

CENTJA GROUND WATER BOARD 
& 

INQUIRY OFFICER 

S 

çyc 	
- 

t--. 
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a 
UNION PUBLIC SERVICE COMMISSION 

SANGH LOX SEVA AYOG) 

DUOLPUR HOUSE 

SHABJAHAN ROAD 

91fCt1-110011 
New Delhi-11001I 

The Secretari' to the Govt. of incUa, 
;cinistrv c1 t'e:ter 	esource, 
i:ew Delhi 

(.Ltentaon: 	2ri 	ori!er 	Dcpuzy tecrct3ry) 

Sabjcct: 	Shri?J..Hcdccn, 	Jnin). 	 Cc:ntrc.i 

Grc'ün6 	Thter Bo'rd 	Di:ci1ifl3ry 	C'CcC"ctflgr3 

agairt. 

Sir, 

I am Oirecteã to fefer to your lett2: 	o• 

- -Vig. 	dated the 	30th i4Ey, 	19S 	or' the 	subject mctntiC>. FUCVO, 

to convey the a&icc of the Co 	iio 	as under. 

2. 	Ifl 	n 	in-:;;iriIcur 	clatc:2 	1. 1. 2SCG 	aiog 	 rjC? 

sheet etc. 	i:secJ under 	r.1c 	1 	of 	the ccs(:a;i 	::Lcr-1 

1965; 	Shri Hcicen, junior :-iyorogeoioglst, 	central Grot.flt) 

Water floard, was cclle'3 u20fl to arswvr the conowtn 	chcrce; 

"s:n- j M..ric1eerr', 	vhile 	furictioniflo 	as. Jlflior 

• HydroceolO:iStv C..W.B., C.R.NO3ur, 	absentea hImself 

from 	outy t'ith effect from. 10.9. 1964 to date unauthorls 
dely without: crcper approval or sanction of the 
tcmp?tept authority. 

By his.afo'.SCid 	act Shri ;.:..A.HClce:a, 	has 	shcn 

.l2C: 0C 	ievotion to ciut ....2 h'3 bohnvcJ 	in 	a manner 

-: 	unbecornino of a Government 	.vent and thcrcy 
• violated, the provision of Rule 3(1) 	(U)  

the Centrc-1 Civil Services 	(:cnr]uct) 	RU1CSr 	123'." 

Di his rc)ly rn tea 	4.2. 12.:. 	Shr I flel' dcit6. 	the 
.3. 
hare and deir& to be hcr 	in norson. 	Th.! 1fl.uirit' 

• 

ut)ority VWS 1 	tnerefOre, 	n72O1kY. 	tO enquire in tO ta - 
charges. 	Tap IrvIulry C:; icc so 	:?!c1ntCs 	2JIttOCA 

- 

- 	 contr3 



L. 	 - 	t 

- 	 ..: 

F r 
report C!, . aCCDt]i'C cnarc- OL 

unut11orise0 abronce wq fu] ly n -ovet9 Ej:.sZt Shr H;,1cet. 

Thr. )i.cciplinary Tutberity; 0rLero:n; throu'.Th thc: facts 

of the case an1 ii-,e.nr. of the Theuir' C uicor, hcid the 

cherc zrov"O iit 	ifla1::er. Th 	inistry of Uater 

'e.IECe: 1- r•vc- cc.f'? ir:r .for: 	-thc recorc: of' the cisc, 

to the Conir1r1Cn ftc &"Thce er to 'tC cr2 r: -' 

by the Pr;iCent in "his cisc. 	 I 

4. 	The recorTh of the case have hcn ezafl;ine. Uyth' 
Comrti cz5 on cerefully ': fo 10w3; 

4.1 	The cso 15 tht Shi I Th1;*:: 	tr.ni.'fer'3 fn; 

Souther: 	eQion, 7yerb3c1 te entr1 Foçiori, ::a(pur, vlce 

ordc.L d:tc' 1rf1QflF  

on 1.?.i994 	hr jt:ined c1u:y in the Cntr:I 	iQ 	t 	I 
Na;ur on 2#?. F. 1clC'i. 	toc"z sc'r:c C!ZYai le::e in 5crite;:cr, 4 

19Z4 fro '79 1'S1 to c-l.5ritc' Ic'-u1ZUh2 function ',:jtL.1 
family ft :yi-;r.&. 	!IC d 	net jci.nk: cuty tcreetcr anrj 
sought e>:tcntion of lerjve uctfl '7. . iM on th'; r;rtfunr' tht 

his mother wrs 111. The e::tci 2ion wz nc r ntec. ;n: ho 

t0 ezc tc cai 	dt  

1e d 'J not jc in ann si ': cuctIyiia: ep:'1 icati:n Iated 

10.13. 1?'< i 	r 	te'? for :r :nt ca: ernc' iorve frot: 
10.9,1984 to 7• 10.1921 bc'cnsv cf his mcthcr' 	1111~r 

brother's r.:r:irr: Dn'? in nncthc: 	Hi icition of th sara ctw 

(lo, 13. 1934 he asc) for rtur?y 1ave frcn. C. 1O..19 	to 

7. 10, 1P5. :- 	vr a'Jr irc'rflc1 tele:rahiCbiiY hn i' 

frc _ -c' I. 	relic: tn' 	-3 CtL  

and 	ho shot1c1 retort fcr J*ty t c.nro. Shri 
ignoredtho instruction:: asrtlsc- the 	 a2vice Of F 

his Director dated 3:'.il.1Q24, oivir.ç him f:inJ notice to 
re -)ort for d;Lt: hy 1E. 12. 	othcn:izc he WCYJ1d e iiahle' 

for -: :11n41 -ct_rn 	 - 	 r 	ros 

to joinUty s 	1n Lh;t h 	:c 'oi 	ct.Oin ::L1i 
end b.n'sfittc the :)cDcrL:.nt.. In thi: ;ad:ricr he c:'ntir:UCC 

to rcnin n on una'flhori:ed 	;s•: ncc aid th' cherc- o;t 

1.1.12 WöS iSS'2&2. 

4.2 	In his &:fence, Shri !.i1ee:: has ci 	ncu 

he jojno$a 7 	on 7 	1 n C 	t:as hi sixth transfer 

in nIne yea::- :6 :. ?COfld tC 	a:DUr in IOUL yiq. 	h:s 

- 	 furthr:r statar2 tat;ftjct) nu wcnt to RI cr] .DE 	:rui-uh 

at ;iyd.erhad yith his far:iiy in SontaEIbC  

health was vciV ocr. 	s h 	L& 1dcct :n, I:: dc i?réce 

to the ;ishes he iid to 	:forir. the r.rt:r1ZC of his y:.;i? 

I.rc'ther. 	Therefort:, ho rrJi:. not '!l Iifl'7, 	;-:c•r:ovc:. , 

Ocrnarti University at !4y6 	b 	had or::ntc hit.: 	h:i::ciC'n to 

Ph.:' Course, per!'.isriofl )0L t•:hici; ha: htn qin  

Lry earl irr on 7. 12. l3 	muc: 	:c're 'c 9ae hn i c1 nr'd - 

t Nacnur. 	 4 a 
• 	- 	 c 

1. 	Cu rcoS nc thrc.oth Lh record.: ofth'E c.c5ç., 

Con;niseion fini t - t shri;; :1nflh j :ttor:1 rO.'C?. Lod instructiOflS 

tie 2ircct•or ,t 	ç'ur to 2jC'5L 2ity rUI: 

I. 	 Contd ..... 



II 

: 
F 	 I 

H) H 
IF.  

wilful 1y. ignored the v;ji lout t1s;j-  :• 	c, r f 	r.th'r 	notiCEs 	Sent 	4 
n to )nu. 	The Corission ob4t vrn 	if 	ii. 	hurjtnt_d 

I 	jcrnitsslon carlaci 	toThnrrJakt, Nt.D cc'ur;c1 	sub3rqu'ntly a - ai 	thec icicncaes c1 s' h ul' j r 	'larL cc)radrratlon 
of all Govt. 	t-rrve 'te_hn sh 	iInc r 	c 	c ir,rJ the Th :' 	cu:z: I 

) t inut c1ie 	dthy 	1; 	nd a 1'ro4,al. 2'1r 1 	fur 	r 	oz' 
I even if he had 	been alicwed tdc:1n at 	!yd-rabad in the 

southern Reckon, 	he COU1c 	not:he;-e :rfc'rrne his official dutIes 
s w11 	as underrone 	th 	i.''&ur..- sancc 	the Lniver:_t; Th'Jes I 

require that'e Ph.D Scholar h 	tc br a rc•ulrr student and hs 
to :)jQcj 	a certificate- th2t. fr" 	ir cm lr.iv.. 	fror' the Jeartnt 
Enri 	c!]. 	er 	l)nr 	brt - t _'o: r 	- 	or 	aL 	ccrtaAIl 

to the int'=rcst of •n jci 	j 	11n_ 	C'. 
; ::cc)ur on sonic grcurxls 	or the .tthcrr. The cc 	rd F 	on hive 

C 	E1'J- 	'v1c 	of 	t'lc 	1-''tior1sr. 	-' -''"cc o 	&nrx 	I Il s -:c 	a lonn perirt 	from 1.9.198 	tr 17.3. i9Z7, 	i.C-. 	nc!rIy 
two 	nda half yc.ers. 	Thrc-ove, 	h 

. 
irD-:re 	ed 	the 	i:fcrjrt:ion 

4.. from the Csnànir tTn!vcrsjt. tfik hc nc't on stuly Lee-; 
- ch rrlects 	Cr' ' 	J 

t. 'In the 	1Qnt O 	tne.j-r 	i:r:- sn: -' chovc: 	€jflc: 	t-.:flflr; - i:.tc account elJ 	otherfcctor 	r el 'ivint to 	the Case, 	t.-: 
ion cor 	ider that the 	cl just 5c 	wil) 	Je 	rr,.-L 	in 

- 	ccso  - - 	1.•• 	 -— 	- 	.. 	 - 	-- I YflC:iil 	..:-....l.'fl:.........tC\'ise 	cccrcanc1:r. p 

. . . 	. The recorciz of the 	a.ic per 	the 	ii zt 	ottc-:c-J 	arc 
ret'ri-iec3 	h're'jth, 	Thr 	iecc 	._4. 	cYT 	thc- s:.r-e 	yin;' 	k1.clly 	be 
'c'znc)\?lc-dnr-d. 

•. 	•-:- p. 

Tours faithfuilv, 	I 
1 

C 

it 

i. •mr 	 c-f this lctqr. 

. Ta 	recorcj z  n ncr ]izt-  

L 
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ME  CDzzan ADIIzasTpJrxyE Taa'mAL HYFeRAB'u) BJttJCN AT flYrSluaAv 
41 	 O.A.M. 52/92.. 

Late of orders 30-1-92. Btween I 
M.A.Haleem 

S. 
and -I 

16 thaigman9  central (round Water Loar& 
Jansuagar House, New IDelhS - 110 0110  

becretary to th€-covt. of India, 
....Ministry at Water Resources, 

Nw;Delhi, 

Applicant, 	1 2 
91 

Sot the Applicants Mi • X. Sudh&cag kddy, Advocate, 
Fox the Respondentp I 'Ii. ft. Jagavnohen Reddy,t  SQdI • C 

ZRAMs 
THE HOU'BLE ?IR.C.J.IQY s MEMBER(atJci.) 
The Tribunal madet the following Cirders- 

Heard bri Içsudhakax Reddy, counsel for the applicant 
aS Sri bLJagannohaa Reddy, learnedcounsel £ or the Respondents. 

This is a case where subsequent to the directions issued 
bythi. Tribunal, the Retpcndents have choosen to place the applicant 

deenod suspension whexeao be. was not Originally placed under 
suepeeflon dux,tng the &endency at the enquiry, In view of the decision 
rende4 In Meinchandvs.Urijon at Ifldja:(Afl 1963. Sc 687)J  which wa A. 
foflow.&byotiher Sn2ches of the Central A4n4fli.tnt4ve flibUflal, 

1,, tPS case is sanitted, 

	

34 	In view, of the judgment cited aupra, para 3(111) of the 
P*deE $o.6(6)89sYi9, Iffiw Tlhi, at. 244-91#  is hereby suspended, 

.. 4. 	Issue notice to the ikespondertts. The respondents are 

4 	directed to tile their reply within 14 days with a copy to the learnea 
counsel -tog the applicant. Sri K. Gudhakax fleddy, learned counsel for 
the applicant may file a Rejoinder with an advance' ccipy to the counsel 

the respondents6  it any. 
. 5, 	List the case on 13-2-1992. 

I •. 	 (JLj[' 1UUEr 
•cup1 

64'-A. ithankriishnaiah 

01er '3O1i 

- 	. 
)S 	 -' 

1 	6i'i, antral Cround water DOard, ..$wiân&r. Iuse, Nhi4l0 Oil. 
2q $Wtdflfleczetaryflo the  Gt.. of India, Ministry of Water Resources. 

[ y', ' 	•• ' 	. 	. .New  Cribs, 	/ 
One copy to Mr .K. 5udhakrnd6y, Advocàtó, CAT.!Iyd, Bench. 

j4,Onepopy .to flr.N.Jagarmpnan HeØy, Mdt. CGSC. CPzr,H1d1  
1 JJOtte.SCare copy. 
:yVIa 

V 

I 	•'1j  

- 
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I#1 	 :. 	•. 
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- 	 minn BrCh, 
OsrflEia University, 

Hyderaba&7. 

No, a  7/Ph.D %Phi1/x8m/gj 	 Dated:8-10_91 

- 	- 	The f]fl4ng canc1ida-Es iho haS presented the thesiWssertetjn' on the 
sãbjt'mttionedeagjnst each.-for the degree *f Ph.D./Mjhil, are declared cpi&ifled 

t 	for the gw4rdof Degree of Dctor of Pbilosophy(Ph.D.)/Majter of Phiosophy(Mjhfl) of-.
• Qsenia'University,Hyderabad, 

— - — -----  — — — — — — — --  
p 	&.No.LJ?sneof the C nthdate Subj act 	 1iU.e - 

Xh 

1, M' .CBha*aramna 	 Pol.Sd.ence. "Political, awareness and polica]. 
parU.cipation of scheduled caste. 

	

C 	 tornai A c.asb sixidy of T&Mlgana 
V' 	 region in Irzdhra Pradethi" 

2, Mr,SyedMohced &shraf 	Chan0 Tech, 	'Phase ecpilibria& actvit coefficlait" 1/ 	 I- - 
Mr;syea DaoMr:?sa 	sonoics 	IThe cb.&âèratjvea and agridlthrt 

-• 	development in Ah-dhra Pradesh" 
. 	 ... 	 •. 	

•-- 	
-:.-- 

4a Mr. Jth. Kiahen Ifindt 	. "Nagarjun ko 'sobitya main Mar*wat. 

5. 	Mr. Md, Abdul Baleen 	 Geology (I 1Ge6lo4c . & Hydrogeologic al. invest!... - .. 	
ga.ons in parts of Ggdavri valley in 
SathupaUy & .Ashwarpet taluks of 
-n.at,AdhrapraaeshI 

60  Mr, Athvjni tuinap 	 Christry 	"Synthesis and LRay crystallographic 
• . . 

	

	 data studies of isomers of 2-phayl 
4-Ary1ydne..5(4}O...oxa,1onesfl 

7. Ma, Vflrsha sie Godbole 	Psythology 	"ti elorstary study of the psychological. 
• 	

--1 • • 	• 	
• 	 profile of talited nnxdcians" 

8. 1-is, KR9j LaU.tha 	 Telugu 	"Kthetrayya Sityanuanagra Paritheela- 
r 

Is •) a, AjSna 	 Economics 	Commocu.ty Taxation in A.P,(1980..81 to 
1989-9c)" 

20 Mr. G,&dhdcat. 	 &i,11sh 	"Fitasy thd realign in the novels of ) 	
J'wnespurdy" 	 - 

— — — — - --- — -- — — — — — — — — — — — — — — — — — — — — — — — — — — —— — — — — — — - 

-I 

Ad.O3ntroller of Exaninations(c), 

-.4 

P.T.O, 

4 4i 	 . 	 • 	 ••. 	- 



1 	 . 

forwarded for infona5tLon to:.. 

1. 1  The c rsaaatq  rcCflfrJ w(JksAcqn3  
11ho Dean Faculty or rtWSDcia]. 

I 	
' 

. jhe He9d. 	TaI4 	/GOOTh 	0bhhi%1P41. .kcho'iob'/dh. Tech.o/ 

F

hmistry/JorniIisOU. •U. 

The Secretary to .ceChancellor/F.L to Registrar,b.lt. 	- 

The Dy.Regiatrer, Accotnte/Acadekc/Adnunistration,OtJ. 

. The Lib;sian,Univ.Gem&. Library,O.U. 	 - 

7. m4iiser Ptlic Re1ett(;Ofeicer,O.U4 

8, The' Chief Wcds Uhivbllostles and Msasss,O.U. 

9,, The Secretary Univ,Grants Gonpnjsgion 35 1Fey'oe 8hth. Road,N Delhi—i 

Secretary 4spDc. of Indi3n Univet4.es:i.6 Kotla 2oadt Dslht...2 
............................ 
ii, The ditor, Unit,1ewa,A.t.U.Ca4us 16 KotLa oad,New Delhi..2 

4 	 . 	 . .... ...•. :  
12.Ths Local Praa(Throtilh the b".I.PR. Gdv t.of A.P.Hyderabad) 

1 	 ................- 	..': '', 
i3,0 Eicaninerp 

. . tt hILbtfi 	1toaezid the:anüinrafion bii1
• .

jly filled in iminctLate].y. 

the thesis may he i'stur1ed it the gne h8a not been returned so far. 
- 	 . 	 ..;• 

..:z 	.... 

j re • (I 
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IN THE CENTRtL ALtHNI3mAT WE iii IBUt\L 

I Y DEHASA') I3ENC! AT HYLCLAI3AI.L 

I.' 

QUGIWAL APFLIGATIQ'4 NO. 479 OF 1993. 

BET\EEN * 
	 4.. 

SHRI M.A. HALEEM 
	 APPLICM'U 

V ER SUS 

Ur4rON OF INDIA & OTHERS 
	

P ES I' OND ENTS 

GJND AFFIDAVIT FILED Q'1 BEHALF CE THE RESPaJDEWTS. 

it  Mrs. Meenakshi Arora, wife of Shri Rakesh Arora, aged 42 

years, working as Under Secretary in the Ministry of Vater Resources 

New Delhi do hereby solemnly and sincerely affirm and state as 

follows 

1. 	I am well acquainted with the facts of the case. I am autho- 

rised to fLIe this counter affidaviton behalf of all the respondents. 

2(a). 	The Applic3t, while working as Jr. ay&ogeologist at 

Nagpur, applied for 2 days C.L. on 10th ad 11th September, 1984. 

He did not join on 12.9.84 but sought extension of leave till 

30.9.84 and thereafter upto 7.10.84 on the.ground of Us mother's 

illness. He did not join on 3.10.84. The extension of leave was 
- 

not allowed and he was asked to join duty immediatr1y vide telegram. 

dated 9.10.P4 of Director, CG',B, Nagpur. 3' 10.10.84, he applied 

for 28 days earned leave 'from 10.9984 to 7.10.84 prefix ing/suffi xi 

holidays on the grounds of his brother's marriaçp and his mo 

illness. Further, in continuation, he applied for 

	

study leave from 8.10.84 to 7,10.85. On!l5.lO.84,/01 	' 
	

S 

Central &ound hater Board, Nagpur directed the a0t 
eo  

'4 
/ 	p 

to t 
1 

c 

- 4 

I 

'I 



,. 2 . 	 (_t53! N. 

duty as the study leave was not granted. As there 'as no 

response, the applicant 	was:again directed 

to join duty/thy 15.12.84 and also was asked to explain as to why 

action should not be taken against him for unauthorised absence. In 

reply he stated that he could not join duty as he joined Ph.D. course 

in Osmania University. The Applicant was asked repeatedly to report 

for duty but he tgnored and did not reply. 

2(b) 	ultimately major penalty proceedings were initiated vide 

Memorandum dated 1.1.96 on the charge of unauthorised absence. The 

a Applicant had participated in the er%luiry. The Disciplinary Authority 

after considering the findings of the Inquiry Officer and Ue advice 

of the UPSC, came to the conclusion that the major penalty of 

"compulsory Retiremeflt should be imposed on the Applicant vide 

Menorandum dated 2.2.89. The Applicant challenged the order of the 

compulsory retirement in his O.A. No. 403/89 filed before this I-Jon'ble 

Tribunal and the CA had.. been disposed of in the judgement dated 

1.1.1991 (as per the Third Mther in the Dissenting Judgernent) qua—

shiny the order of compulsory retirement relying on the judgernent in 

RamzanKhan case, on the ground that a copy of the Inquiry Officer's 

Report and copy of the advice given by the UPSC weregiven to the 

Applicant before imposing the penalty, with liberty to take further 

action against the Applicant after gii'ing reasonable opportunity to 

represent on the Inquiry Report and the advice of the UPSO, and that 

it was left to the discfetion of the Disciplinary Authority to continue 

the disciplinary proceedings. 

2(c). 	As per the direction of the 1
-ion'ble Tribunal, the Disciplinary 

Authority decided to proceed with the inquiry and accordingly the 

Applicant s 

1. 

ubmitted his representation on the inquiry report and the 

of the UPSC vide his letter dated 6.2.91 	
Tha deri 4 n'" 

g into account the Inquiry Officer' a&,ice 	 s report, the 
authority after takin  

I, . 

11 



advice of the JPSC and the representation of the Applicant, had come 

to the conclusion that the applicant was not a fit person to be 

retained in the service..and accordingly the penalty of compulsory re- - 
tirement has been imposed vide order dated 18.12.92/5.3.93. The - 
Applicant has filed the present O.A. for quashing the penalty and for 

a direction for granting study leave from 8.10.84 to 7.13.85. 

In regard to the contents of patas 1,2,394..end 5 in so far 

as they relate to formal clauses of the application do not require 

any specific reply and they are not contraverted. 

As regards the contents of the para 6 of the application 

they are admitted only to the extent they are not inconsistant with 

the facts hereafter narrated and all averments of facts and law in so 

far as they are at variance wth the facts hereafter narrated may be 

taken to have been denied. 

(1) The Applicant was appointed as Junior Hydrogeologist 

through Union Public Service Commission w.e.f. 1st 

September, 1975 and posted to Central Ground Water 

Boaid, Sina & Man Project, Shoapur vide Ministry tf 

Agriculture and Irrigation (Department of Agriculture)'s 

No.7_34/74—MI(A) dated 23/24.7.75 and Notification No. .. 

'34/74—MI(A) dated 1st December, 1975 (ANNEXURE - i 

According to sub con4ition No.'i) of offer of appointa 

rnent dated 23/24.7.75, he was placed on probation for 

a pariod of two years. He was also liable t.&erve in 

any - bart of India as or sub Clause (ii) of the Offer 

of Appointment. 

L)uriny April, 1976, he was transfered from Central 

Ground Water Board, Sina & Man Project, holapur to 

S 



'S 
Central Ground Water Board, Southern.Region, Hyderabad 

at his O\N Request considering his family problems vide 

this bffjce Order No. 452 of 1976 issued under No.3.. 

40Z'75-CH(Estt) dated 20.4.76 (ANNEXURE_..III). He joined 

Hyderabad on 7.5.76. Moreover, the performance of 

Shri Haleem was also not pound to be satisfactory during 

his stay in Sina & Man Project. 

During the period of stay at Hyderabad, the work of the 

Applicant was again not found satisfactory. The D.P.G. 

v.blch met to consider his case for clearance of pro- - - 

bation period, recommended for his immediate transfer 

to a different Region to work under another officer 

and to watch his wotk for one year more(ANt[XURE 

In pursuance of the instruction of the competent Autho-

rity received vide Ministry of Aiculture & Irrigation 

(Department of Agriculture) 's letter No. 35_184/78-MIA 

dated 12.9.78 (ANNEXURE - w), the Applicant was provi-

ded an opportunity to work under another officer to! 

improve his work. He was, therefore, transferred from 

Central Ground Water Board, Qouthern Region, Hyderabad 

to Central Ground Water Board, Western Region, Jaipur. 

He made a representation against the transfer order and 

also approached for cancellation of his transfer through 

( 	
M.P. His request was sympathetically considered and he 

was posted to Central Ground water Board, Central Region, 

Nagpur, so that he could be nearer to Hyderabad i.e. his 

home town. (ANNE)(!JRE 1/). 

He was relieved from Hyderabad on 30.10.78 and joined at 

tagpur on 18.12.78 after availing 38 days leave and 10 

_tt-_4Mnlnn tina.
LIV 
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As per tne Applicant's representation dated 24.11 .78 and 

19.3.80, nis fatner expired on 31.10.78 ie, after his 

release from Central Ground Water Board, SR, }frderabad 

(i.e, on 30. 10.78) on transfer to Central Ground-Water 

Board, CR, Nagpur. Hence his statement that he was re—

lieved on trangfer on the VERY LY OF HIS FAThER'S 

DailSE is totally baseless and not correct at all. 

(A1'JNEXURE vi & VU) 

At Nagpur he also could not improve his performance very 

much and there were complaints against him. He also 

himself made a representation again: for. his transfer from 

Central aound Water Board, Central Region, Nagpur to 

Central G round v:ater Board, Southern Region, Hyderabad on 

19.3.80. However, his representation was considered by the 

Competent Authority on hurnanitariat grounds and he was again 

transfered to Hyderabad in September, 1980 at his 2ELRUFST 
------------ 

vide Office Order N0.598 of 1980 issued under No.3-402/75- - 
CH(Estt) dated 9.5.60 where he joined duties on 15 .9.80. 

Again the Applicant 	ould not show better results and 

he had been avoiding field work on one pretext or the other. 

The Director, Central Ground Water Board, Southern Region, 

Hyderabad, recommended his transfer frbm Hyderabad, so that 

the officer could nend his ways and attend to field work. 

(ANNEXURE VIII & DO. He was therefore transferred to Unit 

Office, Trivandrnnn. He was granted 39 days leave by the 

Director, SR, Hyderabad and on the expiry of leave he was 

deemed to have been relieved from SB, Hyderabad, w.e.f. 

28.2:82. tince then the applicant remained on unauthorised 
- 	 - -4 

absence and did not join duty in Unit Office, Trivandrurn. 

3 
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(a  

This time, the Applicant also made representation for 

cancellatior\ of his transfer orders. The competent 

had 
Authority, considered his request keeping in view his 

domestic circumstances and thereforc he was allowed 

to report for duty at Hyderabad itself vide this Office 

Memorandum No. 3_402/75—CH(EStt) dated 8.2.83(A: 	_NExaazX3 

He joined on 11.2.83. His absence was regularised by 

granting leave due to him at that time. 5ince there 

wefl16t of complaints against him, he was, therefore 

transferred from SA, Hyderabad to Central Ground Water 

Board, Central Region, Nagpur where he joined on 

27.8.84. 

(ix) In fact, wherever, the Applicant was posted he could not 

pull on well and there were lot of complaints with re—

gard to his work and conduct. Therefore, he was trans—

ferred to Central Ground iater Board, GB, Nagpur in 

public interest, vide uffice Order No. 2018 of 1984 dated 

16.6.84. He joined there on 27.8.84. He hardly stayed 

[ at Nagpur for 15 days and proceeded on 2 days Casual 

Leave for 10.9.84 and 11.9.64 and thereifter he sent a 

telegram on 18.9.84 and again on 25.9.64 requesting for 

extension of leave upto 7.10.84 on account of his mother's 

illness and brother's marriage. He was directed by the 

Director, Central Ground Water Board, Central Region. 

of the orders, he asked fr study leave from 8.10.84 to 

7. 10.85 which was also not granted to him in exigency of 

pUblic work and he was directed to report for duty at once. 

But he did not join and continued to remain on unauthorised 

absence w.e.f. 10.9.84 to 16.3.87. He finally joined 

duty on 17.3.87 at Nagpur. 	- 	
1. 



S 
5. 	In reply to Pan 6(u) & (iii) of the OA, it is submitted 

that the fact is that the applicant was transferred from Southern  

Region, Hyderabad to Central Region, tagpur vide order dated 

16.6.1934 in public interest. The Applicant was relieved from 
As 

 Southern Region, N4pur on 16.8.1994 and he joined duty in the 

Central Region, &agpur on 27.8.1984. Immediately after joining 

his duties at Central t.egion , N agpur the applicant vide his 
(Ann(,xjro - xi) 

letter dated 5.9.I984tproceeded on two days casual leave for 10th 

and 11th September, 1934 on account of the festival of Id-ul-zuha 

with permission to leave the head-quarters. After the expiry of 

the two days casuel leave, instead of joining his duties, the 

applicant sought further extension of leave, first upto 30.9.1984 

and thereafter upto 7.10.1984 on the gxounds of his mother's illness. 

The extension of leave  wa 

(Annexure - XII) 
teleam dated 9 084 from Directo Qentrl Region, Nagpur to 

join dutyiEinediately as field work was affected. The applicant 

did not join his duties at Nagpur  but subsequently sent two 
(Annexure - xiii & xiv) __---- 

applications both dated 10.10.1984/ •  In these applications the 

applicant requested for g ranCZf (I) earned leave for 28 days from 

10.9.1934 to 7.10.1984 on the grounds of his mother's illness and 

brother's marriage and in continuation thereafter (ii) study leave 

from 8.10.1984 to 7.10.1985 under the Central Civil Services (Leave) 

Rules, 1972 for his Ph.D Course at Ostnania University. The applicant 

was, however, agalAn imformed intediately by Director, Central Region 
(Annexure - xv) 

Nagpur vide ielegram dated 15.10.1984Lthat his request for study 

leave has not been recoritnende4 and, therefore, he should report for 

duty at once as work was suffering. Ilie 	applicant did not comply 

ea 	r---------,c T-_32 - __ 	 .2.._4 -- 

remain on onauthorisnd absence disregarding and disobeying the 

) 
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repeated advice of the Director, Central Region, Nagpur for which 
(Annx - xvi) 

a Memorandum No, 3402/75-C}I(Estt) dated 30.11.1984/zas issued to 

hirp informing that the study leave applied for could not be allowed 

in view of the exigency of vark and he was directed to report for 

duty by 15.12.1984 failing which action as deemed fit will be taken 

against him. He was also directed to explain as to bty disciplinary 

action should not be taken for his unauthorised absence from duty. 
(Annx_-xvII) 

In reply, the applicant vide his letter dated 12.12.1984xpressed 

his inability to join duty stating that he was pursuing his study 

in Ph.D. Course in mutual interest and benefit of the ckwernment. 

Thereafter 'rtanoranthim No.3_402/75-CH(Estt.) dated 26.2.1985 9  
(Annx - xviii, xix, xx & xxx) 

15.4. 1985, 27.5.1565 and 8.6. l985ere issued to the applicant making 

it quite clear that his explanation was not found satisfactory; per-' 
-- - 	---a  

mission for study leave was not granted, absence was unauthorized - 	- ---------- -.--- - 
etc. and was directed again and again to join his duties immediately, 

--- ------- 	 - 
failing which he will be liable to disciplinary action. In the Memo- 

randum No. 3_402/75_CH(EsttJ dated 8.8.1985 the applicant was also 

informed about his transfer and that he could represent his case 

after joining at Nagpur.Office. The applicant however, ignored all - 

these instructions/advices and continued to remain absent and put-
'-.----__-.---- -_-- I 

suing his Ph.D. Course in Ognania University totally disregarding 

Government directions. 

t)isctpltflary 

6. 	Thereafter, with the approval of the Competent/tJthOritY, 

major penalty proceedings under iiule 14 of the Central 4vil Services 

(Classification, Control and appeal) Rules, 1965 were initiated 

against the applicant vide Ministry of Water Resources }Zemoranthn 
- xxii) 

No. 6(1)/84-Vig. datdd l.1.1986jj0r absenting himself from duty 

r.ith effect from 10.9.1984 unauthorlsedly without proper approval 



or sanction of the ccinpetent authority, thereby showing lack of 

devotion toduty and behaviry in a manner unbeconng of a Goverrnent 

servant in contravention of Rule 3(l)(ii) and (iii) of the Central 

Civil Services (Conduct) Rules, 1964. On receipt of applicant's 

defence statetnent, wherein he denied the charges, am inquiring 

authority was appointed to enquire into the charges and the appli- 

cant afêorded the necessary opportunity to defend his case. 

(Annx - XXIII) 

7. 	The Inuiry Officer, submitted his report on 28.1. 198
6L,ccor_ 

I 	 ding to which the charge levelled against the applicant was fully 

proved. The disciplinary authority, after going through all the 

facts relating to the case_including the report of the 1nquiry 

Officer and the Union Public Service Commission's ad Ace, observed 
(Annx -t XXIV) 	-, 

that while applying for permissiOnj!Or registration in the Ph.D. 

Course, the applicant had clearly stated that he would §itillse his 

free time in the study of Ph.D. and that it would not affect the 

departmental-work no it would Interfere with-  

Since he hadasked for permission to register himself as an EXTIENAL 

CANDIDATE and had given assurances, permission was granted to him 
(Annx - xxv) 

vido letthr No. 35_184/24_GW dated 7.12._l%3/subioct to the condition -- 

that -.his pure'.'it of studies for Ph.D. would not interfere with 

-------------------------- 
his official work in any way and that the 	

ant of leave for ful- 

- 	- - 
filling the residential requirements would be subject to exigencies 

of Government work. Thereafter, he was transferred from 
dyderabad 

to Nagpur where he joieed on 27.8.1984. Despite the fact that per-

mission allowed to the applicant was subject to aforesaid conditions 

the applicant nevertheless secured admission for Ph.D.Gourse in the 

Osmania University, flyderabad as Regular Student. For the admission
1  

the University authorities had also stipulated a condition that all 

the non-teo-...., ntherwise eployee5 should take 

leave under the jules, or otherwise their admiSSiOfltUL 	- - - - 	- 	- - - - - - - 	- 

.tfl 

3ndrkr r 	I • 	-. 	•, 
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The study leave asked for by the applicant subsequently for this 

purpose, was not_granted by the .ccmpetent Authority and that he was 

asked to report for duty. Notwithstanding that the applicant pur—

sued the Ph.D. Course, which according to the Universit y admission 

con4ition, as mentioned above, could not have been possible had he 

revealed the correct position that the Government had not sanctioned - 
him leave for the course he remained absent from duty anauthori sedly_. --

The Ersciplinary Authority further observed that even if the applicant 

had not been transferred fran Hyderabad, he could not have performed 

his official duties as well as undergone the Ph.D. Course, since the 

University Rules, require that a Ph.D. Scholar has to be regular 

student and has to produce a certificate tMat he is on leave from 

the Department. The applicant had been given important work at 

Nagpur with certain target dates. As a loyal Government servant he 

should have lo4ed to the interest of the Goverrrntnt rather than 

remaining tay from Napur on some grounds or the other. Moreover, - 
the fact that he secured admission in the Ph.D, Course and completed 

inspite of clear University Rules, that the official 

seeking admission tor 	- 
'"nsto leave, clearly 

established that he was guilty of suppressing the informa,.La.. - - 
the Osrnania University that he was not on studV leave, which refle- - cted on his integrity. The D1sciplinarY Authority has thus fully 

-- 
confirtced that the applicant wilfully ignored and disobeyed 

Government's order and that the charges of absenting from duty un- 

- - -S 	 - - — 

authorisedly without proper approval or sanction from 6ompetent 

AthtFity thereby showing lack of devotion to duty and behaving in a 

manner unbecoming of a Government servant was fully proved against 

the applicant, and came tn the conclusion that the applicant was 

not a fit parson to be retained in Government service and therefore 

imposed on Shri A.A. Haleem, Junior Hy&ogeologitt, Central Ground 

, f• 	
I. 
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Water Board, the major penalty of "Compulsory Retirement' vide 

order No. 6/1/84—Vig dated 2.2.1989. (Annexwe - xxvi) 

8. 	In reply to pan 6(iv) & (v), it is suhmitted that the 

applicant thereafter filed an DA:No*403 of 1989 in the Hyderabad 

Bench of the Central Administrative Tribunal challenging the said 

order of the President in the Ministry of Water Resources' Qrder 

No. 6/1/84—Vig. dated 2.2.1999. The respondents had filed detailed 

countnr reply whete all the grounds made out by the applicant were 

refuted on valid grounds. After hearing the O.A. No. 403/89 the 

Hyderabad Bench of the Central Administrative Tribunal pronounced its 

judgement dated 1.1.1991 quashing the respdent's order dated 2.2. 1939 

imposing the penalty of "Compulsory Retirement" on 31n-i M.A. Haleem 

on the grounds "following the above said decision of the Supreme 

Court, it will follow that the order imposing the punishment of 

compulsory retirement from service on the applicant without furni—
shirg him a copy of the Inquiry Officer's Report is vitiated and it - 

is accordingly quashed. It is, however, left open to the disciplinary 

authority to consider the matter afresh after giving the applicant 

an opportunity to make a representation againGt the report of the 

inquiry officer and the opinion of the Unioq Public Service Commission 

and to take further action in the matter. If it proposed to take 

further actin against the applicant on ithe basis of the report of 

the Inquiry Officer, reasonable time will be afforded by the disci—

plinary authority to the applicant to represent against the report 

of the Inquiry Officer and the reconinendations of the Union Public 

------ --J - - 

representation, the disciplinary authority will do so untrammelled 

by either of the opinions/orders passed by the learned Hon'ble Vice 

Chairman or lea-ned Hon'ble Member (j), Shri J. Narasimha Murthy on 

11 



.. 12 
... CIO  

the merits in this case. It is fwther made clear that it is for the 

respondetts to chosse to continue the disciplinary proceedings and it is 

not binding on the respondents to necessarily continue the disciplinary 

proceedings. That is a matter left to the discretion of the disciplinary 

authority. As a conequence of quashing the conpulsory retirement 

and if it is proposed to continue with the enquiry, it is left open 

to the disciplinary authority to either pass orders under sub-rule 

4 of rule 10 of Central Civil Services Rules so as to deem the appli-

cant to be under suspension from the date on which he was compulsorily 

retired from service or to reinst$te him into service inview of the 

fact that prior to the order of punisirnent applicant was in service 

and not under suspension". However, the Hon 'ble Tribunal in its 

operative part of the judgement dated 1.1.91 had left open the issue 

for the disciplinary authority to consider the mattr afresh after 

giving him an opportunity to make a representation against the report 

of the Inquiry Officer and the opinion of the Union Public Service 

6ommission. The other related matter such as whether disciplinary 

proceedings should be necessarily contirned or not against the 

-- - 

Central Civil Service (Classification, Control & Appeal) Rules, 1965 

should be passed or the applicant should be reir,stated in service were 

left by the Hon 'ble Tribunal to the discretion of the disciplinary 

authority. 

9. 	In pursuance of the Hon'ble Tribunal's directives, the respon- (Annx - XXVII) 

dent issued an order No. 6(6)/89-Vig. dated 24.4.1991jncorPoratln 

the following decisions and orders of the Presidenti- 

j. 	That the Ministry of Water Resources Order No. 

b1)/U4—V19. aitec 1..A7Q 

Shri M.A. Haleem from Govermient service is cancelled; 

ii. That the disciplinary proceedings are contie 

tv. 



... 	13 	
... 

against hri M.A. Haleem under hole 14 of the Central 

Civil Services (Classification, Control & Appeal) Rules, 

1965; 

That in terms of the provisions of tule  10(4) of the 

Central Civil Services ( Classification, Qontrol & Appeal) 

2Sjles, 1965 Shri M.A. Haleem is deemed to have been placed 

under suspensionm with effect from 2.2.1989 i.e., the date 

of original order imposing on Shri Haleem the penalty of 

compulsory retirement from service, untill further orders. 

During the period of suspension, bhri M.A. Haleem will be 

entitled to payment of subsistence allowances as per provisions 

of FR.. 511. The question of regularising the said period of sus-

pension will be considered in the light of final order that 

may 	eventually be passed in this case by the hsciplinary 

Authority under the relevant rules; and 

Shri M.A. Haleem be given a copy of each of the 

inquiry officers report as well as the Union Public Service 

Commission's advice in this matter to enable him to make a 

representation, if ant, which should be submitted to the disci-

plinary authority within 30 days from the receipt of this 

- 	- 	Tn rtace no reoresentation is received within 
the stipulatd period, it should be assumed that 4nri nssei.ui 

has got no representation/submissions to make in the matter 

and the case shall be proce9sed further for issuing fresh 

order(s) on the basis of the available facts". 

10. 	As the Hon'ble Tribunal did not quash the disciplinary 

proceedings in question but only set-aside the order of punishment 

merely on the grounds that the disciplinary authority did not 

I, 
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furnish a copy of the irxiuiry officer's report and Union Public 

Service Connjjtsjon's advice; the applicant was placed under deemed 

suspension with effect from 2.2.1989 i.e., the date of the original 

order imposing on the applicant the penalty of compulsory retire-

ment from service under pvovisions contained under Rule 10(4) of 

Central Civil Services ( Classification, Control & Appeal ) Rules, 

1965. Simultaneously, the earlier compulsory retirement order 

was cancelled and discplinary proceedings continued under Rule 14 

vide the aforesaid order dated 24.4.1991. 

In pursuance of the Hon'ble iriLjnal's orders, copy of 

the Iruiry Officer's report and Union Public Service 0orrnjssjon's 

advice was made available to the applbcant. The applicant submitted 

his representation on the Inquiry Officer's report and Union Public 

Service Commission's advice which was 	examined by the Disci_. 

plinary Authority under the Central Civil Services ( Classification, 

Control and Appeal ) Rules. 

In the meanwhile the Applicant filed another petition 

No. 52/92 in the Hyderabad Bench of the CAT challenging the Ministry 

of Water Pesources Order No. 6/6/89-Vig. dated 24.4.1991. The 

Tribunal, Hyderabad Bench of the CAT vide its interim orders dated 

30. 1.92 and 13.2.92 suspended Para 3(111) of Order No. 6161R9_tJin-

dated 24.4.91 till dispos3l of the O.A. 

In pzsuance with the interim orders of the Hyderabad 

Bench of CAT, the President passed necssary order vide para 6 of 
(Annx - xxviii) 

Order No. 6/1/92-Vig. dated 30.3.1992/and the applicant was reinsta- 
4.- - - 

ted in service with 	effect from 30.1.1997 i.o_ the rtp nf 

I 

e .e. 

F1 	 1. 
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interim order passed by the Hyderabad Bench of the CAT. 

14. 	 As per the direction of the Hyderabad Bench of the 

Central Administrative Tribunal, the applicant submitted his re-S 

presentation o%the Inquiry Officer's report and UPSC'S opinion xiS - 
his letter dated 6.8.91. 	The Disciplinary Authority after taking 

into account the ttxuiry Officer's report, the 	representation of the 

applicant on I.O.'s Report and UPSC's advice, and otner relevant 

facts observed tflat tne contentin ot toe applicant that charge-sheet 

frad against him is totally illegal and unwarranted as permission 

was granted to him by authorities for registering his name for Ph.D. 

Course and the concerned authorities were bent upon rejecting his 

leave application of flimsy grounds on administrative exigencies, 

is not true. 	
The fact is that while applying for permission for 

registration in the PhD Course, the applicant had clearly stated that 

he would utilise his free time in the study lof PhD and that it 

would not affect the departmental t%ork not it would interfere with 

his duties. 	He had asked for permission to register himself as an 

External Candidate and had been given permission inDeccc9ber, 1983 

to join the course subject to the conditions that his pursuit of stu- 

with his official work in any way 

and that the grant of leave 	
ould be subjected to exigencies ot uovc. -------------- 

work. 	
Therefotr, he was transferred from Hyderabad to Nagpur, where 

he joined on 27.8.84. 	
Despite the fact that the permission allowed 

to the aforesaid conditions, the applicant never- 
to him was subject 

admission for PhD Course in Osmania University. 
theless secured 

Hyderabad as a REGJLAR STUDENT. For the admission', the University Au- 

had a1,sO. stipulated a condition that all 	
the non-teaching can- 

thority 
emplOyees, stuld take leave undPr the rules, -'-"."c- o.areqthey4S e -- 

otherwise their admissiä 	UI 	Dr'•" - -'-- 	 .- 	- 
or 

for by the 
I 
 6pplicant subsequentlY 	

for this purpose was not 

granted 	by 	the 	Competent 	
Authority 	due 	to 



I 
exigency of work and he was asked to report for duty vide tele-

gram dated 15.10.198. Notwithstanding that he pursued the Ph.D. 

Course, which according to the University admission conditions 

could not have been possible had he revealed the correct position 

that the Government had not sanctioned him leave for the course 

and he continued to remain absAnt from duty unauthorisedly. 

15. 	The disciplinary authority imposed the major penalty 

of "Compulsory Retirement" on the applicant vide Order No. 6/1/84- 
çAnnx - x'nx) 

Vig. (Vol. II) dated 18.12.19924.. There:was a technical flaw in 

the said order and as such a corrigendum No. 6/1/84-Vig. (Vol. II) 

(Annx - xxx) 
dated 5.3.931was issued making the Compulsory Retirement Order 

effective from 11th January, 1993. OA No. 52/92 filed by the appli-

cant is liable to be dismissed as soon as disciplinary authority 

passed the said order dated 18.12.92 

Iór 	. That the ct?ntonts of Pan 6(vi0 being matters of record, need 

no comments as it is only a reproduction of Ministry of Water Resour-

ces Articles of chalge- 

174 	
In reply to pan 6(viii) it is submitted that the 

averment made by the applicant in para (viii) is not correct and is 

dented. The fact is that with the approval of the competent disci-

plinary authority, disciplinary proceedings as for major penalty 

under Rule 14 of Central Civil Services ( Classification, Control 

and Appeal .1 Rules, 1965 were initlatea ayaxnsl. 	appss.cs'iu 

for his unauthorised absence from duty without proper sanctiôn 

S 	from the competent authority by .iflvokjn Rule3(1)(ii) & (iii) of 

CCS (Conduct) Rules, 1964. The question of initiating disciplinary 

action for violating Rule 25(2) of leave rules does not arise as 

he was not granted any leave at all by vie competent authority and 

the disciplinary action initiated against the applicant is in order 
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and no infirmity has been ccimittc'd on the part of the disciplinary 

authority while initiating such action under conduct rules. 

18. 	
In reply to para 6(ix) & (x.) of the O.k., it is submitted 

that the applicant has quoted_ some part of the judgement which is 

favourable to the applicant passed by Madras Bench of the Central 

Administrative Tribunal i.e., /5hri K.M. Vedapuri & K. brinivasan 

v/s Government of India and burmndra Chandra Das v/s West Bengal & 

Others - Calcutta H1h Court, which needs no comments. Each and 

every case is decided on its own merits. 

- a- - -- ---- - - 

jg. 	
In reply to para 6(xii) It is submitted that the appli- 

cant has quotd1 Ministry of Finance O.M. No. F.8(7)Estt. Iv/VoO 

dated 6.2. 1981 and judgernent of case Lint. Sushila Barla v/s GOI 

and others, Patna Bench which appears to be favourable to the 

applicant. The fact is that leave cannot be claimed as a right, 

by a coverrImet ervant.  In factt  permission was 	tS to under- 

take the Ph.D. Covrse from srnania University, Hyderabad as an 

EXTERNAL C/frNDIDATE ONLY. Thereafter he was transferred fran - 
Hyderabad to tagpur where he had joined his duties on 27th 'August 

1984. ThMapplicant applied for study leave vide his application 

- 	
-------dated 10.10.1984 from 8.10.1984 to 7.10.1985 which was rejected 

Office. He was directed to 

report for duty at onee. On the cort&tYitflc-rr----__ ------- 

these instructions as also repeated advice dated 30.1.198Z giving 

him final notice to report for duty by 15th December, 1994- He 

was also theieby directed to explain as to why disciplinary action 

should not be initiated against him. 
the applicant expressed his 

inkbility to join his duties saying that he was doing his Ph.D. 

Grid 

'.4* • ..
• 
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Course in mutual interest and benefit to the Department. He should not 

have joined the Ph.D CousE as a REGJLAR STUDENT without obtaining the 

approval of the authority. It has also been observed that even if he had 

been allowed to remain in Hyderabad in bouthern Region, he would not have 

performed his official dutiep as well as u
ndergnne the Ph.U. Course since 

the University Rules  réquird that a Ph.D. scholar has to be a regular 

student and has to produce a certificate tol the effect that he is on leave 

from the Department. Moreover, the appiicaht had been given important work 

withhcertain target dates at Nagpur. As a loyal government servant, he 

should have looked to the interests of the government rather than remaining 

away I rn agpàr on some grouitd or the other at the particular juncture. 

20. 	In reply to para 6(xiii) of the  Q, it is submitted that while 

he was functioning in the Cenal Ground Watei Board, Southern Region, 

Hyderabad he had bpplied for grant of permission to register his name 

with Osmania University, Hyderabad for Ph.D, in the T0pic "Ground Water 

Balance and Ranagement studies in the part;of Godavari Volley in 

atupalli and Aswaraopet Taluka of Khammam Jistt., A.P. as external can-

didate under the supervision of Dr. Cit S
udharsana Raju, Reader in Geology 

Department on 21.10.83. 

II 

t1s - 	.....-e nranted permission 6or registering his name 

for Ph.D degree on the above topic by the Mlfliai..sy 	- 

their letter No.35..184/78/GW dated 7.12.83, subject to the conditions that 

N 	
his studying of Ph.D, will not interfere in the official work in anyway. 

The grant of leave for fulfilling any residential requirement for compler 

tion of course will be subject to the exigencies of Govt. Work(AWNEXURE-.XXU) 

224 	
According to the Osmania University, Hyderabad's order N

0.PHD/ 

Ad/1984_sessionM/270 dated 21/25.7.84, the admission of all the 
No'?r 

candidates, who are othe wise employees subject to taking of leave 

—" o 

4 

rCt' 
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under the rules or otherwise their 
admission was liable to be can-

celled. (ANNEXURE -XXXT 
II 

The applicant joined the Ph.D course on 24.8.84 under the 

supervision of Dr. Ch. Sudarsana Raju, Reader in Geology, Department 

of Osrnania University, Hyderabad as informed by him to the Dean, 

faculty of Science, Oscrania University,; Hyderabad vide his 
letter 

dated 24.8.84 without sanction of study leave or any other kinds of • leave due to tim at that time by the Competent Authority and without 

informing about his joining the course to the office. 
Thus, he supre-

ssed the fact not only fromte Authorities of the University but also 

authorities of the Board/MinistrY. 

24.. 	
Meanhi1e, he was transferred from Central Ground Water 

Board, Southern Region, Hyderabad to Central Ground Water Board 

- 	NL____ 	 as explained in 

para 4(ix). He was relieved from Ityderabad 6K167b 	
u—pxmr-----------. 

in the office of the Director, Central Ground Water Board, Central 

Region, Nagpur on 27.8.84. Thus, it becomes quite clear 
tfldt tile 

applicant joined Ph.D. course as regular candidate with Osmania Uni-

versity deleberatelY knowing that he has aleardY been relieved of his 

duties on 16.8.84, to join at Naypur and that without 
	ing/apptyifl9 

for any kind of leave or study leave under lk'ules. 

$3 
23. 	

After doing so, the applicant proceeded on Casual leave for 

- 	 •,.L 	 httl984 with permission to leave 

Station to oeleberate the religOus festival 

with permission to prefix the closed holidays on 7,8 and 9th Sept, 1984. 



He did not join duty thereafter and sought extension of leave upto 

7th Oct, 1984 on the grounds of his mothers illness. The extension 

of leaw was not granted by the Director, Central Ground Water Board, 

Central Region, Nagpur and he was asked to report for duty at—once v 

by the Director, CR, Nagpur wide his te1egrar datd. 'S.10104. 

(ANNEXURE - ..XIL). But heedid not join and subsequently in another 

application dated 10.10.1984, he  requested the Director, Central 

Ground Water Board, CR, ¶agpur for grant of Earned leave from 10.9.84 

to 7.10.84 on account of his mothers' illness and brother's marriage 

and in another application of the same date ( 10.10.84 ) he requested 

the Director, CGY,B, CR, Nagpur  to grant of study leave under CcS(Leave) 

Rules, 1972 frc'nu8. 10.84 to 7.10.85. In return, he was again informed 

by the Director, Central Region, Nagpur telegraphically on 15.10.84 

that his study leave has not heen recommended and that he sh',uld report 

for duty at once , as the Govt. rork was suffering. However, his 

Study leave application datnd 10.10.1984 was duly forwarded by the 

Director, CGr.B, CR, Nagpur with his recom,iendations to the Competent 

Authority of the Headquarter office, Faridabad on 16.10.84 vide his 

letter No. 1_64/76/EStt/12073 datd. 16.10.84(ANEXUBE xxx;t) 

26. 	bince, his study leave as applied for by the applicant was 

not recommended by the Director, CGVB, ck, Nagpur the leave was, 

therefore, not granted to him by the Competent Authority. He was 

accordingly informed by Headquarters Office vide Meqnorandw% No.3-402/ 

/ I 
	

75—CH(Estt) dated 30.11.84 and subsequent reminders directing him to 

report for duty by 15th Dec. 84; otherwise he would be liable for 

disciplinary action under rule's. But the applicant expre5sed his 

inability to join duty and continued his study for FhB in his 0.14 

INTEREST, donpito the factn that permi aion at Lowt ;içj 
him, to join 

PhD course was subject to exigency of Govt. work and with proper 
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n 

sanction of leave by the Competent Authority. The applicant conti-

nued to carry out his PhD as  a regular student without sanction of 

leave and completed the course in Qnania University wilfully. In 

this manner he continued to be on unauthorisod absence ffom duty 

with effect from 10.9.84 to 17.3.87 i.e. nearly two and half year. 

He finally reported for duty at CG, CR, Nagpur on 17.3.1987. 

Since the Study leave application of the applicant was duly for-

warded by the Director, Central Region, Nagpur with his recominen- 

dations not to grant leave vide his letter No. l_64/75_Estt/12073 

dated 16.10.84, the statement of the applicant that his application 

was not forwarded by the Director, GEt, fagpur and exercising his 

in an 
power_arbitrarY manner in his case is totauy baseless and without 

any application of mind and not correct at all. 

27 	 As per General Conditions as laid down in Rule 7 of 

CGS (Leave) Rules, leave can not be claird as a matter of right 

and leave may be retused and curtailed or revoked in public interest 

by the Competent Authority. Moreover Study leave is granted fort 

(1) 	A special course of study considtiflg of higher 

studies or specialised training in professional or 

technical subject having a direct and close conne- 

ction with the spare of duty. 

A course of training or study tor in which attending 

a regular acadenic or semiacadanic course may not be 

necessary, but is certified to be definite advantage 

to Govt. from the point of view of public interest and 

related to the sphere of duties. 

Studies connected with the frame work or background of 

LI 
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S 
public Administration, if approved by the Competent Authority to 

grand leave and subject to the conditions that the Government ser-

vant will submit a full report on the work done while on study 

leave on his return. 

(4) Studies not closely direct connected with the work of a Govt. Ser-

vant but which are capable of widnninq his mind (in a manner likely) 

to improv.' his abilities as Civil Servant and to equip him better 

to collaborate with other employns in other Branchos of Public 

Service. 
r 
L 	

() To be certified by the Competent Authority that the study shall be 

de€inite advantage from the point of view of public itterest. 

Since, the leave was not recownended by the Director, Central Region, 

Nagpur and as such his study leave was not considøred/granted by the 

Competent authority seaing th° gravity of the case. As regards grant of 

study leave to S/Ihri S.S. Mahalingam, Asst. Executive Engineer and M.A. 

Beg, Asst. Hydrogeoloqist of this Board, both the officers had applied 

for study leave in a propnr mannar and well within the ambit of rules 

and that too were also recommended by the Competent Authority of the 

Board. Accordingly, they were granted study leave (Annx.XXX1II & xxxiv). 

Facts of the case reveal that the applicant was in the habit of disobeying 

Govt. orders and he absented nimself wilfully and without proper sanction 

of leave by the Competent Authority, he was threfore, liable to be 

taken disciplihary action against him, under the Rules. Disciplinary 

action was taken by the Competent Authority accordingly. 

S 

28. 	in reply to Para 7 & 8, it is submitted that the Applicant 

is not entitled to any of the relief as prays'd for. It is fwther 

submitt'd thnt hi' it not ontitird to any intc'rim rnflaf in 

vinv.,  of the facts and circumstances explained above. 



... 	'.3 

29. 	That the contents of Para 9 to 13 being matter of record, needs 

no comments. 

30. 	For all the reasons stated above, there are no merits inthe O.A. 

and thus Hon'ble Triujnal mny be ploaned to dismiss the same with further 

orders as deemed necessary in the circumstances of the case. 

New Delhi 

Dt. 3 1,2/1994. 

AWITIONAL CENTRAL STANDING:cw NSEL 

FQI RESPGIDENTS 

CME(4AKSRt ARctM) 

&r cfffl 	- 
Onder . 	çtVV rØ' - 

Mthir t'V O 	te 

q 

I, Mrs. Meenakshi Arora, 111fo of Shri Rakesh Arora aged 42 years 

working as Under Secretary in the Ministry of Water Resources verify 

at New Delhi this the '3' 	day of Februar'j,1994 that the contents of 

official records, and that I have not suppressed any material facts. 

Hence verified and signed at New Delhi an this 3 	day of 

February, 1994. 

0 

Attosted, 

6' %* 

CO 

U4 
FOP RESMIDENVIS  

(MEJcsi-n AQ.oRa\) - 
I'I 	T 
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S 
i:o.y3L/7A) 	 , 

Government of mU1L 	 -- 	I  
Wiistry of Agriculture Irrlgat±cn 

- 	 . 	Department 'of kgric'.11At:e 
 

1;riciti imawan 
 

	

1q75. 	I  

4I• 	
...,1 	

I 

r toeit 	 DO'of Jt.nor Tjyr000loIsf u$     	 7  I  
.ard Tem 	r ponmcntGrnc Water)  Central, 

 

of'3rnh.AthflHa]s 
I' 	 t- 	__•. 

On the re nn:ne.atien of the' Union Palic  
A :coissi the Pros.ac" 	pleau to offer to si,u!b1 	I; 

- 	 Ealeem 	 a tome: i-i post of Junior 

. 

	

	i 	}TydrOgooio1s at t c '.entral trcnnd ater Board, in the scale-, 
o BS.7OO.4U.9OO_Er i102-50-'300 Ha.s'lnitial pay will'bo 
f4zed t in °ccordcncc sn.tT' h riles. 	o will l o oc onf1t1ed 

b-iL  'to the doarnec1
. 
 nd other flancOs, if any, at ,thtec adth- 

issible and subject to thejccnditicfls laid dc:m in the 3 	 1: 
and orders governing the f-kent of suct allcvancos inforce 
from USc to time. -- 

• * 	 2. 	The other tor-1 of his 	 are - 	 ' 

1 • The post Is tcr'cary tn.d r rt p"eiont sanctirncd  
unto 29.2.76 tul: is iikci:: ic cc 'inuo indefihitoly. 

L -ft •. 

	

	Y1A 2 . He will be en DrcbatiLn 2r a p:-.:c'.a of bIo Years 

- 	 from the date of his zssuui.n' chcircc of the pet. The' . ' 
perird of' preo't.rr - ¶ h'in'sr, 	Le crttnsicn 

oLyo'ld thet at tic .2 crt 	rf ' 	'ir n t,ut1 nrih4 E 

". 	•: :TheQpPOiflthnt is iiaht' to b, -; c,:nirod vt an1r. 

- 	 tine -withcut nc'tica 'fr.in( t.tc tr:icd r'f nr: -tIm 
ntHcutcs1gn2J1 	c'tc 	rl t ,, r_ 	-s i7neI 

C 
7 mcnthts nct'.0 	:... UtC tt-DCrlUflC 

authority r 	rho t.'rcinUr  

of the rpcnCC  

1 	the 	3? tnd a'1c.....jt:t fol- tic :tr 	1 cC •:' 

thc- 	cxpircd r'rtirn ticr(: 	r:s - "t' i'. 	 ft 

jj 	tL'servc:.n'.JJI  

- 	.. 	4 & 	 . 	.. 	. 	
I. 

ç"

. 

 ,''k. 	OUcr on Lt.. ' 	rr 	
le 

C 	 tt 

ft 	f/fl5 	rcloP't t41z' 	r "5 

••) / \ 	 . 
 

- 	eA 
\ik.\.The nppmrC"  

(a) A dccl "er,1c-i 	• 	- 	 a • •'cr r r ci,' rr.. 

unarricd r.nd s crJy 	'c' U in -b;1n p du cod 4" 

I 	 • 
ft 

rt\t nr 
tihth)r  

- drnr1 ' rr 
- 	.  



• 

by him if no'; -,1ry .1; ttj.roi.tnnf -zé 
it is fatnd th!t he'iore than cre ;,ife living; -- 
appoin9;me!it will be sujtct to !:Ls bbinr e;:enptàd fLcnd 

P • 	- 	Zthls 	the enforcernont of ti .uirenent i_'; 
* 	

(b) fli appointL::t he ulil b( icquired to t Ico an oath of 
allegiance to the Consti5uticn of Ind:it. or make a colern 
affirration to the 3ffact, if not alroad)' tkcn in the 
enclosed form. 	 - 	.. 

	

S 	 . 

k. 	If any inforn.ticn furnizhed by the c.nflcittd h 
apjlicaticn to the Comissicn or othcnd.'e prcics to to Calto 
or if ft: candidate is fcund to hve wilifuly supressed nny 
irtci it]. jlrQrmnticn. ho will he 11-thjc tr br rrnr-y:d fran 

	

o such 	- etaLn 	I r :n'?! 'i: 	nocossztr', 

In czsc the cffcr of cDpc-int:!t.nz- rc: ;::cst c the above 

	

I 	 terms and ccnditicns i acceptable tc- hin. ho •thcald ictinato 
jstccpanc..te the unc'orsigned in-;eciir.Y.ly, b:.it tpfpre thp .- - 
i 	-ir'-- 	rnd sba.zli. renort to the ' 	,t1nfrnr 4ne* Thtrine2r, 

. - 	
Central !ra 	Yatcr Pa rd, 'Lna !bn h'ojc 2)/2 iTotiñe float!, 
Pest flct No. 319, rho1- r1-a13003 (1tirsarhtrn) 

.. 	 - 	
•.. 

(C. ikYkL) 
Dcaty Gcro'Iary to the Cove:'nnent of India. 

To 
"r 	. Atu1. 	1 	•- 	• 	. 	 - 

t-.'• ' :. 	 n;-:s-akree 1  

	

C. 	rcn-"., 'c-''I" r 'irtt, (A,I ) 

	

(1:1 L :- 	 • 	 t. 

	

4 	• 	.' 

1 	The Secretary 7rS :n
f'njs  

Publi. Service Cerris'ien, D'e1atfr 
icsc, I-Jew peLi. 	is -nt]: reforcncc- to his. letter No. 	•. 

tted 2'd1.192i 	 ,• • 	• 

.24'The Chief !iyc'.rc-cy'.c s 4 , 	.ntt ii rr0 inej '3 !; 	Lc'nrd i*aridabad. 

1 	 • 3. The Acecr.xntantcnc:.......-::ter 	Y.N-::E 	iLc., GCR Building 
Indraprastha 3state, 	:tLhi.  

The 	ipnrin:c'v'inç flrlqCt 1'  Central rrd  t'attr toard, Ejt& 

	

9 	 Irojcet 2"O/P TTot1r' ccd}  3ost Office 3cr Po.319 fmolafl' ' I 

IS.ct.icmx  or •• 	* i 
	•.;\ 	.. 

è. 	Persoal file. c/c C aef H -'regeOlO,]/L, Ccntrdl GraircL X : 
Wat,er Board, Fari&&bad. 	

• 

H-  
Or 

	

Dc± -uty Cecretary tothr.. u'yt. pf lfl(3•t -•1' 	'I 

.141 	

/ll 

• 
vfe:c* 	

- 

¼. 	
- 	 •'''•11 1etflh 



q 	 p 	
- 

(10 	
b 1' crt Z 	2 cc th as ,ttGot h&)'" 

rt 

no.?i741(4 U 
veCt of Izdit 

!4btstW of rthfltt & zrn 	
p 

gattofl ' 
( ipnrthCflt of ?.1flIeiltfl b.  

Kr±rhi flttw' 
1bS, The flonb?t 3$)7 

(t47-' 

., 	

I 	

• 	 I 	 I 

	

to pretMOt it p1cctD 
tptbt th*Ct. 	K. 

fl4eS $1b? iuIO0  
thø 

 

in the piG' eeS3 of 
- 	- 	

taporflt baste vith effoett the fbret6eOtVate 
I4t4  

	

tbpt 
	OMM 

tt3bflI 
3975. Ba in pot at the ccttttl 

,t0z 	 s 	porjeetr aswur antStl fnr 	i1. 	;  

tL gjflfl) 	
F" 

ttpttl SCntfl tS its C3Vt,  
)I  

I 	

gI 	I, 
- 

bditP 

4 
 rrid:bs4(tfl' 

f 	 . 
P1 fta6 tot- 

Vtb tc 
. 

7' 	-• 	1. 	The secretat?, Urtlert 	t 	servict 
 

Ut 	
ffonSt Nov Delhi vtth refoflflt° 	

kite ]GttSt aooi/?/7W 

pO dated 25th 31n. 197  

	

e. 	
ocer cmt meatc 	___ 

It t certift06 thut 4rsMt' At&i3. aj).oC hfl belt" I j 

netteaflS extin 	
a sediest Thatd std06 

fit fbr epointnet 	z.2n 

- 	Th Cbl°f 	
10g,O10gL9t t 	trtt 	

eater ftIIt1 

	

"C 	
Usat tO 

	

4. 	ThS pt1Xitfl1fl ig1fleG? 
a1nafl p3eet csq/fl 

uctir !bt.i, post OffiC0 	NO. 31, 

(MarttT* 	 . 

..bri itd. 	
Dti 

nt1 

Urotfld ;atcr ftaN 	
!.r.a Utr. roieett' 

load, Po t 	
I?j,: ?I..3J?, csnifll>t' 

est&i 	I sect'on  
6.  

1. 	PoTflonal f 116 I  

Cu=d me. 

•1 	

- 	 - wvtote 00Dnl  v0 
bât. 

4 	
1 

I 



OCE 
1*. 7 
i14 	 I 

4-:Pr 
4' 	3402/75CH 

Covertttnflnt oE rtc4. 	. 
i 	C-• 	 Qntra1 Grouttd tcitct tonrd 

fl.T!.IV, Parid)x6 4Itrytmn). . 

Dnte-  

7A?? U 	 € 

	

47 	 oiclt or L.JS& OT 1976 rr  

fl. Thitil tt,lec!t, 7tttflo1 gjnlrogec.dogict,, Ck'pt:ni 
1 	 ma 'n rrj- 	rfljflr..tr c 

to t - ;,trY Ctrnun. 	r'r'ry' 	(:1ntn I'.?i.C6I, 
ffrr..i. v t4 t tfee-f. 

Sne h.th tranrtfer has 	 nit his rciq.uctqtg he 
Will not Yr entitled to 	'Ii\ and jojplrK; tirte. 

(na.miweja) 
thief E!7c1çcce5lo9int ft !rIbOt' H 

1•111. 	I),_ 

i i 	• •. .h'ii PrYrri, •T'iiUnr T7C'rI:CItfl1Oç±&t, C.U.9. r. • 
p. 	trnj -'r, 'ini"t'tt. 	 I  

I. , .9crntbern '.or?on, I*lnzaczrul. 

T! 	tn'r1ntT1ti5rci y,onpr, C.G.T1.D., Sinn Mn Projeet, 	I 

4. T?-' 'Y'rit'f $'crtc'y (1 to the Govt. nE India, Mm. of 1gr1/' 
3 TA Xr-iit.i "1  

S. Th •"r'unt.n't Cn 'ral, cnntr1 rti-i1,ny. 	 r 

tr'-'Miiry flfficc't, Si-r.Prncr. 	. 	 • 

7. The 7cc'ountant c-n'fl1, iP. ir. rffio-abad. 	• 	;b 
So The Pay & "ccountn Officer h,P. It, Rydcraba& •: 	

•1'"'' 

0. 0.11. trtiotl., C.G.".B., rtridabad. 	 ' 
to 	g.r,..Thwa, uD.C., Jttiagar Tttise, New DelksaL 	Ii 	H ..- 

Onard File. 
office Order Ebc,k.  

: 

arore*  

14/4/76 	 f 	
!' 

• 	 I 
.. 	I - 

I 	 € 
. 	-I.  
'! 

,• 	. 	I 	• 	 . 	. € 	ii- :',€4i: 

	

€ 	. 	1€ 	 €,t•,I 	.. 
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No: 35-134/78411(A) 	
: 

'I 	G3vernment of India 	 . 	 ' 	 ... 

£1 	
., 	

?lir.Thtry of lgricui,ture & irriqntioñ 	' I I 
C 	( Drpnrttncnt of Agriculture ) 	 ., 

- 	 ' 

Kri1j httâP1 ,'xP: 

.1 	 New Delhi, the J WS-epit116tea 

The Chief Hydrogeolocist, 	. 	 - 	 . ... ":'t* C. 
Centnl Ground Water Board, 
Jamnagar House#  
NewDelhj. 	 . 	-' I 

	

Completion of prohatirmry period of 51W! 	2 
!M.A. Halo, Junidr U3':roqeOloci.St, Central 
Ground Water Boar  

Sir, 	 . 	
. 	 .... 	

. 

With referenjz to your letter No.i2_V8/78(tiiE 
845 dated the' 16th May 1978, on the above SUbJeCt, I 
directid to say that-" the probationry period of two- &tL±c$ 
of Shri i-l.A. 1-talean in the post of Junior H droqeoeifl ' 

frcn tst. Sbapttmberi 1975 to 31st Auust, 1977 wa& ageethe4:, 
by the DatbTlenta1 Prcxnotioh Carrnittee: (Grou  
Department of 1 AgricultUre it itg meeting held oh:9thtt1ti1jP 
1978. On the basis of his'recorcls and conficanetlhltepôttM 
it has been decided by th&cccnpetent authority that Shri , 

Hilcan should be transferred to a different Region ta 
- ;)rk under another officer and his s4otk for One thoreye&tft 
sh'ul' be ;:atched before a final decision isH€a3ceP:tógáMf 
tlir c- rfinpletion of his period of probt1pii tatisfac€ôeilY 9!7J 
Hi5 	 S c--iso may be sunitted to thè Dnphtént' &r beit 'pl&t 
before the DFC aftef cnp1etioa of otie"yêâç ~tthae':t 
of his Joining theplace bf posting. 	

I 
- 

I 

fn
. -

2. 	 Assessnt repdrts and C.R Dossiers of
-Haleem are returneherewith1 the receipt of which may 
please be acknowledged. 	:- 	 - 

YotfrS faith! 11 

- 	

- 	 (rc.M. 
Setretaty-tO ..thtkk 

- 	 I 	 - 

_t-$--, 	tntottt.xk 

Ct 	qt0' 	
. 

I 

fh 
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- 	 f',6-'. 
No. M1kH/ThG/Ett/787 	 t 

Dated 19-10lS. 

The Chief Hydrogeologist & Member, 
Central Ground Water Bnrd, 
Jam Nagar Rouse, Man singh Road, 

. 	•\ç\\ 	 flewDii 0 ' 	 - 

/ 	
I 	 il 

//Thrtuch proper 
Channel/I 

sub: Establightrierit-;iumble representatioñof Shri M.A. 
Hãlee!t, Junior HydrogeOl005St for his retention -. 

in centre]- Ground Water Board, southern Region Ofl 

)~Zf 

"RU1.1ITBIM GROUNDS" request reg. 

	

/;. (7 

Ref: 1. CH&1 o.o,flo.12?4 of 1978 dated 28.9.78. 	'— 

'\. 	

2. Ministry's cIrcular No.7_1lOI72I(A) 
januery/75(C0PY enclosed for ready 

reference). 

3 
. 	 xv 	

. ninistry'S circular No.12/76en1 00 * 
dt.26.3.76 (copy enclosed for ready reference). 

r 	4. CHedj 0.0.Uo.452 of 1976 dt. 20.4.76. 

- 	 ResPected SIr, 
With reference to your office order 1st cited 

submit the following for your kind consideratiOn 
and faveur 

ç 	
o 	:mpathetiC action. 

I wa transferred from ia ::;itfl ro3w 1: zho) 313 

to
nd at my own thç central. Ground Water J?ocXd, 3cutitur!I Rrgion,1iYdCrfl 

through the reference 4th cited on my request a  

L family 	cost, in view of myLcircUm5tc 	and my wife working as 
Lecturer in Mathematics in nurntaz college, NalakPet,HYd0 

MY reqUest for transfer fra .Sho1aPUr to Hyderabad was given 

dud 
kind consideratton and'effect in the light of MiniStrYS 

circulars 2nd and 3rd cIted. 	 I 	-. 

I have completed hardly 4years of serviceifl r 
Central GrDUnd Water Board, southern Region and I stand 

i
transferred to Central Ground ater.Bard, \estern Region,-. 
Jaipur. In these 4years I could attend only to some are not yetett1ed since 
extent to my family rnatters, .thich  
I we 

continuoUslY in field with short breaks at hoadqUorteTs. 
poscible though I was continuOUslY in field because 

of my native place to the field areas ñiich 

I cn'i 

/ 

	

	

s and heneve warat€d 
within shot-tim a reach 

	

	 iho has ben 
ealth conditions of my aged fae 

 

u:Jering ;ith high B.P. and kidneys trouble 
• His condition 

ating and he has become almost bli 
is graducll3 deterior 	

nd. 

K51J3S2 	 contd . .. 2. 

r 	
c 

UndAT 

: 

flt 
	

lv 

To 



/ 

:2: 

At this juncture I apprehend that the news of my transfer 
may come as rude shock to my ailing father since I am the eldest 
son having the responsibility of looking after my younger brothers. 

In view of the circumstances reported above if your goodseif 
could permit me to contine in Centr8.l Ground Water Board, southern 
Region at Hyderabad for some more time it will enable me to be by the 
side of my ailing father in his last days and be of solace to him 
in looking after my younger brothers in addition to"a source of 

confidence to him. 

I have been :sincere in my duties and obedient to my superiors 
exer :;.ir:e I ;½:1nd this departnent. I assure you r  sir, that 

Li) :C sincere and obedient. I only request that 
ns dtdly h€ Drn'ttted to continue in Central- Ground Water 

oirci, SouMc1 E ':n for the reasons mentioned above. I will 

reflLaii v'i 	c.'L 	ior the act of kindness in issuing the necessarY 
orders for my retention in central Ground Water l3oard,Southern Region, 
Hyderabad on sympathetic and 	 grounds. 

Thanking you sir, 

Yours fithftilly, 

End: circular copies. 	 (NA.HALEEN), 
junior nydrogeologist)  

central Ground Water Board, 
Southern Region. 

	

r' 	t 

Copy Submit 1. ted to the Director central Ground Water Board, 
southerh Region with a request to keep 
relieving Orders of the under 1 signed in 
abayence in view, of' the above.rePresefltatiofl. 

Copy Submitted to 

(N.A.UALEEfl) 

	

61 	
junior }jydrogeologist. 

lo 

rnurtnc04 -k Ct42 	cawS. 

CcnttiGrnund Wat.r r45rd. 

- ."t nuit 	S.R., Ii dcrab'd. 

Und' - 

r 

ft 

r 

'I 
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lfrI at 2.0. Latter No. 3-265175-4fl1 dtto 28-2-1976. 	
L 

- tnzi PMa Rt3fl&an, fic n-zpoei 	 *tD3 	a 
at Rectal We1fcr to 5cretrr7, Deptrtaent of Agrtculttr's. 

'c;t;:: Eriehi Bhsvcn, flrtv D3lhi. 	 . -----------------—a ---————— 
Y:( 1!ibtictoiMñder I4inis&y of jiejultuxt 

of Agrioultu±b, lotte no. 12-4/76u1GE1flO00fl dated fr63:1976. - 

t 
:0 02! S 

n t * 	.:cbdrafl. D.O. ?t&. 365I75tN; 
1fr'r*-'rr"nl Thfty. :GOtttIt OX I3&tt'. 

D,pe,rtcxt ofsoiit.Welfc'è 	I 
She.str. Bhãin,'" .:r 	t 	t.4t1 

....... 
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m.S1Ti Sinzb,  
ot.tStcc4 

(. ____ At the rneting 
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'. 	IRAN: 13IIaIJ4 L 
Phone : 24214. 

---m:_ 01 - 

Ii e:ainder 	I 

110. 1tt!!JJ]G/Z ijjJ 79 stt-7 
Centrz]. GroAnd 	tor Jond (Ca) 
!UOPJA-10.' 	 I 

. 	 II' 

Bated 19th ircn 1980. 

To 

1t 	tilnf;iydroj;eolo,;int 
rut 're mci 1:tt nr 60-it'd, 
ir .....A ..... 

II4j. 

--I  
' II  

(rhrmih Proper Chann,1) 	:. 

Sub. : T8t3b1iS}ipnt I lialoem (shri) i1.A 	Jr.Hydro 
g9o1oist roanest for trausfer from C.R. I 
fi:igpur to snuthen Iegicn 	yderah:id unker 
thc 	woviaio-) Givtn in fliniciry' a Circular 

12-1/76 Grnl, C0rd. dated 230.76 
"onh1iu:anitarizn 	Grounds" 	;eg-  -a 

tef.'1Jiy letter j7o.j4tx/JpcJccIj3cvj79 Bstt-5 
:1 

dt. 	14.12.79. 	 - 

2)My letter Ito. NAJVJRW'0G1WBCBI7Y 	tt46  
nt. 	1.2.80. 

3)aouir letter flo. 3402/750H2sfl_dt.1542i.80i,4l&.? 
. "Pt 

: ch :,, . •.. 	4rnrbctor CcMBCR Ldtter,flo. 1-64/78 st7891:,J]t'  

ç -  '- 	 - dt. 	 ei 

-Respected sir, 	- 	 , y': It o - 
t'I '.t hI .tJ2i'r. 	 • • 	.4 	 . 	• 	- .--•.........- 	 .h. 	at....... .ittPw sj 

	

- 	Please refer your letter reference'3rd. g1tdabQeJb ;!yi1 
In this connection I wi1h to state that huve 're$rstod J 	Ii! 

\: 	for u,T transfer to Hyde9abad'thoñ äü adcount 'of.pei-sonal 	i '] 

problems than of any.heflth groüMo of t1ie.s8lf,4 Itis  

I - 	a fact I was on medicai]J leave from 8. 10.79 to 6.114'79. •;:L. 3 
t.' Ts facts cUn be berthed from tlte ecordof the  
}' flrector of C.G.W.B.0 " P t)Lr ('ranver a copY ot the 	F 	C 1  

?qJ; 	IE  'Medical Certificate Sooncl.x.ed for ready refnrence)t 	I 
- 	 [I' 

in continuaticri of th" bove, I ;iinh to bring 
- 	. to your kind notice tue ollo;ing 5rievances for ,your— 

goodself eitir svr-thettc corcideration. 	- 

- 	1) 	Since my father s death i.e. 31st October 1978 
r' family has been living in a very shatterN0 
rnndttinn. iln 	t inn he e1est non I have certain 

-- 	
-. 

responsioiflttec to my family,. ,liich 	an not 
able to attend thcti living way from them. 	I 

.2) 	fly wife is employed as lecturer in HutheuticS H 
in ilumtaz Coil GGC, 11alaLpet, :yderabgd. dince I 
she is in seflice in education dezuflent, Ij3Vt. 	- 	41 
c? •Lndhro, Prcdesh. Thernio}e r:O ct1rflot L'et h'9T 

i2j•te trtntc ort(: tI:c' State c)a';cr!i:inn:. 

- 	 L. - 
'fldOSt-c ''.v.oGyt 0p.,41 	 • 

r 	
: 	

Mtrl:at 	
• 	

4•:l :f 
	

'tr :!; 

r.. - 



I.. 	;''---__- 
/1 
t4 	 •• 	I 

- 2 - 

For the last one year 4 months on account of 
my transfer to Central Ground later Board, 
Central ' 0 n, 	IT 	)UT fjzqllvlifn for lxithof'  

A  Us has hn disturbnd. -- 
3. 

- 

'A 

1n vi ew of thn ctrcumstandns repoj'tnd ahnv p; 
rn( * -m L: .!in 	r -, 	ct to OUr çoodself to he kind 
enot h a3 rn 	-p my c:-, . of tranLipr s;i'n iuthc tica]].v 
aa2ThL.2.2 .:t!kb ......ariau Ovunds" unur the I;. 
given in :1±fliStry' s Uirul 1 110. 12-4/'/0 Lc,1J - 00—OrCi. 
dat9d 25.3.7b  (Copy 	axual is enclosed fc,r rndy 
reference) for which act of kincthess-I s1t11 reunirl 
ever thanul to yOur..goiduelf nd pn'y for 1OU4 life. 

.. 	 ILU early action in th2 raattê is Oolicited. 

Yours faithfully, 

I S - 

J.. ...... I 	- 	 Jr. 	IIyCroEeoloctst, 
O.G./.B.. 	C.R. 

Dated: 	19.380 	 NAGIiR-1O. 	I  r 

.. / 

copy dubmitted to tito Deputy 	ecrntLry, 	to the 	Govt. 
of 	mdii 	(OW) 	i1i1Str3' off 	.'tcriculture, Theiartmnnt 
of 	z4culture, 	Xrishiblmvan, New Delhi for favour 

. 	 of information and tukinr necessary action please. - . 

COPY subraitted to 	the Director, 	C. G.ii.i3. C .R. Nacpur, 	..: 4J',  -.• 
with a request to trans!ait ray reprsentat1on 	 , 

• + 	the CLn-nf lTydzvgeologxst & flembnr, 	Central orçti 	.. 	, 
water JoA3rd, rm ry p,.rtdabad for his lands - . 

4 'A 	consideration alongwith copy of represontat ion to 
the Deputy $ecrety, 'u•w, Govenment of India, 	A: 	I 	•• .. 

- Miristry of 1Lrlcu1ture, .oepartment of 1.griculture, 	i j 
1 

 xrishioaavan, 'tew Delhi for favour 01 infon,tion 
please.  

/ o,n4'J 	 • 	, 

Ii 

tWr 

: 	" 

2 

(r:. 	i!LrsI1) 
Jr. HydrOgeolOist,, 

J.g.W..3. (C•,t.) 
our — i U. 

I 



C- 

llo.3-.':02/75--cH.Estt. ç .\S Gcvernrnent of India, 
Cntral Ground '4ater Board, 
t '.P/,1nrida1)ad (Haryana). 

Datej the: - 
I; 

rLr:r: j1'5c ('t 980 

mn i.A. ifa] eem Junior 11v6rogeo1orjst, Central Ground 
Water Bo:d Central Region flagDur is trnsferred to Central 
Ground "eter BonrrJ Southern ieaic'n 1Ivdeahad vith immediate 
effect. 

Since ;h trar:sfer has been ordered at his om request, 
he Ui] 1 not be entitled for TA/DA & J.oiding time. 

	

i 	
1 

/ 
- 	1 

(13.KL 13AWEJA) 
t FiTEF HIDROGEOLOG 1ST & MEYiBER 

DISTRjj3'fl3 

I . 	Shri I.k. Halezn, -Junior HvdroEeolojst, Central Ground. 
Water Boarc, Central P.egior:, ir.gour. 

The DL ectc'r, Cen ra1 Grcund \Jater Board, Central Region, 
Nagour. 

The DLr'ct--, Coi;ra) G'ninc ;later I ard, South±rn Region 
Hyderabad. 

The fl 	• r 	'trl Grr1' 	Yate 1oard, JLQ Ecriclabad. 

 
F:rjd1 

The 	c 	croreo1rist, Central flun1 'atcu P:i'"d, 
P.1LB.  

Shri f.L.. 	 C.2. :.. Fridabad. 

File No.1 3--6/7-:U.  .Estt. 	 I 

Oj'firp Crc].- 	 I 

C r 
';n y 

4 	 . 	•, 	1 
- 	• 	tfrce3 hilnFtrV T 	 - 

, a' 



• 	
- 	 ;4kw4Ih.o94 	 - i.. 

QIRhCTOR 	 I 	'- 	• 	- 	
: '4• J1% 	, 

	

I 	 j 

i•J  Centril Grèund Water BÔr8 C: 
(hflnttr7 at AgricultUr. .*d tiitflhløn) 

sotjth.rn R.gIon 	• 	i 
- 	

d 

jij HyderIbad400 03$ (PP.) 	- 

3-6-291, P)tsrttt!S ,:  
art6-500 029. 'L.j t--4"i' 

that 1h. patia!t Sakeb, 	a Mcber 151  lgSl " 

tabs tn )q.L.B:le, SrJ!ycflgt*lori8t........ 
.; 	I 

Tin axe i-nra tflt the tbovo cited officer use 

transferred ftc Sotxttsfl teflc2 to !t$1*ptt as bit 
nCOZ4 

ra not gnd it *415 regict. s1tlurlyhe waS trc*efSISd 

fm 	SSlaptlr to flgptr ttl it 	also ietrttt that Sri, Jeen 

could not do any better at tSolt2r.' y.s 
pr.bfttintt1Pti0d  I 

v*i extended and only latt yezr this 'vn! steamed., 
 This officer 

¶410 postal 
back t. Scuthen ?eton etrt tstgh 10 had set up 

a bad record in this refloi tefcf' t$ tJa! trastsiefl'6t ctxt f
rom  

/ this 
piSa. t is ale. repoitd by the trier5 i-nd sth'r" tt 

e is verycalicuS crd no driver 
is vU.lirg to go witbtht to 

field bocanse of hi' nttrC. With great difficulty t trivtr 
no perstsoted to go with hu receàtly for field 

%J0* 	 . 

a wehicle V*$ aflotted to m for this purptt. Thiritg iSO 

entire field eaten of icet year be uns on e 	ltvLothSr Let 
producing false aédical certificstM5  nd this cafl to" referred 	• 

	

ticfl beard td the ncrti eflltts1t,t 	
fl•,  I' 

3itt. • 	r•..t 
- 

t t" 

I 

' 	to the ne 	 .4\'c. 

t*4t bw.> 	is 
 

ftvcja,4  field uot with era0 eru$o or otIr I 	$1 
this year also. Tin are rsantt the targeth for ttS 

mpprsital surveys for an officer iS 3000 5q.. if tbó 	H 
officer d,es not pr.ceed to field evn at this' ji.i:cthrt, the 

	

- 	 estire target if the regict rt ,ttected whiob reflects' 

en the Bn.rdt! activitieS In gefll. It is therefore requettet 

- ' p1  
	

ff 

	

af 	 $ 	 ! 
to ta' suitable diecili 	 to 'nyple tn 

% 
	

P tr*Tfer his out frc CsrtbeI 

 

- estate itni5ttd.tat0t 

: 	
early date 50 that this jit&isciplite does .t spread further Own

ll 
With nt r-egsrlI, 	• 	

k )d 	 lfl Lt 
un sir etl& 

1- 
t,JJ 	Q 	4 •y1. B.O.Pathak  

Chief 	rogeslo5t &)4b6r 	 I  

	

".. 	
, Central Grauti Water Board 	) 	-J 	(IcC.B.RL3U) 

( 

	

	
Jat ?e, !4anSirb p,d 	 • 	•  

i1 iE01-11L2ii
At  

, 	 r 	 n- 

t . ilk 

IVT ;iVz a!TR IltC!t 

Under t 	•oG vt. of Q'It 

' 

r 	• 	f.'l1u 

I ( 



)k,.3_4U2/13Jh1(!ttV - 
CoverPrent of Inlja, 
Centyat (-r'trd Water !9oard,, 

. IV, 	rrtiishM, 	(?F'r1 ane), 	4 

r"n:Q 	t 	his 	npnhictt on late,! !2atIi*fi2, 
i triftr14  thit Mm 

reluC5t 
.)tr', 	JuH 	r 	y'roeo!Cflftt 

lr 'ns ¶nci in inutharn Reon, I'yc 	ha 	bin 
his cni14'r by (La ccrrtsflt authority tnl in vi 	of 

it 	to 	outhsrn fleqton, destiC rircipnstflte, ha 	noted 
.;hr 	11et" ii theqforo directed to npett (e 

utV t" kP, 	'ir'tt.ct, 	','tI 'rtuni 	ptAr Pnsr!. 	¶uth.tfi 

!'en$fl. Ii 	ar'h1 	jn'j . 	tnly. 

(fl.P/. 
(111!!P HVO(nOLOGIS1 t ?J13k 

- a 
to 

Shri M..\.Hn100t 
Junior tiyiroq.oteqtt, 	 - 

1 

5a1,crnai8r Cotorrj Va.!, 
r.'. t'aløtp*t Colony, 
}tyd*rab3&'5flO36( 	 I 

:- 

flrattor, ran-hat Cretin-i Weter D05v1, £30tiths!fl 	J • Rmcion, iiy'ntohnti, 
• 

2. lbs PinittOto  C'Jntrsl Orc't3rvi 	ktr 	3ord, 	ic&tth 	nfle:rfl 

ruqion, Vng;!flt6. 

3, The 	?tftcfl tnc/t?9O, Central Grouni Water ttbtr5 	
(InSt 

Offi-te, lriflfl4D1t!. 	
-' 

(.P. 	. 	 • 	:f. 
ii 

r'r-F IY:HCX;t'L1xt & 	tV13Wl 

N.O.O. 
: 	•; 

TheDeputy secretary(Gl), to the Govt. of India, M1Mfstry 
of 'rrigation, Krishi Bhawan, New Delhi. Sb. M.A.Haleern.t 
junior Hydrogeologist has been posted at Hvdetabad as per 
the instructions of the Ministry issued vide D.O.t40.35_184/I 
78—G'l dated 3-2-93 thi-ough the unior. HydrorblOglSt Hre 
already in excess of the requirement; in the Southern 
hegion, Hyderab:d 	 - 

( 
(fl,P.0 sThi.n) 

CHiEF\ HVDROGECLU3IST & WEMi3tth. 

Undt 
 

V - 1 

M. 
j 

I- 

*UPATh4YAYA* 
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1 JT.tL. ;Ta].oen 
Jr. 
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 /7EXvp5 : CIO 

3L... 0. . •/;r 	
1)L.. 1 fl:c-r •';I of TO 

Cent--.-i 

Ra 
Cc Y;rt1 }ictz?.r :c-c 

, /--' 
dt. 5 t- Sept. 198L. 

Sir, 

The Directc;p, 
Ocntr:'
CQntr%j 

DrCUna 7 ' floz±, 

rfl- C!iproi 

flQr!nct to u"?nt Z :1zy s  C .L. o', 
for 2V11r_ pI:hljc "Clidays 7,9 Iwl 9 ), C;'.'jcj1,s t 	lc 	o fi- 0 6 th Zett. 19'4• 

a 

I 	n, if 1 UC 	; 1tnr 	II't 	drrrf 

	

or, the 	 or t 	rc :tnJ Ir_uLtft 	
a 

or 
1:. 

flç , 
:'

akiii& 'j
iy
r an , p

O
e rmLt se)w 	your 9fl)rl-&f 

uwitl 2 	y: CO ell  
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- A.P. liYclro600i0q13.  
To 	 atod: 1001;.i_ 

The Director 
Central Urow,u Wator Board, 
Central Roplon  
21, New Razdari3et  
IIAG?TJR - 440 Oio 

Roapootea Fur, 

ib:- Roquest. for 	of 2.L for £ro 70 	 22 dya j 	$QITt, 1984 to 07 Cot., 194 	to0 attond broth'1 	
;Lflro3 (dctost±0 ct2folrs) — !cg. 

flef:.. I • y le 	rplicrit io 
dntod: 05 :nnt., 1984. 2. -v toi'prnt, 	73 :;ort., iC4. 3.

184. 

nbc 
- 	In continuation o. :w iQavecppljtdo. n2roronon lot cited and T3logr Q  

brothors 	

rcfor 0-1 0 	2 / 3r3 oitcd, I am Onoloaj hOre?yjth the 1e.-xvo oPDlioation for cinatjon of 
Earned 'oars for 20 daya from 
to attopj my 	 nnrrja Hosp 	 o flEd othor t 3 2fljc 121 it 	(Borneo-tic off 

.4. 

I Will be vOryucJj thruyf edful 	 ir ,you /eoUnpjf do tho ' 	at Once mid arruo to ccd 	i-j ainry at an early date. 	 the lo  

Tharia 	you :Jir 

I. 

1cur3 

( 	 ) 
Jr. 

	

:-::t:- '1 	•:':r 

	

4 	 •. - 

	., K-I 
p. 	

1 

--- 



— 	
A246  

-- 	
.OKDyrj 

. 	 . 

II f

2ticen: 	 .H'dcrabth P. 
zdrocoloc,c 	- 	D3t0d 10 t0ct., 984 

mc C±ef 	
&.lebe 

- cenal Grouna 'reater oard  j4 1% F.iuyb 	 - r 	r 	 çtc 

21 - 	.. 

MOtGH PROPER OFAytfl't 

Int:;yn:jr of admission to \' \ 	1• D. coe ard request for sanction of 
'study ln73 t-2:Lth salz'xy under Thalcs 50(1), 

53(4) and - 56/2 (a)of 0.0.3. leave 
Rules 1972 — Red. 
1 - Yin' pnti:jcr lott 	ITo. 3_4C2/75rj Estt. dated 20-12-1933. 
2.. You:, 

 Office -orde"'o 2013 of54 incuod under 
ldttcr 1. 

3. 	
1Oi/s3J(Ebty75 -  dt. 16-6-64. iroecjedjv.r,3ortho:, VLbO:-Ohancollor 

:Tc 
d.ted 21 /25.- jui,y; 1984t - 

— 
- . 	.. 	 . 	. I w vei 1-UCi1 thad'ui 94 yg4  the 	 & 	9e2 C; ices no Le 	 to 	 pcze £or,piD" 	 I in Osmanla Uflivesity, Hydere,b 	vido roI'orenco lot cited. 

IVa 
-puzztiaroo -t}iiraB Is c4t31 ed' idaecJred a 

	n dmIssIo ir Ph.D. COUT3C in the 0arjj .iJf±crcjtyVy6 the roferonc 
3rd citd (Zero:: cony c-f t:hlch is enclosed Thr :Zavou' of 
afon perusal. cmd irlf 

I. 
t 

I :ou oubmit i: thIs connection that durIn,, the course 3. L' 	
sooki€ -admisop in Ph.D. I had been trayicfo ca throg 

Southern Re<Ion, the reference •2t1 cited fro:2 	 J,:ydcrabad to Oe::titl Rc.cjicn, Hasnur and in due c 	
- . 	-D 

 
bed

b
l
i
an co ofI r3r5 c  	 -the said orde4 	a 

	

27t1-
X. 

	 a 

	

Au.ast, 1934. 	 Thdroon of the 

-• 	- 	:-- 
But forry trrsfn to lTnur I i:ould hava been able 

C PCVSUO 
;r.y course of studIos aEd rbsoerbw, wfl)fout- 3n any 

&y Ifeetirc ry dutjea and eXcenc±ez of service, /thix I not .ictruhcd f-o, 	-fly; 1/c) n a short snin of r.y -a-j at i7ierabad. 	
.c 	• 

	

I 	 :rar:ferroã 	'n-j.., - -y ro h 	zle tc ZUCCCrfuV1y  C ,!.;j'1J ,•.fr-4- 	'- 	r:'. 
-,1 •  

.. 

ry Ct 4

all 
r 

- 	 .. 	 — 

f:espcted Sir, 



I 

4 
'S.. 

'-I 

Jptct 

	

- 	- 	 2 

	

I, 	 );t U1 	Ir ;c L 
in 

to- 74 h of' Ott., 1935. to zvi1 :j 	if 
ofcro.ed to :.to by te Oznria UL;n'sL:y :. 
1ntrst of the se]i s yell as the e rtctt. ( 
interest) 

r 

I ehoil be further ratcul for co::u: ettic- Of 
esrly sanction here ir. rr2jed fcr lest it shotl not ?ut :Le 
to an ixreperablc- loss. ( :th :c 	and in cart-cr) 

Thanking you Sir, 

oirs f:ithfufly, 

- 	. 

- 	 Jr.  

- Cctral Gr:u: 	.•.' 	r 
, 	l,J.((t\;, 	'•l 	- C'a 	.•o 	'.. 	- 0 

L t h r • 	 -- ss.sn 1eto1 of 	'e 
.• 

2.. 	iyo_Cfl a cclor  
pr000ed1ncrof aLL ie:ior.. 

3.F61n lie 	9 0/k  

Copy subr3ittcd to th 	Lirectcr CntraJ. Grcu.td 	1a;Cr 	ct-c, 
Central Region, Ibptr with a roquet to to rcL. 
case to the Chief }!vdrooclogist Io:.bcr 	or noL:ui 

':.con3idbrat4oì1 for- ihich act of 	drfrnoe 	1 	
i: 	- .. .±n 	t 

- 	•---thardcfu' to youSir. Ct 

. 	•-,:. 	2 	.. 	 . 
to the Qiuf -" 	vre copy siio:njtte Etaroceol..c.t & 

- 
Ce'itral G' ou'iaater 	osxa, -IV 61  - 
cioadde1i.iplOaSe., 

- 

- 

715drote013-:Ct 	- 
' 	- tr.. 	'-• 	I 

- 	- - 	- 	- 

% aIbg 	Colony iTo-i A  
P. 0. i4alakpet 	

- r-trt-1fl,' 	, 	.. 
IiYDEnJBAD500036. 	

- - 	'! 	" -- --- -'S 	:. 	• • 
S 	• 	 - 	-. 	•, 

4 ,.  

- 	
- 	*_ 	• 

' 
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I 

9 	- 

1  

Tfl 

2o.161 1.-1!/4/3 
COLQTY 170.1  

p.0. MAIA}PET COLONY 
c.ç1JWRABAD500 036, 

yOUR REQUEST FOR STUDY LEAVE 1Dr1 RECOZLI12cDrJD 
(.) RM0R' 

yui< DUTIES AT ONCE, WOjJX jU?23CT2.. 

'DIP.ECTCR' 
BLTiIJu 

--- 
Rot to be telegraphed; 

(1 
enlzy. trarian) 

D:Lrec1). 

Govcnnen of Intä, 
entraj. ron'j ater Board, 

Central Region, 
21, Cn 4 r7 	rzar Road. 
New tY'tfla2nt, Na.44O 010 

Date; 15-10-1584 

Cony forwarded for iafor.iticn .n e'anf±r,attr to: 

1 	Shri M.A.Halee, c1-r.hydroeo1o±g';, 1o.6-ii15/4/3, 
saleerinRu7 Colony No.1 , P.O.Malakre-t CoJ.ory,  , 
{ln recluest fur scudy inrtve J not rccorn;endcd. He is 
diro(;t0d to r'mort duty at once ac wcrk ± cui'erin. 

C Chief ityd rneolo,'!nt a Atia v,  
Fa):j : b nd 

3. 	61 rchone )pern c, C..B , CR,  I.  ...... 
V 

Jr 	
At 

(4 

au. 
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::,  REG11T.JP 4i 

- Govment of India 
, 	 Central Ground Wate r Board, II-IV 

• •• 	 tod:-. 

- 	, 

- 
-. Conseque.-tt on his trans-fe_r from Southe-- 	Region, Shri Halee-m, Junior - Hydrogeoio 	re por eyct for datv-C CentraD. Region, Naur 

• 

on 27.8S4 	He aDnfled4cr-rda casuaJ. leave for.10.9.84 and 11.9.64 and-, 
• 

nd left H.Qs Offjc6 Nagour 	2heregr-te-r he sent a tel 	on i89,84 and acin on.9.84 reo._ueatjnc for leave upto 7.10.34. on the &ounds ox attending hc metthr's iflacss 	brother's and 
7 

tarriago. 	He was iniored .teleaDhically by the Dirocto:' 0,11. 2 1 vide his telearn dated 9.10.84 directing hin to 
retort for duty irnrtcdiately but instead of coniplying with 
the 1TLZtrUCt13 of tie Director, Shri Jinloem sent applien- tjor dated 10.10.84 roqtieotiz 	for u-4udy lenw 	from 8.10.84 to 7.10.05. 	H13 application Was received in the office of the Director, on 1510.aa. 	In view of the ozigency or wprk, 	JhzJ. Haloen waü th2oen by the 	Dirccthr., G.E. vido if hjn teloar3r. dated 15.iO.34 that Mn rec-inent for - • study leavo'not reeornr1oMed and he should report for 
duty irnodittt 	S2'4r1 lthlcct y. 	 CUd not comply d.th tic in2trtzct10 	ot the Director and continued to remain on 
unauthorined abee,oe. 

• Shri lfalecm 	issued 110 Objection 	t±flct e. for 
, &3tting lila narac rogi:;-to-rcd for PhD on Ground 	ater 
I 

Balancecs i1anigomcnt studies in rrt3 of Godavar 	Valley as 
J 

an eztca nial candidate v!de ninistry's lette-r N0.35-154/ 78-G4 . 
I. 

dated 7.12.83. 	This was subject to the 	ond!t!cn th:it 'ant of pe-2nisojon fo:his doing ?hJ) will not interfere with hj officij work in arty way, 	The Grnt of leave for fulfilling rs-ny residentIal reciuircnat of completion of tm 
• Corn-c w-ill he s-ubjcct to the a:d&encieo of Govt .won 

The action of Lhri lialeem, first, Droceecl±nj; on 2 ay 
casual leave and thereafter extending leave on the ourds Of fj 3 flccncr'z' ILLr'09S and 2irotizer's rvarndgc lb 1l(.hl't 33 iZi CU3 he wan intending to proceed on lony; 
leave,-he c-hcujd hrva taken prior permit;ion of the Director 
and got k•ic leave Lructioned oe-j:orc prccooding on 1113 ftuttei' rction in suhitting his apDl!caticn frc 	o e rn r;tudy 	.e.f.e.1O.34 to 7.10.85 !s also il'rcrai 	at prior Cflhizion of t) • conpetent aut- 13 Obtained bofor proc.edng on uuch 

	

tri !!racntz IC 	)C± 	•' ' 	IY' 	* 
t '. 	-r--- 	:- •- 	-- 	- • (U 	 re C.icDtar-oj ot ?.;t rQ e:.ofl!c•1 :; 1141 •. 

t 
-. 	,.. 	•ur.aS 



S 	 .. 

'I.  

U 

Ho is, theroforo dirc.ctcd to rctort for th:ty to the 
Director, Centz'rJ. Tc.2nur by 15.17.93'.  
t'niling which zctior. - taenec fit t7fl'frtc-3n 	4th;t 
hj. Ha is ala Jtr-cd to 	c to yh 	iocipli- 
ncry action should )t be ta:n for hia anniho.'itcd abzeic 
from dtity  

a 
r- 

ta t £Laa. I ._J.iJU LI._JJ'J ja... c. • ij. • 

hri } 0 A.JJ3J.1jc;:..1  
tTr.1fydroroo1 ori'rt 
16-11-Th/4/) 

r3.ccrn !r1&'.r CoIx.:' 
• 	 P.O.Nclabipot Co1cL, 

llydcrabad - 500G3. 

11.0.0 

ovyto - 

1. The Diroctor, e:Y;, cottrY. 2orion,ic;jTu for 
Ln!ontnt-ion. 

2 	The Deputy UcoretaryCG-J), 241n5.stry oi irrirntic'n, 
Krio-hi 3Th(:TL,,.J ?ol.hi along'Nith r CO-:-,- of 11-',ctol•:• 

letter cic.ted 17.10.84. 

-4 

Ort 

- 	- 



i 	i.*jtA:/ 
a 	

Rej 	11o, U 

IP'1 	 — 
.'.Fromz  • 

16* leem, 	 I 	Z1AH/JIia/e4.j/Qj,_j 

	

4aA. Ha: 	- '• 	 fl  

I GOVt'rw1entDz  I ndia,ageologist 
Cefr Ground Watex.. Board 

-t 	
•M 4 	ç%;I ( on  study leave) 	

Cet)tJ.Ül Region, 
flAQp — 10. 	- 

. 	.n 	.tt ' 
	'•t 

Dated 	 '- 
tt.ra.  

-.:—'- dJ,''-.' 	
t 	

/ 4 'Ia 	
/ AV The abLer }I7&'flgeologj3 & ?Iombcr - 	 Contraj Ground Wata. Boerd, pgf 	XHL IV Feridatd, 

1MRIYA 	- 122. Qoi 
All 

 
. 	 — 	 — 
. 	 •. 	.. 

.....
. 	LT1 	Respoote Sir, 

l 	

piop 	izuL 
) - 

2ub: Study leanurnblo 
requestfor aanctirin or 

J 	•..,- 	 study,lo0 With coThy 
Ufldrulo 50 (i) 	

Qiready Qpplic-d £or 
'.: 

	

	
51 (a), 	(4) an 56/2 ( 	) C.c.s leave rulo3 of 19fl — 

• 	Rof 	1) Iy lettcr No. 	
dt.io.1o.w; 

r 2) My te1o0 datcu 24.10.1934 •• 	
3) fly letter No9 VUl/J;Ia/e4_/JL2 dt.1G.1i. 4) Yo 	Go. -402/_c11 ( 	) dt.30.1L34 4 	 . 

. 	

- --uc1t 	I - Invitti kTh4_o+b 
to 	

n Guilu and tenor of the mernora;nd 
') 	rPntcuuinta 	prezetion that I have delobaratjy if' 	Ooondea from duty koping tho depop0 in dan: or 	flQflj3 to proceed on long ictyc, and so at the outset i vent.e to 'I; V 	 first the true and £act1 oirou30 Which have 

- 	• 	humanly orced je to seek lentv leave o undc. 0. 
i 	of 	 oftcr pavoInhl+, npply. Wrduo  perrntszjon on 5t1i ciGround Watcr Board, Ce: Jzp t 1 93  oL the lUr

V

o

a

c

i

t

l

o r

!

,.  

7.CLe'3njt r

Lor lOavi  	 oon t;iead 	xt g 
	T1tV or Gt;1 JLtru

fl

:) 
if 

	

L   cr tojoi 	 dly at othe IC 	z 	nn 7t  	 rdorahau 
clon 	fl 	 ttD

oy.i8th n Ult) oaaunl i 	 & 	 ttar  

u
w

y 

jtv, ;:j t Ii :r; t;rJ.1y a 	Ifv;ii 1-tLu.d..t 
 

i'v -'j 	• ....... 
ZZ 	CLtr:''r.y . 	ta •:xtti.; r'p n - 	. 	t) I I -. 	•••+ 	- 
ihirnily 	

. 
. 	I)cfort..:,i.a,,... - 	'-. 	:-. 	.1 ..•_ 

I 	• 	 - 

r 
Qr,d9, 	 Vt •f iflt 

- 	1.-I, 	- 

a 



50 

I \t 

2 
. 

	

	,j;. 	 •' 

'. '4? itthera health who had to be actually hospit1teu from 18th ............ 8epto 8th October 1954. 	I encl.ose copie3 of the imstatsDn:oard 
ts I.Aci'oV. 

. 	 of my 	oths Wedding as \ge//as the disch'go tioket oUn 	thers hospitalisation to show the ridity 
iuho ) of the OvOnts coneflinc me0  for any one in my P° 	$3iDflb which had torced inc to hidtmy leave on which I had procr2eded. 

.çJ 

I may hc recall attetjon to the mjaj3ty,z letter 
.No, 35434/78 Wi dated Y.4 ' / 7.'12-2933 in which I had been p9rmitc, to seeke registration for Ph.D, 

- ••' V • 
to 
/ cotJrze in Osnania Uni

e'
vcra±ty at HyderQd. 	In pc±raucnce tbereo 	the Osraania UrLvsit. . - 	• 	•; 	••''-'. < I had been kind ezuph to jcnt cc adrnIzajon to the Ph.D.Courc2. Which 	aatX had QZU 	Otis, • aeady reported vido my letter rcf.1rence I:2  Cited. 	Whj1O the ctrcurn3tance3 I v,,ja 

r.i' 
c0riront.d x.t-;t:t. at Hyderabad we 3O 	I had no oth' option for in aoetinuction. 

• 
f the leave I had proceeded OnD  in my applicatjoL Tht cited in . order that un-distarbod stay at 11ydc'ab 	say continun. Tbj 	revoul that ttiuj has not boon ony (iCliT!XIi'ate or williul d&fault on my pert 	or " Un outhorj2ea absence Iron duty .O.f 10-9-1984 	flA/e• 

my nnplic:jon for pn 	of :tudy lc-vc in aobatjon of px'ofixjz 	the leave ofrr:auy CDn1iLU 1:3 nujt With in thcpervicii oZ unànr flules 54/2 of CCJ leave rul& lY/:, 
* . 

• :. . I tharelurc aubnt that now I ban been fl pernuing'my atudlea in Ph.D. - Course ifl the 	utual interea t of the depcwtnjent XSjrn'e arid my ••,.,.'. • self and cc, not in a pOisaioii to rOJUFin-duty-on or bbzoro lS-.12-1gwd ca * arectca 
. 	,_pt' 

1i 	the Zox'ance 4thcjtau. 	The study leave already applied-for by no may kindly,be ozinotion. 

: An tarly and needful nction in the 'i'tter sa 	301Icttccl. 
1• 

thazting you JilL', 

• • Place: IIYDZ%c24\D. 
5:iq:c Dated: 12-124984. 	 Yours faithfully, 

Enol:.( As above 	) 

( 	1.A • 	IIALEIQI 	) 

a' 	1 	•f. 	3 H I Copy subziittea to the Direstor, 	c.c.. 	(t 	... .ii . to 	tramuL-Jt 	IiIu3a 	r'-cc. 2c::'j to the C?i A et 21 	3•:;, i-'•rjy ci - 	L21 	031 	n- kind cocizida'atjou nlcnso 

&dvancr, copy •;uha ttd 	te 	th" çij 	. 	• 

.. ............... 'i  
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I. 	

• 	 - 	 - 

/ 
	C\/ \)c 	• Govornnent or India 

\ 	 Cnntral Ground Uncor 
tJH.IV,rarjdnbad (Harynna) b — 
Datorl;... 

r: non ,Y:Dufl 	 - 	 -. 

UIth rcrornt 	o hn rxpinnnticn cttcd 12.12C4 in 
rnply to this offjc-, rr4o:nndun 	 dntz( 
3011 .84,Shri (.i,.a1&rin is inforrod that th oxpiGnation 
?urnlshcd by hin It not sat!fnctory. Hinr otion cr~:tj.i. 
procoedinq on 7 dcyc c;surai loovo crrci -horaflftDp nx4endinc 
ir nVo on vrious qrounc is hiqhl'. irrnqulnr, He i3 rurthcr 
inFormed that tho nrnin:cn n-nn1-d t3 him for sthdy Yn'n 
us subject :o scif'jc rar.Ojtcn thnt it un11 no,. intn:f'nr 
with his orricj:1 uo:, In 	iy way inr tha cl —,ont cF iOr'Jfl "r 
-ruiriiithq nny rnciciunti! ranuirc.nnt or rnn1et on nr ctr 
will bc rubjnct to the niqnncy or Go•R uor1 !p ha h'tnn 
elnarly told 1.3y ha D.Lt.ctor nn unil nn by t';t ofricu tH' 
in vinu of the nxlqnncy of' iir no lavn 	.n b q'- ntncI UZ 
hsi nnci his n5zoncn irnn duty zs inco 10.9,C4 	unrjthor - . 
He is,thoroFori.tq;i1n rUrnctnci to r2port ro;' duty to tha 
DIrnctor,C.R. 0 Jaqpur itsdicto1y rind l.tott by2fl2.19flfi_ 
Palling which rmcuinry action uill be .azon aninst hun. 

c 

( [L.P.C.SIUHA ) 
)1YDPOGEflL(J6151 & IZMnCF: 

Shri N...11a1oo2 
Junior l(ydroqooloqist 
15-11115/4/3 
Saloon r!qar Colony o.. 
P.n.rmlokpnt Colony, 

yderahaci...500036 0 

t•I n ii 

lb 	•f:-ij U irnctor,CG3 Cu' 41- rn1 'r;ionaqpur,For inrnr-n 



d 

X IV 
 1' 	-•. 	 -.• 	 • 

- 

T-2t3 -. 

.3_•_i_"•_/ (J— 	--Stt, 

Covrr,nnj or Incia 
—p 	 Cnrt:z1 r'j'r Urtt.r]r Joars 

:!w-.Iv ,Fcriciahnrl (Horyona) 

MEfeR rDt;21 

UIth raf2rc'r-lc.2 to his le"'.toz ratgci 1.285 5h.rA• 
Ha1een,Juno: Hydrczjnolor,f.st,ts inf'rrnpz thaL as niroady 
intirnnted to hin vine this of'?iczi CQ 
datod 25.2,65. •t?4.Is ahs7ncc from 'duty since ¶0.9.34 is 
unnuthorisod fn hr is rb3rn~i-nj hinsnlf r:c duty without 
prior approvci tic s2nc 1, Ion n' lorvo. I hil: n5.vinq hin 
pnrnissinn for stur'y lotuE 	was rl - nrly stt±± th 
it would not ir.t:rf'lrr u!th hit off i1-1 urr in nay ury 
and 	tho qrnnt oP irvü 11r4:' 7,,! -', r -,' -1-1-in q any rn Ld:iitici 
:onuirnnnt of c.icpt - tLon o' cc"rc yil L r 
to thn e::ircncy 	uo:;. 7111 p 1rr1!;,ion fur .t,dy maui 

ztnnot i.: tnk-r 	0r ct.. nnd ! 	t t'- i' ' 	a 5, 
by hln .- is convn1n:. to bLm ujtLjt Hi- - irntp-J or 
tho ccripntcnt autho-ity, ?Lh'hr4't btnn eir':ly tolc 
tirm nor' 3r2ün h'€ b 	-b -flr ic .jnnuthor.- 	nd hn 
is Liable for d ciriir- ry iti-.n un'Thr th 
lb !n,thn;tror;,aqnir d rectod that h2 hcuIt. rrnot't Car 

uty to t,ho Pirnctor,cC(,Cntrai cqLnrr,t'rr:tlr innndcotei 
an otherwinu tin would ho linhIr for, disciri.iinry ::cticn 
not only for uncuthoris,d abtenca but. for Onrcrncn of 
(lout. crdorc aisa 

nfl 

)° h 
S7Q ADIIIMIS7Th1IVE OFFICEr 

FOR CHIEF uvcr'ocroLTsT &  

Shri Fi,A,Haluon, 
Junior Flydroqoolonict 
Control Ground 1:ater, foam 
Ctntra1 flrqion,tr.pur. 

-, 

r jf 

cit t.•''." 	Qe(S 
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I 

JL 
-9. 	 - 

kCI:;TrR!) A..:). 

i!o. 3-4-02/75-aI-.Estt- 
G3VCn)rn(flt of Xnd.th 
Q 1116-rQ1 Ground .tator floarti 

Ti 	 '"' 

Daeu 
j 	i:;s: 	JJI_J 

t*. 

t 

With rcfercncc. to his ietto! ciatyi 12.4.05 
E1wi fl.h. rIQ1ec-1., ii !ni5ozmcQ that as aroa]y 
intazl2tc'3 t') hin vio this o2Eico Z,Qnr itcz 
3O.ii.o'; 26,2.C5:t1 54.O5, the poctcs±o Per 
atuiy leave c:nrt bo qnxntot! to hk. tic :z being 
trtatcr3 ar on tmauth3:icci i.,.ce fv  10.9.04  cn3  is 
lSu3alct for dicciplinery cicticn uñQcr thry £?ulcc, 
He is agaSn3iect'n vc-'crt Car Jut t Jio Dircci' 

Cailug th!ch .ct3cr'l 5.n i 	Uc;i. i 2a: :t± unautilotiG' 
ttCflCC c.n3 -t 	-. -: :•&.v.c' t> c;,y•:, 	'C' 'i1l 
be t.shc'a 2na1fli.a TU 

crtr' !rynn(xn,)z1Lct 1r 

ShrI Z.A. flelec'n, 
Junior 1y]rogei1cvi:t"L, 
16-11/15/4/3, 
D4 0. 5iaxr't C3•o:iy 
:cijcurt flarjar C1cXIy, 

Ti nfl - 
CZO'/  tDS 

¶.i'a Di::-c:io , C 
:'!or 5.ri'oratjyn 

) 

L 

— 

ii 
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RrXI3TEaFD 

Govt. cC India 
ccntr1 Ground tXith: BirJ 
?Ul,sV, •FariQc12 

nlz 

:., 	. -.1 	7'• 	t,_, 	'"''.L: 

o n ,r'icnr 
C? I  r   

- 	: 
' Vith zccrence to nb letter s'O.LN17.NbV—fl5/s3 t 

927.. 6,85, Sh i-1.A.Italectn, Junior Hyarocoio. ct2 C.itaeha •alreu]y 
bëcn intinutea vido' this o2fice rncmoranthtn even nurhcr dt.30,11. 
26.2.85,'54.85 cnQ 27,5.85 that t.ic' pernission for ;iz Qoirij 
4h.Dtqi1 not inrr$er5 tith ii oficial ;sork in zy uay 'aci th 
grm t of.1e,vc or fu1i 1 l±n.j c'ny res!'JcntiDl rOcpirc1ncnL of 
canp1ctiono2 th'courzc, ;:ili be ;ubjoc to thD cigonc±oc of 
's.vrk. Rcuovor, ,ormission r ctudy leave canno be ann ted to-

duo to- adgcncics of Govt.t:ork. 
 

li 	7Z rccjr'3, his pc:-. tini to C.:3.U.J, Couthcrn JCSJiOn, 
fl1yderabath d .'trctf2or rOn Scuthctn I:cjion, 1iycikio} "Co C,tn 
jtjiofl, 	 cnco1i;t.cn oThir; trcnsn.r 2cr TrLvcrtinrn, 
hc c?n .roprccc.n d.- cno 2::cr Jointnc; Iiiz dWy at  
contra Rcgion, Urçp tic. 

•. 	•?, _. 	 • 
}tc!.is oncc,agcin Qin:eLcJ ir rcport for r3uty intodiat; 

.lin'thn intorociroz Govttcr): 'in rcec'it o thisI'zno.t-ithout zn' 
projw3ice to tM 'i)ircctor, CJ 3, Cnrti C%rioi, I'br, ur fdlin3 
tghich nececzax 3laci-1inar1 action Jccnicd fit for hic unzutho,:, 

Aib sencd fran duty will be t,1:cn :iç;tti n:W hIrn. 

i. 	

.. 	47.1- 
17   

( 
.' •: 	

cS') 	
:;T C: flEjLfl 

C11  \"- 
..11.A.Haleau, 
Junior ii1 	 - 

ccLQ1c?e. coiOny, 	- 
s3. con Thçyar/ 
Hycr±cr3. 

r:tp\:Lc  

Und t Crc. " 	
• 4 

utCC! 	 - 
Mlnt!3t(Y W W 	 • 	f 	,.i, 

114 I..zc, 
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CONFIDENTI?L 

L 	 No06(1)/84-Vig. 
Gerament of India 

Ministry of Water Resources . . . . 
New Delhi, the 1st Juary, 1986>Z 

MEMORAIUU? 

Subject: 	Disciplinary action undci: ituic 14 of Central 
Civil Ser.-vjces (Cinrrjficntiun, Cuni;rol and 
Appeal) Rules, 1965 agczinst Shri 	Ao Hale&n, 
Jr. Hydrogoologist, c.c.;;.c., C.R., Nagpur. 

* S ........ 

The President pro:cnes to hcdd zan enuuiry aq3inst 
Shri M.A. Halen, $lr. Hydroqoolegist, Cc:itrci GrOund Thtcr 
Board, C.R., Nagpur under Ru1: 	of the Central Civil 
Services (Classification, Cont.;os and Ap:c:ai) iulus, SUbS. 
The substance of the imputation of misccnduct/misbehavicur 
in respect of which the inhui ry is proposed to be held is 
set out in the, enclosed statucnt of articles- of charge 
(Annexure I). A Statement of tho imputcitions of rnisconduct/ 
misbehaviour in support of k:: ench article of chorqe is 
enclosed (Annexure II), A list of docuerit5 by which, and a 
list of witnesses by whcn, the nrticlert of cboi:ge nrc proposed 
to be sustained are also enclure (Ajmcxi.zrc ru & Iv) 

2, 	Shri 4.? Halec-iu is dirccted to submit within 30 
- 	days of the receipt of this Mc.norcndam a written StatEnent 

of his defence and also to stoLe ;•:hether he desires to be 
heard in person 0  

3. 	He is informed th3t an inqu±ry t';ill be hold only 
in respect of those articles of charge as are not admitted. 
He should, therefore, spacifically .IiLit or deny each 
article of charge. 

40 	 Shri M.A. Hal.ccm ir- furthei. i:.tfoz:',c:3 that i 	- c 
do2s not submit his t?rittc.n stntc::inL o dcf':cc cn 
the date specific-i in para 2 nhv' or: lccs not; apDc'nr In  
perscn beforc the inuiry ru;thtit7 or othcrwiy.c fi.,ls ci 
refuso tt) cct:alv d•th ii:': 	 11 'YE :b' 
Central Civil 	:rVICC: ('1: 	 , •: i) 
fluics 	1965 cr::he. :'"/-'. 	- •. 	'-:.' 
ti-i Ru1. the 	:; 	)•.Y:: 	:':. 
agaant 

t, 	: 



-.:. 	2 

;Attention to S.hrj M. 16 Haleem is invited to Rule 
20. of.'the Central Civil Services (Conduct) Rules, 1964 under 
which no Government servant shall bring or attempt to bring 
any political or outside influence to bear upon any superior 
authority to further his interest in respect of matters 
pertaining to his service under the Governncnt,1 It any 
representation is receivedon his behGlf frti another person 
in. respect of matter dealt with in those proceedings it will 
be presumed that Shri Halecm is awcrC of 3t1C1I a representation 
and that it has been made at his instance and action wiLl 
be taken against him for violation of Rule 20 of the Central 
Civil Services (Conduct) Rule-, 1964. 

6. 	The receipt of this Vjernorandum may be acknowledged. 

. . 	 C By order and in thl2 naMt of thc Prcsjcic-nt 

Sa/- 
( A. PAJAGOi.t$N ) 

DEPUTY 5EC1tE1''BY '2C THE GOVERN1Efl2 CF INDIA 

To 

Shrj . Z. Halectu, 
Jr. Hydrogeologist, 
Central Ground Water Board(C.R.), 
House No.16-11-15/4/3, 
Saleem Nagar Colony N0.1, 
P.O. hal&cpet Colony, 
HYDERABAD - 50.0 036, 

Copy forwarded to Sr. AaminiFtrative Officer, 
Central Ground Water Board, HH-IV, Faridabado 

Qndc. CL 

Mlnlrtry CT I.) '#! 

i 	 iaafli 

Ii 
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ENCLURE TO THE MINISTRY OF WI'TER RESOURC; 
MaIORANDUN NO.6(1)/34....VIG. DATED THE 1S2 J?N1JARY,986O  

J4nnexure I 

Statcent of article of charges fraed against Shri 14. A. 
Halecin, Jr. Hydrogeolooit, C.G.U.B., C.IL, Nagpur. 

....... 

ARTICLE: 

Shri . A. Halcem, while functioning a 
Jr. Hydrogøologist, C. C. V/. 13., C. R.' Nagpur, abs ented 
himself from duty with effect fran 10.984 to date 
unauthorisedly without proper aporo-Ja1 or S&flctiOfl 
of the Canpeteift authority. 

By his aforesaid act Shri M.J\. Haleem, 
has showd lack of devotion to duty and hs behaved 
in a manner unbecning of a Govcrnrn6nt zervaht 
and thereby violated the pi.cvision of Rule 3(I), 
(ii) & (iii) of the Central Civil Services (Conduct) 
Rules, 1964. 

5 0 

I 	- 	. I. •_.it 

- C 	I S - 	 fl 	
_- S 	 - -- - 



eq, 
C 	ENCLURE TO THE !•:r:Isam: C:? ;?.Tfl RESOU2CES 

MEMORNDuM NO. 6(i)/er...vI:. DATED THE 1S11  JXWJ'2Y, 193S 

Annexure II 

Statement of imputations of misconduct and misbehaviour 
in support of article Of cha;:gcs fr'ed against Sh:ci 4.A 
Ha-lecin, Jr, Hydroqaolcizt, C.G.Yl..'., C.R., iac;pur. 

S S • 	C •4 S 0 0 5 

PBTICLE I 

Shri M. A. Halcc.m, 	s trcferred fran Soutlnrrn 
Region, C.G.t0B. Hyderabed to Cz2tral Region,  
Nagpur yje Office Order :o. 37B of 1984 issued under 

a 	letter No. 1G-1J83.-CH.-Estt.'76 .Thttcc i5.684 	S}ni Ficiccb 
. was relieved of his duty frc..i Eouthcrn fleçjion on 16,ai 
and he joined duty 'in  C. 	::.uur C;, 27.8.64 	He .'rocL.cjcu 
on two days casual leave fcz. 10i.81 to 11.9.64 wit]: 
permission to prefix and s:ffjx the public holidyc failing 
-on 7th, 8th & 12th Se3tcabor, 19; to join his fji1: 
Hyderabnd to celebrate I-.u-Zuha fclling on 7th S..ptciti,j:, 
1984. He lcft Hedqu L1rters cfflcc, ?:gpur on 6th Sc,.n:cipbcr, 
1984. He did not join duty rfter aviling the causcil iecvc 
and sought extension of lcc1n firrt upto 309.84 cnd then 
upto 7.10.84 on the ground of illness of his mothi -  vc2c 
telegram dated 18.984 nd 25,924 rcspdtjve.l'. Thc xtcnzic.j 
of leave tQ$ not llcwed tu him c;nd he uaz nczod tO j Oft. 
duty immediately sirk C tcicrr 	Cetcd S'.10034 frun Diructcj, 
C.R. Subsequently two :.plicatio:z, both dtcd 1C. lOuJ4 e  
were receLvcd E.I-cci hi 	In 	pp3 .c 
rcqu.tcz for grant & (i) carn€ri icivO for the earlier period 
of absence i.ei fran io.O. 	to 7.1C.4 ? the nround of 
leave fran 8.10.34 to 7 10.24, 	1: CGT!SidCrCd hichiv 
irregular0  The applicatict: for study lcnvo 'as rEceiv'2d in 
the office of Director, C.P. cn 1.!0.34 and Huloem s•.a.: 
Informed tc1egrphical1-.r on a9:e dL; that the request for 
Study leave was not recc.mcndcd ')d thsrcfore, he 3hou1i 
report for duty at ccc, Ehrj Holec d i d not CQ:Ii.'IV with the 
instructions of the Ditocte: cnQ CCatiInII:cI to remnit :fl 
unauthorised cbsence, 	 not report for duty Lr:spite 
of Director, Central Recion': ryct-:d cdvic:e,c;-:chlo 
No03-4O2/75_CF!Estt. dttc:2 30. i124 ns :isu.d to hj; h7 
CH&1!, CG1B infc•rrtlnq hi; tih:zt the cz''d irr;c 	] 	1 
ccu.ld net be 11c.:cd. in vi '.-:-5 thc -1i';c:- c; cC  
directed to rcrt f:•r Cc :y 15.2.C; f:ijinr: uch 	oc 
discipiir.ary cctio: t.ouj.' - 	 '- 

(Jhthtr.. t 	 . 
1 

'" 	...... 
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wilfj and 
unauthorisea •5cnc frcm duty Shri Haleern Instead 

of CPlying with there instructicr Ct1nuea 
to remaj on unauthorisea hence and expressed his 
inability to Join dut Stating 
Study in P ha 	 that h was Persuing his 
the Deptm . course in mutual interest and benefit to t 	

This Is a laije eXCUS e Put forth by 6hrj Hale as the Departrncr& is not in 
ary way benefitn - by his StudIes, rather the Board is Suffering blv due to his contTh 	

wilful 2nd uneurhorised absence fr duty,H 

hr Hle 	
the repeatedstructi 

of the Govererit and failea to roport for duty at 
Neopur and Continued on Unauthorised absence frcrn duty 

withbut Proper sanction of leave 	ZO,9g4 
The above acts of 	35101 

d OnisSion On the Part or Shri,  h. 	.Ha1pL sh.jea lc of 
devc00 to 

duty and he has beh-q 	In 	mannor iflh2CQjy;g of a of Rule 3(r) 
Gerpent servant and t 	

a 
hereby vic;lete the. (j) Provision  A & (

114) of the Centrx Civil servS (Conduct) Rules, 1964 
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ENCL.URE TO T}W MflflSTRY OF WATER ROURCES 
MIL'IOBANDtJM NO; 6(1)/84-VIG, DATED THE 1ST JJ'0UMY,1986, 

&rnexure III 

List of documents by which the articles of charge framed 
against Shri M.A. Haleen, Jr. Hydrogeologist, C.G.W.B., 
C.R., Nagpur, are proposed tobe sustained0  

C • • • •• 0 t • • 0 • • 

Office Order No.2018 of 1984 dated 16.6.84. 

2 	Relieving Order dated 15.6,84, 

3. 	Joining Report dated 2?9.64 .n C.R. Nagpur. 

C.L. application w.e.f. 10.9.64 to 11.9.84. 

Telegram dated 18.9.64 ai-1 25.9.84 fran Shri naleen. 

Telegrat dated. 9.10.94 fran Director, C.R., Nagpur to 
Sbrj Halec 0  

7 Two oppiicat±orLs dated 10.10.84 fran Shri Heleern. 

8. Te1egrn dated 15.10.64 frau Dircct6r, C.R., 	Nagpur. 

90 i'semorandurn No0  3-404/75CF.-stt, dated 30.11.64. 

 Letter from Shri Haleem in reply to i4ano. dated 12.126840 

 Mc'o :o.3-402/75-cH.-Eztt. dated 26.2.S5 

 - 	do 	- dated 15645 

 - 	do 	- dated 27.5.35 

 do 	- dated 8.8.95 

Ur 

urctU 



NCLO3URE TO THE MINISTitY OF WATER RESOURCI 
MRIORANDa4 NO.6(1)/84_VIG. DATED THE 1T JANUARY, 1986 

- 	
Mnekure IV 

list of witnesses by tthcrn th artacic of charge framed 
sgainst Shri N.A. Haleem, Jr. Hyarogeologist, C.G.W.B., 
C.R., Nagpur are proposed to L-c sustained. 

........... 

1, 	ShrjR. Venkatrcman, Director, C.G.W.24, 
C.R., Nagpur 0  

- 	 -s 



/ 
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I, N.C. Bhatnagar, Director; .Central Ground)i 	board, North western Region.. Chandig 	was appointed an Inqujyf Officer, to 4nqujre into the charges framed against Shri M.A. Hale9m Jr. Hydrogeoiogi5  
central Ground. Water Board by the APPointingyKuthorjty vide confidentia 
orders under No.6(1)/34_vig(i) dated 10th March, 19861  issued by the Ministry of Water Resources,1Govt of India, New Delhi. 	 - 

The article of charge against Shri M.A. Haleem read as follows 

"Shri M.A. Haleem while funcUoning as Jr. Hydrogeologist central Grou; 
water Board, central Region, Nagpur, absented himself from duty with 

t 	effect from 10.9.1984 to date. unauthorisedly without proper approval or 
'$anction of the competent authority. 

- 	
By his aforesaid act.Shrj M.A. Haleem, has shown lack of devotic 

tcBty and has behaved in a mannrr unbecoming of a GOvernment servant 
and thereby violated the prot'isio::s of Rule 3 (i) (ii) and (iii) of the 
central Civil Services (Conduct) Rules, 1986." . 

Before institutjg the inquiry under Rule 14 of c.c.'s. (CcA) Rules, 1965, the Appointing Authority, head gone throu9h7'6he prescribed regulations by issuing the' co' nfidential memorandum NO.611)/84_vig. 
dated 1st January, 1986, through the Ninistry of Water Resources,' along 
with the Article of charge, Statement of Imputations of misconduct 
and misbehaviour in support of article of charge, list of documents by 
which the articles of charge framed were proposed to be sustained, and 
list of witnesses by whom the article of charge framed was proposed to 
be sustained 

sA brief description of the case is as follows, 
nc 
 Lcdnsterred from Southern Region, Hyderabad to Central Region, Nagpur. 

2.: Shri Haleem, handed over the charge of his office at Hyderabad on 
16th August, 1984. 

3, Shri Haleem, took over the charge of his of fie at Nagpur on 27th 
.August,1984. 

Shri Haleem proceeded on casual leave for 10th and 11th August, With 	ffli5sion to leave station to celebrate t 	
1984 

he religeous festival 
of Id_Ul_zuha with permission to suffix the closed holidays on 7th 
§th and 9th September/ 1984 and left his headquarters Nagpur on 6th 
September in the evening. 

Shri Haleem should have joined his duties on 12th September, 1934 at Nagpur..  
--: 	

un cc request leave upto 30t 	'p'ei-nr (nuturaly the lcav: to I:c treated s earnc leave). 

Shrj, Haleem who should bz';e ctrd his duties on agd 	
did not join the dutcz' 	sent Ci tClocnm O 	
ond the leave u_ 7t. 	:s'r, 1E4. 

\&A44dJQx1 c •--•' • 	t. cJ tr.drn 

: 
MInIrtru ot " V• 5' 
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.,w 	
Shri Haleem sent a formal application for earned leave w.e.f. lOth 

	

j "f 	September to 7th October, .1984 on 10th October, 1984. 
'.9. Shri Haleem applied-for'  6eperately also on 10th October 1984 for a period of one year, in continuation of his earned applied till 7th October, 	 leave .1984. 

].b;Director, central Region sent a telegram on 9th October, 1984 which 
was received by Shri Haleem, on 10th October, .19 84 which ordered him 
to report immediately ds the work was suffering. 

11.Director, Cental Region again sent a telegram on 15th October, 1984 
to Shri Haleem, .saying that study leave applied for has not been 
recommended and repor&for duties at oncb as work was getting affect 

12.Shri Haleem did not pa heed to the brders of the Director 
communicated through the two telegrams, as also subsequent orders issued by theChief-Hy~lrogeolooist &Nember, CGWB instead he extended his study leave for another year. 

13.Disregard of the orders of superior authorities resulted in the 
issue of the memorandum aIongwith the article of charge by the 
,Ninistry of Water Resources through which this inquiry was conducted. 

- 

The Inquiry was held at the office of the Director, Central 
Region, Central Ground Water Board, at Nagpur on 22nd and 23rd July, 
1986. The Prosecution case was presented by Shri Jatinder Katar, Senior 
Admjnistratit,e Officer, .CGWB (Pa) . Shri .A. Haleem, Jr.Hydrogeo595 as.suspected public servart (SPS) 

assisted by Shri Quasim_ul_Hag as his Defence Assistant were prSent to defend 
th 

atha Prosecution witness. 	

e case. Shri R.Venkatraman Director, Central Ground Water Board, deposed before the Inquiry Officer 

I .. 

	 From a perusal of the case as recorded through the daily 
iDrocedings I am of the opinion that the contention of Shri Halecm(sps) 'ha€ he was not aware of his extension of leave having been denied by .htheDirector, 

Central Region, is correct, more so because he was paid hi rsalary till the month.of.september, 1984 and his other arrears sent to jhis home address 	
i am of the Opinion that Director, CTh. Nagpur failed 

Inform Shri Haleem (SPS),'on time, .that his extension of leave beyond 
lith August, 1984 which was duly sanctioned by him, is not sanctioned/ "al1OWCd 

and that he should report for duty by a specifi ,' 

	

	CGWB, 
Central Region only sent a telearam on 9thotpbeed 	te Director 

1984 i.e. .a Y aft Shri Haleem (SPS) 
should havejhed the duties (8th Oct.1984) 

Plyxng therewith that he had no objection in granting him leave upto 
October, 1984 but now he should join duties. I, therefore, recommend 

that the leave as apPlied for till 7th October, 1984 and as aissible 
e Sanctioned and his absence upto7th October, 1984 be regulari 

Myfirst observation and recommendations would require a change 
be the date of unauthorised leave by Shri Haleem and the 

same would now &th October, 1984 i.e. from the date he applied for study i3ave. 
Shri Haleem' s contbptjon that the leave as approved 	_he 

	

15 not Correct. th 	iinty only uthor.tsec: 	to mn  

clasSe, and' 	case for 	 only to 	ccnzjdoreA  ses/coursS 

QCPCflC)ng upon the execencjes of crk. Permissic- to join 
Goes not imply tnat oav 	ouLd be sanctjor2 a:1:: it keay •a'nl ' do03 not permit 	

officer to take it for grent& zh:: the 

	

be sanctionec at 	' 	nc o iL arr 	c 	:ccc. ithot 

Quid 	 -. 

.3 

H- 
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aring for the orders of his superior authorities. The telegraris from 
the Director, Central Region, saying that his study leave has nQt been 
recommended and that he should report for work Thotijcj have been, reason 

	e enough for Shri italoom (SI'S) to, return to his Headqurters (Nagpur) to join his duties, which 'he failed to even after receiving orders from the 
	a. Chief Hydrogeologist '&' Member,rcenfrai Ground Water Board. r- 

- 

Shri Haleem's (SPS) contention that had he been allowed to 
continue at the office of the Director, Southern Region, ,Central. Ground 
Water Board, Hyderabad he could have continued his Ph.D. course as well 
as attended to his official duties is also not crrect. The Uiversity 

t11/ 	 o 
rules clearly say that the couse would be peff &d ofl1yasaReular 	 Ui' '•j iEn 	IC 	r6ffl'i-ij w'auTdThâirrirbrodqceacertifjcate of his  to be a regti ar sam 	 could 

Y'1 	
lies from Hyderabad also without 

Ts,..xeJouts the charge of his Defence Assistant 
made on his transfer from Hyderabad to Nagpur. 	 ' 	I 

Shri Haleem's (SPs) contention is that he was perusing the L 
.rse of Ph.D. for mutual adv.antage i.e. his a well as that of the 

 
& 	Jnepartment. Any mutual benefit would reuire the agreement of two 	

ifl parties. One party in this caáe being Shri Haleem (SPS) the order being 
Central Ground Water Board. çBy denying study leave to Shri Haleem 	 H, 

!
A 

	

	
the C.G.W.B. clearly implies that the exegencies of the work assigned 	1 1  to Shri Haleem takes preceqd.nce over his studies for Ph.D. and any 
ensuing advantage from the same. No body can force an advantage unless 
accepted/recognised by another party also and therefore, S ri Haleemts 
(Sp) contention of the advantage / benefit to the Department does not 
hold good. 	 . 

	

Shri. Haleem (sps) Joined the Ph.D. course on 24th August, 1934, 	' 

	

after handing over charge (16th August, 1984) f his office at outhern 	jJ Ikegion, Hyderabad and before joining on 27th August, 1984 , at Central Region, Nagpur. 

It His being aware of the fact that while being posted at Nagpur,.0 !j 
would have to take study leave to persue his course of studies, he thibula 
Not have joined the course, till such time that, he had joined at Nagpi.ir, 

	

tt..a.htq Director and applied for leave and the same was sanctiond 
	I 1 aware about his intensjon OtJtZ2nifl, 

whore hri Haleem was Posted was have informtd his Director at Nanpur of the permassi 
	

duty to 9rantea by the Minist, ince after his transfer from Southern Region to Cent
ralRegion Director Southefrn Region does not come into P1Cte. 

Shri. Haleem (SPS) 
was aware of the work progra,p,,e al 

lOtQ to hi III 
nd £ts impertax,co ineditcl 	ftor hi joinj 	the Central Region  

'gpur. The work progra 	
which is targeted recuired his being on duty and the shortage of offiéers precluded any Possibility of rcccrnendio 
	1 

his study leave by the Director. 
4- 	1 

. 

	

	

' 
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In fact Shri Fialeern (sPs) and his Defence Assistant had 
no valid arguments, to,oer to consider his unauthorised absence 
s otherwise. I am, therefore, ccnvincd that Shri Haleem (SPS) 
without cegard tp the official 

I. 
	o 

leave 	
cee 	 e pn 

authorised  	 ntinc 
 

himself theprivelege knowing 
I 	- 1ly well that t he privelege belonged to his higher authorites. 
That.ProViSiOns exist under the rules to grant study leave along 
with the earned leave does not iiply that leave would be granted 
gjnce leave is very clearly said not to be a matter of right. 

''AbsentinQ.continously against the orders of the suerior authority 
, çjtply tentamounts to oe ocrvn9 Jn 3 Tanner unbecoming of a 
Government servant, and I am convincec Shri Haleem (SPS) did that 

àhd rmàined on un?.uthorised leave w.e.f. BEb October1  
1984owing fully well that c:.:c;cncies of work'required his 
presence at his headquarters - 	 - 

DIRECTOR 
CENTRAL GROUND WATER BOARD 

- 	

x::ouIRYon'IcEs 

- 

S 
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BlO DATA 3. 	 Ct 

FOR!1 2. (5cc  

Name and designation of the S.P.S. 	Shri M.A. Haleem 

Post held by him 'with the scale 	Junior Hydrogeologist 
at the time of rnmmissicn of the 	Rs.700-40-900-EB--100-50--1300 
lapses. 

Discipline and Appeal Rules / 	CCS(CC&A) Rules, 1965 -. 
Pension rules applicable to bin. 	CCS(Pension)Rules, 1972. 

Date of sup2rannuation and whether 	31.12.2000 
the same inquiry can be continuc 	 -. 
under Pension Rules 	 Yes 

Present pay with scale and date 
	Rs.1060/- p.m. w.c.f. 

from which it is drawn. 	 1.3.1985 

3. Date of next increment 
	

1.3.1986 

7. Service to which he belongs 
	 C.5. Group A) Gazetted. 

S. Expected date of the next 
promotion and the scale to 
which he will be promoted. 	 - 

- 	• 	 - 	. 
-. 	• 	 . 

4; 

4.'... 



6-) 	
~, ~2% ­: 

0 	 FORM 5 

Appcnñix ti the c:.rt 

same and designation of SPS 	Shri. N.A. Ha1cem,Jr.Hydrogeologist,CGW 

2. Name & designation of the 
presenting Officer. 

. 

Name & designation of Defence 
- Assistant. 

service particulars of the SPa 
Date of superannuation 

Present pay with scale 

shri JLinder Kumar, Sr.Adiiinistrutivc 
Officer,Central Ground Water Board. 

Shri Quasim-ul-Haq, Retd.Spl. Grade 
Decuty Collector Civil Services, 
encmra Pradesh. 

31.12.2000 

Rs.1060/- (Rs.700-40--900-EB-1000 
-50-1300) 

(c) Date from whibh the preant: 1.3.1985 
pay is drawn 

(d) Date of next increment 	1.3.1986 
(e) Service to which he belongs: Central Civil Service (Group A)Gazcttu . . Date of receipt of (a)bppointtmt: 17.3.1926  
order and (b)other documents 	(b) 44.1936 
from the disciplinary .  authority. 

,Date of first appearance of thc:X 
charges officer before the I.I. X 
Date of preliminary hear. 	

22no and 23rd July, 1986. 

?, Date of completion of jnspectiortX 
of dosuments. 	 X 
Dates of regular hearitgs. 	X 

',Date of submission of report 	28th August, 1986. 

;.,Tir-.e taken for submission of 
the report from the date at 	

M.out 5 months. 

5 above. 
-Suggestions for improvement in : 	to 6cficiency in prdccdure,investicja- 

procedurc,or investigation and 	tion (,r presentation exists. 
presentation of case,if any. 

there arà no suggestions, 
.°i.Case sate that no deficiency 

fl procedure, investigatipn or 
Prcsentation exists) 

- 

- 	 . 

L. 'C. BHMFt!AGR) 
DIRECTOR 

C1NTC.L GROUMD WATER BOARD, NWR 

rtthø!CUiRY OFFICER 

- '. 	

• 
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Ho: aul/JHG/uawB/Recearowi. 

HA. RALESM, 	 Central Ground tsr Board 
Junior Hydrogeologiot 

	
Southern Region, 3-6-291 
liyderguda,Hyderabad-5000e 9 

Dated the 21nt of Ootobor,1983 

THE CHIEF HTDhCX}EOLOGIBT & MEMBER, 
Central Giound WatQr Board, 
N .11 • IV, PAB1B)D. E5.RTA}{A"i2 10014 

PEOPER CJINNAI 

SUB: Hunbie roques-tf for perninsion to re4strhtiofl in 
admission to t}t'e courco of Ph.D degree ooune cc 
an External Candidate in Oirnania iJnivemity,Hyd-Reg. 

EEF 	 - Arri9thg - 

Respected sir, 
I submit the following for your kind 

consideration and needful action. 

in this Organiention Ian working no 
Junior flrogeologiot from let of Septexber, 1975. 

I have contacted }tydro-Gcolor Department 
of Osmania University for adininsion, as an External Grind!-
date for Ph.D., I wish tirnprove,ffiy knoledge in the field 
of Hydxogsolo 	 - so as 4b enahle_to discharge the duties1  
it 	3.re01oist in the Den.rtnent, 

	

in this connect Lcn 1. 	sux thtt I thall 	r 

be ixtilisinij iy iree time for tniEi ctud3r. This would act 
affect the DeparSental work nor it will interfeØre in 
discharging my dutiesi 

in view of the facts nejitiorsed above 
I request your goodeelf to kindly permit me to register 
my name as an External candidate in the Osmarsia L'rtiveroity, 
Hyderabad for the award of Ph.D degree in the cub3ect of 
Hydrogeology during December, 1953. 

An e.r1y notion in the actter in solicited, 

Youm caittuuily, 

I 	
CM.Ar1L\J3EH) 

Jr0nydrogcclOgiZIt  

L(Hsp 
I 	

1TIX! 
vi Lt 

III 

I-' 
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R26)S, 
/ I rp"'"', 

b.n "•' 

a 

M 

t / 	 •. 
/;u7'z1k cct,tu 4n ci 

i:-' 1'• 
1 

?Te. Eeh1, ';he 7th Deeenher,1983, 

	

The Chief !ydrcgeojcgjst, 	
: cent. ml flr•und Wrtcr Eo- rd 

icn Lu :"Lev  L1r I:.uc fur fli.P 
! 	e bo iI'r,  

ni drctd to refer to your letter C1!(Estt,) drted 26-11-1983, on the ebove subject, end 
to sy tht this Ministry have no objection, to Shri 
!LA. Falped, Jr. iIydrogeo1cg1st,cm.B ,registrinj his na,ne for PbDe degree in 'Ground Water Balance' 
mid nr.gecnL studies In parts or Godavirl Vaily.;' 
in Sntu;'r.fli E Arwrraopet t32Uk.of Chmirrn dIflt., 
A. 1'. wiLl' the Os!innto iJnverrity, Hyderabad as an Eytcrn: 	c: nciiurt. 	 I  

2. The grant of pernhissjon i howeer subject t  
the conrUtion thet hs doing Th.D. will not intrCor& 
with his/effjcjil wcfK in anyway.: The f gxeflt ot1( 
leave for fu1Ciliin •;ny residential reäu1xrient ., :1' Vet eo'!ietin of the course '1 13 1e subject tc' the exigeneie 	f Gove'jra 	work. 

I 	 Ycurs fithfu11y, 

(A. Natanjan) 
')uy Sec v La ry to the Govt. of India. 

Coy for Guari file. 

i:02 - 

I 	 4 	• 	I 	 •) 	irr " 	 ,. 	 I 
.1 	 . 

-. 



C 	

•,, 	:'; 	 .. 

V 	 F/ /f. -4A. 	
•f/ 

/_. r/r_ 	 rJe 

/ 
S i 

6ctc/'  

'1 	/1 

- 	 •' 	n 

	

:tc 	'. 	. 
.•,a1' I-c,.) - 	 . - 

H 

-. 	. 

H 
I. 	-. 

:T±k' i193 

rt 

t' 

• Otr'ti•tt O-itd Water 
- 	 t3JL. Urtb-rr,b..,t 



fl 
a 	 - 

	

I, 	 •. 	 • 	••• 

•( 	 - 	,..., 

Gov;rrgncnt -. of Icuia 
Ministry of hater Resources 

I 	

I 	 Delhi, the &'  

ORaER,:..  

- 	.. . •.; 	.1 	- .... 	. 	. 	' 

- 	 WNERAS; Shri.Mt'.A...Ha1flt. JUs)iOC Hydrogeo*' 
logist, Ccntx'al Ground .Watcr Bu&xd 	inf°ztnd of. 
the proposal .to.hold-n inquiry-agcinst r.im undcr: 
ru'e 14 of the CentrulCsvil Services(C1.'bificatoa, 

	

. 	cntro1 & AEIPd1j.' Rul,s, 1965 vide this Miti$Lsy 4 b 
KUOreIndUIn 1'c,;,$/,i/84-VJ,q..dettea the 1st Jc.nujry. 
torthc4cqving:charcjcs.ktv.. 
'I" 	-'t •_r? -. 	• 

ARTICLE OF CF'iARGES- . ' -• 	v•' 	 -p 

•, 	•• 	"Shrj'M.A. Ha1e, hi1e functiOning 
Junicr tMy royéol- g st; Centj:;Grr,ufld Water Bonrd.Cent raiL 

Rcgion Nagiur, bsented-htmse1f Zr...r dty t-.ith effecttrm 
10.9;84 to date.-upauthorisedi-y without' ro9cr 
3)?rOvu1 or sancton of the ccm?C-tClt uLhonty. 	- 

-, 	By his cifcrGsaid zct Shri M.A. Hni.nt 
hs showniock of devotion :o dUt/ and has behaved 
'in a manner unbecing o a Govrrrn.at zervnt z.n&l 
thereby violated the drovision of Rub 3(1) (ii) & (iai) 
of theCtujtrei Civil Scrvjcea(Ccsiiduct) RaltS.s,1964.,, 	r 

Stc1t inent Of irniutat sons of 4nisconduct '..rid wisbthaviour 
3,nlsu'ort of'art.ic1e .of'.charges and lists .of -documents 
anw.witness.esby4hich the charge was prO?OSedtO be 

rsthstajned weL eCalsø forwa'ded' with the afores&id' - 
cof-fice Mt,I9otiAn.um. .¼, 	, a. - ' 	•>' 	- 	 .- 
---------------. 	,' 	••:./,4.• 	• 	I. 	.. 	•. 
..........AiC.,WHEREJP,:.the .afOresaid Mttoçc3sun dated 
-1st- Juu'ry, 186 w 	cckno,lethCd by 511ti M.A. Hal.ean 
an4 -he subcnit.t.e. his defence stQtaent depying the 

"bWares vide 'ffi~"letter No. MM,'JFIG/85_66/MWWCOflf2 
'dated the .4t12 February, 1986 and desice4 to ..heard 
rifl2er$Qfl* 	1,' / ' .--.z;' '..-I';'a- 	, 	. 	

•.•. .... •.. 	•.: ....... 

arc'1HEJ$it was aecided to ho1dàn4.inqUiry 
afor which arYIflt3 uiri2 	a uthority was appointed vide 
thjs Ministry Ordcr No. .o(i'/&-4-Vitj.(i) -üdted the 

.10t'h:MEirch,,.1986.t9 jn.,uirciO,t0,t?C chargcs. levelled 
ayasnst the said Shri MJ. H1eii. lh.r Prtstntiflg 
Officer to Jreznt thc ca-C in sU?vOtt of the charge 

b- 	also a-).'O L9tCJ sajtiultaflcously. 	 & 

', 	
-- 	 2/n 

'Ct..- 	 • 	.... • 	•. ......- 	. 	- 
I I, - 	• • 	•• , - 	- 

I 	

C 	 I 
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id 	s*W' 	the 'Iik H 	 5-, uiriq, iAuthcrity 	ár)JC1fltCd 
subtitted his'rs?ort "o'ntha 28th' Auqust, 1986(cuyy cncloicd) 
ccocding'to.uhich the chcirgL levelled ginst Shri 

M •A• Ha1eam.as full; proved. 	.. .'J 
.' 	4..'',  

5. 	AND ½HEREAS, as required 'underith&R,iiles, the 
advice of. the 'Unjun Public Service Cuinj'sàn 'hes also 
been cta,4ned'. a . Per heir letLe. No. F,'3/4g/36_SI daLed 
t hu 6tpfQcgber; 1988. (copy end 

',,).'.. ,.: 	t ' 	 . 	',, 	 .. 	 .. 	' 	 , 	p 1 ','"' 

AND .WNERE?, .t'he DIsci?lin ry 'Authciritj # lv3ving 
cxasnined:rthe records of the qase 'incl'udi.ngié ,X'ecOrt of 
the 'iIiquirj' Of fictr,<cvidencè o,.duced duçi the Inquiry 
and theadvicè 'of' the .Unjuri Pu6lj6 Servij'QQtmi$'5ion, 
obseiye,d that Shri Ha1e 	o transfexr.ed;fCat Sputhern 

.,Regithn,Ctrl. Grout'xi WaLer Eckad, Hyderabd. to Control 
.Regipn, Cetitral Ground ?kter Buard, Nagpur vide order 
dated 16. 6.1984. Sijri M.& H~ileeQ was rclicved fro,a Suuchurn 
Recjcn' 	16.8.1984 ...nd trancferrcd. to Centrj Rcgion, 
N6gjur,.'CcntrI1 Qrounu WclLvr Buard Wiacra t joined duty 
on 27.8.1984. S tcok some casual leave in Sept'ber', 1984 
from 7..9.,984,to celebrate Id-u1-uh.a fution with his : t 

 

-

farniat H,ydeèrbad nd thercafter instcad. of j'iainc4 duty:: 
sought further extension of leave Cipto 7.10.1984 on the 
ground that his mother was 111. Hcwver, i,i',c ext,nsiC of 

leave w.s not granted to Sj,i He1tn inU hc waS ciked to 
join duty at N'gurvidc tLlcgràtn% d;.t 	t'hu '9th Oct...bcr, 
1.84. Shri. M.& Halej did nbt jbin 'his 'dut 	but, 
Subsequently sent.. an application dtèd '16fl0.1984"sking 
for. grant of ecrned leave frn.1O.9.1984 t'd 7.10.1984 

:.becausc of his mother's illnu-s and brcthc,rs b matniage 
and in another' ái4icaticn datc 1o;10.1924'Sh. 'Heijrn 
,a.ked for study leave fros 8.1. 1984 to'7.101985. He was 
aain telegraphically infotmed on 15. 10.a984 that' this 

"re3ueSt for stv'Tv leave tiasnot.reccrnmended and Theshould 
re,?Ort. back to duty' at "once. shni.nareEmignoreaLthcse 
instrtict ions as also the r'sieatod advice of.his Directc,r 
dated 30.11..1984, gi,ving'him final, notice to rer.ort'for 
duty by. 15.12. 1984, 'othcrcwise he Would be liabl&for 
disciplinary action. S1 j Hdlt cxwcd his £aaflty 
to join .duty stating that he was d,cing Ph.D. c.'urSe in 
Osmhnia U:ivi1?rsity n mutua 	t' l incrcst ñ: bncfit to the 
deeant,tent. In his dcfcncc Sii ri Hdl&iI c1ti.Atd thL 6.hen,  

h joined at Nagpurpn 27.8.1984, it was his sixth 
transfer.in  nine yearS. and second to Negur in fou'r year 
It 'ws alsc further stated that 'when he went to celebrate 
Id-ul-Zu1 et Hyderába' with his fuuily' in &veubtc. 84, 
his. maher"&'hcaIth \I' vC r. y poor and that ,being the.. 
eiest:Eb'.' indèfrence to'het w.isbes,hc had to crf.otm 
the inarz'fage' of-his ''ount 'brothcrr t'toreovi r, Osrnr.uiev' 
Univtrsitj t Hyd ab'dd"thd grrted"hftcadmis5iOfl to 
Ph.D. Cuur.'c,, crmssIan for 'which had been given by 

-- - ----------- -- -------. 
- - 
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J -  
t.bCM11StCYC4t1ier,P,71.21983muh .bePrGf:h.C'iCiflCd 

t •I.• .-: :::J 
I' . 	 • 

no,,. 	. The D1Sb1.)linaZy-AUthQfltY hjs cbseryedt)tt 
w44c 4yn 
P1,Di CdU$C. ShS Hlcem hMI'C1eAr1Y stctcdth4M' 
sula ..seiuise hS trc.rti,me' in the- stuc7' QV?Pt ,Dtt'nd' 

that a would ot ftect thia de9atmt.ntc.1 WO* nori€ 

wou1.a'atLrcere' with dss& orging hi dut flS c &tndte -h 
had asked I cc ,petinission to' reist.erhimSelf' as 
e,xt ?rnal candidt e nahadgivGfl'.th€ aho¼f as suraheesj . 
permission waCgrantcdtQ l'Arn .a'Deccmbcr.' 2.983 .subjcct 
to the conda-tzcn'tht his 2 u.rst cfstudis .ilor'h. P. - 

r10t nt çreere with, hiS 'offLciaL 'WOt\ iJZ Cfl' WPY 1  

andA ,thqt'tht grwt'Yf Leave .f or'3 fulfilling the. &-5i.dLfl- 
tiqllrtquirencnt$:W0uldt1P'l)Stt 	 . 

Gc,vcxnncnt 'pork. Thezeafter2he was transfertèd tOU1i. 
Hticb"Q, bag7U where he 9joine&  
Despite the'faptflhat per!nassiOn'.allOWed to hljn'waS 
stbject 'to afores&id 'conditions, ai-ir;i. }tslcan secured 
admzsSion 	D. ccurc irs. ..Osrnania Uaivctaits. 

a 
Hyth.rbad1 asça reular student. F.r the g 	c'ni5a.Cfl, 
the Utisvcksity, ahcrite& h.id -lso stiiul -atcd al.  
.çodtxonttc alsjthc non-t cachet cc.ndidatCS. :wpb aC 
othdrw4$ e emP4.OyeC$ , hou1d tc}Cc icave under thefrulCS. 
or;.cthtwi .C 4 th.Cit7,ai3t iPri 'wc.LddC 'cancc1i,d.1Thc 

Study lc 4vc cg LdrfL by 	'-LiLt, 	bcsucfltj. fLr 

this ,purPOSe, Wa 	t1  tanttd by tlw cmiLtflt quthoflty.. 
an2hc -s skcd t rcofl foi dutyl Ntwit'h.X..naiIIJ •' 
th.t. hd qrucd the i?h.D. CJLLL, hich accc1init'- 
thc 1ituVCC5ity 	 ndiU. nzsiJn cOn. ds mentfn&4Ve. 
cO-.jit nct hdVcbdfl ossib1&"hcd'hG revealcd the - 
corrEctwnthat' 	 h thd G1 r .rnd.t ad not &.arnticncd ;osit 	

r 

n1(_3vci Io?he?cO(rSULQt rem:nOd c4.'sent etccfr duty 

at1Qri$cdLY.r 	 ' -- 

01 
 

-. Purti. i cvcn if 	.had ndt; been trnsfcrrdd 
jfrtiW HJdCb4ec ccUJd nct hcvc jicrforrned hiCteuiClal 

' 	
'rtne'thP.D. ç..4Urc,'5fflC 

duties as well 	unde 	 ,C the 

U2nvcrsiCy Ru1c. 	 'a Ph.D. 5Chslrx..has L bc 

3d$egui.ir studGflt1fld'hUt?Th)t0ft 	a certifiCttC that 

ho ison ic4vc f rqn,.the 	
Shri,Fkl€fl had bccn 

Ø.yjcp imortant 	atWegr)Ur'\ith cLrtcir.taztat. 

- t.yl &VLtXVflLflt sciS,..tit 'hc should have .lodked to 
tht crest bt th GvinmC flALhLE than 

. 	L Y 0  Na:)uk1011 megrunds o&thL other.$t-VStVLr. 
thc- f act t'hah hsecutea 	 ' n the admisS icp i 	cccSe 

4 and ccrn?lCtCd)t 	d9eip sntcj of c1ea UniverStY 
,that ti official pekina&fl1Si00 for that 

rIAld bei ot ajSrdve
es  d tudj leave, clearly establi5h 

cthf he js guilty of Qsu?pr6ssinc the jnforrnatiOfl frcm 
thnC hc :s-rt on 

.\hdh ref1ectSGfl 1-iisintegriC'l. 'T) c. DDczJ1inarY Ajthc--- 
£iti :thVf at 	Edi1tcedtht Sri ri M3 amixrflY 

igtcrc.d -.nd ac'bcyeG 	
,41t5 z,rdcrs nci that the. 

r c1n J tgL  f .4b-à my from that) untitithorise4y wahout 

k' 
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yAh9flSthrjN.A 	 flnt, ist 	 y 
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Rtjretii. as Secjfj 	incuse (vii) f 

	

	
the scid Shrj M.a Hdjetfn, :jufljr .Centrj Grr.unu Water Bt2arc stn-.2 rctarcd  from GevLrArncflt S effect 	 CrV1C0 With . 	fr 	the aftcJzQocr cf 	c d: tc Cf the issue ;f this cçde 	 tn . 	.. 	 . 

(By rr Qnd in the ne of the .Prcsjdnt5 H 

'C l 	 - 

_R SINGH). 

	

DEPff 	 TC THE'coVpjEv OF AEiCC Ordcr Pile 	 . .
4. 

......'r.. 

	

.4 	 .: 	 .:. &frj M.A• 	Juior 	 Cegitrj Grcun W 	tBC'flrd(thr 	h .Chninn, CGWB) lcny- ...; . with a CO?y each of . 	
• 	 4. 

). 	 c3vj 	gve by the Union Puj:ic SCjcc 7. . 4 	 . 	 v 	their letter W. F3/jg.g/ 66-SI Jrt& 6 .13,l9cs; rid 	2 

aa). Thc Zc.-cfl of thc ''tJara-cj Athontj 

2. 	dhikcdwB•KrithI Bhavn,. Ncw Deiril. Itjb rcu d  thc the e&losed .qr er met f cr 
Shd M.k Ha1e rny 	be arrangc dclj&reã to bi 	 to be qnd tc 	 thereof be sent to thiS 	

id record. 

Jnd. 	 .4 	
4 

-joutctfl MIr- 	• 

- .41 -4 -- 

__ a— 
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3• 	SCCrCtC(ry. Unicni Public ScrviCC O_d1S.T 

DhL.lI'ur Huse, Shahjbnfl Rc.t3, N. Dcliii 
c.ith rcfc.rcflce tti hiS lettcr No. 

dated 5.10.198  

Thc  Dicctr(GWA41)e Mi:iittY e 0tcr Reo¼1CCS. 

Confidential 	
x;rt £43cr ç,f Sun 14.A.Male€ffl. 

6. 	Mmdi Suctt'-fl 	j4i'j vci'- 

(JàNGH) 

3F&UT'L sw'1p.grJY TO THE r,ovERtt4ENT OF I NDIA- 

MInV t' 	..- •• 

  

ç(y._ • 	 •• - _.• - -s - • 	.. 	-•- - 	—------- 
-- 

I. 	- 
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/4 	4 	 No. 6(6)/8Vig. 	
Je. 

Goverment of India 

1 / 	
Ministry of Water Resources -  

I 	
•1••*• 

New Delhi, the .74 April, 1991. 

. 	WHEREAS in the disciplinary proceedings initiated against 
Shri M.A. Haleem, former Jui)ior Hydrogeologist, Central Ground Water 
Board vide Memorandt 	No. 6(1)/84-.Vig. dated 1.1.19869  the major j 
penalty of $ Coulsory Retirement ' was imposed upon him by the 
'President vids Ministry of Water. Resources Order No. 6(1)/84eVig* dated it 
2.2.1989. 

2. 	H 	AND fliEREAS, after hearing the OA No. 403/89 filed by Shri M.A. 
Haleem challenging the said order of the President of India in the 
Ministry of Water Resources Order dated 2.2.1989, the Hyderabad Bench of 
the Hon'ble Central Athinistrative Tribunal vida their judgement dated 
1.1.1991 quashed the order dated 2.2.1989 imposing the penalty of 
'Compulsory Retirement from service' on Shri Haleem mainly on the ground 
that imposing the said punishnent withoutfurnishing him a copy of the 
Inquiry Officer's Report is vitiated. 	The Hon'ble Tribunal, however, 	; I 
left it open to the disciplinary authority to consider the matter afresh 

I after giving him an opportunity to make a representation against the 
report of the Inquiry Off icer and the opinion of the Union Public 
Service Cocitnission, 	The other related matter such as whether disciplinary 
proceedings should be necessarily continued or not against Shri Haleem, 
order for deemed suspension under sub-rule 4 of Rule 10 of Central Civil 
Seices ( Classification, Control & Appeal) Rules should be passed or he 
should be re-instated in service,were left by the Hon'ble Tribunal to the 
discretion of the disciplinary authority. 

3. 	AND WHEREAS, in pursuance of the orders of the Hon'ble Tribunal 
and after carefully considering the facts relevant to the case, the 
Presidentt  decides as under, and orders accordingly I- 

(I) 	That the Ministry of Water Resources Order No. 6(1)/84eVig. 
dated 2.2.1989 C&npul-sorily Retiring Shri M.A. Haleem 

.. 	. 	- 
	

from Goijernent service be cancelled; 

That, the disciplinary proceedings are continued against 
Shri. M.A. Haleem under Rule 14 of the Central Civil 
Services ( Classification, Control & Appeel) Rules, 1965 

iii) 	Tha%, in terms of the provisions of Rule 10(4) of the 
Shri M.A. Haleem is deeded to have 

.. 	 cGS(cC&A) Rules, 1965 - ben placed under suspension, with effect from 2.2.1989 
i.e. the datn of tho original Order imposing on 

'Shri Haleem the pe'olty of conulsory retirement from 
"- 	service, until further orders. 	During the period of ... 

suspension, Shri M.A. Haler'n will be entitled to payment • 
of susbistence allowanc3 as per provisions of FR 53. 	The 
question of regula:ising the said period of suspension 
will be considered in the light of final order that may be 
eventually be passed in this case by the Disciplinary f 
Authority under the relevant rules; and '1 

Contd....z/e.r74J...  

: ___- 



-2- 

	
7 
	

6; 
Shri M.A. Haleem be given a copy each of the inquiry 
officer's report as well as the Union Public Service 
Commission's advice in this matter to enable him to 
make a representation, I f any, whith should be submitted 
to the disciplinary authority within 30 days from the receipt 
of this connunication. In case no representation is received 
within the stipulated period, it should be assumed that 
Shri Haleem has got no representatiorVsutflissions to make 
in the matter and the case shall be processed further for 
issuing fresh order(s) on the basis of the available facts. 

140W, THEREFoRE, a copy each of the Inquiry Officer's report and 
the Union Public Service Commission's letter No. F. 3/1414/88_SI dated 

6.10.88 is also hereby sent to Shri Haleem for enabling him to make a 
representation, if any, thereagainst, within the above stipulated period. 

By Order and in the name of the President of India. 

( J.K.  Marwaha ) 
Under Secretary to the Government of India 

End' Copy of 1. Inquiry Officer's report 
and 2. UPSC'g letter No. F.3/144/885I 
dated 6.10.88 containing Conrnission's 
pdvicn 

ICE QDER HtDER 

Copy tol 

1 Shri M.A. Haleem S/O M.A. Raheem, . 	
o Sa1eeagar colony, 

Junior ftydrognologht, COW3. 
Central Region, NAGPUR - 440 	

j.Jsea' 

Chairman, Central Ground Water Board, New Delhi. 

Ground Water (Desk) with two spare copies for issuing 
ordgrs regarding subsistence allowance a&nissible to 
Sjwi M.A. Halecrn during the period of his cupension 
as per the provisions of PR-53 etc. 

3. 	The Secretary, UPSC, Dholpur House, New Delhi with 
reference to their letter No. F.3/144/88SI dated 
6.10.88 

t. 

J.K.Martvaha 
Under Secretary to the Gorent of India 

( 	•) '1 
(a 
I- 
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anistry of Water itesources 

- 	 —I 	 No.6(1)/92V1P,. 
Govorrinierit of India 

* ** * * 

New Delhi, dated, 	 ? 	21992. 

0 Ii D B It 

W1flEAS in the disciplinary proceedings initiated 
against S ri I .A2a1 eem, forner Juni. or flydrogeolods t, 
Central Ground Water Board Li c1_c Memorandum No.6(1/8h-ViC. 
dated 1.1.19861 the major penalty of 'CompulsorY IteLir( -
mont' was imposed upon him by the President j4c Wjiizbxy 
of Water Resources Order No.6(1 )/8)+-V1g0 dated 2.2.1939. 

2. 	AND WII1tEA$, Shri U.A.1!alcem filed OA No.i 03/8',) 
challenging the said order of the President of India in 

. 	 the Ministry of Water Resources Order dated 2.2.191))9 1  
and the Hyderabad Bench of the Central Mlministrative 
Tribunal vide their judgcmt dated 1.1.1991 quashed the. 
order dated 22.i989 imposing the penalty of 'Compulsory 
Retirement from Service' on Shri Haleern mainly on the 

ng the said punishment without ground that imposi  
furnishing him a copy of the Inquiry Officel'S Report is 
vitiated. 

AND WHEAS, in pursuance of the orders of the 
Hon'ble Tribunal and after  carefully conaidering the facts 
relevant to the case, the.President, passed the follow-

ing orders vide para 3 of order No,b(6)/89-Vi-C. dated 
24)..1991 

" (i) That the Mjnlstry of Uater itczourccs 
order No.G(1 )/8)+-Vig. dated 2.26h9 
Compulsorily Retiring Shri 11.A.11alcetfl 
from Government Service be cancelled; 

(ii) That the disciplinary proceedings are 
continued against Shri M.A.flaleem under 
Rule lh- of the Central Civil Services 
(Classification, Control & Appeal) flulcs, 
1955; 
That in terms of the provisifuls of 
Rule 100'-) of the CCS(tG&A) Rules, 19( 
Shri-M.A.HalOCm is deemed to have been 
placed under suspension, with effect 
from 2.2.1969 i.e. the date of the 

¶ 	
original order imposing on Shri hlaleeu 
the penalty of compulsorY retirement from 

c
-,  • 	service, until fl2rther orderS 	During 

t 	

- 	. the period of suspension, Chri P 
I. of  be eiiil'd t 	xy 	subs ia.ei1Co 

allowaflcC as per t'rovisij413 of Fi 3. 

' 

	

	
The question of rcgularisillc the said 
period of suspenSiOn will be considered 
in the light of final order that may be 

..2/- 

- 



 

C. -3- 

CE ORD2 FOLOEfl 

Copy to: 

1 • 	Shri 11.AJialeern, 8/0 ?1.A.U.aheem, 

Saleern iJagar Colony No. 1, 
P.C. Malakpet Colony, 
liyderabad - 500 036 

Chainnan, Central Ground Water Board, 
New D2ihi. 

Ground Water(Desk) with two spare copies. 

The Secretary, UPSC, 11011)ur house 
Flew D4!cL wjt'n reference to Liieir Ietcr 
No.F.3/1~v:8-cI dated, 6.1088 

SI— 
(iux .SAIGAL) 

Under Secretary to the Govt. of Irlihia. 

 

 
I. 

-- 
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eventually passed in this case by the 
mscipllnary Authority under the relevant 

vmzLr- -ew rules; and 

(iv) 	Shri M.A.Halec'i be given a copy each of 
the inquiry officer's report as well as 
the Union Public Service Commission's 
advice in this matter to enable him to 
make a representation, if any, vhich 
should be submitted to the disciplinary 
authority within 30 days from the 
receipt of this communication. Iii case 
no representatioil is received within the 
stipulated period, it should be assumed 
that Shri Haleem has got no representat-
ion/submission to cnke in the matter and 
the case shall be processed further for 
issuing fresh order(s) on the basis of 
the available facts." 

fij!D WHER2AS Shri M.A.11aleem the)' filed 
OA No.52/92 in the Hyderabad Bench of the C.A.T challeng-
ing the Ministry of Water Ilesourccs' Order llo.6(6)/C9-Vi 
dated 244.91. 

AND WIIEUC&AS after hearing the OA iJo.52/92 
filed by Shri Haleem, the Ilyclerabad Bench of C.A.T vido 
their Interim orders dated 30.1.92 and 13.2.92 suspended 
pan 3(111) of Order Iio.6(6)/89Vig0 dated 2+.1-.91 
till the disposal of the original application. 

 NOW 	T1!FJCEF0IiE 	in pursuance of the aforesaid 
interim order of the C.A.T (ilydenbad Bench) afLer 
carefully considering all relevant facts of the case,. 
the President orders as under: 

• (j) 	Operation of para 3(iii) of the Minist'ry 
of Water Resources Order 1o.6(6)/89-Vig. 

• dated 	24.4.91 shall be kept in abeyance 
till final orders of the Tribunal; 

(ji) 	Shri }hleem be all01edt0 join duty in 
CGWB with effect from 30.1.92 (i.e0 the 
date on which the Hon'ble Tribunal 
passed the interim orders) and continue 
on duty till further orders; 

(iii) 	the question of regularisiflr the period 
2.2.1989 of suspcnsiMfl with effect from 

light or (a) riiif orcxrrtrint"cL_i n_.thn 
passed by 	he ilon 1 ble Tribunal in 

0lth 
• OA 52/92 and (b) final order that uny 

eventually be passed in the disciplinary 
. 	case by the Disciplinary AuthoritY 

• under the relevant rule. 

• By Order and in the .name of the President. 

CR .iC .SAI GAL) 
Under Secretary to the Govt. of India 

L± yr L W' .•'- 	________________ 
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GOVERNMENT OF INDIA 
MINISTRY OF WATER RESOURCES 

n Ac 
NEW DELHI. DATED  

ORDER 

¶ 

Al 

WHEREAS divcipl mary proceedirpos under Rule 
14 of the Central Civil Servjce's (Clt'ssification, Control & 
Appeal 	) Rules. 1965 were Initiated at]ainst Shri M.A.i-Ialeegn. 
Junior Hydroqeoloqist, C'ntra1 Ground Water i3oard vide 
Ministry's Memorandum No. 6/ 1/84-Viu dated the 1st 
Jaunary, 1986 on the foX lowing chartie 

Shri M.A.Haleem. while functioning as Jr. 
Hydrogeologjst1c,.q,,, C.R.,Nagpur absented 
himself from duty with effect from 10.9.1904 
to date unauthorisedly without proper 
approval or sanction of the competent 
authority. 

By his aforesaid act Shri M.A..Haleem, has 
F. shown lack of devotion to duty and has 
behaved in a manner unbecoming of a 
Government servant and thereby violated the 
provision of Rule 3 (1), (ii) & (iii) of the 
Central Civil Services (Conduct) Rules,1964.' 

The 	r;t;atenjpnt U F i nr,ttIn t, joI1fl ni 	1T13 cnhi(IIict/ujjr;h,uvjnii,_ 	. n of 	Liii., ;krLJ cii' ni rii..trcjn 	 •.;t_ of 	wi Lrlin.sw.ct5 	hy whom 	ttu-, clinrgu wat; pnci'nt;uri In i'c .i.itnstantj ntirI 	weri 	ilt;u 
attached to the aforesai'j Memorandum dated 1--1-1986. 

2. 	
AND WHEREAS Shri M.A.Hi1pe,n submitted his 

defence statement vicice his letter No. 
Berccia_2. 1986 wherein he deniedthe charge and desired to 

3. 	 AND WHEREAS it: OaS decicjpd to 
for which an Inquiring Authority was appointed vide 
Ministry's Order No. 6/ 1 /84--Vjg(j) dated 10-3-1936 to inquire into the charges iramecj against the said Shri M.A.Haleem. The 
Presenting Officer was 

also appointed simultaneoLtsiy. The 
Inquiring Authority so appointed submitted his report on the 
28th flugu, 1986accorçjj 10  to which charge Ievpj led agrn n s Shri H.P. Hal ecm was Iul ly proved 

4. 	
AND WHEREAS a rr:ji ii red it.ldvj 	 tinder thi' 

iettr  
Hr 	4)1 	i.JPfJi; ii 	Ilic IIi.tI 1.rr Ii,'; ,, '.1) Csh1jnjs, 	ViIi 	Lhi'j 

	

'r No. 	
714h,J0S1 cJcJ.i'tj tI.h (Jctol,er, 

'Jr&" !c.p" 'V 

•t•••.. 



AND WHEREAS t.I c' di si: x p mary authority after 
'ily cinsi,dctrano all the aspctc :s of the case and the 
cc adduced during the inquiry and in consultation with 

LIPSC imposed the major penalty of ' Compulsory Retirement 
as specified under clause (vii) of,  Rule 11 of 

on Shri M.PHaleem '1'ide Order No. 6/1/34-
Vig dated 2nd February. 1989 compulsorily retiring him from 
Qovern,rent: service with effoct from the after noon of the 
date of the issue of the said order. 

Ii 

AND WHEREAS Shri M.A.Haleem aggrieved by the 
order 	of the discipi mary authority of 	I. Compulsory 
Retirement " imposed '1dde order No.6/1J84-Vig dated the 2nd 
February, 1989 filed a writ petition OA.No.403/89 in the 
Hyderabad Bench of the Central Administrative Tribunal 
challenqing the aforesaid order of the disciplinary 
authority. The Hyderabad Bench of the C.A.T had quashed the 
disciplinary authority's order of Compulsory Retirement 
imptied on Shri M.A.Haleem from government service vide its 
judgenient dated 1-1-1991 mainly on the technical around that 
a copy of the inquiry officer's report 	was not furnished to 
Shri Haleem. The Hon'ble Tribunal, however, left it open to 
the disciplinary authority to consider the matter afresh 
after giving him an opportunity to make a representation 
against the report of the inquiry officer and opinion of the 
UPSC. The other related matters such as whether disciplinary 
proceedings should be necessiri ly continued or not against 
Shri Hzkleern, order for deemed suspension under sub-rule 4 of 
Rule 10 of CCS(CC&fl)Rtiles1 l965 should be passed or he %hould 
be re--instated in service. wcrp left to the discretion of the 
disciplinary authority itsc'l I 

AND WHEREAS in pursuance with the orders of 
the Hyderabad Bench of the C.A.T in OA.No. 403/39 after 
care-Fully considering the matter, the President passed thit' 
24th April. 1991 

"(i) That the Ministry of Water Resources Order 
No.6/1/84-Vig dated 2-2.1989 Compulsorily 
Retiring Shri M.A.Haleem from Government 
service be cancelled 

(ii) That, the disciplinary proceedings are 
- 	continued against Shri M.A. Haleem under 

Rule 14 of the Central Civil Services 
(Classification, Control & Appeal) Rules, 
1965 

That, in terms of the provisions of Rule 
10(4) of the CCS(CC&ARLIle, 1965 Shri 
M.A.Haleem is deemed to have been placed 
tinder suspension, with effect from 2.2.1989 
i.e. the date of the original Order imposing 
on Shri Haleem the penalty of compulsory 

- 	 a,- 	 -sr" 

,3 t'i 
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retirement from service, until further 
/ orders. During the prxod at suspension. 
/ Shri M.AHaleem will be entitled to payment 

of subsistence allowance as çnr provisions 
of FR 53. The question of regularising the 
said period of suspension will be considered 
in the light of final order that may 
eventually be passed in this case by the 
disciplinary authority under the relevant 
rules I' and 

(iv) 	Shri P1.A.Haleem be given a copy of the 
inquiry officer's report as well as the 
Union Public Service Commission's advice in 
this matter to enable him to make a 
representation, if any, which should be 
submitted to the disciplinary authority 
within 30 days from the receipt of this 
communication. In case no representation is 
received within the stipulated period, it 
should be assumed that Shri Haleem has got 
no reprsentation/submissions to make in the 
matter and the case shall be processed 
further for issuing fresh order(s) on the 
basis of the ayailable facts." 

As such a copy of the Inquiry Llf4icer' S report and opinion of 
the IJPSI: wac; :ns'jr- av.cjlnhlp to .Shri -laleem to eneible him to 
make n reprcscnjtatjon, If any, o be submjttpd to the 
President within 30 days from receipt of the communication. 

U. 	 AND WHEREAS in thc meanwhile Shri M.A.Halpein 
then •Filed another writ petition OA.No. 52/92 in the 
Hyderabad Bench of the C.A.T challenging the Ministry of 
Water Resources's Order No. 6/6/39-Via dated 24-4-1991. 

?ilecj 	by Stirs, H 	 Ipr 1,gcSj9q 
its INTERIM ORDERS dated 30-1-92 and 13-2-1992 suspended para 
3 (iii) of Order No. 6 / 6 /89-Via dated 24-4-1971 till the 
disposal of the oricjinal application. 	 - 

10. 	 AND WHEREAS jr pursuiiicp o F the I NiERI M LJF<DERS 
OF THE HYJJERP4AD EENLI1 tiE C.A.T and after carefully 
Considering the facts relevart to the case, the President 
Passed the foilowir.cj orders vido para 6 of order No.6/1/92-
'lag dated 30-3--1992 

"CiJ Operation of para 3(iii) of the Ministry of Water 
R1,i mources Order No. 6 /6 /09-Viq dated 24.4.1991 
shall be kept in abeyance till final orders of the 
Tribunal ; 	 N 



PPF 	
I-1aleem be allowed to join duty in CGWB with 

/on 

ect from 30-1-1992 (i.e. the date on which the 
'ble Tribunal passed the interim orders) and 

:contintAe on duty till further orders 

[iii] the 	question of regularising the 	period 	of 

suspension with effect from 2.2.1989 to 29.1.1992 
will be considered in the light of (a) final order 
that may be passed by the Hon'ble Tribunal in 
tJA.52/92 and (b) final order that may eventually be 
passed in the disciplinary case by the disciplinary 
authority under the relevant rule." 

Thus, S h r i Ha leom was re—instated in service n.e. f . 30th 
January ,1992 ( .1 .o. tht? cJat.r On whi(jh tue Iiydnrnhad bench oF 
CAT passed the said interim orders ) arid continues in duty 
Liii further orders 

i. 	
AND WHEREAS. Shri ti.A.Haleem submitted his 

representation dated. 6.Fi.1991 against the Inquiry Officer's 
Report and opinion of the UPSC 

AND WHEREAS
`

the advise of the UPSC in 
connection with the issue of final orders has also been 
obtained .s per their letter No.F.3/87/9231 dated 
15.9.1992(Copy enclosed). 

AND WHEREAS, Shri M.A.Haleem in his 
represwntation dated L.a .91 I- as stated as under 

He was transfered from Southern Reqion. Hyderabad 
in central f4eci ion. Naupur ?4n11 tie Look c harq.: of the
c-f {-:ice at Nacjpur on 27.8. 19E14 

He joined . Ph.D course in Osmaruia Liniversity on 
Thinr t1UL &m, ct ra 	qrfl. of the oerrnission granted to 
194/78-6W Dated 7.12.198::. 

He immediately applied for study leave on 
10. 1®. 1984 	but authorities 	on 	administrative 
exigencies rejected his study leave application on 
flimsy ground as there were a number - of Junior 
Hydroqeoloqist at Nanpur who could have bolted 
after the work in his aLsence. 

T h e -Findings of the inquiry officer is totally 
baseless and it is ar unilateril decision by the 
authority. Inquiry Officer fai led to give reasons 
why his request for study leave was not granted and 
what were the administrative exigencies. The 
Inquiry Officer' s findings are totally biased and 
made up his mind to 	ve the charge. 

r. 
Oner' - - 
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L i.  
/ 

Havir-,u uiven permissjçjj1 for 1-h.p course in the year 
1983 anti refusjriq to cjran 1. him study 1 eave on 
Unrcasoriahi IL qrounrlç i no th.nc but an ai-bitrary 
action to prevent him from prosecuting his studies. 

He had more than 13 years of unblemished service to 
his credit. The inquiry officer ignored provision 
of CCS(Leave) Rules for study leave as he fulfilled 
all conditions laid down under study leave rule 50 
(5) as he had 12 years service left. 

Charge framed is totally illegal and unwarranted 
and disciplinary procedings are illegal and void 
ab--jnjtjo. 

14. 	 AND WHEREAS, the disciplinary authority after 
taking into account the inquiry officer's report, the 
representation of Shri Halriem on Inquiry officer s report and 
UF,L s advice, and other rI evan t facts has observed that 
the contention of Shri Haleem that charge sheet framed 
against him is totally illeaal and unwarranted as permission 
was granted to ham by authorities for registerinq his name 
for Ph.D course and the concerned authorities were bent upon 
rejecting his leave application on flimsy urounds on 
.dmanistratxve exigencies, is not true. The fact is that 
while applying for permission for reqjstrtifl in the Ph.D 
course, Sl,r:g. Halecin had clearly stated that he would utilise 
his free time in the study of Ph.D and that it would not 
affei:t the departmentai work nor it would interfere with his 
duties. He had asked for pi'rni es ion to reqister himrl f ;,in an 
L> Loi rial 	L,ndida Ic and had been given 	permission 	in 
December, 1983 to join the coursesLtt-..iecr 4-not interfere with 
that his owurie in any way and that the qrant of leave 
-would be subject to exigencies of government work. 
Ihereafter, he was transferecj from Hyderabad to Naypur, where 
he joined on 27.8.1934. Despite the fact that permission 
allowed to him was subject to aforesaid conditions. Shri 
Haleern nevertheless secured admission for Ph.D Course in 
Osiriania University, Hyderabad as a REGULAR STUDENT. For the 
admission, the University Authority had also stipulated a 
condition that all the non-teachjno candidates, who are 
otherwast,  employees, should Letke loavL uncJor the ru 1175. or 
otherwise their admission would be cancel led. The study leave 
asked for by Shri Haleem Subsequently for this purpose was 
not 	granted by the cc'mp' ton V author i tv due to exigency of 
work and he was asked to rcpor t for duty vide t.eleqrum dated 
15r11'-1904. Nothwithstandinu that, he pursued the Ph.D course, 
which according to the University adiniision conditions could 
not 	have be?n possiblp had Fe rn'vncil pci ti- n cnrrwct. rl:lsi tion 
thst the cJovern,nen t had not: ai- c tiorecj him leave for the  course 	and he corit.tntut-'ci 	1 n rnniai n absent: 	f-rum 	di.tty 
unauthor3.sec$ iv . 
	 - 



14. 1 	 Shri Iiaipn 	In 	;.(J a I 	s 	e trctd that the findinqs 
of 	the inquiry officer ir, total lv ba5elpss and a unilateral 
decision by the authority, hiasod and (iiade up his mind to 
prove the charge is not true and lacks' conviction and cannot 
be believed. The fact is that Shri Haleem did not raise these 
points during the course of oral inquiry when it was in 
progress or even when the inquiry officer had submitted his 
report to the disciplinary authority or even for that matter 
at a later date. Otherwise his plea of bias could have been 
examined and appropriate action taken. But Shri Haleem has 
now raised this point of bias against the inquiry officer 
when he was directed to submit a representation against the 
inquiry officer's report and UPSC 's report/advice. This fact 
is taken as nothing but an after thought and he is trying to 
mislead the disciplinary authority about the grave mis-
conduct he had committed i.e. unauthorjsed absence for nearly.  •" 
two And a half years for his selfish aim for pursuing his 
Ph• course. Furthermore, Shri Haleem could have cross 
examined the prosecution witness i.e. Shri R.Venkatranamar, 
Director,CGWB as regards the reasons for rejecting his study 
leave etc ; whereas he did nothing like this. His arguments 
in these matter are totally bereft of any merits. The matter 
of fact is that he remar,ecJ on ilnauthorised absence from duty 
for 	nearly two and a ha! I years from 10-7-1934 to 16--3-19137 
totally disregarding directions to report for duty in CGWE4. 

14.2 	
Shri. Haleem has also stated that he fulfilled 

all the conditions laiddown under study Rule 50(3 	whereas 
he has been denied this study leave. The fact is that leave 
cannot be claimed as a riqht. by a qovernmpnt servant. In 
tact 	riermiisinn 	wnt cjran tot) in LtncIi'r itIc, t:I'u' 	PIi.I) 	Coi.cr'sp 
from Otwiania University, I-lycJerabad as an EXTERNAL 'CANDIDATE 
ONLY. Thereafter he was transfered from Hyderabad to Naqpur 
where he had joined his duties on 27th August. 1984. Shri 
Haleem applied for study. leave vide his application dated 10-
10-1934 from 3.10.1984 to 7.10.1985 which was rejected vide 
telegram dated 15-10-1984 by Nagpur Office. He was directed 
to report for duty at once. On the contrary, Shri Haleem 
ignored these instructions as also repeated advice 	dated 0_11.1934 giving him final notice to report for duty by 15th 
December,1994. He was also thereby directed to explain as to 
why disciplinary action should not be initiated against him. 
Shri Haleem enprrssecJ his inability to join his duties sayinij 
that he was doing his Ph.D Course-in mutual interest and 
benefit to the department. He should not have joined the 
Ph.D Course as a REGULAR STUDENT without obtaining the 
approval of the authority. it has also been observed that 
even if he had been ál lowec] to remain in HyderabarJ in 
Southern Region, he could not have performed his official 
dut es as wel 1 as underuc,nn the Pt,. D course since the 
Un 	"rsity Rulrs require Lhc. t a Ph.D scholar han to be a 
roqular ,n tudent and has to pr oritir.e a r.ei-tj uirate to the 
effect that he is on leevc ('ruin tin 	Department. HOrf?r,v(pr 
Shri Haleem had been fliv&t important t',r,rh ivii- !', rr:rtnjn tar net: datos at t'Jagpur. (is a ioya lverm,,pji I: r;mrvarit , 	he 	should 
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/ 	.. 	
.•i. 

havelooked to the in Lerets of the coverriment rather than 

reina.truincl away from Ngpur on some ground or the other at the 

partirt.t I cr juncture. 

/ 	14.3 	 Shri Haleem in his representation has also 

stated
that article rif at) rue shc'i.ild have been frarnpd under 

A 	 - kule 2b (2) of tII1. CelltrLt 1 .jVi I bclrviCt?UCLPAVOJ Ru! e and not 

under 	Conduct 	Rules. Hence 	the 	e n t i r e 	disciplinary 

proc:eedincy; are illeqal and void ab-initio. The fact is that 

with tiTh? rfl[)prOvfl 1 n ( thecompetent disciplinary aut.hori ty. 
cJlscipi mary proceutilnUS as +or major penal ty under Rule 14 
of Central Civil ServirSCIlasStitcAtboCoIntrol & Appeal) 

Rule51,1965 were initiated auainst Shri M.A.HaleCm as for his 

u r laut o 	e 	a llritd 	bsence -from duty without proper sanction from 

t Inpetr; 

	

wt 	autliori Ly 	ihe qt;etinn 	of 	inititincJ 
h e 	cc)  

disciplinary action for violating Rule 25(2) of leave ru1es.. 

does not arisE? as he wan not yranted any leave at all by the 

COlfl(3OtI?nt 	uthorit'/ and the tiitciplin.3rY action initiated 

,qainni. nhri I in! IWIII IS •1 Ii order and no infirmity hns been 

commitb?d on tiiI? par L of t.he disciplinary aLl Lhrjr'it'/ while 

initiating such action under conduct rules. 

14 I4 	 AFter analysing the evidence on record and o the r 

relevant facts coririecl:ed wi tli the case • the disciplinary 

authority has observed that Shri M.A.Haleern is not a fit 

person to be retained in qovernment serviCe in view of the 

factr dicusscd in I.he preceding paragraphs. 

15. 	 AND WHEREAS. the disciplinary authority has 

t:onsi.ciereil Lilt? ciiarqs irniuiiil nmmnlrlr. I. 	Hiri. P1.fl.iifllUflhit. ropor L 

o1,..thç? inquiry o4+tcer represen Latic'n of ii tiri Haleesll on 

the 	c.are and holds th.kit tr' cnc,rfl 	thr..ri?IeVtt Fcts of 

N. A .Hal eil'lIi in ..bove arid th, pr.'rt. 1 ty n F crirnpu 1 nory 	riD 1:1 rnmii% F. 

earl itr .iiiipc;rd ciii IThr i M . (\ . l(n 1 innu vi dr Order No. 	6/1 /UJ'l-VAti 

dated 2.2.E19 du129 riot lliIa'ri t any modification. 

16. 	 NOW THEREFORE. the Disciplinary Authority 
i.e the President in e,:ercise of powers conferred under Rule 

15 	of the CCS(CC.A)Rtiles. 1965 hereby imposes upon Shri 
N.Pi.Ha.leern, Junior Hydrooeologist. Central Ground Water E4oard 

the 	major prerial ty of " Compul sory Retirement " as specified 

in clause (vii) of Rule 11 ibid and the said Shri M.A.Halecnn. 
Ju o nir Ilyriroqeol txiit; L . LhWI.4 tand5 compu I r.ori I y re Li red from 
I3 overnmnent 	c servie -from the afternoon of the date of the ' 	issue o4 this order. 

C by order and iii the name of thu Prizaiden t. 
I 

/ 
PRCJI4ILA E4HARDWAJ 

DEPUTY SECRETARY TO THE GOVERNMENT OF INDIA 

it_iNtl (iF:: I (YVi(iLE[JI._t)t; I 

	4k~9i t - 	
r • 

c:EifriZ:r-1 - E;RtJI_li'3L) t'inrIir 	I m[lf'j-j) 

	

('1I..iII-i I'i(I('il 	1:111 Ill- l/ 1-1(1111 

	

i 	i.: ii 

	

l-IYI.'ERC l-.If'iU .. 	5VU1 Ø,/. 
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Iii t.ii a rcipy of tiflC' r; 
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COPY TO 
I CHAIRMAN, CGt.n:l 	 It 	is requested that 	the 

NH--iV, FARIDcElflD 	 rnnclosed 	order 	inent 	for 
HflRY?:Nb 	 Sh. M . A. Hal eem may p1 ease be 

.irranced to be del jvc'rnij to 
V Situ 	£iid 	the 	acknowl edqeiruint 
thereof sent to this Ministry 
for reference and -record - 

($ROIJND WIlIER [DESK] WI TN TWO SPARE CUP! ES. 

T'I-IE SIiCRETARY ur'sc UHOLEUR I 1OUSE . S IAHJAHAN RIC\D, NEW 
DELHI WITH REFERENCE TO fl liii R LETTER NO. F. 3/077'72-S1 
D(-'tTED I 5-9-1 9Y2. 

4 . OFF I CE ORDER FOL DER 

HARD 
DEPUTY SECRETARY TO THE GOVERNMENT OF NDIA 

J. 

'I- 

- 

S 



w 

*1  
-0 
	 7..:. I:. 

lb. 6( /81-11G (Vol-11) 
Government of india 
Minis try of Water Res oure es 

4. 

New Dlbi, the 
s.  2• 

liieb-rtraTy, 1993. 

C 0 It 11 I C E U D U 34 

iloforonc a i&Liüs tr)fr of Wa tor lies ourcos Order No. 
6(1 )/3l-Vig. Vol.II) dated the 19th Dceuxber, 1992. 

2. 	In the aforesaid Order Para 16 is substitutodto 
read as follows:- 

16. 	NOW THEREFORE, the Disciplinary Authority 
-i.e. tho lresident in exercise of poers conferred 
under Itulc 15 of the Central Civil Sorvicos 
'C Classification, Control & App?al ) Rules, 196 
hereby imposes upon Shri 11.A. Ibleem, Junior 
1iydroeo1ogist, Central Ground Water Board the 
Major Penalty of "Coupulsory RetiremontU as specified 
in clause (vii) of Rule 11 :thid and the said 
Shri M.A. Haleom, Junior 11yaF3eologist, Central 
G round Wator Board stands compulsorily rotirod from 
Government service from the afternoon of 11th January, 
1993.11  

( Dy Order and in the Nanio oft ho President ) 

N 	 L. 

( N. Rav±. Shanker ) 
Deputy Secretary to tIo Government of Ind 

Shri M.A. Haleocu, 	- 
Junior I1ydrogooioitçformCr), 
Central Ground Water joard, 
H.No. 16-11-15/'b/32 
Saloom Na,(ar Mcdi, 
P.O. Halakpet Colony, 

derabad - 500 Q3L3. Fy 
brough Chairuian, 0GW13) 

Copy to: 

1 . 	Chairman, 
C.G.Wi3., 
Ullur., :c: / F'n rid;ibad 

- 
On6" 

_ 	- 

It is rccjuos ted that the 
enclosed order meant for 
Shri M.A.  hlaloO in may 1)1 ea C be 
and the - aalmbvi.dUimeflt' J;cJaT 
sent to this Ministry for 
re Fe it nec and record. 

-1 

Contd. . 
S 

t Itt. 

S 	 'I 
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Ground a Lur Dc k wit}i to upare copicu 

3. 	The Sec rctnry, UPSU, iThi olpu r lions e Shah j ahan Road, • Ncw ))ih1 with reference to their ±cttor No. 
1?. 3/82/92-6.1. dated 15.9.1992. / 

Ii. 	Offico Order Foldor. 

N 
a 	 C N. Ray! 	an1cer .) 

D3puty Secretary to the Government of India. 

• 

art rr— 
Oe yt. of flL. 

t 	• 	 r . 
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OFFICS OF 1R 
 

- 	 nc&.,.lTA , phrrrcJ! iV 	HVUZ?A9AD. 

No. 	D/Ad/1984_5C5510/1J5/tO 	 July 21/25, 1904. 

ORDERS 

	

Sub:- Faculty of Sttence - jvimissiofltO 	.D. for 
the year 19P4 - Otc'.nrs - lrtsued. 

On the reccniindaticfl of the Adniszicfl CrrLtteO .d t'L:h 

the approval of 	 the l011aaiTT candidates who 

had applied for adthiastofl te Th.D. ce'urre fc'r the ye'.r 3994 in lot ti(-  
the Faculty of Science are prov1s40111Y 9ds7ittCC3 re 

work 

degree of the Ph.D. from the date of Ad.-t'itsiCfl Ccrnitt,eC orfrc1n 

the c'ate ef the cndidete5 have rzported for 

	

The Head of cepa .ntc 	cuLrd tc e:td 

U,cJY-c 	
c! the :. jdates in thrt'.r ret1Z*iVe 

r 	 Cf C 

	

The tn; . 	 f 	the  

which will be ccn'1cteti y thc 'VCtSl :L 	 :•). 
thr 

after cix rronths nd bnfore the cemplettct c, ........i:r  
ectUal date of joifl!fl9 research and pare thn 	

• 	- •r 

registrLciofl ir confirtted. Tn cnrc C canfldit fj). to rc 

the pro-Ph.D. test withtn 
	chB:v:: 11 InOS flflt 

take the test bufdre thn st;'tlntci tim prorrttt 
hirl'.ct 

admission rIll b cancnl.led. 
tust rcOtt to 5Ln'2 -visOrS withfl 15) 'fiftDerl 

Candidates 
days fren the •Thtc of IssIr. f thuse ordnrs and intnte the date 

of 	porting th: ç:ugb the 	rvis C: 
and Head of tpart.teflt tc the 

ret) rnd 	'tinn to t'• 	 cencerred. Th:y 	3u.d 

o/ '-r tm) cflly t-.rd 	?fltOJ 

lt!.tht t0. c
tccc't rInd jeIn the' 

.--.,. 	 ziir.e a11C.:le ; , ifl ha 
an 

	

.rcI icoJ ,;' 	.:cal Ly w t 	further 

hll 	
:c'LfltOS, who arc otherwise en7loYeCS 

	

ohould take lof.e under tIe 	

s, as otheriSO treir?aCts5i0fl 

vtili be canccliCCl. 

ciaiaatcs arck 	t.c Yo an 1,nrt<thq that they hvo' 

ead the ru1ez ; .nd rr:'tlrt' 	
if thu ch.D. cc':rso en' that they 

would abide hv1  tItrt. with the 
In reqnr'l to thc 	rh tt::j 

  

remarks 'Subct to Fe lcwrh! ç" 	
the 	 column • the rc..,rkz  

follc'.ting pr0ce2'iru ray to f1 ict;ud: 
If the gtiidc antl  the 	f! the 	pnrtThCflt satisfy 

themselVCS that the cmdidat0 can work without any 
financial assiscance Lrc an agoncy.y 	 then the Head . 

, 	of the 	
prtin.nt should certtfy to this effect. In such 

L 
cases. rbg:tr3ti0n b effcctiVC fran the date of. 

1 

	

	
issiofl issue of ,  such çerm 	

from the concerned F+ad of ,. 

th
l nuch cares may th 

e 	parttflent. Al 	
cc tunicated ! 

to the flan's Office. w!tlt the ne cessarY 	 th rtif1ct 5 . 3 

CandidateS in thu jn1t1!Ig 	
will 	admitted to Fb.D- 

course if and when the ccnditto 	
stipulated an1ntt thctf nd; 

is satisfied ithin the current academic year in order ofrmeti.., 
The topic of research should i sycfied in theriOi9ing

' 
tt:4 

- 	 .'  

repO..tS. 	 . 	, 
 

N 	• 	
- '• 

IT  

.3 

Ii 

	 rijt-: i':!. 	•;: a 
	 Celtu. 



- 

7.- •.'\ 

1L 

Dnte: 2ith c ,tnu 
: 	•. 	 . 

The Dean,. • 
}'aoult3, of 8Lence, 	- 	• - 	• 	-.. 	- •••. 
Camanta UniversIty 	. 	-- I 	 • •. fl rodoo 
Respected Sir,

cd2:;,ZL' 

F 
•Slib;. 	

onjr'j 'tOpori for Ph.D. w±c.j.ejcm for 
	* tho Y93 1984 - P.Ec. 

9ef_ Vtfl 

datcd July 21/15, l9. 

S 

In COC!plce of the ord ercI ted a5ve, I heby 
subnjt y )ir.1r report to work for the 	or Th.ri. 
on the tpQ "Cround Water Reie-ce and 

n-t''-n-n. 3tt1na !r, 
pa. to of Codave2- Vally ifl 3atup3a. and Anwlrn.:3 et tflluk5 
of }Thar.w dlst, , A.?," abirs 

the 1 954 sesann 	?crero;, of 24.4.1994 under thepervlSlon 
of 	 nuu, 

eter in Gcolory DePIont O.u. 

I shall abIde bY/the rules as shon jfl the 

Yours fcthfufly, 

tnCUt&rj. Chalon 
 

Date: 24.8.1984, 
ount  

4ertIfjed that ShrI M.A. ;iaIeo Is doz research - 

york under rij 3Uervi lot 

Ot tndk 
V Qnd 	 , •- t 

-. 	f.  
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¼ 	 No.i-64/78-3stt/ :L  

r 	" 	
C-overnment o Inxth., 	

'
qZL 

Certral Ground Watdz 'Bord' tt 

-. 	
Cenr.l Règion,  
21 1  Central Baza: Itoad, 
1ew R'iiöaspet,' Nactzr-440 010 if 

Date: 	,' 	1' •, '' - 

	

r4tc't 	 ot 	
I nC.'rna;C .4 	4 

I $ 	' 	¼.'.. I I 7oci  
JI The Chief HdroeotogJst & Nei±er, 

	

' ' 	Central Grotinci Water Bocrd,  
; fl.HIV., Faridabad-121001  

Sub: Study Leave. 

Ref: L ettr; Nb 4NAE/JHG/64-85-S1  I thted 
1984 2 tom 'ShrI r1A.flieem., 

I 	 a-' t'ir1 	rt5t 
1Klndly refer td t1'e above cstc1 

E,t 	':,''" 	• 	. 	
- I! 	 I 	

• 	I 	 I 

Sh1 M.A.daleern, Jr.HyulcGeOlO€i.Ct thas recthsted , fO,3tYtThYè 

from 8th October, 1984 ftc 7Th October, 195h.$zi tha,cesl8ötiorJ 
the following are broutht to your kind notiSfl 

3'ati N.A.Uaieet', jr.tty4eo3 ogist, 	afl'è&,t1ci 
5.9.1984 £o 2 dLys-C.1 on iQth_3t1&Ji Th etêbt 

L\CIL 
1 	 1984 and left Redqrters. Therafte:, Iq

Thenta'' : 

€TFg2er3 once on 1k_ePber, 1984 and' gaan4oñ J 

	

s-t 	y 	25.g:14 ultimately requestiiT__ aVe 
Y" 	 tuvtU,- 1994 to a' to his 

	

tte 	 hex 
OTheTi51Thèt5 fte haè not.reported, 

j3jt hitis tb\t':i 
- 	thou h;hlsreqUe2t 	exiYed On.7.10.iOC.t  j Ir  

2 	I1i 3pplicet'Ofl sated 10/10/1 984 recpiestlng O2 

leave from 8.10.1984 to-(7.1O.l985 Ls cefccte inithQ' 

	

---4 
' 	sSse he has absont,e&fr 	dut ies witho'it piO!i :sctc; 

submitting the app] icatOfl fot  

	

'- 	 rb n'ntirF 
an 

	

from duties 	• 	 . 	
4 	1 • 

¼3\\ 	 utIen 
/ 	1. 	• 	:•1...s-oerc wa 	'ri;sk c!ju.rrlZ"  

3- '/12/1, s/ 773 oit 	'H 	1' riL tnp CZI II''1\C hy&C7 
ceolocical surveys in !)hUie dirtrict nnd w;g1'ie'a< 

-.; :. 1(U1T 	 taget of 2,000 Sq  .30l Ihad aisd 
him darng the fart eék of Sptetbei .Y1964 'to 

/ 	
ti this ort 01 prtority, vhich be agreed to"do 1bdc 

-L 	ills rethfl from Casual Leave. rP 
-Now, he see ¶ tc' J}.yc,-; 

'I 	forgotten this 2nd end has appiied for study leav 

I' 	J 	
He never mentiO:te- abou his plan o1984 

f,goin i Ofl'St6Y 

%c 

J4. 	
a sltzr ace of personnel in Centrs,LRefXiOn. 
work hes a1±edY i'eefl a23 1cr0c t& Shri Raleer 

flO other OffIqer 	O±C readily availble'. 

	

t- ih above wcr?, in hIs p1acô. 	 -r 
7 	- 	•1 ..I.. 	!,t •:, 

4*2 

	

,,1 	•. 	- 	- 

'u1 /I '. 	• 	

' 	 , II 	4 - . 	I  

: - 	
- 	• 

C 	'' 	

I 	 •.i i It $fI1,IJr 

	

'1-L 	
I 	 •I 	 • 	, 	

4 	• 
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QndtrE C..? -: , 	f)i-t 	 -'Diro -4.  
Mlr 0t., 	 •,cl a, 

I- f 	'?. 
4 .... 	 ••' 	

'AL ' - 

I.  - 	4 

I •::'- 

- 

4 	
4 	

4 	
.4. 1, 

F 	- 
I 	. 	-t 

3 

gç- 
(Me;. 

4 	
• 	

• 	

.; 	
4 

1 	2 	 I 	 - •- 

He has not observed either the Spirit or the 
letter of rule in abplying for Study 1e97e Cm 
10.10.1984. 	-1 

The Ministry of Irt'Th.ti or' In their 1 'tter 
No.35-134/78-G'i ?ate'9 	. 7th T)çc,ner, 183 
hrir specifically :itt d th t the ;nnt of le-i.ya 
will be subjected to exigencies of Governnieut 
work. 

I,  

. 4 __•t•. I 

Under these circurstetces I do not recornend - . 
the study leave as requested for by Shri Haleem. Youarej 
therefore, requented to take fixther.actiou he deemed Lit. 

/ 

Yours faithfully, 

(R.Venkrztracian) 
D1rectoa' 

• : J. 

N 	 Co- fo:warded for infornittion to Shri M.A.Faièe 	.! 
- Jr.HydroceolOZiSt, Central Ground Water Board, No46-11-15/; 

4/3, SnleernnaGar Colony No.1 , P.O.Nalakpet Co1ony, 
-. .\. 	Hyderabad-500 036. 	• 	 * 	;;4 r.jt.d 

- 	I 	 - 	- 	 : 	 .:•z-7ir4. 
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-.it 	• 
'-C, 	- 

-' 

t;. • 	•.:-•-'I% 	• 
.,*iI.ç.. 	M 	• :-.•.•_--• 	- 	., cI 4 

i 4T_ r 	;ai' 
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4Q %?StfltflGflt or Xnnth 
Cer1tral Crotflid lJetst' ::kts3 

- 	 Frjdnb j_AM*'1 

Octed the t  
• 

c. 

ta4 

111c Deputy sncrc:UW) 	
• 	C: 

Nir.i3bt ct Wite' 	. )'JrcL', 
KrI;hL tThawabs 

Stibs 	Porrr•teniOfl for ur J.ng thg nnp1icntIUfl of Shil S.S,Mthn1LnO8ff 
Ep;etutiV Engit;em; D.iv1cioflX1 VnrarnsIo 

Sir, 
I nit Pr, rotund h.. ,with 2 tppiictiotlB tar tha untlnt- 

rnnntLonud cnurr$ 	
by Thri S. SundaV3mEthO1iR9&i ExecutIve 

Enginoer, Civicion-IZ 	•iati. 

I 	Zrrigutthfl tnginoo: tntj ónd Wutn Munsgeflrerlt 

SneAng Apnlieetlflfl' 

We h@ no objection to hie cnndidetufl bolng cnnuidnted 
for the se1 ectursee pnd h,3  ui!.! bt untitled ('cv th p' cte2 

dmi8ibit under he ruise ubjeet te Hut &Ludy 
loev* boin snctiOnd by the 	tiptent authority Lav rLnit'y t 

tintn RozoutCGG. 	 • 

Kt ia 	rd'ort roqutd that the pprcvtI Of th 

campetkflt auth*HtY city k!ncI'f ho car;oyed to n$.ie w 
tsc*ut terftj'!entt to the ?Nct that subject tohIs 0ijIoiUty 

,t 

	

and ,1e4tidfl !Thri rehoiingcrn will be cn-Utlod f 	pny und 
iit,uanqtM si 1d!BUihIe tmdcz th rulco • Hit fnnrnl eppliCatiDflN 

tot' th 4eld tiw'uet ur2u1d ba cant 	tho NinLatry' c znni t 

VnCSVS fro,, hTh 

\ 	
Ji 

Olt  
I 	

• 	

+ 	 4 

Yours teithf'ullYt' 

0ndtt CI! • 

AT 
 

• 	 S}'.1& tOMITIIS1RAttVLE 

	

C 
••• I 	 7' 	/ 

/ 	M fl3thJ 

/)1c C';  ' - 	. 

- 	'-• 	1 	 tO' 	I 	
I 	' 	ç 

• 



No .3S329/80.G 
Goverrrnent of Indie 

Mjnjstr' of 'N'atar Resc*j;cct 
bs•• 	 -. 

K,w Delhi, the 12th Jtinn j997;: 

, 

To 

The Chief Hydrogeologist, 
Central Orc*ind Water Board 

r ) 	 Jamnegar HoUse, 
NEW DELHI. 

Subs Pexmjssjon Lox hLahsr ettidien. 

Sir, 	 22  
I em directed to refer Eo your letter 

1b,3515/8O-En9g.Estt.Dated the 26th May 1987 
on the subject mentioned ebovo ônd to say that 
before the case of Shri S.S.Mahalingam, Executive 
Engineer for grant of permission for admis.on 
to the two courses in: 

I. Irrigation Ençflneering and Water 
- 	Management. 

2. Remote Sensing Application. 

is considered, it i/, requettcd that Shri 
Mabel ingam may pleefse be asked to furnish the 
full details regar4ing requi:ement5 to be 
fulfilled by the candidates for seeking admission 
to these courses. 

Yours fe7lly, 

Tel-e'389852 

ti 

f 



Zlhe 	cheeç 	En9'ineqy 	& mQmbzi- 

CQTOhck) 	Gjcound 	Wc&Iav 	Roctrd 
N H IV, 	Fcw(dcabcc-{ 
( WAiy1'.iNit\) 

AfTh 	sh. 3indCtYkUmqv 
St. f\dmn 	OfficQv. 

Sub: 	 of nppNc\tcn lorms 

of 	Shti 	S 	SunxR\fl3rn 
?in3noe\- 	-for 	ctcfrnlssiofli 

10 	PG 	COUYS2S... 

Sty 	 1 

. 
p east? 	1 r) cA 	QnckosQC)i 	212U3(%$n 	JhQ 

tujo 	appikccon 	 •j•Q 	dtnd2sgnQd 

- 	cdrcnSS(Ofl 	fQ 	PCi1 . Couys€S 	Qd&(QSS2d 	• 14 * t0 	i-ha 	RQ3ISiVQY 	Anna 	(Jnft/eY$cI1f 	&ladvns 

fo'i- 	,vocn 	lcencf 	/aoouyob/e Ccnscc(ey-Q/-io 

ygcomn-,endahon 	C? ?)3 	 ' 
1ror)srn,.cscorz 	

I  N 

'!J6Q 	(QSf 	c1Ci/ 	•ykn- 	recnpl- 	07 

app ((cal-ron 	/orrn 	Ct± 	/frrct 	C/n/L/c2r5ó'y Is 
3o687. 	 ) 

(S 	re9CxQSt.ec( 	220 

COr)s(dQy 	/b,g 	cccc' 	i'aucuroo(tj 	c?ry 	• 

jorLvovd 	ct/)p(iccd-(ons 	cit fl,J -Qav(iest 

- 
st 	pours 	lb-i't½fci//5. 

tM 	 L:tIZ 

Csccuvn EsSnt 
Central Ground Wc$cr taS 

Govt. of Indle 	I 
\Jfl'cflrvflTh. 

* 

GRAM 

7 L 
C 	 o n;vJfi/ E/t 42651 	

Cxc-cug 4 13039 	
8OCUd. 

DuI5cor) hi 	Gou. øí. lncl%q 

- 22! 002 
1)1 2906R7;  
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'In ouq 	 Ci)rjf)g)p/ 	- 	 1 
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Sq 	4/p1  (Ct9(Cfl /oa 	/cr C cc"jç 
uricfc 	Pcst Gp cIc(UaIe 

Cl r)c( JfJ 'eJocJ . /97 

RET: >cu ,9dut 	-o 4 cCIJD2J 7 
cç 

r. 
/ 

-I 	vi /c?cctifl ny C'p.h/: 'iIoi, 

i t:S 	(iLl/cs ///rci .  ,Sec/c fr,5' ClCYon/.sSc-cv ) fc 

I] 	 cc(.: } S C'S L/ c7c 	Pcsf £' cic(c(Qfr 

C1flc T&cIn/c'ç9 19?y. 

ZmCc Ct'%I\9 

cI!c'r)c ,•.J,, 

1. 	tç/'/r'  

QL Cc YQ ôf. 

Ahi-rf ?,aLot sp4w 
CA  

C6w, tQ1O6 

ct5"1°", '7° 
eopy c4j,5,>9ed 1•0 



rL,/ 

Jot 

çtv\\ LU) /=. 57r 
c2 

Cutrn1 C,et tfftts Derd, 
uauv0  5!±c3Si1ft1oo10' 

(1ynta)  

So tycty ente4 (O.f.) 
to 	Covt. of Inis0  
!jjfietr ef Yter Rt2Crtp 

inbi ticnat, 
— ito OOle 

t1b3otC' r jticAo'ti )Mh!sPU/- 

110.95-4,1210/ 
I t to LMiitC 	,eferGtte to ninLntn'!' totter 

eo-G7 dateS j,6.1981 en the abon ntabeot fl to enptoce 

sa apçticetibfl of tin o.t. rsntthcne oouflve flngthier aMXflfl 

to the 
Regintrar, tt Vnivott'iti. La&rfto. oking ;ornft!eion ±çZ! t 

follCMiJZ! two 	
poct acttate pfltrUtmfl Sn nngiticsdrtnfl 

and TechD81o9y 
n4gatiou Eft1n3OLU and tiator JaG!1fflt. 

Rnnte Vuvifl t7Ue&tiOn. 

& 1iWtate oy gums XOq1JOUt3 to be € 
cun4ite

OtO 
 for roe g adminnion to tho ataVC omtO3 buThj& 

£g 	vttnrniti is ,t,oloce&. 
l5j 8.8. KJza1iw.nn hcn put in lb yours of rflos in the 

Wa
jai the 

ter zard e nd Is ho1&ir nubaifltiV6 po ct  

C RSS of tittive flnflneer. 

75/ 	•notte4 by Mi

a

r

b

i

o v

0

e

. 

 

8.  

	
bto of na sning tLS ri I&  ftU 

lservant. The above coXn 2D5 

LaprGIIDS his flhJity an t oifl 
18 tonthe atratiOn. 

	 in
i

bo 
e nuin1te bouá in tho p 	Profo 	w

t
$ 

 

	

fl
t. i 	e eent f bin rhflinth 	 'oO 

at the tme of 	otióuing of rttdy bail. In thin ocL 
Corr tt lott'r dtoC 	61987 from Czzi 0.8.}t1tCfl, 

!r*t i

h 
( 

 

H 
toatoA that the oiication of Cri £h3. )tctha1t*%1  

n 	bc fe?mXal.
1.   to tt lSgistnt. Ii Ut*nroiti, US&tI' for 

ferther u,000C2fl aatiofl. 
4, 	 Totra faithttW.Y. ' 

4 	.• 

a 
O9EoLOGId 

- 	••• 	
•74•)' 

- Qnd ç 	r 
- 

MtbStt 0l 	• 
c-,t - 	• 

I 

I 

-A-.' 



S 	 /k 

1i9.35_329/80-GW 	 REGISflBP 

Goverrnent of India 
MinIstrY uf water Resources 

3k 

how Dethi the iatei in JuLy 19R7 

To 

j L 2*' 
C. 

The Registrar, 
Anna UniversitY, 
14 edras 600025 

Sub t 	
A'ip1-icatt1n forms t,r crIurses under Psnt Graduates 
PreSraflrnl in Engineering and TechflO1flY 19R7 

.L. 
Sir. 

I n directed to çonard heresjith ta 
ap1iCBti0fl 

in the prescribed form, of Shri s.sundara 
nhatiflg 

ExecUiVC En
flneCt Central. Grount Wattr Board a subordi- 

s HiniSt1'Yç'Y rec.mmen&e) nate office of thi 	
or atiseiefl 

to the follOting coU.rSC.So 

1. 	
N.E. Course on IrriCatien and Water Management. 

2, 	
M.TecbPt Ceurse on Remote SenSiflt. 

It .s requefltec that his case may please be 
ctisidere under pepartmofl deputed candidate catetflrY. 

Yours falthfUll-Y, 

'1;C c :15 z•('& 

PURl ) 
)egk officer 
TeL0389B52 

I. 

CODY to* 

The Chief nyi.rneo tfl9t Central oreuM gator letter N 
B.ard,NeW Delhi with reference t. his 
	 . 

3_575/s0n99.3Stt tt.29.68l' 
al 

2. 	
Shri S.Surtara Hahalifl 	

x.En1nedr,otr 
3i. 

GrEund \4at$r Boart, ptvJII Varafl 

	

.-•- 	II - 

- Tel. 
DeS

59852
k orfcer 

r 

- 	I 	
• It 	

•1 



p 

- 

r1 	:Iu.f Enrjinner & Member, 
Centraj Ground Wntcr Board, 
1'1 .H.IV,F8rid8hQdAfl W  Delhi. 

Sub:- 5nnction of StudyLve MquCnted. 

Ref :-i.-your letter No.3...575/80 Engg.Estt: dt.29.6.97. 

ii. Ragintrar of Anna University lr.No.2350/D...2/87 
at. 31-7-87. 

O
SOliCitIng your kind attention on the above aject 

and references, i wish to inform that aarcondidature for 
athuission to the M.Tech.Degree course in Remot sensing for 
the year 1987-88 has been accepted by the Anna University, Madras.,  The Copy of the letter from the Registrar Anna 
University is enclosed. 

Purther the above course will cocrnce on 5th August 
1987, Therefore- i request that I may please be sanctioned 
with the study leève,so that, I can join the course i-b44ne-., 
&it-) 

The requisite bond,o be execukted by a Government tenant when proceeding on study leeve is also enclosed. 

Your early, fevourel4le action is solicited please. 

- 

Yours 

& 	- 
	

IC 

ExuTIvE ENGINEER 
CGM3, Div.III,Varanasi. 
'1 

tire 

.1' 

" 	

i• d 

I- 



DaTed 31.7.87 
To 

The Desk Officer 

of Water Resources GOVern:,e,t of India 
NEZ' DELhI - 
Sir, 

Subt Admjs3j09 1987_9 - Depuaj0 of 
Officers - Resenrauon of seat - Agreed, 

Ref: Your letter No.35.329/80GW dated 1.7,87. 

With reference to Your letter cited, I am to info 
Mahalingam 
that this Universi is agree 	

to admit Thinj S. Sundara- as a deputed candidate in the li.Tech. Degree 
he is Cligj j Course in Rerte Sensing during the year 1987_9g, provided 

for admission 

The Classes will donnence on 5th the candidate may he re1i 'ugu 1987 and 
ea so as to enaF,1e him to join the course tn time, 

In this connection, I am to inform that 
to be paid by a canthdate who gets admission on are as follows, 

Application and Registaj0 fees /tdmiasj0 fees 
SpeQ fees (per annum) ¶tuiu0 fees(per anntj) 

/ Special fees towards the (Cost of 
Project Work as per 

Students aid fund 
Cautj 	

deposj (Refwlathle) 

the fees 
deputa j0  

30.00 
10.00 

105.00 

4500.00 

2 • 
200.00 

5207.00 

:11$qars faIthfull7 

for. Regjsz. 	I 

los 

A&NNJ% 	
Y 

MADPAS 600025 

: 
C run 	/.tfl4 TIC Fl 	 A. 

r!r,.fljr,8  

	

41<312 	 I REGISTRAR 

3of No. 
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' 	 ___ 
Praitt tç', tn pwGe3dt 	c ctvCy aor3 

4U 	 Mr-M P&zz.n3 tt!A? E, S .SDArnNin;rnLKJL5CVfl 
toottnt ti 	H 2J3. 	 ctkomj, AShot rto 

D6to 	éS 	anckckvcks 	tO 	c31tt c 	cr- ic3 	ecutju4 
&94n2A Y 	Ccy-&fl3, 	it tZo tLcc/Ct..tC,ct 	Vgawij 

Co 	bSe6 cflC cd rj' Lolms  crttc 	cti c 	 to 
.. tgi •c 	Pi'&__nt ! tc2tc Rrinrmttv,  c3ilbd tt 

cm 
) 

• ecç 	CtfZ eØtti  mt octt ntco tet'S cet ttaj 
ftc 	Ca 	 tCt 	ct'9  tC 	ct 	th c 

kCo4 C: crt C cto ct's  
eì C= ct,: tttt 	a mo cst:tth ttt2 

ttthc t$tt, t2tt ccttty e4 idLt .O Vtrnt tib tfl 
btta rtt ct 	ci 	tt' ctI dli tQtt 

/ t:t3 CZ 	c't b2VO ?nin 	ty ttz OCv3te 
Ijrt'n z 	 ittLlrJC,t'YM CMctttd 014110cv0 

.' 	9t.re tS0 bCOt3V P?tEC? d t2io ccsvctt 3 . to G.Ott ttt bctl v1C t 	Ocni!L,  tl= S 

'St CO1iflOfl t 	fl 	4;7fl OWU 	1421 	' ( thtt 	nba 	Ittlting to romz 	f'nt7 .:ta 	e 	t*t!jtt3 
Eti Szes C? CtSorflc3 Qtt%tttn 	wivico éU!cct rotz. 
ctttp dStoa 	 tht pnS crobeSy lec 
Ct? CiZ 	Ct 'utUdnA fltLCd et twco no etzVc1*ça to 
ttt&4 j css EitttAth bta 	o 	a Uc - tttt. p  'to iA 
tP 	ó 	 cc : tr 

I 	) 
%'IthIav .*I$I 1xIttnM %MVOCa tntl ttt 	dató ee CsaS at 
QsLVmt r*tc,o too the tft3 bolng In fn= en C ircrt 1ctn

4L 
 

-I:' rMC rcjt Is th3 cbo 	*Sttvt 	t.tct4t 
ct  csiSi kd Sct no oflotl, ttsv'dcb tt..t!'U bo cmd tczS 

ftc ?tiS dt3t3 t't*to 	 t . - 	. 
tS óàsthtcto t 	6Ct)t2± t7t 

fits Ci tCt tz5 &i ttttD cr 	t1 	 CC t:;sc , 
tr' 	C34' a3r? 	t; t 	eic 

I ,. 

ii' 
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£23 	 Zra 	it,c: to tz 
døy 7c2a ci th& tca 
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1_I a. 	

S.. 

\.- 

jvv 	(2) 	
PO.3-575/80.Ectt/Engg 

Central Ground Water Soerd 
JtItcar House, Maneineb Road 
HZsq DELHI-ito Oil. 

To 	
Dated, the 6th August, 1967. 

The Deputy ecr tery (ow) 
to the Coverorent of India, 
Ministry of Water Resources, 
rishj Bhavan, 

NEW DELHI. 

Sub: 	
APPLICATION FOt FOR COUagg UND!R Post GRADUATES PROCRAMff 

IN ENGINEERING AND TEC}oLocy, 1987. 

Sir, 

I an to invite • reference to Ministry's letter 
No.33-329/ 80-ow dated 

1.7.1987 on the above subject and to infozo you that the 
Anna Univeroity, Madras vido their letter 

No.2330/ri-2/87 dated 
31.2.19$7 addressed to the Ministry of Water Resources, Government of 0 	
India, flew Delhi have tnfor,jied that the Univer.i, is agreeabl, to 
enit Shri 9.9. Mahalingpx, Executive Engineer as a deputed esndidate 

in the lf.Tich. Degree Course in Rerote Sening during the year 1987-88 (cory 4mrloed). The course has nlresdv 	mn .ncp ;'ith effect from 5th August, isi.,. 	 cC 	

. 

Shri S.S. flahaI{ng,.,, Executive Engineer, Central Ground 
Water Board, Div,III, Varanagi has requested to allow hit tooin 

j the Course w,e.f. 17.8.1987. Ministry is, therjfore, requested that 
Shri S.S. Mahauing 	

may please be sanctjonpd Study Leave v.e.f.  17,8.19e7 to 16.2.1989. A copy of Eond executed 
by Sb. Msh.j{ 	 - is enclosed, for favour of further necessary action. 

Tours faithfully, 	- 

1 JATI AR KUMARtflnhoyc 	
OFFICER 

	

". 	
I nt Under .rv'P I 



(07 

No. 35-329/60-ai 
Governmont of Iflrlin 

istry o'liter Rcsot'rces 

flew Deihi, Aunust 14, 1987. 

i 
/r 

C. lhiry tie  .. 

onf 
	

(a) 

Le 	(b) 

j.. 

V!, 
Cnn tral (;rouricl 	ter flnr' 
J3rnn2ga house 
NJ DELHI 

Subt Grant of stuy leave to Shri S.S. Mah;lingn,, 
Executive Enginc, C..G.W.B. 

-4- 

I 
Sir, 

I am airecte to refer to your letter No. 3f525/80- Estt (Engg.)  dated the 6th August 1967 on the subject citec 
above and to convey the approval of the Canpetent Authority 
to the gnnt of study leave to Shri. S.S. Maalingm, Dxecutive 
Engineer, C.G.W_B. w.e.f. 17.9.1987 to 16;2.1989, subject to the following con&itions;... 

I 

If the .course of study falls short of the study leave, 	( the official shall have to resune 'uty on the cc'npletipn 
of the course or the perio'i of shortEnji may he treated 
as ordinary leave as amissib1e with prior sanction from 
the GoVernffient. 

I Leave salary shall he equal to the pay last drnwñ, plus 
DA. awl H.fl.7'. 	n4missihle from time to time. 

After availing 4tuay leave, if he resigns from service 	U within a period Iof 3 years after returned to duty or 	.L I if he otherwise! quits without resuming duty or if he 
fails to complete the course of study, he shall have to 
refund the actual amount of leave s1ary, T.A. and other 
expenses that might have heon incurred )'y the Govt. plus 
interest thereon on the prescribedl rates. 

Th& Govt sonnt shall have to meet the cost of fee, etc 
for study. 

During the course of study leave of Shri Mnhaflngam, 
the rout vacatei by him shall remain unfilled. 

On completion of the ccurse oC study, Shri Mnhalinciw, 
shall submit to the Ruthority iich granted the study 
leave, the certificates of eiinaionq passed, indicatinc: 
the date of ccrnlencement and terninatjon of the course 
t:ith remarks; 	any, of the authority in-charn' of the 
course of th'

J.' 
'. 	 • 	

• It is reiuc 	at Shri S.S. Maha] 1n!am, Sxecutie 
Fanfii neer m 	.e be; rel 	rA of hLr. &t5 Pr t rflrn 	t'-niy 

tt cnah],e him
'  
wir. irter s:itabie arrcinge-- 

mont to look after his wc'r: of Division Ifl Vflrannsj is 
made. 	. 	 / 1. 

j 	• 	• 	 YcULathf ul  ljr, 

• 

1 	 ( A.V. PaIR  T)/ 	 to the Govt. of xnO! 

1JTbt,  • 	 TLZ, 3824c1. 
ç óC , 

0 



t 

11.9.4. Bej, 
A46tant Ry&'ogctdott, 
cntr*I Gtamd Writer Boafl 
llwtb*= Re@on, 

the ief flydro lo.rit ts 1cS'r0  
Octrn1 Gitwid lltttr ?oerd, 
Jettagztr %neop Mcatht 
t1? DRE - I1001I 

LIF.IMPUPi ka4,a!±u 

/ j c 	 I have rcgistercd ny tlot for Rozn'oS and Poctorto Dt'oe" 
uHer the Aligarb Purilin Uniranity n 970-71 Thntg ths leet decde 
ijremthg vork in the 	rtrnnt as sn3i MO t7 ineligibility for ohtt&tnSxg 

) 	gtady leavo próvted no fron t*ing up tho Reetrth uDtt no pltxined4 

It in  needlets to ovut' cpbtdz the fact th1tt ny Reneireh 
mternrine vould nake ne hotter qzaiified end experieced for t:b vort 

of the dnp!trtmerL My rese,rch t,ei* tdLt 'e unaful for fhrtherenot of 
t3 ? 	vk sf tz C"tttral Grcind Yntcr ftMrL 

1, theoto:e, rvqtte,t ru to sanction no study lettve for e 
period of bo yn in r]cldemtion of to ftètc n.mtic'nvd 11o1'3 and 
In tens af the sidy irave RulGg of the Ceitcl Civil Services Rapist1s 
(invo &i.te 50-54), If approved by 7m I tn'id liko to ngdl the ntty 

I, 	 lave from 1st Feb. 1982. The title of khs propoeed roe e.troh profl.it La 
'iater Sthtte arid Rydroiiatty Of the (b'uind 14tcr todios amtv4 ?atsänr-
SIJcri & tirnoli, parts of Agra Dietrict in Wntczn Utbz' Pmderh4' 

/ 	

Yc'urtt ftithftüly, 

7 O  \d\ 	 r't nb\C &t/flJ\$r oc.t1) l 

• • jrU4 kBB? 

(L• 	 • 	U 

•--ct.. 	L 	 • 

ç\t. 

C 

1 

- 	••J/ 
..r.I? . 

r 



1I? 
I $ 	 N,.2-371/75'?IVBtt) 

Gnvernr'ent cf Lentrol C,ritrnd 	tet !CtOttp 
?LR.TV. F,r!clahR41  (rrytn) 

DSt"(l  
To 

LiZ':tor, 	 • 
C?ntr.3l 'r unti ntnr roard, 
TN,tthcrtl :) 

Subs- 	Grant ,f tuy mayo to hrt r.1.A. 	g, Ast Uicnt 
11!roqco1bnt3t , C'mtral flrwnci l.ter fond. 

Ref t 	Yyjj' office øwl,rsnt Uoj09/.t-4R/Ufla\D/Cfl P/MR/CStt/ 
79 	tet1 12.s1e82 and Telox dekid 5—s-82; 

t 

'P ti nvit; e roforrncö to ynxr 19ttet3 citel abtVo 
a'v' t ' •i' r' 	I•' 	3ppfl':l of G,t°? fly!r i ,9logt$t et 
fox h- 	 ttv3y t2ave for i prirto} 	NO yonirs to 
shrt V, A. B'n, atigt nt Hydronnologist to do Ph.D. on The 
8ubjct 	';ir 'It.1tus and Hy1ricb1try of Ut, rrntmd t'.tsr 
9dtes •.ritrnci nitehri,r Sikrt inr1 Kir1i, )'arts M 
DiztriCt In Ut 4..'rn, U.?.' tn the Aliqarh rusifti Uti"ns!.t'/, 
t11tr11 41)11),  UT' • '•t 14i319 50 of C.C.S. (Lavo) RU1OTi 1.972. 
No extcn m f ,t'3y iqQVQ, i.n .iriy cho, will be ntvI&n to 
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IN THE CENTRAL ADMINISTRAT WE TRIBUNAL : 1-IYDERABAD BENCH 

AT HYDERA BAD 

O.A.NO.479/93 
	 aated:  

II 

Between: 
- £rnCA. eAt.C.Ctfl&I 

M.A.Haleeffl (B9e-d) 
represented by legal representatives 1 to 3 

Mrs.NOorUflfliSa 
Ms.Farozan, 
Mr.M.A.Faheem, (being minor represented 
by the Applicant No.1) 

	

	 .. 	Applicant(s) 
AND 

union of India, rep. by Secretary to 
Govt. i1inisstry of Water Resources, 
Shram bhakti Ehavan, New Delhi, 

The Deputy Secretary to Govt. of India, 
Ministry of Water Resources (Vigilance 
Cell), Shram Shakti Bhavan, New Delhi, 

chairmap. 
centraCcroundWâter Board, 
Jamnagar House. Mans ingh Road, i. 

.. 	Respondents New Delhi.  

COUNSEL FOR Th E APPLICILNT(S) : Mr.KSudha1r Ready 

COUNSEL FOR THE RESPONDENTS: Mr.V.Bhimanfla, Addl.CGSC 

CORAM: 
HON'BLE SHRI R.RAI4CARAJAN, MEMBER (ADMN.) 

HON'BLE SHRI B.S.JAI PARAMESHWAR. MEMBER (JuDL.) 

• J U D G M E N T 

ORDER(PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.) 

This OA was filed on 7.5.93 when the applicant was 

alive. However, it is stated that the applicant had expired 

on 15.10.1996. In view of the death of the applicant, his 

legal representatives, Mrs.Noorunnisa, Ms.Farozan, Mr.M.A. 

Faheem were brought on record as legal representatives of the 

deceased employS in terms of the order of this Tribunal dt. 

29.11.1996 in M.A.No.1074/94. The cause title of the O.A. 

was amended as per the directions in the M.A. 

2. 	The applicant, M.A.Haleem, was holding the post of 

Junior Hydrogeologist (Scientist B) under the Ministry of 

Water Resources, Government of India. At the material time 

he was working under the Director, Central UroundT Water 

Board (central Region), Nagpur (Respondent No.3). • 

4— 
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A disciplinary enquiry was initiated against him vide 

Memorandum dated 1.1.1986 under Rule 14 of the Central 

°ervices (CC&A) Rules, 1965, on the following charge: 

" ... Shri M.A.Haleem, while functioning as Jr. 

Hydrogeologist C.C.W.B.. C.R.Nagpur, absented 

himself from duty with effect from 10.9.1984 to 

date unauthorisedly without proper approval or 

sanction of the competent authority. 

By his aforesaid act Shri M.A.Haleem has 

shown lack of devotion to duty and has Denaved 

in a manner unoecoming of a Uovt. servant and 

thereby violated the provisions of Rule 3(1), 

(ii) and (iii) of thCentra. Services (Conduct) 

Rules, 1964". 

The unauthorised absence alleged was thus for the period from 

10.9.1984 to 1.1.1986 (i.e. about 1 year 3 months 20 days). 

4.. 	Rule 3 provides in clauses (i), (ii) & (iii) as 
follows; 

"3. General:-_ 

(i) Every member of the service shall at all times 

maintain absolute integrity and devotion to 

duty and shah do nothIng which is unbecoming 

of a member of the service. 
....... 

(i) No member of the service shall, in the 

performance of his official duties, or 

in the exercise of powers conferred on 

him, att otherwise than in his own best 

judgment to be true and correct except 

when he is acting under the direction 

of his official superior..*/ 

tii) 'he direction of the official superior 

shall ordinarily be in writing. Where the 

issue of oral direction becomes unavoidable, 

the official superior shall confirm it in 

writing immediately thereafter. 

(iii) A member of the service who has received 

oral direction from his official superior 

shall seek confirmation of the same in writing 

as early as possible and in such case, it 

shall be the duty of the official superior to 

confirm the direction In writing. 

0 	
1 
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Explanation I. 

A member of the service who habitually fails 

to perform a task assigned to him without the 
time set for the purpose and with the quality 

of performance expected of him shall be deemed 

to be lacking in devotion to duty withtn the 

meaning at sub-rule (1). 

Explanation ii 

Nothing in clause (i) of sub rule (3) shall 

be construed as empowring a "ovt. servant 

to evade his responsibilities oy seeking 

instructions from or approval of, a superior 

officer or authority when such instructions 

are not necessary under the scheme of distri-

bution of powers and responsibilities." 

The statement of imputations of misconduct in support 

of the Article of charge inter alia alleged as toilows; 

Applicant proceeded on two days' casual leave 

from 10.9.84 to 11.9.84 with permission to 

pretix and suffix the public holidays tailing 

on 7th, 8th and 12th September 1984. He iett 

Ha at Nagpür on 6th sept. 1984. 

He did not join duty atter availing the 

casual leave and sought extension of leave 

first upto 30.9.84 and then uptO 7.10.84 vide 

telegrams dated 18.9.94 and 25.9 .84 res-
pectively. 

The extension was not allowed and he was 

asked to join duty immediately vide telegram 

dated 9.10.84 from Director, C.R. 
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By two applications both dated 10.10.84 he 

requested for grant of earned leave tor tne 

period of absence from 10.9.ts4 to 7.10.84 and 

grant of Study Leave from 6.10.84 to 7.10.tsc. 

It was considered higniy irregular. She 

applicatton for study leave was reived on 

15.10.84. 

By telegram ne was intormed on the same day, 

i.e. 15410.84 tnat tne request ror study 

leave was not recommended and ne was asked 

to report for duty at Once. The applicant 

did not comply with the istructions and 

continued to remain on unauthorised 

absence:. 

As ne did not reportbduty auty inspite of 

the LJirectOr's repeated advsse1 a Memo datea 

30.11.84 was issued intorming tnat study 

leave dousa noke aisowea in view of tne 

exsgenöy otwOrK and ne was directed to 

report for Quty Dy 15.12.84 faising wnicn 

necebsaLy disciplinary action wousd ne 

initiated rot wilful and unauthorised 

absence from duty. Instead of complying 

with those direction. the applicant continuea 

to remain on unauthorised absence and 

expressed his inability to join duty 

stating that he was pursuing his study 

in Ph.D. course in mutual interest and 

for benefit  tR3 the department. That 

was considered a lame excuse as depart-

ment would notny way be bene fitted by 

his studies  and the Board was suffering 

badly due to his continuous wilful and 

unauthorised absence from duty. 

IA 

______ 	 - 	 - 	 ,- -e 	- '- 	-: 
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Applicant disregarded repeated instructions of 

the Government and failea to report for duty at 

Nagpur and continued on unauthorised absence from 

duty without proper sanction of leave w.e.f. 

10.9.84. 

The above acts of commission and omission on the 

part of the applicant showed  lack of devotion to 

duty and he has behaved in a manner unbecoming 

of a Government servant and therefore he has 

violated the provisions of rule 3(1),(11) & (iii) 

of the CCS (Conduct) Rules, 1964. 

The impuation clearly was made that extension of leave after 

12.9.84 and thereafter Including request for study leave was 
- 	- 

not allowed and therefore he was treated asunauthorisedly 

havtng remained absent since 10.9.84 (as the casual leave 

for 10th and 11th Sept. 84 was also not sanctioned) till 

the issuance of charge Memo on 1.1J86. 

The applicant submitted a statement of defence in answer 

to the charge and denied the same. 1  The Director, Central Ground 

Water Board, N.W. Region, Chandigarh, was appointed as the Inquiry 

Officer. The applicant nominated Shri Quasim-ul-Haw as his 
4; 

Defence Assistan6e who defended the case on his behalf. Evidence 

of 5hri R. Venkatraman, Director, CGWB was adduced on behalf of 
'V otlscipC 	AtrJ(n.j4A. 

the E 	•a No defence evidence was adduced. On the basis 

of the evidence and after duly considering the contentions urged 

on behalf of the applicant)  the Inquiry at ticer held that — 
applicant's act of absenting contiñuously1tentamounts to behaviour 



S 
in a manner unbecoming of a Government servant and,capplicant 

did that with impunity and remained on unauthorised leave 

w.e.f. 8.10.84 knowing fully well that exigencies of work 

required his presence at his headquarters. It needs to be 

noted here that although the charge related to unauthorised 

absence from 10.9.84 the finding related only to the period 

from 8.10.84 onwards. The findingswere recorded by the Inquiry 

Off icer by a speaking and reasoned order dated 28.8.1985/ 

7. 	The Inquiry Officer submitted his report to the 

President of India who is the Disciplinary Authority. The 

President after obtaining advice of the Union Public Service 

Commission agreed withhe finding recorded by the 1.0. holding 

the charge proved and holding that the applicant was not a fit 

person to be retained in service and a major penalty was warrantec 

passed an order on 2.2.1989 imposing the penalty of compulsory 

retirement. That was challenged by the applicant in this 

Tribunal in earlier CA (No. 403 of 1989). By order dated 1.1.91 

that OA was allowed o;the ground that the report of the 1.0. had 

not been supplied to the' applicant and the order of penalty was 

quashed. However it was left open to the D.A. to consider the 

matter afresh after giving an opportunity to the applicant to 

make his representation against the report of the 1.0. and 

after obtaining opinion of the UPSC consequential order was 

issued by the D.A. on 24.4.91 for continuing the proceedings 

after supply Ofcoy of no's report to the applicant giving 
him opportunity to submit a representation. That order also 

continued the suspension of the applicant pending further orders. 

That part of the order relating to suspension was stayed by 

interim orders dated 30.1.92/13,2,92. Consequently.... 

- the applicant was reinstated w.e.f. 30.1.92 by 
order dated 30.3.92. 

- A copy of the 1.0's report was supplied and the 
applicant filed a representation. 

- The Disciplinary Authority, thereafter proceeded to 
take a fresh decision. 
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(. 	The President of India as the Disciplinary Authority 

after considering the report of the Inquiry Officer and after 

analyAing the evidence on record and othet relevant facts 

connected with the case again held that the charge was proved 

and that the applicant was not a fit person to be retained 

in Govt. service. He further held that the order of 

compulsory retirement passed earlier on 2.2.89  did not merit 

any modification. He however passed a fresh order imposing 

the same penalty effective from the date of the order, viz., 

18.12.92. That order was modified by corrigendum issued on 

5.3.93 substituting the date of compulsory retirement as 

afternoon of 11th fànuary 1993 (instead of 18.12.92). These 

orders are impugned in this O.A. 

Mr. K.Sudhakar Reddy; the learned counsel for the 

applicant urged following points:- 

The charge framed'is illegal and therefore 
-an- 

entire proceedings he-been vitiated and are 

rendered illegal. 

The respondents' action in refusing to grant 

Study leave itself was arbitrary and unfair and 

herefore the consequent absence oftaPPlicant  from 

duty does not amouflt to misconduct. 

Many other off icerd who were alleged to have 

committed similar misconduct were differentially 

treated and thus the respondents have given 

discriminatory trea!trnent  to the applicant by making 

him suffer the penalty. 

The punishment of compulsory retirement is illegal 

as it is not shown to be inbPublic  interest. 

The penalty imposed is disproportionate to the 

single lapse alleged on the part of the applicant 

and isbad in law.: 

The respondents are not even paying the pension 

which shows the animous of the respondents towards 

him. 

1Pu 



[1 
V 	

the respondents resist the application and Justify 

the impugned orders. 

we shall now proceed to deal with the aforesaid points 

urged on behalf of the applicant ad seriatum. 

Point No.1 

it is argued by the learned counsel Shri Sudhakar Reddy 

that the charge levelled could attract Rule 25(2) of the CCS 

(Leave) Rules 1972 and therefore applicant could not be charged 

under the Conduct Rules hence the punishment awarded is illegal 

and void. w have already quoted the charge and the relevant 

provisions of the Conduct Rules which have been applied. 

Rule 25 of the Central Civil Services (leave) Rules, 

1972 relates to absence after expiry of leave. Sub Rule (2) 

on which reliance is placed may be set out here: 

"wilful absence from duty after the expiry of leave 

tenders a Government servant liable to disciplinary 

action." 

Reliance ith- laced by the learned counsel on the 

decision of the Delhi High Court in Rajeshwar Singh Vs. UOI & Ors 

11(1989) ATC (HC) 621. The delinquent government servant in 

that case had challenged the order of his removal from service 

contending that whereas he was governed by the Central Industrial 

Security Force Rule&1969 the charge sheet was Served upon him 

under Central Civil Service (CC&A) Rules, 1965 and the enquiry 

held and orders resulting therefrom were illegal and void. 

That contention was upheld. It was held that: 

"Where the employee is governed by one set of rules 

in the matter of disciplinary proceedings but inquiry 

is held under another set of rules, such an enquiry 

would be violative of principles of natural justice 

and findings based on such an enquiry cannot be upheld 

much less the punishment imposed in consequence of such 

findings. It would be no gainsaying that there was not 

any material difference in two sets of rules." 



t
That precisely is the submission of the learned counsel before 

us. With respect, we entirely agree with the aforesaid ratio 

flowing from the said decision,, However, we find that on 
,1 

facts of the instant case thatAis not applicable. Sub Rule (2) 

of Rule 25 of Leave Rules applies where a Govt. servant 

wilfully absents from duty after the expiry of leave. In that 

event he would be liable to fac a disciplinary enquiry only 

under the CCS.Rules on the charge of violation of Rule 25. 

Doubtless such an enquiry cannot be held for breach of Conduct 

Rules which is entirely a different set of Rules. In such a case 

prejudice suffered by the delinquent Govt. servant would be 

inherent in serving the charge sheet and holding the inquiry for 

breach of conduct rules and such person need not show what 

prejudice has been occasioned tb him by that mistake as held in 

the above mentioned case by the Delhi High Court.(JThe facts in 

the instant case reveal that after joining the duty at C.R. Uagpu 

on 27.8.84 the applicant had proceeded on two days casual leave 

for 10.9.84 and 11.9.84 with permission to prefix and suffix the 

public holidays falling on 7th 8th and 12thSeptember 1984. 

During that period he went to Hyderabad and thus had left the 

Headquarters. Although it appears that the leave was not formally 

sanctioned we may even proceed on the assumption that it was 

sanctioned. ;The applicant however had to join duty on expiry 

of that leave on the next working day. He however did not join. 

Instead he sought extension of leave firstly by telegram dated 

18.9.94 upto 30.9.84 and again by telegram dated 25.9.84 upto 

7.10.84. We !will even assume for the sake of arguments that the 

applicant could ordinarily expect it to be sanctioned and would 

not treat his absence as unauthorised ipso facto for not having 

joined duty on expiry of leaveapplied. upto 12.9.84. However, 

the extended leave was not allowed and he was asked to join 

duty immediately vide telegram'dated 9.10.84 by the Director, C.R 

He did not comply with that diection and instead sent 2 appli-

cations on 10.10.84 applying for earned leave for the earlier 



10 

period of absence from 10.9.84 to 7.10.84. That itself goes 

to show that even the leave initially applied for 10th and 11th 

was in fact not sanctioned till 10.10.84. This conduct of 

applicant was treated irregular by the respondents. The 

absence of applicant after 12.9.84 and till the telegram of the 

Director dated 9.10.84 even ifcduld attract Rule 25(2) of Leave 

Rules. The absence after the date of telegram introduced further 

element of disobediance to the direction of the official 

superior which amounted to misconduct under Rule 3 of the 

Conduct Rules. That misconduct does not fall under sub rule (2) 

of Rule 25 of Leave rules. Thus although the element of 

unauthorised absence common to both set of Rules1  namely, Conduct 

Rules and Leave Rules, was present yet by reason of it being 

coupled with further and separa& act of misconduct the enquiry 

held on the charge for misconduct under Conduct Rules was 

perfectly legal and valid. Eventhough the charge framed did 

not specifically recite that he had disregarded the instructions 

of superiors yet that was clearly stated in the statement of 

imputations and Rule 3(1), (ii) & (iii) was mentioned in the 

charge itself. The applicant culd not therefore have been 

misled in believing that his alleged misconduct was only for 

overstay after expiry of leave unauthorisedly and he cannot 

therefore be said to have been prejudiced in his defence. In 

the circumstances it was necessAry for the applicant to show 

prejudice1  if any according to hin,had been caused  to hth but 

that has not been his case and in our view the ratio of the 

decision of Delhi High Court (supra) on the point of prejudice 

does not help him. Similarly it cannot be suggested that he 

should have been separately proceeded in one enquiry held under 

Rule 14 of CCS (ccA) Rules with reference to Rule 25(2) of 

Leave Rules. The  applicant had opportunity to meet the charge as 

framed including elements of misconduct partly overlapping Rule 3 

of Conduct Rules and Leave Ruls and independently falling under 

Rule 3 of Conduct Rules. 	I 



C2-1 

The learned counsel drew our attention to the finding 

arrived at by the Inquiry Of ficer in his report to the effect 

that in view of telegram of Director dated 9.10.84 and payment 

of salary for the month of September the applicant cannot be 

held to have absented unauthorisedly till 7.10.84 and the 

unauthorised absence should be reckoned from 8.10.94 when 

study leave was applied. Our foregoing discussion however has 

proceeded on that assumption and the above noted finding of the 

1.0. does not make any differento it. That is also fortified 

from the further finding recorded by the 1.0. himself as 

follows $ 

"That provisions exist under the rules to grant study 

leave along 41th the earned, leave does not imply that 

leave would bègranted since leave is very clearly 

said not to be a matter of right. Absenting conti-

nuoUsly against the orders of the superior authority 

certainly tantamounts to be behaving in a manner 

unbecoming dE a Government servant, and I am convinced 

Shri Flaleem (SPS) did that with impunity and retained 

on anauthoriéed leave w.e.f. 8.10.1984 knowing fully 

well that exigencies of work required his presence 

at his headquarters." 

Even if the period from 10.9.84 to 7.10.84 covered by the charge 
-since 

is excluded yetthe charge also covered the further period from 

8.10.84 to 1.1.86 that was sufficient to hold the charge proved. 

That does not vitiate the charge as framed. 

is. 	The ld. counsel heavily relied on the decision of 

Icerala High Court in Radha Vs. Director, AIR, T*ivandrum. 

1985 (1) SLR 357 in support of his submission. That was a case 

where a contract of service of a staff Artist Announcer was 

terminated. That was challenged. It was held that since Leave 

Rules have been made applicable to Staff Artists, disciplinary 

action in accordance with CCS (CCA) Rules had to be taken and as 

no such enquiry was held and the staff artist concerned had not 

been given a reasonable opportunity of being heard there was 

violation of the Constitutional protection tinder Article 311(2) 



of the Constitution and therefore the termination could not 

stand. The instant case is clearly distinguishable on facts. 

No question of denial of opportunity to reply the charge could 

survive after the order in the earlier OA was passed and 

adequate opportunity was afforded to the applicant to offer his 

defence to the charge. It is true that in the context of 

narration of facts a was observed in the judgment that-- 

"Rule 25 clearly contemplates disciplinary action 

being taken under the ccs (CCA) Rules for overstayel 

after the expiry of leave where it is wilful ..1 and 

"the termination  of petitioner's services in the 

instant case was clearly referable to her alleged 

misconduct and violation of the directions issued 
4 

to her by the respondent to rejoin duty." 

However, the question of applicability of Conduct Rules as in 

the instant case had not arisen for consideration in the case. 

/ It is for consideration in the case. It is pertinent to note 

that it was the content:ion, of the respondents that the Conduct 
.4 

Rules or the çcs Rulii did not apply to staff Artists. The Court 

although held that as Leaye Rules have been made applicable and 

' Rule 25 contemplates disciplinary action being taken under the 

CCS (CCA) Rules for overstayal after the expiry of leave where 

it is wilful and the contention of the respondents in that behalf 

was rejected, it did not consider the question of applicability 

of Conduct Rules. Our view that disciplinary enquiry could be 
-44-- 

validly held in the circumstances of the case underj$Cs (ccA) Rule 

for violation of Conduct Rules with respect would not be incon-

sistent with the ratio of- the decision to the extent applicable. 

This decision therefore,jn our view, does not help the applicant. 

ji-&.• 	Before concluding the discussion on the point we, may 

mention that it appears doubtful to us as to whether it is open 

to the applicant to raise the question about the legality of the 
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charge framed in this application in as much as that question 

had to be raised in the previous Ott and as the applicant had 

participated in the further proceedings of the enquiry that were 
01 

taken)  he must be deemed to have given upAthat  contention. Yet, 

it being a neat question of law raised by the learned counsel 

Mr. K. Sudhakar Reddy going to the root of the validity of the 

charge itself, we have entertained and examined the same. 

45/ 	In conclusion we hold that the contention of the 

applicant that the charge was defective and the Enquiry conducted 

in respect thereof is illegal and void cannot be accepted and we 

reject the same. We hold that there was no illegality in the 

Enquiry proceedings. Point No.1 is answered accordingly. 

Point No.2 

While the applicant did not join duty after expiry of 

the leave initially applied for two days but after the Director 

instructed him to join duty immediately, he sent an application 

on 10.10.84 requesting for grant of Study Leave. Admittedly1  

that was not sanctioned. It is therefore his contention that his 

absence from duty after 7.10.84 was not wilful but it was for a 

bonafide purpose and therefore the punishment awarded is illegal 

and the refusal to grant the study leave was also arbitrary. 

The refusal to grant study leave however is a distinct 

question involving applicant's entitlement for it and that question 

cannot be raised at this stage nor it is material toI552deternine 

the legality of the disciplinary proceedings. Even otherwise, 

Rule 7 of/leave rules provides that leave caniiotbe claimed as a 

matter of right and when the exigencies of public service so 

require leave of any, kind may be refused by the authority competent 

to grant it. Rule 50 of Leave Rules prescribes the conditions 

for grant of study leave... Thus such leave when applied may be 

granted tr; may be refused by. the competent authority and merely 



S 
sending a request to grant the leave does not amount to its 

grant automatically. 	In the circumstances of the case, the 
- Ap-cUue - 

applicant cannot 	any advantage by raising this grievance. 

Same test applies to the application for earned leave and 

combination of earned leave with study leave. 

The applicant submits that he had intended to do Ph.D 

course from Osmania University. Hyderabad, and that was for mutual 

advantage of himself and the department and therefore it was well 

intended pursuit. He had been granted permission to join that 

course by the Department vide letter dated 7.12.1983 and that fact 

was within the knowledge of the respondents. Hence he could expect 

that the leave would be granted. It was however refused arbitraril 

What is pertinent to note in this connection is that 

study leave had not been appliedtill 10.10.84 even after joining 

the course at the Osmania University on 24.8.84 while he was - 
working at Hyderabad.ApplicantwaS however transferred to Nagpur 

on 27.8.84. Obviously he could not attend the course at Hyderabad 

and discharge his duty at Nagpur simultaneously. When his appli-

cation dated 10.10.84 was not granted it was incumbent upon him 

to report 1duty and thereafterj pursue his claim for study leave. 

We therefore find that the reasohs given by the Inquiry Officer 

in his report on the point of study leave cannot be interfered with 

or a different view taken. The submission relating to refusal to 

grant study leave on the ground of it being arbitrary is therefore 

rejected. It neither.vitiates the formation of the charge nor the 

order of penalty. point N0.2 is;ariswered accordingly. 

Point No.3 

It is submitted that sbme other.. officers who had 

overstafld after expiry of leave, period were not subjected to any 

disciplinary action/punishment and therefore holding the enquiry 

and punishingP.the applicant is discriminatory. Instances of 

K.M.Vedapuri and icSrinivasan are cited. Reliance is placed on 

Fl 
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the table (chart) relating to some 23 officers of the Ministry 

of Water Resources annexed to the decision of Madras Bench of 

C.A.T. in CA 153/89 and 280/89 decided on 31.7.90 pertaining to 

above two officers .and observations from that decision. The 

punishment of Compulsory retirement awarded to them was quashed 

on the ground that the alleged act of misconduct was not found 

mentioned in the: charge memo. After referring to the contention 

advanced on the basis of the chart and the contention of the 

respondents that the cases were considered on merits and appropriate 

decision was arrived at in respect of each case, it was however 

observed at the end of the order thuss 

"While doing so we make it clear that when the disci-

plinary authority decide again the matter of punishment 

it will certainly consider the fact of discrimination 

brought out before us by the applicant which we have 

abstracted above. 

in our opinion the ground of discrimination as is 

urged is totally misconcerned and is wholly untenable. in the 

first place when a disciplinary enquiry is validly held under the 

statutory rules for individual misconduct of a Govt. servant the 

resutt of similar enquiry in respect of another officer is wholly 

irrelevant. That cannot be regarded as a piece of evidence for the 

enquiry on hand. Secondly, the set of facts and the circumstances 

that may have prompted the act resulting in misconduct would 

differ from case to case. Eventhough there may be similarity in 

the provision relating to misconduct which is applied, that cannot 

be regarded as the same misconduct to conclude that two equally 

placed persons have been differentially treated. Thirdly even if 

some other officer may not have been hauled or punished for his 

misconduct that does not ipso facto mean tht the misconduct 

proved by evidence against an officer stands wiped out. It is 

fallacious to argue that a misdefeanour of one should be dealt 

with similarly irrespective of the facts, circumstances and 
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H 
evidence relating to each one differentlY. They 

11 

cannot be 

described as equally placed persons. The argument of discrimi-

nation can render an absurdity if stretched on the lines argued 

as it would mean that where one o{ficer is not either subjected 

to disciplinary action or is eventually not punished, no disci-

plinary action against any other officer can ever be taken. We 

read the observations based on the chart pruced occurring in the 

decision of Madras Bench (supra) as merely directory made for the 

general guidance of the respondents in that case and cannot be 

madeLbasis to support a challenge to an order of punishment passed 
C 	 - 

after holding disciplinary enquiry in accordance with -ti'e law. 

Moreover, the observations are not based on scrutiny of particulars 

relating to each case mentioned in the table produced particularly 

as respondents had offered an explanation and have not been made 

after adjudication on the point. we have therefore no hesitation 

in negativing the ground of alleged discrimination and answer 

point No.3 accordingly. 

Point NO.. 4 

It is submitted that the impugned orders do not show 

that the punishment of compulsory retirement has been awar'- 

public interest and is therefore illegal. Mr. V. Bhim- 

ld. Standing Counsel for the respondents, submitted in 

the requirement of public interest is not essenti& 

punishment. in our view;Mr. Ehimanna is right in 

Every compulsory retirement of a Government s- 

as a penalty. A compulsory retirement may4,, 

than by way of punishment such as under 	, % O, 
OQO

,t  
in that cases the question of public interE 	e% ,o  of 

& O. 

been held by the Supreme Court in U.O.I Vs4 s 

5CR 791 that FR 56(J) is not intended to taY 	• 

the Government servants andthat the Rule hç  

the rights of the individual Govt. servant V 

h 5  

r .. N 

A_.-.. -..1 
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public. It is also well established that such Loraer of compUlsorY 

retirement does not amount to removal or dismissal. Howeverp 

as held by the Supreme Court in union of India! VS. Tulsiram Patel: 

AIR 1985 Sc 1456 where an order .f compulsory retirement is imposed 

by way of penalty, it amounts to removal from service and the 

provisions of Article 311 of the Constitution are attracted. 

Compulsory retirement has been prescribed as a Major 

penalty under Rule 11(vii) of the CCS (CCA) Rules. It is not 

qualified by being required to be in public interest. Such penalty 

can be legally imposed on proof of misconduct at a disciplinary 

proceeding held under the said rules. The Supreme court in State 

of Madras Vs. Srinivasafl: AIR 1966 SC 1827 has held that where the 

employee was compulsorily retired after holding a proper enquiry 

the retirement was valid with the observations that the Govt. is 

not bound to give reasons of concurrence with the findings of 

the Enquiry Report. we therefore hold that the penalty of 

compulsory retireflheflt having been imposed in the instant case afte 

holding a proper enquiry that cannot be assailed on the ground 

thatLublic interest is not shown and nega€ive the argument urged 

on behalf of the applicant in that behalf. 

Point No.5 

It is well established that the Tribunal cannot 

interfere in the quantum of punishment on the ground of propor-

tionality. Since the penalty has been imposed by the Disciplinary 

Authority in the instant case on the basis of proven misconduct 

that cannot be interfered with. Whether the misconduct resulted 

., from a single lapse or otherwise is not the test to be applied. 

It -is the nature, gravity and circumstances !surrounding the 

misconduct upon which the quantum of penalty would be rested. 

That exercise has been carried out by the Disciplinary Authority 

who has arrived at the conclusion after analysing the evidence 

and other relevant facts connected with the case that the applicar 

a 
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vH  

is 

is not a fit person to be retained in Govt. service and the 

penalty of cortipulsory retirement is apopriate to be imposed. 

He had the jurisdiction to impose that penalty and it cannotjbe 

said that be is acted unreasonably. The penalty also is not - 
such as sho3) our judicial conscience. The desire of the 

applicant to acquire Ph.D qualtficátiofl is not germane to 

the question. t1ence the contention that the quantum of penalty 

imposed is disproportionate to th4dscofldUct proved does not 

hold water and is rejected. point No.5 is answered accordingly. 

Point No.6 

çj 	The grievance regarding nonpayment of pension is not 

t
he subject matter of the OA and we are not called upon to 

express any opinion on that subject. All that we can say is 

that consequences of the penalty would follow in accordance with 

the law and/ye. are not required to deal with th 11 e same. The 

point is answered accordingly, 

C2j,) We have so far discussed the points urged by the 

learned counsel for the applicant. We are satisfied RkLafter 

a careful consideration of the matter that the.impugned orders 

do not suffer from any illegality and are perfectly legal 

and valid and warrant no interference. 

In the light of the foregoing discuss ion, we hold 

that the application is liable tobe dismissed. Hence trk 

following aasl 

ORDER 

O.A. Qdisrnissed. No order as to costs. 

(B.S.JAI PARAMESHWAR) 	 (.R.RANGARAJAN) 

MEMBER (jUl11.) 	 . 	 MEMBER (ADMN.) 

DATED: '?4 March. 1997 -- 

ThL.1\sYrah,(3) 1' 

vsn 
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copy to: 
J 

i The Secretary to Coot., Mm. of Water Resources, 
Shram Shakthi Bha'an, New Delhi! 	 I 

2. The Oy.Secretary to Gout. of India, Mm; of Ijater Resources, 
(rigilance Sell), Shram Shakthi.Bhaoan, New Delhi: 

3 Chairman, Central Ground dater Board, Jamnagar House, 
I9ansingh Road, New Delhi; 	 I  

4. One copy to Mr.K.Sudhakar Roddy,Ad.ocate,CAT1HyderabSdJ 

; One copy to f1r.1?.Bhirienna, Addl,CGSCipCAT q HyderabadVI  

51 One copy to D.R(A), CAT, Hydorebad 

7 One duplicate copy. 
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2. 	The A4'c1tnt 	MsH31eem, 1S holding the post of Juni 	\z> 
2 
•. • 

or Rydrooeoi20 	(,,c1entist 
ater flusourcos 	

under the 	lnistry of,l , 	O''ernfflent of Ind.iu.' 	
Fi 

 't tho materjaj t1rn he WOo 
working under the Director, Central Ground Uatthr

4  
Board (Central Region), iagpur (Respondent No.3)

ddt
. 	 U 3; 	

discipljy enquiry was initiated against tim "ide 
Plemer.ndurn, d3ted 1.i,igaa 

under Ruth 14 of the Central 
Ser"jces (:c&) 

Rules, 1965; on the follouihg charge: 

".;;shri M;A.'Haleem, while functioning as Jr; 
Hydrogeologist c.c.u.c;, C.RNagpur, absented  
Himsair froM dutywith efFct from 1094934 to 

dae unaubhbridiy withbut Prdperapro.#aj or 
-. 	sanction of the competent authorkty 

By his aforsaid SctShri h.4aleem hat s 
shown lack of de-OtiOn to dutyvand 1109 beha 'ad 

in a manYier unbecoming o ao t. ser"arit and 
thereby .

*iolatnd tho prisions oU Rule 3(1), 
(ii) and(jij) of the Central Ser.ices(conduCt) 
Rules 1964 11 ; 

The anuetoorised 3bsence alleged was thus for the period from 
10.9.1964 to i,i.qy 	

(i;e.bojt 1 ya.r 3 months 20 day) 
4. 	'Rule 3 pro.,ides in clauses (ij) & (iii) as 
follows: 

'3. Crffioral:__ 	 U 

(1) 	'ery member of the sèr' 'ice shall t all times 
• 

maintiain absolute integrity and de"àtion to 

diuty thnd shall do nothing which is unbecoming 

of a member of the ser"ice. 
(2), •' 	 ' 	' • 

member of the serjce shall, in the 

performance of his official duties, or 
in the exercise 
him, oat ptherth'130  thcj in his own best 

judgernent to be true and corncob e*cept 

when he is acting Under the direction 

of his official superjor.  

5 

1 

contd;;. 

It 
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contd... 
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THE CEWTR-tL ADMINISTRATIS,E TRI0U'JML 	 HYDERA E3D 

O.A.NC,  4 

L3etueen: 	
21 .3.97. 

NA .Haleern diAre deceasdd, 
representad by fgal reprasantatios 1 to 

Mrs.Noorunnjso 

fls.Farozan 

Mr1,R aheem (being minor reprasented by the applican No.1) 

- 	 ;.Applicants 

And 
U 

The ]ecrebary to o't., Mm. of 5iater Resources,' 
Shraim Shakthj L3haan,..ew Delhi. 

The Oy.Secretary. 	to flo't.of 	ndia,iin. of iatcr:iRcsoures, 
("igilence CelL), Shran Shakthj Ohs-an, New Delhi. 

Chairman, Central Ground Water Doard, Jamnagar House, 
Mans ingh Road, New Delhi. 

- 	- 	- 	
. ..Reapondents. 

Counsel for the Rpplicapts 	Plr.K.Sudhakar Reddy 

Counsel for the Respondents 	rlr.u.!Jhirnanna, ddl..C:3 C 

CORAfI: 

THE HUN' OLE SEfflI R.R:1iG tR-IJANj 	.{IIIGER (ñ) 

THE HOi1'OLE SHRI 0.3.JAj PAR.AIIESHWPIR 	MEMEJER (-J) 

JUOGEI1ENT 	- 

ORD:R(7 ra HN's!E s-x P. 	fl-.? *N 	19:P1BER (:DmJ.) 

This 01  was filed on 7.593 when the applicant was au-c. 
lowe-'er, it is stated that the aplicant bad 

expired on 
15.10.1996: In -'iw of the death of the applicant, his 
lel r3presentjties ilrs.Noorunnisa, -Ms .Farozah,r-jr; 

Flahasm uore brought on record as legar representat jag of the 

decerssd oployee in terms of the otrj:jr of this Tribunal dt. 

29:11.1996 in MA.No.1074/94 The cause title of the 0.M. 

was amended as per the directions in the N.M. 
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The direction ci the official superior 

shall ordinarily be in uribing. Uher the 

issue of oral direction becomes unscoidable 

the off icial superior shall confirm it in, 

writing immedictnlyUther€uftsr 

A  member of the Serico sho Ills raceted 

oral diraction from his official superior 

shall seek confirmation of the same in Writing 

as early as possible and in such case, it 

shall be the duty of the official superior to 

confirm the direction in writrng. 
Exylanation_I; 	 V 

member of the ser'ice who habitually foils 

to perform a takk ass ignedk to him without the 
time set for the purposo and uith•the quality 

of performance axpeted of him shall be deemed 

to be lacking in deotion to dutywithin the meaning of 

sub rule(J). 

plj- i 11 

Uothing in clause (1) of suburule () shall be 

onstued as empowering a.Go't. serant to 	- 

e'ade his resjondibiliti95 by seeking 

instructions from' or appro"al of, a superior 

officer or autherity when such instructions 

are not necessary unier Eh.e soseme of d istri—

bution of pouers and ras Jonsibilities t 

5. 	The sbtement oC imputations of misconduct in support 

of the rticla cf chdrge iner slia alleged as fol-lowth 

0) Applicant proceeded on two days ct2sual lea'e 
froii 10.3•34 to 11.9.84 with psrraission to 

prefix and suffix the public holidays foiling 

on 7th,8th andl2tha September 1984. He &ett 

HO at Nanpur on 6th Sept.1934g 

(2) He did not join duty after ac ili'Yig the casual 

baa and sought extension of lease first upto 

30.9.84 and then upto 7.10.34 ideUtbegrams 

dated 18.9.94 and 25.9.04 respthcti'cly. 

contd... 
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The extension was flotalitwed and he was asked 

to join duty immediately -'ide telegram dated 

9:10:34 from Director, C.R. 

Dy two applxc:tjons both dated 1010,84 he n 

requested F-or grant of earned lea--c for the 

period of absence from 10.9.84 to 7.10.85.. 

it was considered highly irregala±.• The 

appliect ion For study lea-s was recei'edon 

1 5.1 0.84. 

(s) Dy telegram he was inrorned on the gains day, 

i.e!415.1064 tht tibe request for study 

iea"e was not recommended and he was asked 

to report for duty-at once. The applicant 

didnot complytijth the instructions and 

- continued to remain on unauthor±sad absence. 

(6) As he did not r.sport dsty inspite of the  

flrector's repeated ad-'ise,. a memo dated 	: r.:: 	. 	:suet 

30.1 .64 was issued inrormjng.tha study 

ieee could not: be allowad-1p - ±at of the 

xigancy of wor.k and he was directed to 

report for duty by -15.2.04 fal1ing which 

becessary disciplinary action would be 

iritia bed for wilful and .unauthorised 	- 

absenc fromduty. Instead ? complyin 

• With those dircions,. the applicant continued 

to remain on unauthorised absence and 

exproased his inability to join duty zk 

stating that he was pursuing his study 

in Ph.D. course in mutual interest and 

for benefit of the department: That was 

considered a lame excuse as department 

would not any way be bane? itted by his 	- 

studies and the .'oard was suffering 

badly due to his continuous wilful and 

unauthorised absence from duty. 

Contd... 
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70 	 The Inquiry Officer submittd his report to the 

President of Indic who is the Disciplinary :uthority. Th lb 
Presiene QFt9r obto ining adice oF the union Public Ser"ice 

aomissjon agred with the finding r2corded by the.D.holding 

the •chargc pro''ed and hold in that the applicant was not a fit 

person to be rota med in scrica and a major penalty was warranted. 

passed an urder on 2.2.1989 imujosing the penalty of compulsory 

retirernent That was cha1lengd by the applicant in this 

Tribunal in earlier oq (No.403 of 1909). 3y thrder dated 1:1:91 
that 	was allowàd on the ground that the report of the fl. 0 

had not been supplied to the applicant and theordar of penalty was 

quashed. ioweerg it was ioft open to the D.A.-  to consider the 
matter afresh gi'ing aq oppbrtunity to the 4pljcant to 

make his representation agnst the report of the IO and  
after obt2ining opinion of the jpsc cànsequential order was 

issued by the D.A on 244.91 for cont4riuing the proceedingstJ 

after supply of the copy of 1.0's report to the applicant gi,,ing 
him oppo bunity to submit a :Jpresentatjon That order also 

continued the suspension of the applicant pending further prders. 

Thatpart of the order relating to suspension was stced 

by interim orders dated 20:1.92/13:2:92; Consequently-- 

-the applicant was reinstated we.f.301,92 by 
order dated 30.3.92; 

copy of the 13.0's report was supplied and thd 

OpplLE.nt filed a rdoresentation, 

--The 'Disciplinary r4 uthority thereafter proce3ded to 
- 	t3 ka- a fresh dthcis&on. 

The Rresiden-t Of India as the Disciplinary Authority 

after consid3rig the report of the Inquiry OfflcEr and after 

analys ing the ecidence on record and other rele"ant facts, U.. 

connocttd With the c&se again held that the charge was proed 

and tiat uheuapplieant was not a fit person to ba retained 

in Got. ssr"ice He further hold that the crder of tompulsory 

1 	 contd;.; 
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(7) pplicnt disreg3rded reneated instructions of 

the Got; and La fled to report for duty at 

3gpur and continued on unauthorisa absence from 

ddty without rapr sanction of le-e w.e.f. 
10.9.84 

(a) Tho obo'e acts of commission and omjss-jen 'on the 

part of the applicant showed luck of deotion to 

duty an& he has beh-ed in a manner unbecoming 

P a Eocernment set ont and there? ore he has 

'iolated the pio-igiona of Rules 3(i),(ii)&(ijj) 

of the CC5 (cdnduct) Rulas,-1954 

the imputation clearly was made that extension of leause after 

12.9.04 and therafter including request for stsdy lease was, 

	

not allowed and there? ore he was treated as hai 	unauth.orisedly 
remained absent Since 10.9.84 (as the casual lease for 10th 

and 11th sept; 84 was also not scnctinod) till the issuance 
of charge Memo on 1 .1 .B5. 

5.
The applicant submitted a stteineht of dafbnce in answer to 

the chcrqe and denied the s me. The Directo:, Central Ground 

iater 203rd,. N.J.Region, Chirdigarh was appointed as the Inquiry 

Q?ficer. Tho aoplicant nominated Shri Quasim-ul-Raw as hth 

Defence ss istunt who defended the casc on his behalf • asidence 

of 3hri •R.'enkstrmn, Director, :T.iJ was adduced on beflaif of 

the disciplinry •athority. 'o defence cidence was adduced. fin 
the oasis on the €3 - idence and after duly cons idaring the contentions 
urged on bNulf 

of the aplicant, the Inquiry Jf?icer held that 

appltcunt'.s act nf absenting continuously from duly tantamounts to 

behasiour in a rnznner.unbecoming of a .oerncnent sersant and the 

applicint did that with impunity and remained on unauthorisecl lease 

w.e.f.o;lo;34 knowing fully well that exigencies of work reuired 
his rresencL at his headquarters. It needsto be noted here 

that although the charge related to unauthorthed absence from 
lo;9

;04 the finding related only to the period fBom 8.1084 onwards;  
The findings were recorded by the Inquiry fficer by a speaking 

and reusoned order doted 28;8;1986 • 	 - 

contcl . • . 
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Point No.1 

It is urgedy the :arnoj, couni.hrj Sudhakar Reddy 

that tno chrg: le'sllad cnulrJ attract U. 	25(2) of the CCS 

(Laa"o) Rules 1972 and therjnro eplic.inb could not be charged 

undap the, Thndub ules hence tne punishnt awarded is 'illegal 

andu 'old. :j ha.sa already quoted the chargo and the role',ant 

pro'isions of tho Conduct i?ules @hic:i ben applie •  

?ule 25 of thb Ceiitrll Ciii So ices (Leac) Rules, 

1972 nilatos to absence after expiry of lees. Sub Rule (2) 

on which reliance i.placed may be set out here: 	 U ,  

"Wilful absende,  from dutyuafter tha expiry bf lca"e 

renders a o'srnment asrant liable to diàciplinary 

ct I on. 

9eliance is placed by the larned counsel on the 

decision of.  the Delhi High court in flajeMhwar Singh UgU3j & ors, 

11(1989) fTC (Hc) E21. The delinquent goernmepit seriant lii 

that case had challenged the orde.3t of this remoal from ser"ica 

contending that whereas he was go 'erned by the Central Industrial 

Security Force Rules 1969 the cha roe shnet was ser'ed upon him 

undor Ceitrl Ti -il 5cr-ice (cC&A) Rules, 19_3 abd the enquiry held 

and ordrs rusultthdg there from were 1110931 and :oid That 

contention was upheld. It was held that: 

"here the employees is go--arned by one set of ruleà 

in -the riatter of disciplinary proceedings but inquiry 

is held uder ãnther set of rules, aich -on enquiry 

would be 'ioliiti'e of orCb.1ciplLs of natural justice 

and findings based on such an enquiry cannot be upheld 

much less the punishment imposing in consequence of such 

findinos It would be no gainsaying that there was not 

any material difforence in two sets of rules." 

That precisely is the submission of the learned counsel before 

us. 'ith respect, we entirely agree Mith the aforusaid ratio 

flowing from the said decision. Howocor', we rind that on 

facts of the instant it6se that ratio is not apltcable'•'Sub Rule 

(2) of Rule 25 of Lea-c Rules applies where a Co-ft seruant 

contd ... - 
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id not marit wny mod!? j_ 

jr psssd a fresh otd r irnposig the same 

pen31t efecti0 from the dste a? Uha ardor, •'iz.,18.12.92; 

That order was modified Uy corrigi'ndup issuad on 5.3.93 

substituting tha date or compulsory retiromont es a?trnoon 

of 11th Janucry 193 (instead of 18.1297)L Those orders 

are im2ugned in this o.A. 
Reddy, the.learned counsel for the 

SpplicRnt urged folloijini points 

(1) The charge framed is illegal and thersfore 

entire aroceedings Ore ihiated and are i'on—

dared illegal. 

The respondents. action in refus ing .to grant 

study lea-o itself was arbitrary and unfair and 

therefore the consequent absence of the applicant 

from duty did not amount to misconduct 	U 

flany other offiéers who aere alleqe to ha"e 

comrni'tted si;nular misconduct were dfforential1y 

trted and thus the respondents hadi"en-

discrcminatory traatment ti the applicant by 

king him suffer the penalty  

Th'e punishment of comPulsory ratirarnent is illegal 

as it is not shown to be in the public interest (s) 
The Pencity imposed is dis.rbpotionato to the 

Single lspss alleged on the part of the applicant 
and is had in law 	- 	U 

(6) The respondents are not eon paing the pension 

Which shows the animous of the respondents towards 
him 

10 	
The respondents resist the application and justify the 

imPugned orders, 

ii; 	
Wo shall now proceed to deal with the aforesaid points 

	.1 
urged on behalf of the °pplicant ad sarIs turn; 

con t d... 

Li 

-I 



/ 	 •1 

10 

Rulos. The absence afher thb daEa of te1ajm introduced further 

element or d is ohad ia nce to the ci fraction ,6F the off icial 

superiqr which ainc'unted ta;mSCunduCt undn Rule 3 of the 

Conduct Thies. Thfl misconduct does not ?ll unrJe ãub rule(2)' 

of 9ulj 25 or Le''e F;ules. Thus althougj the element of 

unauthojyj •bsjq 	comlcJn to both sut of ules nameiy,conduct 

iules 3nd La''e Rules, was Present yet by LeSson of it being 

.couplcd with further and :separnts Oct o? misconduct the enquiry 

-hold on t'n charge fr miscowiduct under Conduct Rules was. 

perfecbiy lepi and did. E'enthough the charge ramed did 

not spec i?iclly recite that he had •disreger 	tje instructions 
of superiors yet that uca clearly stated in the statmbnt of 
iniputrtions and Rule 3(i) (ii) & (iii) was mentioned in the 

charge itsel?. The Upplicant could 'not therofofe ha'e been 

mtslodjn belicing that hisUallaged misconduct LiJs only for 

o"erst y after expiry oP lea@ unauthcrise1y and he cannot 

eherorere be said to hee been prejudiced in his dafence.1n 

the circumstances it was lacessary for the appiic2nt to show 

prejudice if any according to him hsd Ssen cused to him but 

that has not been his case and in our iaw the ratio of the 

decis ion of Delhi High Court (supa) on the point of prejudice 

does, not h3lo him. Similarly it cannot be suggested that he 

should hate been separately oroc?sded in one enquiry held undera 

Rule 14 of 	Rules with rdfErence to to Rule 25(2) of 

Less Rules. The aplident' hadopportunjty to meet the charge 

as'?rucnad including elemgnts of misconduct partly o'erlapping Rule 3 

of Conduct Rules and Lëae Rules and independently falling under 

RJL5 3 of conduct Rules. 

12; 	The learned counsal drew our attention to the finding 

arrisi &t by the Inquiry Officer in 'his, report to the OffSCt 

that in ''iou of telegram Of Director datad 9.10.84 and áyment 

of salary for the month of Sopteinber th.e applicant cannot be 

held to hate absented unauthorisedly till 7.10.84 and the 

un-authorised absence should be reckoned from 3.10.94 when 

study Jso was applied. Our foregoing discussion howeer has 

contd... 
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wilfully absents from duty after the oxpiry of 	in that 

sent he would boliablo to Pace a disciplinary enquiry only 

und6r the C 	u1es on the charge of' iolation of Rule 25. 

Joubtioss ouch an dnquiry cennot bd hald for broach of Conduct 

Rules which is cntirelya djPferant satuof 	In such 'a case 

prejudice suerered by the delinquent Go't. scrent would be 

inhonnt in sering the charge sheet and holding the inquiry for 

breach of conduct rules tnd such pel'sorj need not show thhat 

prejudiMe has been occas inner] to him by that mistake as held in 

the auG 1 5  rnantionud case by the iclhi Nign Court. 

The Pucts in the instant case rç'eal that after joiniIg the 

duty at C.R. agur on 27.8.84 the apulicant had proceeded on two 

days casual k"O for 10.9.34 with periss ion to prefix and suffix 

thapublic holidays falling on 7th 8th and 12th September 1984. 

During that period he went to Hydara4d and thss had laf the 

Hoadquurtrs. Althogh it Qppeers th t th: lose was not formally 

sandt toned we may sun oroceednri thc  assumat ion that it waS 

sanctioned.0 The applicant houe'er had to join duty on oxpiry 

of that lrsu on the next working thy. He hows'er did -not join: 

Instead he sought extension of laos firstly h tlegram dates 

18.9:94 upto 30.9;94 and again by tolc-gr.m daLad 25.9.84 upto 

7.10.84. 'Ia will acn assume for the sake of auigument that the 

applicdnt could ordinarily expect' it o be sanctionad and uthuld 

not treat his absence as unedthorisod ipso facto for not ha'iing 

joined duty .onexpiry of leac applied, upto 12.9.34. Howe'er, 

the extended laus wis not allowed and ho was 'asked to jcinduty 

immediately.  'ida telegram dated 9.10.54 by the Director, CJ.. 

ia did not comply iiith that direction and istcad sent 2 appliy 

cations on 10.10.84 applying for earned lesie 'or the earlier 

per iod of a bse ice from 1 0g934 to 7.1 '0.84: That itself goes 

to show that con the leae initially applied for 10th and 11th 

was in fact not sanctioned till 10.1 0.a4. This conduct of 

applicant was treated irregular by the respondents, The 

absence oF applicant afar 12.9.34 and tiLl the telegram of the 

Direchor dtod 9.10.84 oan. if it could attract Rule 25(2) of lea,s 

contd... 



P 1il 2 5 ' 	rly 	nt1 mol LS L1 cil Lnclry G ctah 
unino token undur the 	(L*) 	is for o-'erstoyal 

the oxpiry ojDI 	
o whore itisujlful. and 

tho trrnination of PCbitiurijr's .s3r- ics in thu 
instant Catsn wc cLorly r3F5J 3  to her 	lugd 
misconduct end jolsejono? thu directions issued 

t9 nor by tharesooncienc to ?O an duty 1 '! 

Howeor, the question of 3Pplicnbility off onduct Rules as in 
the instont cOca bad not arIsen for consid:e3,-etj6n in the casa 

It is EOr considor3tion the case. It is perb4nsnt to note 

that it woe the cotent ion of the respondag that the Conduct 

Rules or the CC5 Rlos dig not appluto starr hrtists The Court 
held that 	Lea-c- Rules ha 5  been. mide Sppljcable and 

Rule- 25 contomPlatadiscip1in&ry action being taken Undar the 
ccs(o4) 

Rules for oerstayal after the expiry of leac where 

it is wilful and the contention of the respondents in that hehalf 

was rajoctod, it did 'nt consider thu question of applicability 

f Conduct Pules i Our, - iou that discipliner1  enquiry could be 

"odidly he Id in the c rcums te noes of the case under the CC5(CCA) 

Ruls for i.elotion 
°L fonduct Rules with rasoot would not be incon- 

sistent with the ratio- of the - csjon to thu extent applicabla 

Ua decide n there? os, in our iou, doss not help the ppljcant. 
14; 	o?oro concluding the discussion on the coint We may 
rnonten-n beec it OlonGars'doulDtl

l,-jl to us as to whether it is open 
to the apol ioait to rei 	the question about the logality of the 
ch-arg fromad in this apliation  in as much as that question' - 
had t do r iced th the ore-lows a: and as - the- applicant had 

participotod in the furthernocaudings of -the enquiry that were 
ciken 05 must 08 

do;med to ha-a glen up or watiud tnat contantion, 
Yet, it being 3 

flOat question f law vra iced y the learned counsel - 
Nr.K.udhukr Reddy going to the root of the 'olidity of the 
charge itjl?, we ha -e enterts med and ax&rijnedthe Semc 	- 
15. 	

i conclusion we hold that the contention of the 	- 
applicant that the charge Uos dcfecia and the 

in'ruspoct thereof is illegbl and 	laid cannot ho accuoted and we 

reject the- same. dehold that thero wOe no illegality in the - 

Enquiry proceedings. Point mo.1 is 3flswor:d Occoruingly. 

- 	contd•.. 
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procledec on that as$mptioh  nd the aboc r 	d findings of the 

1.0 doss not mc e.anydi.f?srsnbeco it, That is also fortified 

from te further f4nd inc recorded by the iU.himself s folloWs: 

"That prols ions extet unc:r theurulos to grant study 

leaoc. along with the ourned ieee doosU not, imply that 

lea's would be gt. nted gino:: lee o is cry; clearly 

n o t to be a iettsr of right; bsenting continuously 

393 inst the orders of the sup1.rijr authority 

cartrinly tantamouts to Us bahaing in a; manneru 

unbecoming of a Cosrnment SsrOnt, and J  am bon"inced 

Shri Haleem(s°s) dtd that with impunity and remained. 

on unauthorised lea e w.e.?.C10i934 knowing fully 

well that exigsnies of Uork required his presence 

at his hoadqLaatets.'t 	 .. 

E"sn if the periacl from 10.934 to 7ioa4 coerd by the charge 

is excluded yet since the charge alsO Ocered the; fufther period ' 

from 9.1084 tth 1.1.36 thub was su?ficiant to hold the charge pro';edo 

That does not itiate the bharge as framed, 

13 	The Id. counsel hecity relied on tie dso.s ton of 

Kerelo H 	u 	db 	, 	 , 	iendrumT 	 ,  

1985(1) 5L1 357 in sunrt Of his subnisaion That was a case 

where a contr.ct of se-rico of a staff Artist Anouhcer wasu 

terminutd. That ws challonged ft was held thpt since los's 

Rules hea bean ide epolicable to Sto.ff Artists, Disciplinary 

action iii accordance with ocs (gos) Rules had to. be takenmd as 

cc suchu :nq:J ry was held and the staff arttst doncarnd had hot 

Picori Ci on C reesona iite opportunity of,  acing hoard there was 

iolation a? the Constitutional protection under Mrticla 11(2) 

of the Constitution and therefore the  tormination cduid not 

steed. The instant case is clearly distinguishable on factso 

No 

 

1;.I5stion :71' denial of opportunity bu reply the charge could 

cur 1  a after the order in the. aerliet 	was passed and 

odanja to opoortunity eas affodddd to the apticant to offer his 

a's to the charge. It is tru that in the context of 

neras tier. of lr;cls it was obsarod in the juiganient that-- 

bontd..1 
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19: 	Uhat ispertjnamt to note inthis cOnnection is that 

study 1cc had not bean pojad bill 101084 een after joinin  

the corse ct •ths Jsmsnia Uniorsity on 2.8.84 while he was 

working at Hydrcbad. Thu aplicnnt YSa howor transferred to Nagpur 
on 27.3;34 C'iosly hE could not atband the corsci at Hyderabad 

and diachargu his duty at Nagpur simulcanoous1y
i  When his appli- 

cation 
dat:d 19.1084 was not granted it was incumbent upon him 

u 
to r01

)art for duty and th'rsaftr puruc his claim for study leae. 

We therefore rind that the reasons gi'e by the Inquiry OPf 
bar 

in his report oA the point of study lea e cannot be interfered with 

or a diP'orent iow taken; The submission rolating to refudal to 

grant study 1E: a on ho ground of it being arbitrary is therefore 
rejectud. It noiths 	

itiateg the format on of the charge not; bhe 

order of penelty. 2oint No.2 is answorcd accordingly; 

POINT NE1. III 

20. 	
It is submitted thatusorna othor officers who had 

o"erstay&d after cxpiry of les?o puriod warp not subjected to any 

disciplinary oction/punjshmpnt and tharuforj ho1din the enquiry 

and punishing the applicgt isdiscriminatory. Instancs of 

K.fl."odapuri.anj <.Sriniasanarecit_jneliance is placed on 

the t'h1e (chart) rolting toornc 23 offic3rs of the P1.nistry 

of Ute r f;sourcoo annexed to the dcjsion of Madras Bench of 

C.AvT. in fl.n.13/eg and 280/89 dacidad on 31.7.90 pertaining to 

abop two officcrs and obsorations from that decision. The 

punishrn2nt of compulsory retiremant awarded to them was quashed 

on tha ground that the alloyed aot of misconduct was not found 
theti-jjd in the charge memo. After referring to the contention 

Bcj:ancad on the basis of the chart and the contention of the 

respoariants bhat the cases wsrth cons idered on merits and app?opriata 

was arriad at in re3pact of each ease, it was howe'er 

onsered at the and of the order thus: 

'While doing so we make it doer that when the disci-

plinary authority dLclde sain th matter of punishment 

it Will certeinly consider the fact of discrimination 

brouqht out boPoh3 us by the applicant which we hate 

ab$1;ractod aboc" 

c ontd... 
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16; 	uUh its LILa oTJb].loant did oat join duty atur oxpiry of 

the ];a'c initialLy aptiod IC:.? tue ciya but after the Director 

instructod him to join duty imoodietoly, 	snt an application 

on 1 0.10.84 requesting for grant :cf' 5 tudy Lea 'j•  idmittedly, 

that was not sanctioned. It is thoralora his cobtantion that his 

absence from duty after 7.10.84 was not wilful but it was for a 

bonef ideopurposa and therefore the punishment aUarded is illegal 

and the refusar to grant too study 1aowas aso arbitrsry. 

The rfusol to grant study lea e howsor is a distinct 

question in'ol'ing 4pplicant' s entitloment for, it and that question 

cannot Oa reload ,.it this stage nor it is cnaterl to determine 

the logolity of ta disciplinry proceed ing. Ean otherwise 

Rule 7 of the lea a rules proides that leaua bannot he clammed 

as a aattouof r igot and when the i'x1cnc1es of iYublic ser 'ice so 

require loss of any kinf ny be rsfusbd by the authority compoant 

to grant it. Rule 50 oP Lees flutes pr-c-scrib.Gdl  the conditions 

for grdn of study lass. Th03 such lace wh n applied may be 

granted or may cc refused by the cmpstent authority and meraly 

sending a request to grant the ]ea u does not! amount to its 

tic 	TA the cirstones f th 	se,a  	the U 

applicant cannot don a any acJ o ntaga by raising this gnie"a.nce. 

Same tjst applies to the application for erHod lea's and 

combtnetion of earned lao a with study lea's.' 

The eaplicantusubmits th7it he had kntandad to do PhD 

ccers.3 Ira,, 	smania Uni''ersity Hyderahad, and that was for mutual 

ad o:icaqo of himself and the department and therefore it was .well 

intonded pursu it. He had thean granted permission to join that 

thursu by the Department id2 latter dated 7.12.1933 and that fact 

was within ta knowladga of 'the rsspondunts;UHence ha could expect 

that the Ieee would ho granted;  It was howa sr rofusod arbitrail 

I 	 contd... 
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22i 	It i3ubflj tied th* 	tho innunned orriors do not show 

that tue puniahmnt oF comoLifrory retirsmnt has been awarded in 

public intr:st end ía theror u-ru illegal. 7r.'f.Thirnanna, the 

1d.3tndjnn Sounsul For thE;z rJS.Ooflft:nts, suOflittod in raply that 

the rthquirao nt oF ublic intoroet is not essential in a case of 

pnish3rnnt. In our :iou Mr. 8himannt is right i his submission; 
E'ery compthths 	c ory rtiretnent. of a Gounrnant ser''unt does not operate 
as a psnolty. 	

comu1sory retirement may be ordorod e'en othorwiso 

than by we.y of punish mont such as under PR 16(3) or FR 56. 
Only 

in thirt cases the qostion of public intgrost may arise. It has 

been heLd by the Supremâ Court in U.S. I s.Col.jfJ Sits: 1971 (1) 

5CR V91 that FR56u(1)jg not intended to take penal action against 

the So"E5rnment serants and that the Sle holds the balance between 

the rghts of the indijdual Got. sarant end, interests a f the 

public; It is also well osto
bliah2dthat such order- of cmpulsory 

ratir;nont does not amount to rarnoel bD dismisMal Houeor, 

as held by the Suoreme Court in Union of India s;rulsiram Patel: 
hIP 1985 	1455 LJh:sre in ord,r of copththsory retirement' is imposed 
by wey of ponalty, it amounts to remool From serics and the 

prons oF Article 311 of the Constitution are ttacted. 
23 	Comouls cry ratiromant has bo 

1. on preabribad as • a Major 
PenalLy uir ;u1D 11(I 	 O[5 (L/) Rules. It 	not 
qualifiod by buing required to be in oublic intarst Such 

'penalty can he logelly imossd on proof of isconduct at a disci—

plin-ry pruceod tns held bndur the said rules • The 5uprome Court 

in state  Of :uros is. Srinjsap 	IR 1966 SC 1627 has hold that 
Where

mployoa wmis compalsorly retirnd aFtr holding a proper 

enuiry the ratiramint ws slid with the obsrr"ations that the 

Cot is not oound to gte reasons oF concurrence with the Pindings 

OP the Enquiry Report. LJ8 therëeoure hold that the penalty of 

compulsory retirement ha'jng bean imposed in the ins tnt case after 

holding a proper enquiry that cannot be ass fled on the ground 

tht the public interest is not shown end negatia the argument 

urged on bhalr oF the applicant in thct behalf. 

contd. 
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21 . 	 ifl oLiraapin5ob tnn gr:ind odd iscrirninctjo as is 

urged is tot!liy misconcerned and is U 17jliyuntonabl.e In - the 

first Place when a discilinary :Inquiry is eTidc-Iiy Hlundar the 

s1tatutory rules -foriadi-'jdeal misconduct od aL at. sar"ant the 

rosultu of sinlilur enquiry in respect a? ahcther offibar is wholly 

irrels: n. That c nnob be regarded as a oiece of eidcnce for the 

anqbiry on and. Sacondly, th sat off facts and the dircumstances 

that may he's promptad the gc t rosulting in misconduct would 
dlFfcr prom c3se to case. -E''enthouqh there ma:1, be sikilarity in 

the proision relating to misconduct which is applied that cannot 

be reprdsd as the some misconduct to conclude that wo equally 

placed persons ha-s been diffrentially treated. Thirdly e'en if 

some other officer may not ha-'e been hauled or punished for his 

misonduct that dose ,not ipso facto mean that the misconduct 

pro'ed by othdenca age inst an officer stands wiped ot 0 it is 

fali3ciaous to flgue thatus mjsdomthanour of osa sh:juld be - dealt 

wth similarly irrespectie of the facts, circumstanLjs and 

e'idence relating to wach one diffenantly. They cannot b3 

desoriuod as equally placed persons. The argument of discrimi-

nation can render en absurdity i-f atre.bhad on the lines argued 

as it would mean that whera one off tsar is not oitho~
r subjected 

to disciplinary action or is euntuolly not punishad, no disci- 
- 	plinary actitJnueoe inst -any ether cl-In e'sr be taken. We •. 

road the Obsarstiuns bused on the chart produced occurring in the 

decicicn of Madras ench (supcs) as merely directory made for the 

general guidance of the rspond..jnte in that case and.cannot be 

mado the b:sis to support a challenge- to an ardor of punishment passed 

.afterho1cJing the dQscipljnary enqu iry in eccordsnce with law.. 
Moreo-or, . the obso rutions are not bssed on scrutiny of particulars 

relatirng to each cese mentioned in the table prosucep particularly 

as rospondonts had offored on explaneton and ha 'a not been lie de 
after Jcj _OAdicution - on the point; La ho -a theref ore no hesibatibn 

in negiti-aing the ground of alleged discrimination and answct 

point No.3 accord iggly. 
 

contd... 
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POINT flU.\t 

24. 	It is well established that the Tribunal cannot 

jnterfara in the qantum of punishment on the ground of proper 

tionaliby. 5in:c the pen:;lty has ben imposed by the DisciplinarY 

Authority in the instant case on the basis of proen misconduct 

that annno 09 inttr?crdd with. Jjrather the mipcornduct resulted 

from a a iigls lapse ,-)k otherwise is not tha tist to be appliadr 

It is the n:tur, graity and circum3tancas surrounding the 

misconduct upon which the quantum of ocnalty would be rested 

That exnrcis has been c::rriad out by the Disciplinary Authority 

who has arri--Pd at the conclusion after analysing the e'idcnce 

and other rle'ant Pacts connected with the caa that the applicant 

is not a fit person to be retained in Got.sar"toU and the. 

penalty or compulsory retirement is appropriate to be imposed. 

Hd has the jurisd iction to impose that pnity and it cannot be 

said that he had acted unroasooably. The penalty also isnot 

such as to shock our judicial ccnsci3nce. The disire of the .

applicant to acquire Ph.D qualificution is not germane to 

the question. Hence the contention that the quntSm OF penalty 

inposod is disproportionate to the misconduct prood does not 

hold water cfld is rejected. Point No.5 is answered accordingly. 

POINT. 

The gricanca regading non—payment of pension isnot 

the subject matter of the LY and we are not called upon to 

exprOSe any opinion on that subject. Rll that we can say is 

that consequenceS of the penalty would follow in accordance with 

the law end rules we arj not required to deal with the same. The 

point is answered accordingly. 

Wa hea so rar discussed the points urged by the learned 

counsal for the applicant. We arc satis? id aCter a carcfulkcOnsid 

rt ion or the matter that the imugnad rdors do not suffer from a 

4 	illcality and are porfactly log&L and 'cUd and warant no interc 

era nc : 	 - 	 - 

In the ligh o the foregoing discussion, we hold that the 

applicu tion isliablo to be punished. Hence- th following: 

is dismissed.. No ardor as to costs. 

a 
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